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 LOK  SABHA

 Thursday,  April  30,  964/Vaisakha  10,
 886  (SAKA)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Family  Planning  Accessories

 91252  f  Shri  Ramachandra  Ulaka:
 au  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  2l]  on  the  20th
 February,  964  and  state:

 (a)  whether  Government  have  since
 considered  the  proposal  to  manufac-
 ture  Family  Planning  accessories  in
 the  Public  Sector;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Dr.  0.  S.  Raju):  (a)
 and  (b).  The  proposal  to  manufacture
 contraceptives  in  Public  Sector  is
 under  consideration  of  the  Govern-
 ment  of  India.  A  team  of  technical
 consultants  provided  by  the  Ford
 Foundation  at  the  request  of  the  Gov-
 ernment  of  India  visited  India  recent-
 ly.  Their  report  is  awaited.

 Shri  Ramachandra  Ulaka:  May  I
 know  what  type  of  family  planning
 accessories  are  largely  used  by  the
 public,  and  for  what  reasons?
 (Laughter).
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 Mr.  Speaker:  Is  he  married  himself?

 Shri  Ramachandra  Ulaka:
 with  what  results?

 I  mean

 Dr.  D.  S.  Raju:  Broadly  speaking,
 there  are  two  categories  of  contracep-
 tives,  chemical  and  rubber  contracep-
 tives.  Chemical  contraceptives  are
 pills,  jellies  and  foam  tablets.  Rubber
 contraceptives  are  grouped  into  three
 or  four  categories—caps,  condoms  and
 diaphragms.

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  I  thought  restraint  was  one.

 Shri  A.  P.  Jain:  You  do  not  answer,
 Mr.  Tyagi,  you  are  a  Minister.

 Mr,  Speaker:  He  is  more  concerned
 about  his  friends.

 Shri  Ramachandra  Ulaka:  May  I
 know  if  rubber  contraceptives  are
 mostly  giving  bad  results,  affecting
 the  health  of  human  beings,  and  if
 so,  what  other  methods  are  proposed
 to  be  devised?

 Dr.  D.  S.  Raju:  It  is  not  correct  to
 say  that  the  rubber  contraceptives  are
 injurious  to  health.  Experiments  are
 being  conducted  to  find  out  the  best
 methods  of  the  utilisation  of  all  these
 contraceptives.  Oral  pills  are  being
 experimented  upon,  contraceptives  of
 superior  quality  are  being  attempted,
 research  is  going  on.

 Shri  D,  J.  Naik:  In  the  rural  areas
 people  are  very  orthodox  and  they
 cannot  afford  to  have  rubber  acces-
 sories.  So,  may  J]  request  the  Gov-
 ernment  to  instruct  the  people  of  the
 rural  areas  to  use  indigenous  contra-
 ceptives  as  suggested  by  Marie  Stopes?

 Dr.  D.  8.  Raju:  There  are  no  reli-
 able  indigenous  contraceptives  so  far.
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 मेहर
 5  satisfactory  results  have  been  achiev- श्री  प्रजा

 बिहारी
 पत्रा :.  फैमिली  ed.  May  I  know  its  reasons  and  what

 प्लानिंग  को  सफल  बनाने  के  लिए  क्‍या
 स्वतंत्र  मिनिस्ट्री  भी  बनने  वाली  है  ?

 Mr.  Speaker:  Is  a  separate  Ministry
 proposed?

 Dr.  0.  S.  Raju:  Not  at  the  moment.

 श्री  तुलशोदास  जाघव  :  देहातों  में  जा
 लोग  आपरेशन  करवाने  के  लिए  राते  हैं
 उनके  लिए  जा  इंतजाम  होता  है  वह  अपर्याप्त

 होता  है,  क्या  यू  सही  है  ?  यदि  यह  रुही
 है  तो  इसके  लिये  क्या  उपाय  किये  गये  हैं  ?

 ae
 Dr.  D.  S.  Raju:  We  are  providing

 facilities  for  sterilisation  operations.
 At  most  of  the  district,  State  and
 taluk  hospitals  and  primary  heaith
 centres,  we  are  giving  all  facilities  for
 these  operations. ie

 Some  Hon.  Members  rose—

 Mr.  Speaker:  No.  Mr.  Jain  is  mor
 anxious!  nyt jul

 Shri  A,  P.  Jain:  I  am  past  the  age
 of  contraceptives.

 May  I  know  what  new  contracep-
 tives  are  being  experimented  upon,
 how  long  the  programme  of  manu-
 facturing  contraceptives  has  been
 pending  with  the  Ministry,  and
 whether  it  is  the  orthodox  type  of
 contraceptives  which  is  going  to  be
 manufactured  or  a  newly  invented
 one?

 Dr.  D.  S.  Raju:  We  have  experi-
 mented  with  jellies  and  foam  tablets.
 Our  experiments  are  fairly  success-
 ful.  We  have  not  gone  into  produc-
 tion  yet,  but  we  are  trying  to  get
 these  things  done.

 Shri  A.  P.  Jain:  How  long  have  you
 been  thinking  about  it.

 Dr.  D.  8.  Raju:  It  will  take  some
 time.  It  requires  quality  production.

 Shri  Dhuleshwar  Meena:  Though
 the  scheme  of  family  planning  has
 been  introduced  and  implemented,  no

 steps  have  been  taken  by  the  Gov-
 ernment  to  get  satisfactory  results?

 Dr.  D.  S.  Raju:  The  information  is
 not  correct.  The  intake  of  these
 contraceptives  is  gradually  increasing
 from  month  to  month  and  year  to
 year.  In  fact,  quite  a  number  of
 Sterilisation  operations  have  been
 done.  The  number  now  recorded  is
 about  half  a  million  operations,
 according  to  Government  figures,  but
 there  are  so  many  private  practitioners
 who  are  also  doing  it,  so  that  the  total
 {s  expected  to  be  one  million  so  far.

 att  यशपाल  सिह  :  सरकार  एक  तरफ
 कहती  है  थि  देश  की  रक्षा  के  लिए  बहादुर
 गिलाद  की  जरूरत  है  और  दूसरी  तरफ
 सामान  मंगाया  जा  ्  है  |  काई  डिस्क्रिमि-
 रेटिंग  लाइन  बीच  में  लगी  कि  इन  लागों
 के  ऊपर  यह  सामान  लागू  होगा  और  इन
 पर  नहीं  हगा  ?

 Dr.  D.  S.  Raju:  This  is  a  scientific
 age.  Machines  count  more  than  men.

 Shri  Warior:  May  I  know  whether
 the  Government  has  taken  any  steps
 to  get  the  co-operation  of  the  Ayur-
 vedic  physicians  in  the  matter  of
 introducing  some  indigenous  system
 of  oral  contraceptives?

 Dr.  D.  S,  Raju:  Yes;  we  always
 welcome  any  such  report  of  indige-
 nous  products  and  we  would  like  to
 get  them  investigated  and  examined
 whenever  we  get  a  report.

 Shri  Kapur  Singh:  Do  Government
 realise  that  the  social  acceptance  and
 free  availability  of  family  planning
 accessories  constitute  an  open  en-
 couragement  to  the  young  to  discard
 self-restraint  and  social  taboos  and  if
 so  have  Government  ever  pondered
 over  the  disastrous  consequences  of
 this?

 Dr.  D.  S.  Raju:  Now  our  approach
 is  family  welfare  programme  and  we
 would  like  to  educate  the  people  about
 the  utility  of  these  programmes....
 (interruptions).
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 Shri  Kapur  Singh:  He  has  not
 replied  to  my  question.

 Shri  Basappa:  Has  the  Programme
 Evaluation  Committee  gone  into  this
 question  of  accessories  and  what  is  its
 recommendation?

 Dr.  D.  S.  Raju:  It  has  been  recom-
 mended  that  this  process  of  indigenous
 production  of  these  contraceptives
 both  rubber  as  well  as  chemicals,
 should  be  expedited  as  early  as
 possible.

 Mr.  Speaker:  We  must  give  the
 ladies  also  a  chance.

 Shrimati  Lakshmikanthamma:  May
 I  know  whether  the  Government  have
 taken  any  steps  for  intensive  imple-
 mentation  of  the  family  planning
 scheme  by  opening  camps,  on  the
 model  of  eye  camps,  in  rural  areas
 for  performing  sterilisation  operations
 so  that  people  can  take  advantage  of
 that?

 Dr.  D,  S.  Raju:  We  are  advising  the
 State  Governments  as  well  as  family
 planning  organisations  to  hold  these
 family  planning  camps  and  these  are
 being  held  all  over  the  country  and
 we  are  giving  financial  assistance  to
 these  camps.

 को  शिव  नारायण  :  क्‍या  सरकार
 ने  इस  बात  पर  भी  विचार  किया  है  कि
 पच्चीस  साल  के  बाद  लड़कों  की  शादी
 की  जाय  और  ब्रह्मचये  पर  भी  जोर  दिया
 जाए  ?

 Dr.  D.  S.  Raju:  This  is  part  of  the
 health  education  scheme.

 Refugees  from  East  Pakistan

 #1253.  Shri  Sham  Lal  Saraf:  Will
 the  Minister  of  Rehabilitation  be
 pleased  to  state:

 (a)  whether  non-Muslim  refugees,
 Hindus,  Christians  and  Buddhists,
 continue  pouring  in  West  Bengal,  Tri-
 Pura  and  Assam  from  East  Pakistan;
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 (b)  whether  any  foreign  dignitaries,
 particularly  representatives  of  the
 World  Recognised  Churches,  have
 visited  the  camps  where  the  refugees
 from  East  Pakistan  are  being  given
 shelter;  and

 (c)  whether  eye-witness  accounts  of
 these  Dignitaries  have  been  received
 by  Government?

 The  Deputy  Minister  in  the  Minis-
 try  of  Rehabilitation  (Shri  P.  S.
 Naskar):  (a)  Yes,  Sir,

 (b)  Not  to  our  knowledge.
 (c)  Does  not  arise.

 Shri  Sham  lal  Saraf:  The  exodus  of
 the  minority  communities  to  India
 from  East  Pakistan  with  all  that  has
 followed  after  the  exodus  {to  this
 country  being  a  very’  important
 matter  for  the  entire  country,  may  I
 know  why  attempts  have  not  been
 made  to  publicise  these  facts  within
 the  country  and  also  to  the  outside
 world  especially  because  according
 to  the  foreign  sources,  according  to
 their  reports  of  those  who  have  already
 visited  these  camps  from  outside  had
 already  appeared  in  the  outside  press?

 Shri  P.  S.  Naskar:  We  are  only  con-
 cerned  with  the  rehabilitation  of  the
 poor  migrants  that  are  coming  from
 East  Pakistan  and  not  about  publicity.
 We  want  to  help  the  poor  refugees
 so  far  as  rehabilitation  is  concerned.
 About  publicity  is  what  we  think
 best  in  the  matter  is  being  done.

 Shri  Sham  Lal  Saraf:  On  a  point
 of  order.  I  am  addressing  this  ques-
 tion  to  the  Government,  not  to  a
 particular  Minister.  I  want  to  know
 what  government  has  done.

 Mr,  Speaker:  On  this  question  if
 he  wants  to  put  another  question  he
 may  put  that.

 Shri  Sham  Lal  Saraf:  While  these
 refugees  are  pouring  into  our  country.
 a  number  of  things  have  happened
 here  also,  I  would  say  as  &  reaction  or
 maybe  retaliation.  What  steps  have
 been  taken  to  stop  recurrence  of  such
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 incidents  that  have  followeg  in  the
 last  March?

 Mr.  Speaker:  In  our  own  country?
 The  question  is  about  refugees  from
 East  Pakistan.

 Shri  Liladhar  Kotoki:  The  hon.
 Deputy  Minister  was  saying  that  the
 refugees  were  still  continuing  to  come.
 What  is  the  total  number  so  far?  My
 second  part  of  the  question  is  whether
 the  hon.  Minister  proposes  to  visit
 the  camps  himself  and  if  so  how  soon?

 The  Minister  of  Rehabilitation
 (Shri  Tyagi):  The  total  number  of
 refugees  comes  to  2,99,326  till  the  day
 before  yesterday.  Out  of  them  45.000
 are  Christians  and  11,000  are  Boddhi-
 sts.  As  regards  the  arrangements,
 we  are  very  alert,  and  arrangements
 are  being  made  for  the  resettlement
 of  these  refugees,

 Shrimati  Jyotsna  Chanda:  May  |
 Know  whether  the  hon,  Minister  is
 aware  that  thé  Assam  Government  is
 agreeing  to  rehabilitate  only  the  tribal
 refugees  ang  not  the  Bengali  Hindu
 refugees?  I  want  to  know  if  it  is  8
 fact.

 Shri  Tyagi:  I  have  no  information
 with  regard  to  what  the  hon.  Member
 says,  but  I  think  the  problem  is  big
 enough.  If  they  can  accommodate  the
 refugess  who  have  already  crossed  the
 frontier,  I  shall  be  grateful  to  them.

 Shri  R.  S.  Pandey:  I  would  like  to
 know  whether  the  Government  has  got
 information  that  many  foreigners  have
 visited  various  refugee  camps  and
 have  taken  films  and,  ifso,  whether
 they  have  taken  permission  from  the
 Government,

 Shri  P.  S,  Naskar:  We  have  no  in-
 formation  about  it  in  this  Ministry.

 श्री  विभूति  मिशन :  यदि  बाहर  से  र्ल्ड

 रिकग्नाइज्ड  चर्चेज  के  आदमी  नहीं  दाये
 हैं  तो  में  जानना  चाहता  हूं  कि  क्या  हमारी
 सरकार  ने  वल्डें  चर्चेज  के  संघ  से  बतलाया  कि
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 इतने  क्रिश्चियन्स  पाकिस्तान  से  हिन्दुस्तान
 में  आगये  हैं  और  क्या  उन  से  कट्टी  गया  हैं
 कि  उनके  कुछ  प्रतिष्ठित  आदमी  यहां  श्र
 कर  इसको  देखें  ।

 Shri  ्,  S.  Naskar:  So  far  as  the
 Ministry  of  Rehabilitation  is  concern-
 ed,  we  do  not  make  any  difference  be-
 tween  religions—Christians,  Buddhists
 or  Hindus,  ang  so  on.

 st  विभूति  मिशा  :  मेरा  जो  सवाल  है
 उसका  जवाब  देना  चाहिये  |  हम  को  इस
 तरह  से  दूसरे  सवालों  में  भटकाया  नहीं
 जा  सकता  क्‍योंकि  हमारे  कस्टिट्यशन  में
 सोशल  जस्टिस  की  बात  कहीं  गई  है  ।

 श्री  त्यागी  :  जहां  तक  मुझे  इत्तला
 मिली  है,  इन्फार्मेशन  मिनिस्ट्री  की
 तरफ  से  जो  रिफ्यूजी  प्रिये
 हैं  उनकी  फिल्म्स  ली  गई  हैं  आर  वह  फारेन
 कंट्रीस  में  दिखाई  जा  रही  हैं।  मैं  उम्मीद
 करता  हूं  कि  बाहर  के  मुल्कों  को  इस  बात
 से  पूरे  तरीक  से  वाकिफ  करा  दिया  जायेगा
 कि  इतनी  परेशानी  इछिन्दुस्तान  में  श्र  गई
 है  पाकिस्तान  की  ज्यादतियों  की  वजह
 से

 Shri  R.  S.  Pandey:  When  I  put  this
 very  question,  the  Deputy  Minister  in-
 formed  the  House  that  he  nas  no  in-
 formation,  but  the  Minister  of  Reha-
 bilitation  has  just  now  given  the  in-
 formation  to  the  House  that  films  were
 taken  and  they  were  exhibited  in  for-

 This  kind  of  contra-
 dictory  statements  should  not  be  al-
 lowed.

 Shri  P.  S.  Naskar:  I  said  that  we
 have  no  information  in  this  Ministry
 about  the  films,  etc,  (Interruption).

 Mr.  Speaker:  The  question  that  was
 put  later  on  was  so  forcefully  that  the
 answer  was  extorted  out  of  the  Minis-
 ter!

 Shrimati  Savitri  Nigam:  Just  now
 the  Minister  replied  in  the  course  of
 a  supplementary  that  they  are  very



 43555  Oral  Answers  VAISAKHA  10,

 alert.  But  how  is  it  that  the  Govern-
 ment  are  so  ignorant,  when  it  was
 published  in  al]  the  newspapers  that
 representatives  from  various  churches
 are  working  in  various  camps  and
 they  are  not  only  helping  them  in
 various  ways  but  they  are  also  mak-
 ing  various  films  and  getting  state-
 ments  of  the  people?

 Shri  Tyagi:  I  never  pleaded  ignor-
 ance.  I  may  say  the  Government  is
 not  ignorant  of  these  facts,

 Shrimati  Savitri  Nigam:  The  ques-
 tion  was  this.  This  is  not  the  answer.

 Mr.  Speaker:  When  each  hon.  Mem-
 ber  is  not  satisfied  with  the  answer
 and  raises  a  point  of  order  cr  says  that
 “this  is  not  the  answer”,  what  should
 T  do?

 Shri  Hari  Vishnu  Kamath:  Which
 States  or  rather  which  State  Govern-
 ments  have  been  sounded  as  regards
 their  willingness  and  ability  to  reccive
 and  resettle  this  hapless,  uprocted
 mass  of  humanity,  and  has  the
 Jammu  and  Kashmir  Government
 also  been  sounted  ang  what  is  the
 tesponse  of  these  various  State  Gov-
 ernments  to  receive  and  resettle  these
 refugees?

 Shri  Tyagi:  Quite  a  few  States.
 Wherever  there  are  possibilities—we
 are  sounding  such  States  only  where
 we  find  there  are  spare  agricultural
 lands  to  accommodate  the  agriculturi-
 sts  or  wherever  there  are  new  indust-
 Ties  going  to  be  opened—the  States
 are  offering  to  us  the  number  of  fami-
 lies  they  can  accommodate.  As
 regards  Jammu  and  Kashmir,  I  am
 afraid  it  is  not  perhaps  possible,  so
 long  as  the  integration  is  not  com-
 lete,  to  that  extent  that  people  should
 go  from  here  and  settle  there,  because
 there  is  some  constitutional  difficulty
 in  the  way.

 Shri  Hari  Vishnu  Kamath:  He  has
 not  replied  to  the  question  as  to  which
 of  the  States  have  responded.  Let
 him  give  the  names  of  the  States.  I
 rise  on  to  a  point  of  order.
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 Shri  Harish  Chandra  Mathur:  Ona
 point  of  order.

 Mr.  Speaker:  Order,  order.  Shri
 Hari  Vishnu  Kamath.

 Shri  Hari  Vishnu  Kamath:  Sir,  I
 rise  un  a  point  of  order.  If  I  heard  the
 Minister  aright....

 Mr.  Speaker:  Is  the  rest  of  the  hcur
 to  be  taken  up  in  points  of  order?

 Shri  Hari  Vishnu  Kamath:  He  ref-
 erred  to  the  integration  of  Jammu  and
 Kashmir  ag  a  hurdle  in  the  path  of
 rehabilitation  of  some  of  the  refugees,
 I  cannot  understand  how  this  can  be
 a  hurdle  to  re-settle  some  of  the  refu
 gees  in  Jammu  and  Kashmir.  Will  he
 explain  it?

 Mr.  Speaker:  How  can  this  be  a
 point  of  order?

 Shri  Hari  Vishnu  Kamath:
 evasive,  Unless  he  is  clear....

 Mr.  Speaker:  If  the  reply  is  evasive,
 there  is  no  point  of  order  in  that.

 Shri  Hari  Vishnu  Kamath:  You  have
 always  directed  the  Government  to
 answer  questions  fully  and  clearly.  If
 they  do  not  follow  your  directions,
 what  is  the  remedy?

 He  छ

 Mr.  Speaker:  Those  directions  are
 there.  He  says  there  is  a  hurdle.  But
 no  point  of  order  arises.

 Shri  Harish  Chandra  Mathur:  The
 question  is  whether  it  is  because  of  the
 integration.  The  hon,  Minister  said
 that  it  is  because  the  jntegration  is
 not  complete.  The  question  is  whe-
 ther  that  is  correct  or  not.  It  is  be
 cause  of  a  special  law.  It  has  nothing
 to  do  with  integration.  It  creates  a
 very  wrong  impression  in  the  House
 and  outside.  The  position  is,  the  law
 which  is  prevailing  from  the  Maha-
 raja’s  time  has  been  there  for  certain
 special  reasons  and  circumstances.  It
 has  nothing  to  do  with  integration.

 Mr.  Speaker:  He  has  qualified  those
 words  by  saying  “to  that  extent.”

 Shri  Tyagi:  As  far  as  the  constitu-
 tional  accession  of  the  State  is  ९०७४०
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 cerned,  that  is  a  matter  which  I  never
 question.  What  I  said  was,  for  the
 purpose  of  getting  these  refugees  re-
 settled  in  Kashmir  the  accession  has
 not  been  complete,  because  it  is  res-
 trictive  to  that  extent  according  to
 the  Constitution.  Therefore,  they
 do  not  (Interruptions).

 Mr.  Speaker:  Order  order.  I  do  not
 understang  why  there  should  be  50
 much  excitement.  But  the  use  of  the
 word  “integration”  was  unfortunate.
 That  should  not  have  been  there.

 Shri  Kapur  Singh:  Now  he  used
 the  word  “accssion.”  It  means  tnat
 the  accession  is  not  compiete.

 Shri  Harish  Chandra  Mathur:  He
 shoulq  have  said  that  there  is  a  spe-
 cial  law  and  there  is  difficulty.

 श्री  सरजू  पाण्डेय :  मैं  जानना  चाहता
 हूं  कि  जब  से  हिन्दुस्तान  और  पाकिस्तान  के
 मंत्रियों  की  वार्ता  हुई  है  तब  से  शरणार्थियों
 के  कराते  में  कया  कई  रुकवा  पदा  हो  गई  है
 यदि  हां,  तो  किस  तरह  ।

 श्री  त्यागी  :  शरणार्थियों  के  बराने  में
 तो  कोई  रुकावट  पैदा  नहीं  हुई  बल्कि  किसी
 दिन  कान  और  किसी  दिन  ज्यादा  आते  रहते
 हैं  7  किसी  रंज  चार  हजार  आर  किसी  रज
 साढ़े  तीन  हजार  की  तादाद  में  वे  राज  श्मा

 Shri  Bhagwat  Jha  Azad:  May
 know  how  many  States  have  agreed
 till  now  and  to  take  what  number  out
 of  these  three  lakh  refugees  who  have
 alreary  arrived  in  India  for  re-settle-
 ment.?

 Shri  Tyagi:  Assam  has  undertaken
 to  re-settle  about  17,000  families
 Dandakaranya  project  is  having  5,000
 families.  There  are  transit  camps  alSo
 there.  Madhya  Pradesh  haa  taken  in
 one  camp  2,500  families  and  in  another
 2,500.  Likewise,  Orissa  hag  taken.
 There  are  various  camps.  I  have  a
 long  list,  and  I  may  place  it  on  the
 Table  of  the  House.
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 Shri  Hari  Vishnu  Kamath:  Whicb
 States?

 Mr,  Speaker:  They  might  have  ac-
 cepted  those  refugees  to  stay  in
 camps.  The  question  is  whe-
 ther  the  States  have  agreed  to
 take  those  that  are  in  camps  for  re-
 habilitation  in  those  States  where  the
 camps  are?

 Shri  P.  S.  Naskar:  Yes,  Sir.  Those
 refugees  that  are  taken  to  the  various
 States  are  at  the  moment  in  the  relief
 camps,  subject  to  final  rehabilitation  in
 those  States.

 Mr.  Speaker:  Shri  Basumati—
 Shri  Hari  Vishnu  Kamath:  None  in

 West  Bengal?
 Shri  P.  S.  Naskar:  None  in  West

 Bengal......
 Mr.  Speaker:  Order,  order.

 not  allow  that.
 Shri  Basumatari:  With  regard  to  the

 tribal  refugees  in  Assam  numbering
 75,000,  is  it  a  fact  that  they  are  willing
 to  be  rehabilitated  only  in  the  State
 of  Assam  and  they  did  not  want  to  go-
 out  of  Assam;  if  so,  may  I  know  what
 arrangements  the  Gevernment  have
 made  to  rehabilitate  them  therc?

 Shri  Tyagi:  So  long  as  there  is
 space  for  re-settlement  of  those  refu-
 gees  in  Assam,  I  do  not  think  it  would
 be  of  any  advantage  to  take  them
 away.

 I  did

 श्री  प्रकाशवीर  शास्त्री  :  मैं  जानना

 चाहता  हूं  कि  जो  ईसाई,  बौद्ध  शौर  हिन्दू
 शरणार्थी  परिवार  लाखों  की  संख्या  में  पूर्वी
 पाकिस्तान  से  आए  हैं,  क्या  सरकार  ने  उनके
 बारे  में  यह  जानने  का  यत्न  किया  है  कि  उनकी
 कितनी  सम्पत्ति  पूर्वी  पाकिस्‍तान  में  रह
 गयी  है,  और  उस  सम्पत्ति  को  लाने  या
 उनको  प्राप्त  करने  का  क्‍या  प्रयास  किया
 जा  रहा  है  ?

 श्री  त्यागी  :  जो  प्रापर्टी  वहां  रह  गयी
 है  उसको  लाने  के  बाबत  तो  एक्सटरनल
 अफेयर्स  मिनिस्ट्री  गौर  करेगी,  लेकिन  मेरी:
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 मिनिस्ट्री  इस  बात  की  तहकीकात  कर  रही
 है  कि  किस  किस  परिवार  की  पाकिस्तान
 में  कितनी  चल  और  अचल  सम्पत्ति  रह  गयी

 है  ताकि  अनुमान  लगाया  जा  सके  कि  उनकी
 कितनी  सम्पत्ति  बन्दों  है  1

 श्री  हुक्म  चन्द  कछवाय  :  में  जानना

 चाहता  हूं  कि  भारत  शर  पाकिस्तान  के

 गृह  मंत्रियों  में  जं।  बातचीत  हुई  क्‍या  उसमें

 यह  ते  हुआ  था  कि  कितने  शरणार्थी  रोज
 श्रावेंगें,  तीन  हजार  या  चार  हजार  ।  यदि

 कुछ  ते  शुभ्रा  था  तो  क्‍या  तै  हुआ  था  ?

 श्री  त्यागी  :  ऐसी  कोई  बात  ते  नहीं
 हुई  थी  कि  इतने  रिफ्यूजी  वहां  से  रोज
 खावेंगे  ।  उम्मीद  तो  यह  थी  कि  इस  बातचीत
 के  बाद  रिफ्यूजी  आने  बन्द  हो  जाएगे  ।
 कोई  फैसला  इस  सिलसिले  में  नहीं  हुआ  था  ।
 लेकिन  शरणार्थी  ब  तक  आरा  रहे  हैं  ।

 श्री  गुलशन  :  मैं  यह  जानना  चाहता
 हूं  कि  क्या  सरकार  ने  इस  बात  का  अन्दाजा
 लगाया  है  कि  जो  पूर्वी  पाकिस्तान  से  ये

 हिन्दू  और  ईसाई  आ  रह  हैं,  इनके  बाद  और
 कितने  फैमिली  आएंगे  ?

 श्री  त्यागी  :  यह  अन्दाज़ा  करना  बहुते
 मुश्किल  है  ।

 Shri  9.  0.  Sharma:  May  I  know  if
 a  professionwise  census  of  refugees
 is  taken?  Some  are  agriculturists;
 some  are  businessmen;  some  belong
 to  other...  (Interruption).

 Shri  Tyagi  rose—
 Shri  D.  C.  Sharma:  I  have  not  yet

 completed  it.

 Mr.  Speaker:  It  is  because  he  ex-
 pects  that  there  would  only  be  one
 question.

 Shri  D,  C.  Sharma:  I  am  going  to
 complete  my  question.  I  know  Eng-
 lish  slightly.

 Mr.  Speaker:  He  might  ask  a  ques-
 tion  now  instead  of  commenting.

 13560-

 Shri  9.  C.  Sharma;  May  I  know  it
 a@  professionwise  census  of  the  re-
 fugees  has  been  taken  and  what  at-
 tempts  are  being  made  to  settle  them
 as  far  as  possible  in  their  old  profes-
 sions,  such  as,  teaching,  medical,
 agriculture,  business  etc.?

 Shri  Tyagi:  That  is  exactly  the
 policy.  Information  is  being  gather-
 ed  in  all  these  camps.  I  have  seen
 the  proforma  and  everybody  is  re-
 quired  to  mention  in  that  form  as  to
 what  profession  he  was  carying  on
 in  Pakistan,  what  he  knows,  what
 his  educational  qualifications  are.
 All  this  information  is  being  gather-
 ed  and  as  far  as  possible  an  attempt
 will  be  made  to  give  them  employ-
 ment  according  to  their  taste,

 Shri  P.  R.  Chakraverti:  In  the  con-
 text  of  the  unfortunate  situation
 created  by  the  reluctance  of  the
 Government  to  take  into  account  the
 property  that  has  been  left  behind
 by  the  East  Bengal  refugees  up  to
 the  end  of  the  year  1963,  will  the
 Government  revise  its  opinion  and
 make  an  assessment  of  the  propert-
 ies  which  have  been  left  behind  by
 the  refugees?

 Shri  Tyagi:  I  will
 question,

 Shri  P.  R.  Chakraverti:  In  the  con-
 text  of  the  unfortunate  mistake
 committed  by  the  Government  in  its
 reluctance  to  take  into  account  the
 properties  left  behind  by  the  East
 Bengal  refugees  earlier,  that  is,  up  to.
 the  end  of  1963,  will  the  Govern-
 ment  now  revise  its  earlier  policy
 and  take  note  of  the  properties  which
 have  been  left  behind  by  the  re-
 fugees  from  East  Pakistan?

 examine  this

 Shri  Tyagi:  It  is  not  a  mistake
 committed  by  the  Government.  Un-
 der  the  Nehru-Liaquat  Pact  they  are
 entitled  to  hold  on  to  the  properties
 even  after  they  come  here.  That  be-
 ing  so  there  was  no  such  mistake
 committed.  Anyway,  with  regard  to
 these  new  refugees,  {an  attempt  is
 being  made  to  collect  information
 about  the  property  that  they  have
 left  behind.
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 Shri  Hem  Barua:  Different  Church
 representatives,  like  the  representa-
 tive  of  the  Pope  and  Reverend  Kirk-

 wood,  have  visited  the  Garo  Hills
 in  Assam  and  submitted  very  illumi-
 nating  documents  about  the  atrocities

 -committed.

 Shri  Ranga:  And  the  Minister  says
 that  he  has  no  information,

 Shri  Hem  Barua:  Yes.  In  view  of
 .the  pronounced  view  of  the  Prime
 Minister  against  reporting  these  at-
 rocities  committed  on  these  helpless
 minorities  by  Pakistan  to  UNO,  may
 I  know  whether  it  is  a  fact  that  the
 new  Minister  of  Rehabilitation  has
 already  suggested  to  the  Prime
 Minister  that  India  should  invite  the
 Secretary-Genera]  of  the  UNO,
 U.  Thant  to  make  a  visit  and  to  have
 a  first-hand  knowledge  of  the  atro-

 ‘cities  committed  on  these  people?

 Shri  Tyagi:  No  such  request  has
 yet  been  made  by  me;  but  surely  I
 will  forward  the  suggestion  made  by
 my  hon.  friend  to  the  Prime  Minis-
 ter.

 श्री  राम  सेवक  यादव  :  मैं  जानना

 चाहता  हूं  कि  एंडामान  में  जो  तीन  सी  वर्ग
 मील  जमीन  प्रभी  महाराजा  पटियाला  को
 दी  गयी  है,  क्या  उस  पर  पूर्वी  पाकिस्तान  से
 आने  वाले  शरणार्थियों  को  बसाने  की  कोई
 स्कीम  है  ?

 Shri  Tyagi:  Andamans  has  been
 ‘given  under  my  charge  for  this  pur-
 pose;  but  I  am  sorry,  I  am  700  yet
 rable  to  take  stock  of  the  situation
 ‘obtaining  there  at  present.

 Shri  Harish  Chandra  Mathur:  Is
 the  hon.  Minister  aware  that  more
 than  300  Tibetan  refugees,  Muslims,
 were  rehabilitated  in  Kashmir,  if  it
 {s  so,  how  does  he  square  it  up  with
 his  answer  which  he  has_  given
 earlier?

 Shri  Tyagi:  I  am  sorry  I  have  no
 information  ready  at  hand.  I  will
 collect  it.
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 Shri  Ranga:  I  learn  that  श  film  was
 tane..  vy  coerce ०  aniormation  and  Broad-
 casting  Ministry  of  these  refugees  as
 they  were  coming  into  our  area
 Would  the  hon.  Minister  be  good  eno-
 ugh  to  see  that  film  and  see  that  copies
 of  it  are  supplied  to  our  Embassies
 so  that  they  may  be  able  to  snow  it
 to  all  the  philanthropic  people  in
 other  countries  who  may  be  interested
 in  giving  some  relief  to  the  people  and
 also  sympathise  with  them?

 Shri  Tyagi:  I  think  that  suggestion
 is  a  very  good  one.  I  would  forward
 it  on  to  the  Minister  concerned.

 Sambhar  Salt

 #1254.  Shri  Jedhe:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  “the
 Sambhar  Salt  is  regarded  as  sub-
 standard  under  the  Prevention  of
 Food  Adulteration  Act;

 (b)  whether  it  is  also  a  fact  that
 salt  dealers  in  Delhi  are  being  pros
 secuted  for  selling  that  salt;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  amend  the  Act,  50  as  to
 standardise  the  Sambhar  Salt  and
 thus  save  Delhi  from  facing  salt
 famine  in  the  near  future?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Dr.  D.  S.  Raju):  (a)  to
 (c).  A  statement  is  laid  on  the  Table
 of  the  Sabha.

 STATEMENT

 (a)  At  times  the  salt  supplied  to  the
 Delhi  Traders  by  the  Hindusthan  Salts
 Ltd.,  Sambhar  Lake,  had  not  been  of
 the  standard  laid  down  in  the  Preven.
 tion  of  Food  Adulteration  Rules,  953,
 in  accordance  with  which  edible  com~
 mon  salt  shall  contain  on  dry  weight
 basis  at  least  96:0  per  cent  by  weight
 of  sodium  chloride.

 (b)  Prosecutions  against  those
 engaged  in  the  dealings  of  edible  com.
 mon  salt  having  less  than  the  prescri-
 bed  sodium  chloride  content  were
 instituteq  by  Delhi  Municipal  Cor-
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 poration.  Instructions  have  been
 issued  that  the  limit  of  sodium  chloride
 for  edible  common  salt  prescribed  in
 the  P.F.A.  Rules,  955  may  not  be  in-
 sisted  upon  and  that  no  penal  action
 be  taken  or  prosecutions  launched
 against  those  engaged  in  the  dealings
 of  salt  having  95  per  cent  sodium  chlo-
 ride.  The  cases  of  persons  who  were
 teing  prosecuted  for  dealings  in  salt
 having  less  than  95  per  cent  sodium
 chloride  content  are  being  reviewed.

 (c)  The  standard  of  edible  common
 salt  has  been  prescribed  in  the  preven-
 tion  of  Food  Adulteration  Rules,  1955.
 Instructions  have  been  issued  by  the
 Salt  Commissioner  to  the  Hindusthan
 Salts  Ltd.,  not  to  issue  salt  containing
 less  than  95  per  cent  sodium  chloride
 content  to  Delhi  Salt  Refineries  and
 for  human  consumption.

 The  question  of  amending  the  P.F.A.
 Act,  954  does  not  arise,

 Shri  Jedhe:  What  are  the  effects
 on  the  human  beings  by  using  this
 sub-standarg  salt?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  This  salt  is  not  very  sub-
 standard.  Insteag  of  96  per  cent
 purity;  it  is  95  per  cent  purity.  May
 I  mention  that  since  Independence,
 we  have  moved  from  92  per  cent
 purity  to  95  per  cent  purity  now  and
 ‘we  hope  to  achieve  96  per  cent  purity
 very  soon.  This  l  per  cent  impurity
 hag  not  produced  any  noticeable  bad
 results,

 Shri  Jedhe:  I  asked  what  are  the
 effects  on  the  human  beings  by  using
 this  sub-standard  salt,

 Dr.  Sushila  Nayar:  If  sodium  sul-
 phate  is  taken  in  large  quatities,  it
 Produces  diarrhoea,  But  in  the  quan-
 tity  the  salt  is  taken(  it  does  not  pro-
 duce  any  bad  result,
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 House-Building  Loans
 +

 Shri  Yashpal]  Singh:
 91256

 {
 Shri  Vishram  Prasad:
 Shri  S,  M.  Banerjee:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 embargo  wads‘  laid  on  the  grant  of
 house-building  loans  to  low-paid
 Government  employees  governed  by
 the  Payment  of  Wages  Act;

 (b)  if  so,  whether  Government  are
 taking  suitable  steps  to  save  them
 from  the  hardship;  and

 (c)  if  so,  when  the  embargo  is  likely
 to  be  lifted?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chand  Khanma):  (a)
 Yes,  because  the  Payment  of  Wages
 Act,  1936,  does  not  expressly  vermit
 deductions  on  account  of  house-build-
 ing  loans  being  made  from  the  pay-
 bills  of  persons  governed  by  the  Act.

 (b)  and  (c).  The  Government  in
 the  Ministry  of  Labour  and  Employ-
 ment  propose  to  introduce,  shortly,  a
 Bill  to  amend  the  Payment  of  Wages
 Act,  1936  which  will,  inter  alia,  per-
 mit  such  deductions  being  made  from
 the  monthly  pay  bills  of  Government
 employees  governed  by  that  Act.

 श्री  यशपाल  तीन  -:  मिनिस्टर  साहब
 के  जवाब  से  यह  बात  साक  नहीं  हुई  कि  जिन
 ला  के  इस  बीच  में  आ्रात्ेदन  पत्र  वेंडिंग  पड़े
 हुए  हैं  उतको  कब्र  तक  मंजूर  किया  जायेगा
 और  जा  इंडो  आप  के  लोग  हैं  उनको  कब
 तक  लान  दिया  जाएगा  ?

 श्री  मे हरचन्द  खन्ना  :  हम  लोन  देने  के
 विनाश  नहीं  हैं।  जब  किसी  भाई  को  लोन
 दिया  जाता  है,  चाहे  वह  १५  साल  का  हो  या
 बस सल  का  हो,  ती  उसकी  कटौती  उसकी
 तन ह  में  से  हंतो है  लेकिन  ये  जो  हमारे
 भाई  हैं  उनकी  तनख्वाह  से  कानून  के  मातहत
 कटौती  नहीं  हों  सकती  |  लेबर  मिनिस्ट्री  ने
 इस  बारे  में  एक  जरूरी  कानून  लाने  का  फैसला
 किया  है  और  जो  आज  कागजात  जाए  हैं
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 उनसे  पता  चलता  है  कि  वह  कानून  आ  भी
 गया  हैं  ।  जब  यह  फसला  कर  दिया  जाएगा
 इस  कानून  में  कि  उनकी  तनखाह  में  से  कटौती

 की  जा  सकती  है  तो  उनको  लोन  दिया
 जाएगा  ।

 श्री  यशपाल  सिह  :  क्‍या  सरकार  बतला

 सकती  है  कि  यह  स्कीम  सिर्फ  शहरों  के  लिए
 है  या  देहात  के  लिए  भी  है  ?

 थी  मे हरचन्द  खन्ना  :  यह  जो  स्कीम  है
 इसके  अन्दर  बहुत  किस्म  के  लोन  शामिल  हैं,
 लो  इनकम  ग्रुप  है,  मिडिल  इनकम  ग्रुप  हैं,
 इंडस्ट्रियल  हाउसिंग  है,  प्लम्स  हैं  ।  स्टेट
 गवर्नमेंट  के  मारफत  इस  स्कीम  को  लागू
 किया  गया  है  और  उनकी  मारफत  ही  यह
 बालू  हतों  है  ।

 अध्यक्ष  महोदय  :  ये  शहरों  के  लिए
 हैं  या  देहात  के  लिए  भौहें  ?

 श्री  मेहरचन्द  खन्ना  :  स्टेट  गवर्नमेंट
 इनको  इम्पर्लामेंट  करती  हैं  ।

 शी  स०  मो०  बनर्जी  :  मैं  यह  जानना

 चाहता  हूं  कि  जो  लोग  पेमेंट  आफ  वेटेज
 ऐक्ट  के  नीचे  जाते  हैं,  क्‍या  उनको
 अंडरटेकिंग  लकर  फिलहाल  लोन  नहीं  दिया
 जा  सकता,  अगर  वे  लोग  जिन  के  यहां  वह
 काम  करते  हैं  रिकवर्री  के  लिए  राजी  हो
 जाएं  ?  उनकी  बहुत  सी  असियां  पेंडिंग
 पड़ी  हैं  ।

 श्री  मेहरचन्द  खन्ना  :  मैंने  इस  बारे  में

 मिनिस्ट्री  आफ  ला  की  राय  ली  थी  7  उनका

 कहना  है  कि  यह  अंडर टे  किंग  काफी  नहीं  होगा
 लेकिन  लेबर  मिनिस्ट्री  इस  बारे  में  जल्दी

 ही  कानून  पास  करने  वाली  है  ।  मैंने  राज
 सवेरे  के  कागजात  में  देखा  है  कि  वह  कानून
 झा  गया  हैँ  7  जब  इसमें  जरूरी  तरमीम  हो
 जाएगी  तो  उनको  लोन  दिया  जा  सकेगा  ।

 श्री  तुलसीदास  जाघव  :  श्व  तक  जो
 एप्लीकेशन्स  दी  गई  हैं  उनकी  तादाद  क्‍या
 @  ?
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 श्री  मेहरचन्द  खन्ना  :  मेरे  पास  प्रां कड़े
 तो  नहीं  हैं।  अगर  तमाम  हिन्दुस्तान  में
 ये  भ्र जि यां  दी  गई  होंगी  तो  उनको  तादाद
 काफी  हूँगी  |

 Shrimati  Savitri  Nigam:  May  I
 know  whether  various  States  are
 giving  these  loans  at  various  rates  of
 interest,  ang  also  whether  in  one  of
 the  States,  the  interest  charged  on  the
 slum-dwellers  is  too  high?

 Shri  Mehr  Chand  Khanna:  As  far
 as  the  slum-dwellers  are  concerned,
 I  have  already  brought  forward  a  Bill
 before  this  House  and  it  has  been
 before  the  Select  Committee,  and  once
 that  Bill  is  passed,  we  shall  have  a
 sort  of  legislation  for  Delhi  which  will
 be  of  a  very  helpful  nature.

 Bagh,  Pench,  Karwand  and  Upper
 Tapti  Irrigation  Projects

 #1259,  Dr.  L,  M.  Singhvi:  Will  the
 Minister  of  Irrigation  ang  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  has  been  arrived  at  bet-
 ween  the  Governments  of  Maharash-
 tra  and  Madhya  Pradesh  regarding
 Bagh,  Pench,  Karwand  and  Upper
 Tapti  irrigation  projects;

 (b)  the  main  terms  of  agreement;
 (c)  whether  the  Central  Govern-

 ment  would  provide  any  assistance  for
 these  projects;  and

 (d)  if  so,  in  what  manner  and  to
 what  extent?

 The  Minister  of
 Power  (Dr,  K,  L.  Rao):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House  [Pluced  in  Lib-
 rary.  See  No,  LT-2873)/64].

 (c)  and  (d).  The  question  of  Cen-
 tral  assistance  will  arise  only  after
 the  projects  are  approved.

 Dr.  L,  M.  Singhvi:  What  part  was
 played  by  the  Central  Government  or
 by  the  hon,  Minister  in  securing  the
 successful  conclusion  of  these  nego-
 tiations  between  the  two  Govern-
 ments?

 Irrigation  and
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 Dr,  K.  L,  Rao:  I  must  say  that  I
 ‘would  like  to  congratulate  the  States
 concerned  for  arriving  at  the  settle-
 ment  without  the  intervention  of  the
 ‘Centre.

 Dr.  L,  M,  Singhvi:  May  I  know
 whether  it  is  a  fact  that  there  are  still

 ‘certain  outstanding  matters  on  which
 agreement  has  not  been  finally  reach-

 ed  and  that  these  matters  have  bcen
 left  to  be  worked  out  with  the  aid  of
 ‘the  Union  Government  and  the  States
 ‘concerned,  and  if  so,  what  those  mat-
 ‘ters  are?

 Dr.  K,  L,  Rao:  No  such  request  has
 been  made  to  the  Centre.  Only  with
 regard  to  the  Upper  Tapti  project,  they
 are  working  out  the  details,
 which  the  States  concerned  propose

 ’  to  discuss  the  matter  between  them-
 selves.  Central  assistance  has  not

 ५  been  askeg  for.

 nh

 “नेशनल  हेराल्ड”

 गोमती  जोहराब ेन  चावड़ा:
 *१२६०.<  श्रीमती  रेनुका  बड़कटको  :

 गत  सान  सिह  go  पटेल  :

 नया  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  क्‍या  लखनऊ  से  प्रकाशित  होने
 वाले  अंग्रेज़ी  दें  नक  पत्र  “नेशनल  हेराल्ड”
 ्य  र्व  महत्व  कम्पनी  अधिनियम  के  श्रन्तगंत
 रजिस्टर  संस्था  के  हाथ  में  है  ;

 (ख)  इसमें  'डालमिया  तथा  साहू  जैत
 ग्रुप  के  लोगों  दा  कितने  तथा  कितने  मूल्य  के
 अंश  हैं  ;  और

 (ग)  क्‍या  पिछले  दस  वर्षों  में  वंश-
 नारियों  को  कोई  लाभांश  दिया  गया  था
 तथा  यदि  हां,  क्रिस  दर  पर  ?

 योजना  मंत्री  थी  wo  रा०  भगत)  :
 (क)  अँगरेजी  दैनिक  पत्र  “नेशनल  हेरल्ड”

 की  मालिक  मैसर्स  'एसोसिएटेड  जनेस
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 लिमिटेड  है,  जो  भारतीय  समवाय  भ्र धि नियम

 (इण्डियन  कम्पनी  एक्ट)  के  अधीन  एक
 कम्पनी  के  रूप  में  रजिस्टर्ड  है  ।

 (ख)  सो  सौ  रुपये  के  कुल  ६,६९०
 प्रसंचयी  भ्र धिमान  शेयरों  (नान-क्यूमुलेटिव

 प्रेफरेंस  शेयर्स )  कौर  दस-दस  रुपये  के  १,०५,६०७
 सामान्य  (इक्विटी)  शेयरों  में  से  डालमिया
 जैत  समूह  (ग्रुप)  के  एक  सदस्य  के  नाम  दस
 रुपये  का  एक  शेयर  दर्ज  है  शरीर  इस  समूह
 के  एक  केंद्रो  के  नाम  दस-दस  रुपये  क
 २५०  स,मान्य  होम्स  दर्ज  हैं  ।
 इस  बात  का  कोई  संकेत  नहीं  मिलता  कि
 बाकी  रजिस्टर्ड  शेयर-होल्डरों  में  से  कोई
 कौर  भी  इसी  ग्रुप  का  है  ।

 (ग)  कम्पनी  ने  पिछले  दस  बर्षो  में
 कोई  लाभांश  नहीं  दिया  ।

 Ea)  The  English  daily  ‘National
 Herald  is  owned  by  M|s,  Associated
 Journals  Ltd.,  a  company  registered
 under  the  Indian  Companies  Act.

 (b)  Out  of  a  total  of  9,990  non-
 cumulative  preference  shares  of
 Rs,  100|-  each  and  +1,05,607,  equity
 shares  of  Rs.  l0\-  each,  one  share  of
 Rs,  10].  stands  registered  in  the  name
 of  a  member  of  the  Dalmia  Jain  group,
 while  another  250  equity  shares  of
 Rs.  10|-  each  stand  registered  in  the
 name  of  an  employee  of  this  group.
 There  is  no  indication  that  any  of  the
 remaining  registered  holders  of  the
 shares  belongs  to  this  group.

 (c)  The  company  did  not  declare
 any  dividend  during  the  last  ten  years.)

 श्रीमती  जोहरा बेन  चावड़ा  :  भ्र भी  मंत्री
 महोदय  ने  बतलाया  कि  कम्पनी  ने  पिछले
 दस  वर्षो  में  कोई  लाभांश  नहीं  दिया  तो
 मैं  यह  जानना  चाहती  हूं  कि  लाभांश  नन
 देने  के  कारण  क्या  सरकार  कम्पनी  के  विरुद्ध
 कुछ  जांच  आदि  करा  सकती  है  ?

 श्री  qo  रा०  भगत  :  यह  कोई  कारण
 नहीं  है  जिसके  लिए  कम्पनी  के  विरुद्ध  कोई
 कार्यवाही  की  जाय  v
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 श्रीमती  जोहराबेन  चाबड़ा  :  कया  प्रधान
 मंत्रों  जी  ने डालमिया  को  २५,०००  रुपये  के
 शेयर्स  खरादने  के  लिये  काई  पत्र  लिखा
 था ?

 श्री  Fo  रखा  भगत  :  जी  नहीं  |

 Shri  Bishwanath  Roy:  Is  the  finan-
 cial  position  of  the  Associated  Jour-
 nals  Ltd.  that  runs  the  National
 Herald  at  Lucknow  sound  and  if  so,
 may  I  know  whether  the  working  of
 the  press  is  satisfactory?

 Shri  B,  R,  Bhagat:  We  cannot  give
 an  opinion  about  the  working  of  the
 press.

 Shri  Ansar  Harvani:  The  hon.
 Minister  has  pointed  out  that  many
 shares  are  not  held  by  the  Sahu-Jain
 group.  I  would  like  to  know  how
 many  shares  are  held  by  Shri  Ajit
 Prasad  Jain.

 Shri  A,  P.  Jain:
 I  hold  0  shares.

 I  can  answer  that.

 Mr.  Speaker:  That  question  ought
 not  to  have  been  put.

 Shri  D.  C.  Sharma:  If  a  man  hap-
 pens  to  be  connected  with  a  business
 firm  as  an  employee,  does  his  co-ope-
 ration  with  some  business  firm  cons-
 titute  the  co-operation  of  that  busi-
 ness  firm?  Moreover,  if  a  person  hap-
 pens  to  have  a  name  like  Jain  or
 Sharma,  does  it  mean  that  his  co-ope-
 ration  ipso  facto  means  the  co-opera-
 tion  of  some  kind  of  Sharma  or  Jain
 group?

 Mr,  Speaker:  Whether  it  means
 that  and  all  that  are  inferences  or  con-
 clusions  which  everybody  can  draw.
 This  is  not  information  he  is  seeking.

 Shri  Buta  Singh:  May  I  know  whe-
 ther  huge  funds  have  been  collected
 as  gift  funds  for  the  society  through
 political  influence  such  as  the  Chief
 Minister  of  Punjab?  If  so,  will  Gov-
 ernment  give  the  details  thereof?
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 The  Minister  of  Finance  (Shri  Tr.  7.
 Krishnamachari):  This  does  not  fall
 within  the  competence  of  the  com-
 pany  law  administration.

 Shri  Hari  Vishnu  Kamath:  Is  there
 any  truth  in  certain  reports  to  the
 effect  that  some  contributions  or  dona-
 tions  or  gifts  made  to  this  company
 have  been  exempted  from  income  tax?

 Shri  T.  T.  Krishnamachari:  I  have
 no  information.

 Shri  S.  M.  Banerjee:  Is  it  a  fact
 that  this  paper  was  founded  by  the
 Prime  Minister  himself?  Has  it  been
 brought  to  the  notice  of  the  hon.
 Minister  that  since  this  paper  is  not
 financed  by  any  big  business  house,
 some  reports  have  been  fabricated
 against  this  paper  to  harm  it?

 Shri  T,  T,  Krishnamachari:  It  may
 be.  {

 श्री  हुनर  ष्दन्द  कछवाय  :  यह  कम्पनी।  इस
 समय  घाट  में  दल  रही  है  प्रथा  मनाने  में  चल
 रही  है  ?  यदि  घटे  में  चल  रह  है  त'  कितने  |
 घटे  में  चल  ही  है  ्र  उसमें  किसी  मंत्री
 के  भी  शेयर  है,  यदि  हां,  तो  कितने  हैं  और
 किस  के  हैं  ?

 श्री  ब०  रा०  भगत  :  पिछले  चार  साल
 में  इस  कम्पनी  ने  थोड़ा  मुनाफा  किया  है  .

 श्री  हुकम  चन्द  कछवाय  :  कितना  मुनाफ़ा
 किया  है  अथवा  कितना  घटो  किया  है  ?

 श्री  Fo  Wo  भगत  :  यह  तफ़सील  की
 बात  है,  मेरे  पास  वह  इत्तिला  अभी  मौजूद
 नहीं  है  अगर  माननीय  सदस्य  चाहेंगे  ता  मैं
 उन्हें  बतला  सकता  हूं  ।

 श्री  हुक्म  चन्द  कछवाय  :  मैंने  पूछा  था  कि
 इसमें  क्‍या  किसी  मंत्री  के  शेयर  हैं  ?

 अ्रष्यक्ष  महोदय  :  शब  हर  एक  के
 शेयर्स  के  बारे  में  वे  कैद  बतला  सकते  हैं  ?

 |
 शी  हुकम  चन्द  कछवाय  :  भ्रमर  किसी  मंत्री  ,
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 के  शेयर  हें  तो  बाल।  दिया  जाय,  उनका  नाम
 भले  ही  न  बताया  जाय  ।

 अध्यक्ष  महोदय  :  उन्होंने  कहा  है  कि

 यह  सब  इनकार्मे तन  इस  वक्त  उनके  पस

 मौजूद  नहीं  है  ।

 जो  राम  सेवक  यादव  :  क्या  यह  चीज

 सड़ी  है  ज॑सा  कि  अभी  अग नइ जर  अ्रखब,र
 में  एक  खबर  जपी थी.  कि  पंजाब  के  मुख्य
 मंत्री  सरद  र  प्रताप  सिद  करों  ने  वाई  लाख
 रुपये  गोमती  इंदिर।  गायों  के  जय  इस
 समाचार  पत्र  को  दि  हैं  ?

 अध्यक्ष  महोदय  :  मंत्री  महोदय  का

 यह  जवाब  ञ्  चुका  2  कि  कम्पन ों  ला

 एड/मिनिस्ट्रेशन  इस  नोट  कंसनंड  विद  इट  ny

 Revenue  from  Public  Sector
 Enterprises

 °26,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  the  latest  estimate  of  revenue
 from  public  sector  enterprises  during
 the  Third  Plan  period;  and

 (b)  the  steps  being  taken  to  im-
 Prove  the  situation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 for  Plamning  (Shri  Con  R,  Pattabhi
 Raman):  (a)  The  revenue  expected
 to  be  received  from  public  sector  en-
 terprises  of  Central  Government  in
 the  form  of  dividends  would  be  of  the
 order  of  Rs.  l  crores.  This  does  not
 include  contribution  from  Posts  and
 Telegraphs  Department  and  Railways.

 (b)  The  progress  and  working  of
 public  sector  undertakings  is  kept
 Periodically  under  review  by  Govern-
 ment  with  a  view  to  effecting  improve-
 ments  and  increase  in  profitability.

 Shri  Harish  Chandra  Mathur:  400
 crores  were  expected  from  _  public
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 sector  undertakings  during  the  Third
 Plan.  Now  it  is  becoming  »bvious
 that  it  would  not  be  possible  to  have
 even  Rs.  200  crores  or  Rs.  00  crores.
 What  is  the  nature  of  any  assessment
 and  study,  if  it  has  been  been  made,
 and  how  doeg  it  justify  the  continu-
 ance  of  the  management  of  the
 Ministries  concerned  for  such  a  poor
 performance  and  poor  estimates?

 The  Minister  of  Planning  (Shri  B.  R.
 Bhagat):  The  Plan  stipulation  for  con-
 tribution  from  the  public  sector  other
 than  railways  was  Rs.  300  crores;
 Rs,  50  crores  will  be  from  the  States,.
 and  the  total  is  Rs,  450  crores.  This
 question  refers  to  revenue,  and  we
 took  it  as  dividend.  So,  this  does  not
 correspond  to  the  surplus  that  will
 emerge  from  the  public  sector  under-
 takings.  Actually,  the  contributions
 from  the  public  enterprises  have  been
 as  under:  in  1963-64,  Rs.  37  crures
 other  than  P  &  T,  P  &  T  Rs.  8  crores;
 1964-65,  Rs.  69  crores  other  than
 P&T,  P&T  Rs,  ]  crores.  So,  the  total
 expectation  is  that,  although  it  will
 not  reach  Rs.  300  crores,  it  night
 reach  Rs,  250  crores  or  more.

 Shri  Harish  Chandra  Mathur:  May
 I  know  whether  any  norms  and  tar-
 gets  have  been  fixed  for  the  puhlic
 sector  undertakings  and  the  manage-
 ments  have  been  given  a  warning
 that  this  is  what  is  expected  of  them?

 Shri  B,  R.  Bhagat:  We  have  perio-
 dical  reports,  weekly  reports,  fort-
 nightly  reports,  and  they  are  checked
 in  terms  of  the  targets  stipulated.  Al-
 though  no  specific  norms  may  be
 there  still  these  progress  reports  are
 tallied  with  the  over-all  rate  of  pro-
 gress.

 Mr.  Speaker:  The  question  iw  whe-
 ther  Government  has  asked  those  in
 charge  of  the  administration  of  these
 public  undertakings  that  this  much  at
 least  is  expected  of  them.

 Shri  Harish  Chandra  Mathur:  My:
 question  is  whether  in  consultation
 with  them  any  targets  have  been  fixed
 that  this  is  expected  of  them,  and  if
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 it  does  not
 taken.

 happen,  what  action  is

 The  Minister  of  Finance  (Shri  T_T.
 ‘Krishnamachari):  Production  targets
 ‘are  individually  fixed,  but  that  does
 ‘mot  necessarily  mean  that  there  should
 be  profits  or  surpluses  arising  out  of
 them,  but  they  have  to  be  gone  into

 ‘at  the  end  of  the  working  of  the  year.
 The  total  target  that  has  been  indicat-
 ed  is  that  Rs.  300  crores  of  resources
 should  be  available  for  the  Plan  from
 public  sector  projects.

 Shri  Morarka:  I  could  not  follow
 clearly  when  the  Minister  of  Plan-
 ning  said  that  the  total  target  was
 Rs.  450  crores,  out  of  which  Rs.  50
 crores  was  from  the  railways.  I
 thought  Rs.  450  crores  did  not  include
 anything  from  the  railways.  Rs.  50
 crores  was  the  share  of  the  State,  and
 Rs.  300  crores  was  the  share  of  the
 Central  undertakings.  Out  of  this
 Rs.  300  crores  which  was  the  quota  of
 the  Central  projects,  how  much  would
 be  realised  by  the  end  of  the  Plan?

 Shri  B.  R.  Bhagat:  I  said  Rs.  250
 ‘crores  or  even  slightly  more.

 Shri  Ramanathan  Chettiar:  Last
 year  it  was  said  that  the  total  of  the
 losses  from  the  public  sector  enter-
 prises  was  Rs,  2.06  crores,  but  how
 does  the  Minister  of  Planning  arrive  at
 the  figure  of  Rs.  7  crores  as  dividend
 from  the  public  sector  undertakings?
 Has  he  taken  into  account  the  depre-
 ciation,  or  is  it  without  considering
 the  question  of  depreciation?

 Shri  B.  R.  Bhagat:  The  dividend  is
 in  respect  of  the  running  cuncerns,
 some  of  them  are  making  profits,  and
 the  Joss  includes  other  concerns  where,
 because  of  the  initial  nature  of  the
 ‘operations,  there  is  over-all  loss.

 Shri  Sham  Lal  Saraf:  What  is  the
 ‘return  from  the  industrial  side  of  the
 public  sector  undertakings,  and  how
 far  does  it  touch  the  target  or  is  below
 the  target?
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 Shri  B,  R,  Bhagat:  The  _  returns
 of  these  public  undertakings  which  are
 running  concerns  and  are  making  pro-
 fits,  work  out  to  be  7.6  per  cent  in
 ‘1962-63,

 Shri  Nath  Pai:  In  spite  of  the
 fact  that  the  public  sector  cn-
 verprises  are  expected  to  play  a
 very  strategic  and  key  role  in  the
 whole  pattern  of  our  development,  and
 in  certain  major  segments  they  have
 a  protected  market,  barring  such  ins-
 titutions  like  HMT,  Bharat  Electronics
 and  Hindustan  Antibiotics,  by  and
 large  the  returns  from  these  enter-
 prises,  because  of  bad  management  and
 inadequate  planning,  have  not  been
 economic,  thus  providing  a  handle  to
 the  enemies  of  the  public  sector
 to  detract  against  these  undertakings.
 May  |  know  in  the  light  of  this  what
 steps  are  being  taken  to  see  that  the
 public  sector  does  play  the  role,  its
 returns  being  economic  returns?

 Shri  T.  T.  Krishnamachari:  It  is  a
 very  general  question  covering  a  large
 number  of  public  enterprises.  The
 steps  that  are  being  taken  to  see  that
 they  are  more  efficient  have  been  out-
 lined  by  the  administrative  Ministries,
 but  an  over  all  picture  or  clubbing
 them  together,  or  judging  them  by  any
 one  uniform  yardstick  is  not  possible.

 Shri  Bade:  To  some  companies  you
 have  given  loans.

 Mr.  Speaker:  I  have  not  given  loans
 to  any  company.

 Shri  Bade:  The
 given  loans.

 Government  has

 Mr.  Speaker:  By  now  we  ought  to
 know  how  the  Member  has  to  address
 the  Chair.

 Shri  Bade:  I  am  sorry,  because  I
 was  addressing  the  Minister

 M.  Speaker:  He  should  not.

 Shri  Bade:  The  Government  has
 given  loans  to  some  companies  with-
 out  interest  up  to  1966.  May  I  know
 whether  in  the  amount  which  was
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 shown  as  profit,  loss  of  interest  has
 also  been  taken  into  account?

 Shri  B.  R.  Bhagat:  I  have  not  fol-
 lowed  his  question,

 श्री  बड़े  :  चूकि  मेट्रो  महोदय  हिन्दी  जानते
 हैं,  इसलिये  मैं  हिन्दी  में  प्रश्न  पता  हूं  ।
 गर्त भेंट  ने  कुछ  कम्पोज  को  जो  लोन  दिया

 है,  वह  विदाउट  इंटरेस्ट  दिया  है।  मैं

 यह  जानना  चाहता  हूं  कि  क्‍या  वह  इम्प्रेस्ट
 का  लास  भो  इस  में  जोड़ा  गया  है।

 श्री  ब०  रा०  भगत  :  कम्पनीज  को  जो
 लोन  ढ़िया  गया  है,  उस  पर  इन्टरेस्ट  लगत।  है
 और  कई  कम्पनियों  ने  इन्ट्रेसट  वायस  देना  भी

 शुरू  कर  दिया  है  1

 Shri  Ranga:  I  am  glad  that  the  Fin-
 ance  Minister  has  volunteered  to  give
 us  information  on  two  supplement-

 aries.  May  I  take  it  that  the  Finance
 Minister  is  now  taking  more  and  more
 active  interest  in  the  working  of  these
 public  undertakings  and  can  we  have
 an  assurance  that  hereafter  the  Tin-
 ance  Minister  would  consider  it  also
 ag  one  of  his  primary  responsibilities
 to  see  that  the  public  undertakings
 discharge  their  work  satisfactorily
 from  the  financial  point  of  view?

 Shri  T.  T.  Krishnamachari:  ‘The
 Finance  Minister  is  responsible  for  the
 proper  working  of  all  the  Govern-
 ment  estates  and  Government  prcper-
 ty.  I  do  not  think  that  at  any  time
 any  Finance  Minister  shirks  his  res-
 ponsibility  in  that  regard.  We  have  a
 section  functioning  in  the  Finance
 Ministry  which  is  doing  co-ordination
 and  looking  into  these  projects  and
 ™y  colleague  is  specially  in  charge  of
 planning.  There  is  continuous  liaison
 between  the  Finance  Ministry  and  the
 various  public  sector  projects  and  we
 are  trying  to  do  our  best  with  the  help
 ‘of  the  appropriate  Ministries  to  sec
 that  these  projects  come  up.

 Dr.  L.  M.  Singhvi:  From  the  point
 ‘of  revenue  which  of  the  public  sector
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 enterprises  rates  the  highest  and
 which,  the  lowest,  and  which  of  the
 major  industrial  public  sector  under-
 takings  have  failed  to  reach  their  tar-
 gets?

 Shri  T.  T.  Krishnamachari:  I  would
 hike  to  have  notice  of  that  question.
 Education  and  Training  of  Scheduicd

 Tribes
 #1262.  Shri  G.  Mohanty:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  a  seminar  under  the  aus-
 pices  of  the  Planning  Commission  wag
 held  recent!y  to  discuss  the  employ-
 ment,  education  and  training  of  Sche-
 duled  Tribes;  and

 (b)  if  so,  the  main  points  discussed
 and  the  recommendations  made?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  0.  R  Pattabhi  Ra-
 man):  (a)  Yes,  Sir—A  Seminar  was
 held  under  the  auspices  of  the  Plan-
 ning  Commission  from  30th  January
 to  Ist  February,  1964,  to  discuss  the
 employment,  education  and  training
 of  Scheduled  Castes  and  Scheduled
 Tribes.

 (b)  A  statement  is  placed  on  the
 Table  of  the  House.

 STATEMENT

 The  main  points  discused  and  the
 Major  recommendations  made  in  res-
 pect  of  Scheduled  Tribes  are:

 (a)  In  order  to  improve  the  pros-
 pects  of  self-employment  of  schedvul-
 ed  tribes,  in  forestry,  agriculture  and
 allied  occupations,  the  seminar  recom-
 mended  restoration  of  the  tribal  rights
 in  forests  and  land  and  according  of
 high  priority  to  schemes  of  land  set-
 tlement  in  their  favour  with  the  back-
 ing  of  Scheduled  Tribes  followed  by
 adequate  assistance  for  reclaiming
 and  cultivating  the  allotteq  land  pro-
 fitably.

 (b)  For  improving  the  prospects  of
 employment  of  scheduled  tribes  in
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 Government  jobs  and  vocational  and
 technical  occupations,  the  seminar
 recommended:

 (i)  Liberal  and  suitable  e¢uca-
 tional  facilities  in  the  tribal
 areas;  and

 (ii)  large  number  of  scholarships
 and  stipends  on  enhanced
 rates  for  vocational  ang  tech-
 nical  courses  together  with
 hostel  facilities  and  special
 coaching,

 (c)  For  purposes  of  filling  in  ali
 the  available  reserved  vacancies  each
 year,  the  seminar  recommended  the
 establishment  of  a  Central  Executive
 Authority  fully  qualified  with  powers
 to  nominate  candidates,  against  reser-
 ved  vacancies  under  Central  Govern-
 ment  and  similar  commitees  in  the
 States  and  districts  for  appointment  in
 their  spheres.

 Shri  G,  Mohanty:  May  I  know  why
 the  Planning  Commission  felt  the
 necessity  of  calling  a  seminar  like  this
 when  there  is  a  Scheduled  Castes  and
 Scheduled  Tribes  Commissioner  to
 look  to  the  employment,  education  and
 general  welfare  and  advise  the  Gov-
 ernment  in  the  matter?

 Shri  C.  R.  Pattabhi  Raman:  It  was
 felt  that  there  was  some  cause  for
 corplaint  in  the  various  organisations
 with  regard  to  this  question  and  for
 that  purpose  a  seminar  was  held  and
 the  hon.  Prime  Minister  has  written
 to  the  various  Chief  Ministers  drawing
 their  attention  to  this  aspect  of  the
 question.  There  is  a  comprchensive
 survey  made  with  regard  to  the  ap-
 pointments,  nominations,  etc.  of  peo-
 Ple  belonging  to  the  Scheduled  Castes
 and  Tribes  to  various  appointments.

 Shri  Ramachandra  Ulaka:  May  १
 know  whether  it  is  a  fact  that  the
 amounts  of  money  allotted  for  the
 welfare  of  the  Scheduled  Tribes  are
 not  properly  utilised  for  the  weifare
 of  the  Scheduled  Tribes  and  the  per-
 centage  of  scheduleg  Tribes  deriving
 this  benefit  is  very  less  and  if  so
 what  steps  the  Government  propose
 to  take  in  this  regard?
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 Mr.  Speaker:  We  are  concerned
 with  the  Seminar  and  what  it  ‘has
 done  and  not  with  the  general  ques-
 tton.

 sit  fo  Wo  सोच  :  कया  यह  सही  नहीं
 है  कि  जहां  तक  प्राथमिक  शिक्षा  का  सवाल  है,
 राज्य  सरकारें  शिड़पूल्ड  ट्राइब्स  के  बच्चों
 को  भ्र पनी  राज  में  पढ़ने  से  सिस्टैमेटिकली
 इन्कार  कर  रही  हैं  बौर  कया  यह  भी  सही
 नहीं  है  कि  इस  सम्बन्ध  में  उन  को  सैकंड-रेट
 सिटिजन  समझा  जाता  है  ?

 भ्रष् यक्ष  महोदय  :  यह  सवाल  तो  सेमिनार
 के  बारे  में  है

 शिशु  च०  सोच  :  यह  सवाल  एड् केशन
 के  बारे  में  है।

 श्री  qo  रा०  भगत  :  माननीय  सदस्य  ने
 जो  बात  कहां  है,  वह  बिल्कुल  ग्रलत  है  +

 श्री  प्रोफेसर  लाल  बैरवा  :  यह  जो  गोष्ठी
 हुई  था  इस  में  शेड्यूल  कास्ट  गीर  शैडयूज्ड
 ट्राइबल  के  रिजर्वेशन  के  बारे  में  मी  कोई  विचार
 विम  हुआ  था  ?

 शी  ब०  रा०  भगत  :  उस  में  तरसील  में
 क्या  बात  हुई,  इस  की  सूचना  मेरे  पास  नहीं
 है।  मेरे  ख्याल  में  एक  रिपोर्ट  सभा  की
 मेज  पर  रख  दी  गई  है।  रिपोर्ट  पब्लिक
 है।  शायद  हुजरा  होगा,  लेकिन  मेरे  पास
 इस  समय  जानकारी  नहीं  है।

 Dr,  Sarojini  Mahishi:  May  I  know
 the  total  amount  spent  on  education
 and  training  of  the  Scheduled  Castes
 and  Scheduled  Tribes  during  the  third
 Five  Year  Plan  and  if  the  whole
 amount  has  not  been  spent  may  I
 know  what  remedies  were  thought  of
 in  the  Seminar  for  this  purpose?

 Shri  6.  R.  Pattabhi  Raman:  The
 Seminar  was  really  concerned  about
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 making  liberal  and  suitable  educa-
 tional  facilities  in  the  tribal  areas;
 secondly,  a  large  number  of  scholar-
 ships  at  enhanceg  rates  for  vocational
 and  technical  courses  together  with
 hostel  facilities,  ete.  Finally,  they  also
 wanted  to  see  to  the  filling  in  of  all
 the  available  reserved  vacancies.  The
 Seminar  recommended  the  establish-
 ment  of  a  central  executive  authority
 fully  qualified  with  powers  to  nomi-
 nate  candidates.  It  is  comprehensive.

 Dr.  Sarojini  Mahishi:  What  has  been
 spent  during  the  third  Five  Year  Plan?

 Shri  0.  BR.  Pattabhi  Raman:  The
 question  is  with  regard  to  the  Seminar
 which  was  held  and  we  are  concern-
 ed  with  the  recommendations  made
 there.

 Shri  P.  Venkatasubbaiah:  May  3
 know,  as  per  the  recommendations  of
 the  Seminar,  whether  the  central  exe-
 cutive  authority  will  be  formed  and
 also  whether  the  Government  will  see
 to  it  that  the  recommendations  made
 at  the  Seminar  are  imp!emented  in
 the  States  also  as  expeditiously,  as
 possible?  Is  it  under  active  conside-
 ration?

 Shri  C,  R.  Pattabhi  Raman:  They
 have  recommended  the  establishment
 of  a  central  executive  authority  fully
 qualified  with  powers  to  nominate
 candidates  against  reserved  vacancies
 under  the  Central  Government.

 Shri  Hari  Vishnu)  Kamath:  The
 question  is  whether  the  Government
 have  accepted  those  recommendations.

 Shri  P.  Venkatasubbaiah:  Whether
 it  is  under  the  consideration  of  the
 Government,  namely,  the  implemen-
 tation  of  the  recommendations  of  the
 Seminar,

 Shri  0.  R,  Pattabhi  Raman;  I  may state  that  the  Prime  Minister  has
 drawn  the  attention  of  the  Chief  Mi-
 nisters  to  this  matter,  The  report  has
 also  been  published.  In  addition,  the
 Chairman  of  the  Seminar,  Dr.  V.  K.  R.
 V.  Rao,  hag  himself  been  correspond-
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 ing  with  the  State  Ministers  with  re-
 gard  to  the  implementation.

 Mr,  Speaker:  The  question  is  whe-
 ther  any  decision  has  also  been  taken
 in  regard  to  any  of  these  recommenda-
 tions  made  by  the  Seminar  and  obser-
 vations  made  therein,  whether  they
 would  be  implemented  or  accepted.

 Shri  Cc.  छू,  Pattabhi  Raman:  Actual-
 ly,  it  was  concerned  about  a  large
 number  of  scholarships  also.

 Mr,  Speaker:  Shri  Subodh  Hansda.

 Shri  Subodh  Hamsda:  May  I  know
 whether  the  Planning  Commission  is
 aware  that  a  similar  recommendation
 had  been  made  by  the  Dhebar  Com-
 mission  ag  well  as  by  the  Commis-
 sioner  for  Scheduleg  Castes  and  Sche-
 duled  Tribes  in  the  past  and,  if  that
 is  so,  what  action  is  being  taken  by
 the  Government  to  implement  those
 recommendations,  particularly  with
 regard  to  the  forestry,  agriculture  and
 allied  occupations?

 Shri  0.  R.  Pattabhi  Raman:  All
 these  matters  were  before  the  Semi-
 nar  and  they  discussed  the  whole
 question  with  regard  to  the  improve-
 ment  of  Scheduled  Castes  and  Sche-
 duled  Tribes.

 श्री  रामसेवक  यादव  :  वह  जो  पिछड़ेपन
 का  सिद्धान्त  है,  इस  को  सामाजिक  न  मान
 कर  के  द्राधिक  मात  कर  के  जो  चला  गया  है
 उस  से  पिछड़ी  जातियों  के  विद्  क्यों  को
 बडी  असुविधा  हुई  है।  क्या  इस  गोष्ठी  में  इस
 बात  पर  भो  विचार  हगा  था,  यदि  हां,  तो
 क्या  बात  हुई  ?

 श्री  ब०  'रा०  भगत  :  मेरे  पाल  में
 इस  बात  पर  वहा  विचार  नहीं  हुआ  +

 Shri  Basumatari:  In  the  Seminar
 it  was  suggested  by  the  Minister  of
 Labour  and  Employment  that,  since
 the  employment  target  has  not  been
 reached  in  regarg  to  the  tribals  and
 Scheduled  Tribes  even  though  there



 I358I  Oral  Answers

 is  reservation,  examinations  should
 be  held  among  the  ScHeduled  Tribes.
 If  that  is  so,  may  I  know  the  decision
 of  the  Government  in  this  respect?

 Shri  C.  R.  Pattabhi  Raman:  I  have
 stated  that  the  executive  authority
 is  fully  qualified  with  powers  to  no-
 minate  candidates.

 _Mr.  Speaker:  Next  question.

 Shri  Basumatari:  The  replies  were
 not  clear  to  me.  My  question  was
 what  is  the  decision  of  the  Govern-
 ment.  The  reply  was  not  given  to
 that  question,

 Mr.  Speaker:  I  have  called  the  next
 question.  The  reply  might  be  con-
 veyed  to  the  hon.  Member.

 Darbhanga  Airport

 +
 (Shri  S.  L.  Verma:

 #1263.  <  Shri  Narasimha  Reddy:
 (Shri  Rishang  Keishing:

 Will  the  Minister  of  Works  and
 Gousing  be  pleased  to  state:

 (a)  whether  contract  of  Darbhanga
 Airport  was  given  by  Government  tu
 National  Construction  Corporation;

 (b)  if  so,  the  main  features  of  the
 contract  and  total  money  involved  in
 the  construction;

 (c)  whether  construction  has  ac-
 tually  been  executed  by  the  Corpo-
 ration;  and

 (d)  If  not,  the  reasons  therefore?
 The  Minister  of  Works  and  Housing

 (Shri  Mehr  Chand  Khanna);  (a).  Yes;
 the  contract  was  given  to  the  National
 Projects  Construction  Corporation.

 (b)  The  work  covered  by  the  con-
 tract  consisted  of

 qa)  Runway
 (2)  Taxi  tracks
 (3)  Aprons

 (4)  Culverts,
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 The  total  cost  of  the  work  wag  Rs.
 40  lakhs.

 (c)  Yes.

 (d)  Does  not  arise,

 sit  स०  ला०  वर्मा  :  जो  ठेका  दिया  गया
 है  यह  टेंडर  सिस्टम  से  दिया  गया  है  क्‍या  ?

 यदि  हां  तो  कितने  टेंडर  तय  थे  श्रौर  उन  मेँ
 से  सब  से  लोर्गट  किम  का  था  ?

 की  मेहर  चन्द  खन्ना :  हम  ने  १२  फर्मों
 को  बुलाया!  या  श्री  इन  में  से  मेरा  याल  यह
 है  कि  शायद  एक  दो  फर्मो  ने  टेंडर  दिये  थे  ।
 उनमें  से  एक  फर्म  का  नाम  हि  दास्तान  कंस्ट्रक्शन
 कर  7नो  है  शरीर  उस  का  जो  टेंडर  था  वह  दो
 करोड़  के  करोड़  का  साजो  हम  ने  काम  दिया
 था  नैशनल  प्रोजेक्ट्स  कंस्ट्रक्शन  कारपोरेशन
 को  वह  डेगू  करोड़  एस  रियाया।

 थमी  सू०  ला०  वर्मा  :  कितने  कितने
 श्ण्ये  के  टेंडर  इन  फर्मो  ने  दिये  ग्रोवर  इन  सब
 फर्मों  के  नाप  बता  दिये  जाये 1

 अध्यक्ष  महोदय  :  सब  ठेकेदारों  के  नाम

 मूछ  कर  क्या  करेंगे  |

 Shri  Rishang  Keishing:  How  does
 the  work  done  by  the  National  Pro-
 jects  Construction  Corporation  at
 Darbhanga  compare  with  the  work  of
 the  same  nature  done  by  _  other
 agencies  at  Bhita,  Ranchi,  Gorakhpur,
 Lucknow  etc?

 Sbri  Mehr  Chand  Khanna:  It  would
 be  very  difficult  to  draw  a  compari-
 son  between  the  work  done  by  A
 contractor  and  B  contractor.  As  far
 as  this  particular  work  is  concerned,
 according  to  the  airforce  authorities
 who  have  gone  and  inspected  the
 work,  they  are  fully  satisfied.

 श्री  विभूति  मिन :  क्‍या  सरकार  को
 इस  बात  की  तसल्ली  है  कि  किसी  भी  ठेक-
 दार  के  मुकाबल  में  यह  काम  बहुत  ज्यादा
 बरच्छा  हुमा है  ?
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 श्री  मेहर  चंद  खन्ना:  मुझे  इस  बात  की

 खुशी  हैं  कि  यह  काम  एक  पब्लिक  सैक्टर
 अ्रंडरटेकिंग  ने  किया  और  बहुत  अच्छा
 किया  1

 ‘C’  Power  Station

 +
 (Shri  D.  0.  Sharma:
 stri  Onkar  Lal  Berwa:
 Shri  Ram  Harkh  Yadav:

 (Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  ‘C’  Power  Station
 of  the  Delhi  Electric  Supply  Under-
 taking  was  again  switched  off  on  the
 9th  April,  964  following  an  increase
 in  the  vibrations  in  the  turbine;
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 (b)  whether  the  Japanese  experts
 have  been  unable  to  remove  the  de-
 fect  for  such  a  long  time;

 (c)i  whether  some  orders.  placed
 with  the  Japanese  firm  for  more  tur-
 bines  have  been  held  in  abeyance;
 and

 (9),  the  action  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  Irrigation  and  Po-
 wer  (Dr.  K,  L.  Rao):  (a)  to  (d).  A
 statement  giving  the  required  infor-
 mation  ig  laid  on  the  Table  of  the
 House.

 STATEMENT

 The  36  MW  generating  plant  instal-
 led  in  “C”  Power  Station  of  the  Delhi
 Electric  Supply  Undertaking  was
 commissioned  on  0th  September,
 1963.  The  plant  was  supplied  and  erect-
 ed  by  Mis.  Mitsubishi  Shoji  Kaisha
 Limited  of  Japan.  It  had  been  conti-
 nuously  in  use  since  it  was  commis-
 sioned.  Some  vibrations  were  notic-
 ed  in  bearing  No.  2  of  the  turbine  on
 3ed  of  March,  1964,  The  machine  was
 immediately  unloaded  and  operated
 without  load  when  the  vibrations  dis-
 appeared.  The  vibrations  were,  how-
 ever,  noticed  again  on  4th  March  for

 73584

 a  few  minutes.  Vibrations  re-occurred
 on  5th  March  and  were  persistent,  The
 machine  was  then  closed  down.  The
 experts  of  M|s.  Mitsubishi  Shoji  Kaisha
 Limited,  the  suppiiers  of  the  plant,
 have  been  investigating  the  cause  of
 vibrations  in  the  plant  since  25-4-1964,
 The  machine  had  to  be  run  and  stop-
 ped  for  various  adjustments  several
 times  commencing  from  00.53  hrs.  of
 25-3-1964,  In  this  sequence  the  ma-
 chine  wag  closed  down  on  8th  April,
 1964,  at  23.7  hrs.  and  was  started
 again  on  0th  April,  964  at  06.54  hrs.
 It  has  been  running  satisfactorily
 since  l0th  April,  1964.  These  vikra-
 tions  are  gtated  to  be  due  to  defective
 alignment.  A  report  on  the  causes  of
 misalignment  has  been  received  from
 M|s,  Mitsubishi  Shoji  Kaisha  Ltd.  The
 report  is  presently  under  study.

 2.  In  accordance  with  the  terms  of
 contract  between  the  suppliers,  and
 the  Delhi  Electric  Supply  Undertak-
 ing,  the  suppliers  are  under  obligution
 to  replace  or  repair,  at  the  discretion
 of  the  Undertaking,  free  of  charge  to
 the  Undertaking,  all  parts  and  equip-
 ment  and  material  included  in  the  spe-
 cifications  for  boilers  and  _  turbine,
 which  break  or  become  defective  or
 out  of  order,  within  3  years  of  the  ac-
 ceptance  of  the  said  equipment  and
 placing  them  into  commercial  opera-
 tion.  This  is  subject  to  the  condition
 that  the  breakage  and  defects  occur
 in  the  ordinary  operation  of  the  said
 equipment  and  material,  ang  are  due
 to  defective  material  and  workman-
 ship  or  either  thereof,

 3.  No  order  for  supply  of  similar
 turbo-alternator  as  is  now  under
 operations  at  the  ‘C’  Station  has  been
 placed  with  Mls.  Mitsubishi  Shoji
 Kaisha  Limited.

 Shri  D.  C.  Sharma:  May  I  know
 why  it  is  that  this  ‘C’  power  station
 suffers  so  frequently  from  vibrations
 and  has  to  be  closed  down,  and  whe-
 ther  anything  is  being  done  to  over-
 come  the  defects  or  the  misalignment
 —that  is  the  word  used—in  the  plant?
 May  JI  know  whether  the  report  re-
 ceived  from  the  Japanese  firm  has
 been  studied  and  acted  upon?
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 Dr.  K.  L,  Rao:  The  main  defect  of
 the  ‘C’  power  station,  as  given  in  the
 statement,  is  due  to  vibrations,  which
 is  the  result  of  the  wrong  alignment
 of  the  shaft.  This  has  been  rectified
 to  a  certain  extent  by  the  Japanese
 engineers  who  have  come  here’  and
 the  machine  is  working  on  full  load
 from  l0th  April,  1964.  But,  neverthe-
 less,  it  is  not  completely  free  from
 vibrations.  Vibrations  do  appear  now
 and  then.  The  only  question  now  is
 with  regard  to  the  limitation  of  these
 vibrations.  Acceptable  limits  are
 from  0.025  m.m.  up  to  0.75  millimetre.
 In  this  particular  machine  these  limits
 are  exceeded  sometimes.  So  the
 matter  is  still  under  discussion  with
 the  Japanese  engineers.

 Shri  D.  C,  Sharma:  The  hon.  Minis-
 ter  says  that  the  Japanese  firm  is
 going  to  be  responsible  for  the  detec-
 tion  of  vibrations  only  for  three  years.
 May  I  know  if  it  is  not  under  the  con-
 sideration  of  the  Government  to  get
 the  advice  of  some  other  firm  so  that
 the  vibrations  will  become  altogether
 stopped?

 Dr.  K.  L.  Rao:  Under  the  conditions
 of  the  contract  the  company  is  respon-
 sible  for  three  years’  maintenance  of
 the  machine  ensuring  the  smoothness
 of  the  machine,

 Cost  of  Living  Index

 +
 Shri  S.  M.  Banerjee:
 Shri  Daji:
 Shri  Warior:

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  an  average  rise  of  0  points
 in  cost  of  living  in  963  and  up  to
 February,  ‘1964;

 (b)  if  so,  whether  the  Central
 Government  employees  according  to
 recommendations  of  Pay  Commission
 are  entitled  to  a  revision  of  dearness
 allowance;  and

 1265.

 Finance  be

 (c)  the  decision  of  Government  in
 the  matter?
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 The  Deputy  Minister  im  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  Yes,  Sir;  for  the  2  months
 from  February  963  to  January  964

 (b)  According  to  the  Pay  Commis-
 sion’s  recommendations,  a  review  of
 the  position  is  required  to  consider
 whether  an  increase  in  dearness  al-
 lowance  should  be  allowed;  and  if  so,
 at  what  rate.

 (c)  The  matter  is  being  examined,
 Shri  S,  M.  Banerjee:  May  I  know

 whether  Government  is  aware  that
 serious  discontent  prevails  among  the
 Central  Government  employees  be-
 cause  of  the  rising  prices  and  Govern-
 ment’s  failure  to  hold  the  price  line;
 {f  so,  whether  Government  intends  to
 take  immediate  steps  to  revise  the
 dearness  allowance  retrospectively?

 Shrimati  Tarkeshwari  Sinha:  At  the
 moment  it  is  being  finalised  and  the
 hon.  Member  will  know  very  soon  the
 decision  taken  in  the  matter.

 Shri  S.  M.  Banerjee:  I  want  to  know
 how  Government  agreed  for  a  40  per
 cent  rise  in  the  salaries  an  dallowances
 of  Members  of  Parliament  within  l)
 hours......

 Mr,  Speaker:  Order,  order.

 Shri  S.  M,  Banerjee:  J  am  _  telling
 you  this  only  because......

 Mr.  Speaker:  Question  Hour  is
 over,  Shri  Prakash  Vir  Shastri:

 Shri  S.  M.  Banerjee:  There  was  a

 Mr.  Spraker:  Order,  order,  Question
 Hour  is  over,

 Regarding  Starred  Question  No.  266

 Shri  D.  0.  Sharma:  There  is  a  very
 {mportant  question  on  Mental  Hospi-
 tal  at  Delhi  put  forward  by  Shri
 Kamath.

 Mr.  Speaker:  Order,  order;  I  em  not
 taking  up  the  question  of  Mental
 Hospital  just  now.
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 Shri  D.  C,  Sharma:  It  has  been  sub-
 mitted  by  Shri  Kamath  and  it  should
 be  taken  up.

 Shri  Hari  Vishnu  Kamath:  By  me
 and  three  other  hon.  Members.

 Mr.  Speaker:  Question  Hour  is
 over.  Shri  Prakash  Vir  Shastri.

 Short  Notice  Question

 gat  पाकिस्तान  से  जाते  वाले  शरणार्थियों
 का  पुनर्वास

 +

 भी  प्रकाश बीर  शास्त्री  :

 गी  प्र०  पं  बचना  :

 क्या  पुनर्वास  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भ्रम की  गारो
 पहाड़ियों  ग्रोवर  मिजो  पहाड़ियों  में  बहुत
 अधिक  शरणार्थी  शा  जाने  से  उप  क्षेत्र  की
 आर्थिक  व्यवस्था  एवं  प्रबन्ध  व्यवस्था  पर
 भी  भ्र धिक  भार  नष्ट  गया  है;

 (ख)  जब  तक  कुल  मिला  कर  कितने
 विस्थापित  इन  दोनों  क्षेत्रों  में  आ  चुके  हैं
 शौर  प्रति  दिन  जाने  वालों  की  प्र नुमा नित
 संध्या  कितनी  है  y

 s.  1.  21

 (ग)  क्या  इन  विश्यापित  व्यक्तियों  को
 भारत  के  परिचय  राज्यों  में  फिर  से  बसाने  के
 लिये  सब  तक  कोई  निर्णय  किया  गया  है;
 और

 (१)  इन  क्षेत्रों  में  वर्षा  ६.5 ए  आरम्भ
 हो  जाने  के  कारण  इन  शरणार्थियों  के  बुधवार
 के कार्य  में  उत्पन्न  होने  वालो  कठिनाइयों  को

 दूर  करने  के  लिये  क्या  उपाय  करने  का  विचार
 हहे

 पुनर्वास  मंत्री  (भी  त्यागी  )  :  (क)
 जो  ह ।

 (छ)  नये  प्रतीकों  (माइप्रेल्ट्स)  की
 ले  सरूपा  _

 १.  गारो  पहाड़ियों  में  60,000  है
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 २.  मिजो  पहाड़ियों  में  ६,५००  है।

 प्रति  दिन  जाने  वालों  की  संख्या

 १.  गारो  पहाड़िया'  २००  व्यक्ति  के  करीब
 २.  भिगो  पह  बयां  २००  व्यक्षित  के  करोड़।

 (ग)  जी  नहों।  उन्हें  प्रथम  में  बसा प्रा
 जायेगा  ।

 (घ)  गारो  की  पहाड़ियों  से  ५४,०००
 प्रब्जजक  (माइय्रेन्ट्स)  गोलपाड़ा  सब-
 डिवीजन  के  शिबिरों  (पम्पों)  में  ले  जाये
 गये  हें  जहां  वर्षा  के  मौसम  में  पहुंच  अधिक

 सुगम  होगी।  मिज्ञों  की  हाँडियों  में  चावल
 तथा  न्य  लाजिमी  रसा  गिराने  की  उचित
 व्यवस्था  कर  दी  गई  है।  राज्य  सरकार  स्थिति
 को  देखभाल कर रही  है  ौर  यदि  झ्रावदपक
 द्वारा  तो  इन  परिवारों  का  श्रमिक  सुगम
 स्थानों  पर  ले  जायो  जायेगा  |

 {The  Minister  of  Rehabilitation
 (Shri  Tyagi):  (a)  Yes,  Sir.

 (b)  The  total  number  of  new  mig-
 rants  in  Garo  Hills  is  80,000  persons
 and  in  Mizo  Hills  is  6,500  persons.

 Daily  influx  in  Garo  Hills  is  200
 persons  and  in  Mizo  Hills  200  persons.

 (c)  No.  They  will  be  resettled  in
 Assam.

 (d)  54,000  migrantes  in  Garo  Hills
 have  been  removed  to  camps  in
 Goalpara  Sub-Division  which  are
 more  easily  accessible  during  the
 monsoon.  In  the  Mizo  Hills  area,
 arrangements  have  been  made  for  air-
 dropping  of  rice  and  other  essential
 supplies  there.  The  situation  is  being
 watched  by  the  State  Government
 and  if  necessary,  they  would  remove
 the  families  to  more  accessible  places.]

 sit  प्रकाशकों  शास्त्री  :  मैं  जानना
 चाहता  हूं  कि  पिछले  दिनों  पाकिस्तान  और
 हिन्दुस्तान  के  गृह  मंत्रियों  का  जो  सम्मेलन

 हुआ  था  दिल्ली  में,  उस  वार्ता  के  समाप्त
 होने  के  बाद  क्या  उस  क्षेत्र  में  अत्याचारों  में
 कुछ  कमी  हुई  है  जिस  से  निष्क्रमण  की  स्थिति
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 पर  कुछ  प्रभाव  पड़ा  है।  पहले  की  अपेक्षा
 संख्या  में  कम।  हुई  है  या  बराबर  उतनी  द्वि
 संख्या  मे  विस्थापित  लोग  उजड़  कर  वहां
 से  भा  रह  हैं।

 श्री  त्यागी  :  अत्याचारों  के  सिलसिले
 में  तो  ज्यादा  जानकारा  मेरे  पास  नहीं  है।
 परन्तु  जो  लोग  वहां  से  आ  रहे  हैं  वे  परेशान
 हो  कर  आ  रहे  हैं  क्योंकि  वे  भ्रनुभव  करते  हैं
 कि  वहां  हिफाजत  के  साथ  वे  नहीं  रह  सकते
 हैं।  ऐसा  मानते  हुए  हा  परिवार  के  परिवार
 यहां  श्रा  रहे  हैं  ।

 भ्रध्यक्ष  महोदय  :  जो  लोग  पहले  झा
 रहे  थे  पाया  उनकी  गिनती  में  कुछ  कमी  हुई
 है  होम  मिनिस्टर  को  कांफरेंस  के  बाद  या  उसी
 तराके  से  आ  रहे  हैं  1

 थ्री  त्यागी  :  गिनती  में  कोई  कमी  नहीं
 हो  सकी  है।  भ्रम  के  इन्दर  कुल  १  लाख,३
 हज़ार  आदमी  इस  वक्‍त  तक  श्री  चुके  है

 sit  प्रकाशवीर  शास्त्री  :  जो  लोग  वहां
 से  उजड़  कर  आये  हैं  उनकी  स्थिति  को  देखने
 के  लिये  पिछले  पुनर्वास  मंत्री  श्री  मे हरचन्द
 खन्ना  गये  थे।  पुनर्वास  मंत्रालय  के  भ्रमणकारी
 भी  बराबर  उनको  देखने  के  लिये  जाते
 रहते  हैं।  मैं  जानना  चाहता  हूं  कि  जो  लोग
 बुरी  तरह  स  लुट  पिट  कर  पूर्वी  पाकिस्तान
 से  इन  पहाड़ियों  के  अन्दर  शाये  हैं,  क्या  उन्होंने
 कुछ  इस  प्रकार  का  व्योरा  दिया  है  कि  उनकी
 सारो  सम्पत्ति  छिन  जाने  के  ग्र ति रिक्त  उनकी
 कुछ  युवा  लड़कियां  भो  फोन  ली  गई  हैं,
 और  आते  समय  पाकिस्तान  की  असभ्य
 पुलिस  ने  उनके  साथ  बलात्कार  भी  किया  है  ।
 क्या  इस  तरह  को  घटनाओं  के  सम्बंध  मेँ
 सरकार  को  कोई  जानकारों  मिली  है

 श्री  त्यागो  :  मुझे  इस  सम्बंध  में  कोई
 जानकारी  नहीं  है।  इस  प्रश्न  में  अगर  ऐसा
 सवाल  होता  तो  मैं  उस  को  मालूम  कर  लेता  1
 मैं  भो  वहां  जा  भो  नहीं  सका  हूं  7  लेकिन
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 मैं  झपने  मित्र  को  यह  विश्वास  दिलाता  हूं
 कि  मैं  बहुत  जल्दा  स्वयं  जा  कर  इन  बातों
 की  देखभाल  करूंगा  ।

 Shri  Hem  Barua:  May  I  know  whe-
 ther  some  deputationists  who  met  our
 Home  Minister  during  his  recent  visit
 to  Assam  represented  before  him  that
 the  economy  of  Assam  will  not  permit
 Assam  to  absorb  all  those  who  have
 come  from  East  Pakistan  and  _  those
 who  are  coming  and,  if  so,  whether
 the  new  Minister  for  Rehabilitation
 has  ascertained  from  the  Home  Minis-
 ter  the  reasons  thereof  and  tried  to
 come  to  a  conclusion  about  the
 rehabilitation  of  these  unfortunate
 victims?

 Shri  Tyagi:  I  have  no  information.
 at  present.

 Shri  Hem  Barua:  My  question  was.
 whether  he  is  going  to  ascertain  from
 the  Home  Minister  the  reasons  there-
 of  and  try  to  come  to  a_  conclusion
 about  the  rehabilitation  of  these  un-
 fortunate  victims.

 Shri  Tyagi:  J  have  already  answer-
 ed  that  there  has  been  stress  on  the
 economy  and  administrative  set-up  in
 Assam.  I  might  assure  the  hon.  Mem-
 ber,  as  I  have  assured  the  State  of
 Assam  also,  that  the  entire  expendi-
 ture  on  relief  and  rehabilitation  is  to
 be  borne  by  the  Government  of  India.
 This  assurance  has  been.  given  to
 them  and  they  have  quite  a  few
 schemes  in  their  hands  for  the  rehabi-
 litation  of  these  refugees.  There  is
 no  such  difficulty  any  more.

 Shri  Liladhar  Kotoki;  May  I  know
 whether  the  hon.  Minister  proposes
 to  visit  these  camps  and  also  take  up
 the  matter  with  the  Government  of
 Assam  and,  if  so,  how  soon  and  when?

 Shri  Tyagi:  One  officer  of  the  Assam
 Government  saw  me  only  yesterday
 and  discussed  various  schemes  which
 they  have  in  hand,  I  have  promised
 that  I  will  go  on  the  spot  and  discuss
 the  things  with  the  Ministers  concern-

 ‘ed  and  settle  the  matters  very  soon
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 Shri  Basumatari:  At  the  time  of
 crossing  the  border,  the  refugees  have
 to  show  revenue  clearance  certificate,
 the  income-tax  clearance  certificate
 and  other  things.  May  I  know,  after
 the  discussion  between  the  two  Home
 Ministers,  whether  that  condition
 has  been  relaxed  for  these  refugees
 or  not?

 Shri  Tyagi:  I  have  no  definite  infor-
 mation  with  regard  to  this  question.
 But,  I  am  sure,  the  persons  who  have
 no  certificates,  etc.  and  who  have
 crossed  the  border  and  come  on  this
 side,  shall  be  looked  after  as  well.

 Shrimati  Jyotsna  Chanda:  In  the
 statement  made  by  the  hon.  Minister,
 I  do  not  find  any  mention  of  refugees
 who  have  come  into  the  Cachar  dis-
 trict.  So  far  as  my  information  goes,
 the  number  is  more  than  5000  in  the
 Cachar  district.  May  I  know  from
 the  hon,  Minister  what  will  be  their
 fate?

 Shri  P.  S.  Naskar:  This  question
 relates  only  to  Garo  and  Mizo  Hills.

 Shri  Nath  Pai:  The  hon.  lady  Minis-
 ter  for  External  Affairs  has  stated
 that  the  reports  about  the  abductions,
 molestations,  forcible  conversions  and
 all  that  are  grossly  exaggerated.  In
 view  of  the  fact  that  these  reports,
 whether  exaggerated  oor  not,  are
 causing  a  very  explosive  situation  in
 the  country,  may  we  hope  that  the
 hon,  Minister  will  lay  specific  infor-
 mation  before  the  House  in  view  of
 the  events  that  have  been  taking  all
 these  weeks,  instead  of  merely  saying
 that  the  Government  is  looking  into
 it,  as  he  said  earlier?

 Shri  Tyagi:  My  fears  are  that  those
 questions  do  not  pertain  to  the  main
 question.

 श्री  नाय  पाई  :  भ्रापने  शास्त्री  जी  को
 जबाब  दिया  था  कि  देख  रहे  हैं  कि  कितने
 भाए  हैं  कितने  गए  हैं  ।

 श्री  त्यागी  :  कितने  आए  हैं  कौर  कितने
 गए  हैं  यह  तो  हम  मालूम  कर  रहे  हैं,  श्र
 हमको  इनका  पता  है
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 श्री  नाथ  पाई  :  कितनों  के  साथ  बलात्कार
 किया  गया

 अ्रध्यक्ष  महोदय  :  उन्होंने  यह  कहा  कि
 जो  एग्जेजेरेटेंड  रिपोर्ट  झा  रद्दी  हैं  उनके
 बारे  मे  गवर्नमेंट  ने  कया  तहकीकात  की
 है

 Shri  Indrajit  Gupta:  In  view  of  the
 fact  that  practically  all  these  refugees
 belong  to  the  peasant  class  which  was
 cultivating  land  before  it  was  evicted,.
 have  Government  in  their  rehabili-
 tation  scheme  which  has  been  refer-
 red  to  here  considered  the  desirability
 of  settling  these  people  on  cultivat-
 able  land,  or  are  the  schemes,  to
 which  the  hon.  Minister  referred,  of
 some  different  type?

 Shri  Tyagi:  The  House
 interested  to  know  that  the  Assam
 Government  have  already  taken  up
 one  big  scheme  of  soil  conservation
 and  terracing  in  the  Garo  Hills  area
 for  employment  and  resettlement  of
 migrants;  about  500  families  are  going
 to  be  resettled  or  rehabilitated  on  this
 land.  Then,  there  are  two  re-afforesta-
 tion  schemes  in  the  Garo  Hills.  That
 too  has  been  taken  up.  Then,  there
 is  another  scheme  for  terracing  of
 6000  acres  of  land  in  the  Garo  Hills.
 again.  There  is  a  scheme  for  reset-
 tlement  on  land  in  Goalpara  district
 as  well.  So,  that  idea  is  very  much
 in  our  mind.

 might  be

 Shri  P,  R.  Chakraverti:  In  view  of
 the  definite  statement  by  Church
 Heads  including  the  Archbishop  of
 Dacca  that  despite  their  appeals,  no
 Christian  will  go  back  to  East
 Pakistan,  may  I  know  whether  Gov-
 ernment  have  satisfied  themselves
 now  that  it  is  definitely  necessary  to
 have  a  planned  programme  for  set-
 tling  them  perpetually  here?

 The  Deputy  Minister  in  the  Minis-
 try  of  Rehabilitation  (Shri  P.  8,
 Naskar):  Whatever  number  of  refugees
 may  be  coming  from  East  Pakistan
 whether  they  are  Christians  or  Bud-
 dhists  or  Hindus,  Government  are
 trying  their  best  to  have  rehabilita-
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 tion  schemes  to  settle  them  perma-
 :mently  in  India.

 श्री  यशपाल  तीन  :  क्‍या  सरकार  इस
 बात  का  जवाब  दे  सकता  है  फि  कब  तक
 यह  सिलसिला  जानो  रहेगा  कि  पाकिस्तान
 उजाड़ता  रहेगा  कौर  भारत  सरकार  बसाती

 “रहेगा  ?  इस  सिलसिले  को  रोकने  के  लिए
 -भारत  सरकार  ने  क्‍या  कदम  उठाये  हैं  ?

 श्री  स्थायी  :  जैसा  कि  हमारे  माननोय
 सदस्य  का  ध्यान  है,  भारत  सरकार  भो  इस  बात
 को  सरूद  करता  है  कि  यह  सिलसिला  जल्द
 से  जल्द  आत्म  हो  जाए,  लेकिन  यह  चीज
 भारत  सरकार  के  हाथ  में  नहीं  है।  फिर
 भो  भारत  सरकार  की  यह  नीयत  है  कि  जो
 पाकिस्तान  वहां  से  माइनारिटीज  कम्युनिटी

 “को  दबा  दवा  कर  बाहर  भेज  रहा  है,  अगर  यह
 चीज  बन्द  हो  जाए  तो  बहुत  खुशा  हो  प्रौढ़
 इसके  सिलसिले  में  जो  आयन्दा  मिनिस्टरों
 को  बातचीत  होने  जा  रही  है  उस  में  विशेष
 रूप  स  यह  बात  ध्यान  में  लायी  जाएगा  |

 Shri  Hari  Vishnu  Kamath:  Is  there
 any  truth  in  certain  reports  to  the
 effect  that  amongst  these  hundreds
 of  thousands  of  hapless  refugees  who
 have  come  to  India  from  East  Pakis-
 tan,  the  number  of  women  between

 ‘the  ages  of  6  and  30  is  proportion-
 utely  low,  and  if  so,  have  Government
 cared  to  ascertain  from  the  Pakistan
 Government  what  has  happened  _  to
 such  members  of  families  who  are
 missing?

 Shri  Tyagi:  I  am  sorry  that  I  have
 not  yet  examined  this  probiem  from
 that  angle.

 Shri  Hari  Vishnu  Kamath:  Let  him
 ‘better  examine  it  now.

 Shri  S.  M,  Banerjee:  Apart  from
 giving  them  some  land  for  cultivation,
 may  I  know  whether  Government
 contemplate  to  utilise  their  machi-
 nery  for  having  small  units  of  cot-
 ‘tage  industries  for  permanent  rehabili-
 tation  of  these  refugees?
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 Shri  Tyagi:  That  is  very  much  in
 our  mind,  and  there  are  schemes  of
 that  nature  in  hand.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Assistance  for  Agricultural  Purposes
 *1255.  Shri  Shree

 Wiil  the  Minister  of
 Pleased  to  state:

 Narayan  Das:
 Planning  be

 (a)  whether  Government  have  consi-
 dered  the  suggestion  made  by  the
 Planning  Commission’s  Panel  on  Agri-
 culture  that  the  assistance  given  to
 the  States  by  the  Union  for  agricul-
 tural  purposes  should  be  disbursed
 strictly  on  the  basis  of  their  perfor-
 mance;  and

 (b)  if  so,  the  nature  of  decision
 taken?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  C.  R.  Pattabhi
 Raman):  (a)  and  (b).  It  is  under
 consideration.

 Manufacture  of  Drugs

 «4057,  5  Shri  3.  V.  Raghavan:
 Shri  Imbichibava:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  a  country-wide  sample
 survey  for  assessment  of  the  extent  of
 prevalence  of  unlicensed  manufac-
 turers  of  drugs  was  carried  out  in
 1963-64;

 (b)  if  so,  whether  Government  pro-
 pose  to  publish  the  names  of  all
 unlicensed  manufacturers,  detected  so
 far;  and

 (c)  the  steps  taken  to  check  such
 nefarious  activities?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT-284/
 64].
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 Central  Goverament  Health  Scheme
 for  M.Ps.

 *1258,  Shrimati  Ramdulari  Sinha:
 ‘Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 that  after  marriage  a  female  becomes
 an  integral  part  of  the  husband's
 family  which  includes  father-in-law
 and  mother-in-law;

 (b)  whether  it  is  a  fact  that  unlike
 a  male-member  who  has  not  to  main-
 tain  his  father-in-law  or  mother-in-
 law  except  his  parents,  a  female  has
 generally  to  maintain  her  father-in-
 law  and  mother-in-law,  if  she
 becomes  an  earning  member  of  the
 family;

 (c)  if  so,  why  Government  have
 made  the  mother-in-law  and  father-
 in-law  who  are  dependent  on  a
 female  Member  of  Parliament  ineligi-
 ble  for  medical  facilities;

 (d)  whether  Government  are  aware
 that  the  female  Member  have  been
 put  to  invidious  disadvantages  in
 taking  advantage  of  the  Central  Gov-
 ernment  Health  Scheme  to  which  the
 female  members  are  contributing  on
 par  with  male  Members;  and

 (e)  if  so,  the  measures  Government
 propose  to  take  to  remove  such  an
 anomaly?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  to  (e).  The  definition  of
 “family”  under  the  Central  Govern-
 ment  Health  Scheme  is  under  exami-
 nation  in  conection  with  suggestions
 received.

 Menta]  Hospital,  Delhi

 (  Shri  Hari  Vishnu  Kamath:
 )  Shrimati  Johraben  Chavda:

 Shrimati  Renuka  Barkataki:
 L  Shri  Man  Singh  P.  Patel:

 91266.

 Will  the  Minister  of
 pleased  to  state:  |

 Health  be

 (a)  whether  his  attention  has  been
 drawn  to  a  letter  to  the  Editor  cap-

 tioned  “Inhuman  hospitals”  published
 in  the  Hindustan  Times  of  6th  April,
 1964;

 (b)  whether  the  serious  allegations
 made  therein  are  correct;  and

 (c)  if  so,  the  action  taken  against
 the  delinquent  and  negligent  staff  of
 the  hospital  concerned?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  Doeg  not  arise.

 Prohibition  Committee

 Shri  P.  C.  Borooah:
 #1267,  Shri  Muthiah:

 Dr.  L.  M.  Singhvi:

 Will  the  Minister  of  Planning  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  986  on  the  9th
 April,  964  and  state:

 (a)  whether  the  Prohibition  Com-
 mittee  Report,  Volume  I  has  _  since
 been  submitted  to  Government;  and

 (b)  if  so,  the  main  observations  and
 recommendations  made  in  the  report?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  0.  R.  Pattabhi
 Raman):  (a)  Yes,  Sir.

 (9)  The  Report  is  under  print.  As
 soon  as  printed  copies  become  avail-
 able,  they  will  be  circulated  among
 the  Members  of  the  Parliament.

 अमरीकी  व्यापारियों  का  भारत  का
 दौरा

 शी  प्रकाशवीर  शास्त्री  :
 श्री  राम  हरख  यादव  :
 श्री  विश्वनाथ  पाण्डेय  :

 *agom,  |  भरी  प्र०  चे  लखा  :

 |  श्री  इंद्रजीत  गुप्त  :

 [भी  आकार  लाल  बैरवा  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:
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 (क)  क्या  हाल  में  ही  अमर  की  व्या-
 पारियों  का  ऐसा  दल  भारत  श्राया  था  जो
 भारतीय  उद्योगों  में  पूंजो  लगाना  चाहता
 या;

 (@)  यदि  हां,  तो  कया  दल  सरकार
 के  प्रतिनिधियों  से  भी  मिला  था;  कौर

 (ग)  उनकी  क्‍या  बातचीत  हुई
 थी?

 वित्त  मंत्रालय  में  उपमंत्री  (गोमती
 ताकतवर  सिन्हा)  :  (क)  कौर  (ख).
 इण्डियन  इन्वेस्टमेंट  सेग्टर  के  निमंत्रण  पर
 अमरीकी  व्यापारियों  का  एक  दल  भारत
 में  उद्योग  शुरू  करने  में  सहयोग  देने  की
 सम्भावनाओ्रों  का  पता  लगने  के  लिए  इस
 देश  में  पाया  था  ।

 £/  (ग)  इस  दल  के  साथ  जो  बातें  हुईं
 उनका  सम्बन्ध  श्रौद्योगिगक  विकास  के
 लियों  को  देखते  हुये  विदेशी  पूंजी  के  लगाये
 जाने  की  गुंजाइश,  पूजी  लगाने  को  अनुमति
 देने  को  प्रक्रिया  (प्रोतऋ),  पूंजी  के  स्रोत,
 वित्त-व्यवस्था  सम्बंधो  नीति,  कराधान
 (टैक्सेशन),  आयात  और  निर्यात  नियंत्रण

 तथा  नये  उद्योगों  को  दी  जाने  बाली  सुविधाघरों
 से  था।

 Employment  of  Supervisory  Staff

 (  Shri  Buta  Singh:
 Shri  Gulshan:
 Shri  Kapur  Singh
 Shri  Yashpal  Singh.

 |  Shri  Daljit  Singh:
 |  Shri  Nambiar;

 #1268,

 Will  the  Minister  of  Finance  be
 Pleased  to  state:  !

 (a)  whether  Government  propose  to
 implement  the  recommendations  of
 the  Second  Pay  Commission  concern-
 ing  the  employment  of  technical  and
 non-technical  (non-gazetted)  supervi-
 sory  staff  on  payment  of  overtime
 wages  if  and  when  their  services  are
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 tequisitioned  by  the  employing  de-
 Gartment  beyond  their  normal  «uty
 ‘ours;  and

 (b)  if  so,  when?
 The  Deputy  Minister  of

 Shrimati  Tarkeshwari  Sinha):  (a)
 and  (b).  The  recommendations  on.
 the  point  have  been  accepted  and  im-
 nlemented.

 Finance

 Gang  Canal

 71269,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Gang  Canal  is  not  getting  its  due
 share  of  water  and  that  Rajasthan
 peasantry  and  Government  have
 suffered  heavy  losses  this  year;

 (b)  the  extent  of  loss  and  Govern-
 ment’s  reaction  in  the  matter;  and

 (c)  the  steps  Government  propose
 to  take  to  regulate  proper  and  due
 supplies?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  to  (०).  A
 Statement  is  laid  on  the  Table  of  the
 House.

 STATEMENT

 (a)  There  is  a  difference  of  opinion
 on  this  point  between  the  Govern-
 ments  of  Punjab  and  Rajasthan.  The
 Government  of  Rajasthan  have  ‘com-
 plained  to  the  Government  of  Punjab
 that  during  the  last  rabi  period  they
 did  not  get  their  due  share  of  Gang
 Cana]  supplies.  The  Government  of
 Punjab  have,  however,  stated  that  the
 complaint  ig  based  on  some  misunder-
 standing  and  the  Gang  Canal  has  re-
 ceived  supplies  in  excess  of  its  due
 share.  The  Punjab  Government  have
 suggested  to  the  Government  of
 Rajasthan  that  this  matter  might  be
 discussed  by  them  at  official  level
 and  subsequently,  if  necessary,  at
 Minister’s  level.  The  Government  of
 India  hope  that  these  discussions  will
 lead  to  an  amicable  settlement  and
 they  would  be  prepared  to  assist
 them,  if  required,  in  evolving  a  solu-
 tion  ‘satisfactory,  to  both  the  parties,
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 (b)  The  Government  of  Rajasthan
 have  estimated  that  direct  loss  on
 account  of  water  rates,  land  revenue
 and  remissions  etc.  will  be  about
 Rs.  .75  lakhs  and  the  indirect  loss
 in  grain  production  due  to  shortfall
 in  the  area  sown  and  less  yield  of
 crops  will  be  about  45000  metric  ton-
 nes,  valued  at  approximately
 Rs.  8  crores.

 (c)  The  Government  of  India  trust
 that  an  amicable  solution  would  be
 evolved  between  the  State  Govern-
 ments  concerned  before  the  next  rabi
 season  and  they  will  give  all  the  assis-
 ‘tance  necessary  for  reaching  an
 agreement  on  this  matter.

 Mahalanobis  Committee

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 °270  <  Shri  P,  C.  Borooah:
 |  Shri  D.  C.  Sharma:
 Ll  Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Finance  be
 ‘pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  68  on  the  3th
 February,  964  and  state:

 (a)  whether  Government  have  since
 received  the  reportoi  the  Mahalanobi
 Committee  regarding  distribution  of
 National  Income;

 (b)  if  so,  the  main  features  of  the
 report;  and

 (c)  the
 ‘thereon?

 decision  of  Government

 The  Minister  of  Planning  (Shri  B.
 ‘BR.  Bhagat):  (a)  Yes,  Sir.  Part  I  of
 the  Report  has  been  received  and  has
 been  placed  on  the  Table  of  the
 ‘Houst

 (b)  The  Report  is  incomplete  and
 deals  with  only  items  (ii)  and  (iii)
 of  the  Committee’s  terms  of  reference
 fe.  the  distribution  of  income  and
 ‘wealth  and  the  concentration  of  eco-
 ‘nomic  power.  Part  II  of  the  Report
 iis  awaited.  In  Part  I  of  the  Report

 prises  has  been  signed  on  the
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 the  Committee  hag  expressed  its  view
 that  the  Report  should  be  treated  as
 a  whole.

 (c)  Decisions  on  the  Committee's
 recommendations  will  be  taken  after
 Part  II  of  the  Report  has  been  re-
 ceived.

 होम्योपैथ पीकर  चिकित्सा  पद्धति

 *१२७१.  श्रीमती  जोहराबेन  चावड़ा  :
 क्‍या  स्वास्थ्य  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि

 (क)  क्यां  सरकार  केन्द्रीय  सरकार
 स्वास्थ्य  योजना  में  होम्यं/श्रधिक  चिकित्सा
 पद्धति  को  शामिल  करने  का  विचार  कर  रही
 है  ॥

 (ख)  क्‍या  खपत  चिकित्सा  पद्धति  को
 शामिल  करने  की  कोई  मांग  की  गई  है  ;  और

 (ग)  सरकार  किन  कठिनाइयों  के  कारण
 इस  पद्धति  को  शामिल  नहीं  करना  चाहती
 है

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  से  (ग).  होम्योपैथिक  चिकित्सा  पद्धति
 को  केन्द्रीय  स्वास्थ्य  योजना  में  शामिल  करने
 का  कोई  विचार  नहीं  है  क्योंकि  ऐसो  सूची-
 धागों  के  लिये  किसा  पर्याप्त  मांग  का  कोई
 संकेत  नहीं  मिला  है।

 Soviet  Aid  for  Industria]  Enterprises
 *27-A.  Shri  Vishram  Prasad;  Will

 the  Minister  of  Fimance  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  for  stepping  up  Soviet  eco-
 nomic  aid  to  India  including  the  sett-
 ing  up  of  two  large  industrial  enter-

 28th
 March,  1964;  and

 (b)  if  so,  the  main  features  of  the
 Agreement  and  the  industrial  cnter-
 prises  contemplated  to  be  set  up  with
 the  Soviet  help?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  and  (b).  Yes,  Sir,  A  Pro-
 tocol  was  signed  on  the  28th  March,
 964  under  which  the  Government  of
 the  Union  of  Soviet  Socialist  Repub-
 lics  have  agreed  to  provide  economic
 and  technical  assistance  for  the  estab-
 lishment  of  the  following  two  9ro-
 jects:

 (i)  Compressors  and  Pumps  Plant
 with  a  16,000  tons  annual
 capacity  of  manufactured
 items,

 (ii)  Steel  Casting  Works  of  a
 capacity:  of  10,000  tons  cast-
 ings  per  year.

 The  foreign  exchange  requirements
 of  the  projects  will  be  met  out  of  the
 Soviet  Credit  of  Rs.  59.53  crores  for
 which  an  agreement  was  signed  on
 2lst  February,  96l.

 Therma]  Power  Station  at
 Nagapattinam

 .2652.  Shri  M.  6.  Thengondar:  Wii
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Madras  Government  have  proposed
 to  the  Central  Government  for  esta2-
 lishment  of  a  Thermal  Power  Station
 at  Nagapattinam;  and

 (b)  if  so,  the  decision  taken  by
 Government  thereon?

 The  Minister  of  Irrigation  and
 Power  (Dr,  छू,  I.  Rao):  (a)  Yes.  A
 proposa]  was  received  from  the  Gov-
 ernment  of  Madras  for  establishing
 either  three  00  MW  Therma]  Stations
 at  three  coastal  towns  including  Naga-
 pattinam|Cuddalore  or  for  establish-
 ing  a  single  300  MW  thermal  station
 at  Ennore  or  at  Tuticorin.

 (b)  The  proposal]  for  a  single  300
 MW  station  at  Madras  has  been  con-
 sidered  preferable  and  is  under  2xa-
 mination.
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 Water  Supply  in  Madrag  State

 J  Shri  M.  6.  Thengondar: 2653.  Shri  Ram  Hatkh  Yadav:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 United  Nations  Organisation  has
 agreed  to  investigate  the  scheme  of
 desalination  of  sea  water  so  as  to  im-
 Prove  the  water  supply  in  Madras
 city;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  There  has  been  a  sugges-
 tion  that  a  U.N.  Team  may  investi-
 gate  prospects  of  desalination  of  sea
 water  to  augment  water  supply  in
 Madras.  The  matter  is  still  under
 consideration.

 (b)  Does  not  arise.

 Land  to  D.Ps.  in  Kalkaji  Colony,
 Delhi

 4  J  Shri  Brij  Raj  Singh: 2654.
 \'  Shri  Yashpal  Singh:

 Will  the  Minister  of  Rehabilitation
 be  pleased  to  refer  to  the  reply  siven
 to  Unstarred  Question  No,  595  on
 the  26th  March,  964  and  state  wne-
 ther  the  drafts  of  application  forms.
 and  lease  deed  for  the  displaced  »er-
 sons  to  be  provided  land  in  the  pro-
 posed  Kalkaji  Colony,  Delhi  have
 since  been  finalised?

 The  Minister  of  Rehabilitation  (Shri:
 Tyagi):  No  Sir.

 पकड़ा  गया  सोना

 २६५५.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या
 विस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  केन्द्रीय  उत्पा-
 दन  शुल्क  विभाग  के  श्रध्रिकारियों  ने  दरभंगा
 जिला  के  लोकाहा  गांव  पर  छापा  मारा  श्र
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 २५  हजार  ग्राम  सोना  और  लगभग  ४  लाख
 र्पिये  की  कोमल  के  सोने  के  सिक्के  जब्त
 किए  ;  कौर

 (ख)  यदि  हां,  तो  छापे  का  ब्योरा  क्‍या
 है  और  जब्त  किए  गए  सोने  का  ब्योरा  क्‍या

 है

 वित्त  मंत्री  श्री  अन्तत  कृष्णा  रो)  :

 (क)  कौर  (व)  सूचना  मिलने  पर,  केन्द्रीय
 उत्पादन  शुल्क  अधिकारियों  के  एक  दल  ने
 तलाशी  वारंट  के  ब्रा धार  पर  १  अप्रैल,  १६६४
 को  लोकाहो  गांव  के  एक  निवासी  के  मकान
 की  तलाशो  लो।  इस  तलाशी  मे  घंटों,  पासों
 शौर  सिक्का  आदि  के  रूप  में  सोने  के  दे
 टुकड़े  बरामद  हुए  जिनका  वजन  २५,१३४
 ग्राम  श्र  मूल्य  लगभग  रे  लाख  रुपया  था  |

 चूंकि  स्वर्ण  नियंत्रण  नियमों  के  अनुसार  इस
 सोने  की  सूचना  नहीं  दो  गयो  थी,  इस  लिये
 इसे  जब्त  कर  लिया  गया।

 T.  B.  Patients  in  Delhi

 2656.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Health  be  pleased  to
 state  whether  Government  are  in
 possession  of  any  medicine  for  home
 use  by  the  T.  B.  Patients  in  Deihi
 without  having  recourse  to  segrega-
 tion  houses?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  The  Antimicrobial  drugs,  i.e.
 Streptomycin,  P.  A.  S.  I.  N.  H.  and
 Unitheban  are  given  to  T.  B,  patients
 for  home  use  under  the  domiciliary
 treatment  scheme.

 Hospitals  and  Dispensaries  Opened  by
 Foreign  Missionaries

 2657.  Dr,  Kohor:  Will  the  Minister
 of  Health  be  pleased  to  state:

 (a)  the  number  of  Hospitals  and
 Dispensaries  established  and  :nain-
 tained  by  the  foreign  missions  in  India
 at  present,  State-wise;

 (b)  whether  Central  Government
 are  rendering  any  sort  of  aid  to.  these
 institutions;  and
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 (c)  if  so,  the  nature  of  aid  and
 amount  given  to  each  of  these  insti-
 tutions?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  to  (c).  The  information
 is  not  readily  available  and  is  being:
 collected  from  various  State  Govern-
 ments,  t

 केसर  का  इलाज

 २६५८-  भी  सिद्धेश्वर  प्रसाद  :  क्‍या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्‍या  उन  का  ध्यान  दिनांक  १८
 मान,  १६६४  के  “भाव  श्राफ  दी  नेशन"
 में  प्रकाशित  इस  समाचार  की  ओर  गया  है  कि
 मेरठ  के  एक  वाद्य  श्री  प्रकाश चन्द्र  ने  कैंसर
 के  इलाज  की  एक  दवा  निकाली

 है

 (व)  यदि  हा  तो  क्‍या  विशेषज्ञों  ने
 इस  दवा  फ  प्रभाव  का  परीक्षण  कर  लिया  है  ;
 और

 (ग)  क्‍या  सरकार  ने  इस  बैद्य  को  कोई
 वित्तीय  सहायता  दी  है  या  देने  का विचार  कर

 रही  है  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :-

 (क)  १८  अप्रैल,  १६६४  के  “मार्च  आफ  दि
 नेशन”  में  एक  रिपोर्ट  प्रकाशित  हुई  है  कि
 मेरठ  के  एक  बैद्य  को  चन्द्र  प्रकाश  ने  माइ-
 लोडिड  ल्यूकेमिया  के  न्याय  तथा  उपचार
 में  सफलता  प्राप्त  को  है।

 (ख)  जी  नहीं  ।

 (7)  सभी  तक  न  तो  कोई  आधिक  सहायता
 दी  गई  है  श्लोक  न  वैद्य  महोदय  ने  हो  इसके
 लिये  सरकार  से  कोई  आणविक  सहायता  मांगी

 है

 Regional  Electricity  Board
 2659.  Shri  Tan  Singh:  Will  the  Min-

 ister  of  Irrigation  and  Power  be-
 pleased  to  refer  to  the  reply  given  to-
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 Starred  Question  No.  882  on  the  2nd
 April,  964  and  state:

 (a)  whether  Government  propose
 to  constitute  regional  electricity
 ‘boards  for  planning  and  co-ordinating
 the  generation  and  distribution  of
 power  in  regions  other  than  the  North
 Eastern;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao);  (a)  and  (b).
 The  following  Regional  Electricity
 Boards  have  been  set  up,  which  toge-
 ther  with  the  North-Eastern  Regional
 Electricity  Board  cover  all  the  re-
 gions  of  the  country:—

 “SL.  Board  Areas  covered
 No.

 t  Southern  Regional  Andhra  Pradesh,
 Electricity  Board  Madras,  Mysore

 and  Kerala.

 2  Northern  Regional  Jammu  &  Kashmir,
 Electricity  Board  Himachal  Pradesh

 Punjab.  Delhi,
 Uttar  Pradesh
 and  Rajasthan

 3  Eastern  Regional  West  Bengal,  Bihar,
 Electricity  Board.  Orissa  and  Damo-

 dar  Vallcy
 Corporation

 Western’  Regional
 Electricity  Board.

 >  Gujarat,  Maha-
 rastra  and  Ma-
 dhya  Pradesh.

 The  composition  and  functions  of
 ‘each  of  the  above  Boards  are  given  in
 the  Resolutions  setting  up  the  Boards,

 -copies  of  which  are  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-285/64].

 ‘Housing  Loans  for  Low  Income  Group

 (  Shri  Buta  Singh:
 2660

 Shri  Kapur  Singh:
 Shri  Daljit  Singh:
 Shri  Gulshan:

 “Will  the  Minister  of  Works  and
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 Housing  be  pleased  to  state:

 (a)  whether  any  concessions  are
 given  to  the  members  of  Scheduled
 Castes  in  the  grant  of  housing  toans,
 in  the  low-income  group  category  of
 Central  Government  employees;

 (b)  if  so,  the  total  number  of  em-
 ployees  who  had  been  granted  hous-
 ing  loans  since  1960;  and

 (c)  tota]  number  of  scheduled  caste
 employees  out  of  them?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chand  Khanna):  (a)
 No.

 (b)  and  (c).  Do  not  arise.

 Upgradation  of  Nagpur  City

 (  Shri  Bhagwat  Jha  Azad:
 Shrimati  Savitri  Nigam:

 (Shri  Bibhuti  Mishra:
 2७१

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  Government  have  re-
 ceived  representations  for  upgrading
 the  city  of  Nagpur;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Yes,  Sir.  Some
 representations  have  been  received  in
 this  regard,

 (b)  As  explained  in  my  statement
 in  Parliament  on  the  2lst  December,
 1963,  for  the  present,  population  is
 to  continue  to  be  the  primary  basis
 for  classifying  cities  for  purposes  of
 the  grant  of  allowances  to  Centra)
 Government  employees,  The  popula-
 tion  of  Nagpur,  according  to  the  latest
 published  figures  is  6,438,659.  The
 qualifying  population  limit  for  the
 next  higher  class  being  8  lakhs,  Nag-
 pur  does  not  qualify  to  be  upgraded
 at  present.
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 Grants  to  Medical  Institutions

 2662.  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Health  be  pleased  to
 ‘state  the  total  amount  of  grant  given
 to  the  All  India  Institute  of  Physical
 Medicine  &  Rehabilitation,  ll,  Haji
 Ali  Park,  Bombay  and  the  All  India
 Institute  of  Medical  Sciences,  New
 Delhi,  during  the  last  three  years?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  No  grant-in-aid  wags  given  by
 the  Central  Government  to  the  All
 India  Institute  of  Physical  Medicine
 ‘&  Rehabilitation,  Bombay,  during  the
 last  three  years  viz.,  ‘1961-62,  1962-63,
 and  1963-64,  as  the  Institute  became
 a  Central  Government  Organisation
 with  effect  from  the  Ist  October,  96l.
 Since  then  it  is  being  entirely
 financed  by  the  Government  of  India.

 The  grants  given  to  the  All  India
 Institute  of  Medical  Sciences,  New
 Delhi,  by  the  Government  of  India,
 during  the  last  three  years  are  as
 under:—

 1961-62  Rs,  83  lakhs.
 1962-63.  Rs.  00  lakhs
 1903-64  Rs.  28  lakhs.
 Total  Rs  3ll  lakhs,

 D.  दि  C.  Canal

 (Shri  Subodh  Hansda:
 2663.  4

 Shri  S.  C.  Samanta:
 Dr.  P.  N.  Khan:
 Shri  M.  L,  Dwivedi;

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  the
 Damodar  Valley  Corporation’s  Canal
 for  carrying  coal  with  the  help  of
 country  boats  of  Calcutta  has  been
 out  of  use  for  want  of  maintenance
 @s  well  as  non-completion  of  work;

 (b)  whether  it  is  also  a  fact  that  a
 dredger  has  been  ordered  for  this
 Purpose;  and

 (c)  if  so,  when  this  dredger  will  be
 available  to  the  authorities  and

 544  (Ai)  LSD—3.
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 whether  any  attempt  was  made  to  get
 the  dredger  from  the  Calcutta  port?

 The  Minister  of  Orrigation  and
 Power  (Dr,  K.  L,  Rao):  (a)  No.

 (b)  A  dredger  has  been  ordered  for
 future  maintenance  as  _  occasional
 dredging  will  be  needed  for  keeping
 adequate  draft  in  the  canal.

 (९)  The  dredger  is  likely  to  be
 available  in  about  four  months’  time,

 The  Calcutta  Port  Commissioners
 were  approached  for  loan  of  a
 dredger  for  temporary  use  but  they
 could  not  spare  any.

 Sub-Soil  Water  in  Delhi

 2664.  Shri  Maheshwar  Naik:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 sub-soil  water  in  the  Sarai  Rohilla,
 Subhadra  Colony,  Delhi  hag  risen  to
 within  one  foot  of  the  ground  level
 and  is  posing  a  danger  to  the  founda-
 tions  of  buildings  there;  and

 (b)  if  so,  the  action  being  taken  to
 curb  the  menace?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  A  survey  carried  out  by
 the  Delhi  Municipal  Corporation  in
 Subhadra  Colony  (Sarai  Bohilla)  in
 November,  963  revealed  that  the
 sub-soil  water  had  risen  within  about
 a  foot  of  the  ground  level  at  some
 places.

 (b)  Further  investigations  are
 being  carried  out  by  the  Corporation
 before  taking  any  measures  in  this
 regard.

 Entertainment  Tax  Collectiong  in
 Delhi

 2665.  Shri  Maheswar  Naik:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  entertainment  tax  annually
 realised  from  Delhi  and  the  manner
 in  which  it  is  expended;
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 (b)  the  total  amount  of  entertain-
 ment  tax  realized  from  Test  Cricket
 Match  held  in  February,  964  bet-
 ween  India  and  England;  and

 (c)  the  percentage  of  the  tax  so
 collected  spent  on  providing  normal
 amenities  to  the  participants  in  and
 the  spectators  of  the  game?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):;  (a)  The  amounts  of
 entertainment  tax  collected  during
 the  last  four  years  are:

 1959-60  Rs.  41-08  lakhs
 1960-61  Rs.  50°22  lakhs
 1961-62  Rs.  34:54  lakhs
 1962-63,  Rs.  59°56  lakhs

 The  proceeds  of  entertainment  tax
 minus  collection  charges  are  being
 distributed  among  three  local  bodies
 viz.  Delhi  Muncipal  Corporation,
 New  Delhi  Muncipal  Committee  and
 Cantonment  Board.

 (b)  No  entertainment  tax  was
 realised  on  payment  for  admission  to
 the  Test  Cricket  Match  held  in  Febru-
 ary,  964  as  the  match  was  exempted
 from  payment  of  entertainment  tax
 and  betting  tax  under  Section  6(3)  of
 U.  P.  Entertainment  and  Betting  Tax
 Act,  937  as  extended  to  the  Union
 Territory  of  Delhi.

 (c)  Does  not  arise  in  view  of  the
 reply  given  to  part  (b)  of  the  ques-
 tion,

 कृषि  घन  को  अन्य  कामों  में  लगाया

 श्री  सिद्धेश्वर  प्रसाद  :
 २६६६.

 _श्री  प्र०  चे  चक्रवर्ती  :

 क्या  योजना  मंत्री  ५  मां,  १६६४  के
 तारांकित  प्रश्न  संख्या  ४६०  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  कृषि
 और  सहकारिता  के  लिये  निर्धारित  धन-
 राशि  के  अन्य  कामों  में  लगाये  जाने  को  रोकने
 के  लिये  जो  कदम  उठाये  गए  थे,  उनके  प्रति
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 विभिन्न  राज्य  सरकारों  की  क्‍या  प्रतिक्रिया

 रही  ?

 योजना  मंत्री  (श्री बरा  भगत  )  :

 कृषि  बौर  सहकारिता  के  लिये  निर्धारित
 राशि  को  न्य  कार्यों  में  ख्॑  करने  को  रोकने
 के  लिये  जो  उपाय  योजना  आयोग  के  पत्र
 संख्या  पो०  सीपी)  ४(२)।६२  दिनांक
 २७  दिसम्बर,  १६९६३  के  अन्तर्गत  राज्य
 सरकारों  को  सूचित  किए  गए  थे  उनके  खिलाफ
 किसी  राज्य  ने  अभी  तक  डरपना  विचार  व्यक्त

 नहीं  किया  है।  भ्राथोग  के  इस  पत्र  की  एक
 प्रति  तारांकित  जश्न  संख्या  ४६०,  जिसका
 उत्तर  ५  मार्च,  १६६४  को  दिया  गाया,  के  साथ
 सभा-पटल  पर  पहले  ही  रख  दी  गई  है।

 Scarcity  of  Drinking  water  in  North
 Arcot  District,  Madras  State

 (  Shri  Dharmalingam:
 2667.  <  Shri  Muthu  Gounder:

 L  Shri  Rajaram:

 Will  the  Minister  of
 pleased  to  state:

 Health  be

 (a)  whether  Government  are  aware
 that  there  is  scarcity  of  drinking
 water  in  North  Arcot  District  of
 Madras  State;

 (b)  whether  any  assistance  had
 been  sought  by  the  municipalities  of
 North  Arcot  District  in  this  regard;
 and

 (c)  if  so,  the  action  taken  or  pro-
 Posed  to  be  taken  thereon?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  The  State  Government
 have  reported  that  representations
 have  been  received  by  them  regarding
 the  scarcity  of  water  in  certain  places
 in  North  Arcot  District  and  the
 matter  is  being  investigated  by  the
 Special  Rural  Water  Supply  Investi-
 gation  Division  constituted  for  the
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 purpose  of  conducting  survey  of  diffi-
 cult  and  scarcity  areas  in  the  State.

 (b)  and  (c).  Financial  assistance  is
 being  extended  by  the  State  Govern-
 ment  to  the  Municipalities  in  the
 form  of  loan  for  the  execution  of
 their  water  supply  schemes.  Some  of
 the  schemes  of  the  various  Municipa-
 lities  in  the  North  Arcot  District  have
 already  been  implemented,  whereas
 some  others  are  in  the  various  stages
 of  execution  as  indicated  below:—

 l.  Vellore  &  Walajapet:  Water
 Supply  for  these  towns  has  been  ins-
 talled  prior  to  the  Ist  Five  Year  Plan
 itself.  Improvements  to  Vellore
 Water  supply  scheme  have  been  car-
 ried  out  in  the  Third  Plan.

 aw  Arcot,  Arni  &  Ranipet:  For  these
 three  Municipalities  water  supply
 schemes  were  sanctioned  during  the
 2nd  Plan.  All  of  them  have  been
 completed  and  brought  into.  commis-
 sion.

 3.  Tiruvannamalai  &  Gudiyatham:
 Restricted  water  supply  schemes  were
 in  operation  for  these  two  Municipa-
 lities  before  the  advent  of  Ist  Five
 Year  Plan  itself.  However,  compre-
 hensive  Water  Supply  Improvement
 Schemes  sanctioned  by  Government
 during  the  Third  Plan  are  now  under
 execution.

 4.  Ambur,  Arkonam  &  Vaniyam-
 badi;  Water  supply  schemes  for  these
 three  Municipalities  have  been  in-
 cluded  in  the  Third  Five  Year  Plan.
 The  schemes  for  Ambur  and  Vani-
 yambadi  have  been  deferred  by  the
 State  Government,  The  outline  pro-
 posals  prepared  for  Arkonam  water
 supply  scheme  are  under  considera-
 tion.

 5.  Tirupathur:  A  water  supply
 scheme  for  this  Municipality  is  inclu-
 ded  in  the  Third  Plan,  but  it  has  been
 deferred  by  the  State  Government  as
 the  Municipality  is  not  in  a  position
 to  meet  the  capital  cost.

 Housing  Plots  for  Government
 servants

 2668.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Rehabilitation  be
 pleased  to  state:

 I362

 (a)  whether  it  is  a  fact  that  certain
 Government  servants  have  been  allot-
 ted  house  plots  in  the  cheap  Housing
 Colony,  Lajpat  Nagar,  New  Delhi
 (called  Nationa]  Park);  and

 (b)  whether  it  is  also  a  fact  that
 these  Government  servants  have  al-
 ready  been  allotted  plots  by  the
 Refugee  Co-operative  Society,  Ltd.,
 Delhi  which  is  called  Punjabi  Bagh?

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  (a)  and  (b).  Allotment  of
 plots  in  cheap  Housing  Colony  known
 as  ‘National  Park’  at  Lajpat  Nagar
 was  made  to  the  displaced  squatters,
 political  sufferers  and  inmates  of
 Purana  Quilla  from  time  to  time.
 Some  of  them  may  be  Government
 servants  but  no  specific  record  in  this
 respect  has  been  kept.  At  the  time
 of  allotment,  each  displaced  person
 had  to  declare  that  he  or  any  other
 member  of  his  family  was  not  an
 allottee  of  any  Government  built
 property  or  evacuee  property  any-
 where  in  India.  As  regards  the
 Refugee  Co-operative  Society  Ltd.
 this  Ministry  has  no  concern  with  it.
 No  case  of  double  allotment  in  respect
 of  these  colonies  has  been  brought  to
 the  notice  of  this  Ministry.

 Abolition  of  Sales  Tax  in  Delhi

 2669,  Dr.  L,  M.  Singhvi:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Trade  Advisory  Board  ‘has  re-
 commended  abolition  of  Sales-tax  on
 a  number  of  items  in  Delhi;  and

 (b)  what  are  those  items  and  what
 action  has  been  taken  by  Govern-
 ment  in  the  matter?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 Delhi  Trade  Advisory  Board  recom-
 mendeg  exemption  of  hosiery  goods
 from  levy  of  sales  tax  in  Delhi.  The
 recommendation  is  under  examina-
 tion  of  the  Delhi  Administration,
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 Drinking  water  in  Hilly  Areas  ef
 Punjab

 JS  Shri  Ramachandra  Ulaka:
 ‘|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Health  be
 pleased  to  state  the  latest  progress
 made  in  regard  to  the  survey  of  the
 hilly  areas  in  Punjab  by  the  Special
 Investigation  Division  on  the  scarity
 of  pure  drinking  water  there?

 2670.

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  A  statement  containing  the
 required  information  is  laid  on  the
 Table  of  the  House.  Placed  in
 Library,  See  No.  LT-286/64].

 frrigation  Projects  in  Maharashtra

 (Sori  Jedhe:
 267l.  <  Shri  V.  T.  Patil:

 |  Shri  Baswant:

 Will  the  Minister  of  frrigation  and
 Power  be  pleased  to  state:

 (a)  the  number  and  the  places  of
 the  irrigation  projects  sanctioned  for
 Maharashtra  State,  starting  with  the
 Second  Five  Year  Plan  up-to-date;

 (b)  the  number  and  names  of  pro-
 jects  completed  and  commissioned  so
 far;

 (c)  the  projects  still  in  hand  and
 expected  to  be  completed  by  the  end
 of  the  Third  Five  Year  Plan;  and

 (d)  the  reasons  for  delay,  if  any,  in
 execution  of  the  projects  in  hand?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  Five
 Major  and  2l  medium  new  irrigation
 projects  have  been  approved  by
 Planning  Commission  for  Maha-
 rashtra  State,  starting  with  Second
 Five  Year  Plan,  List  of  Projects  and
 Districts,  where  located,  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library,  See  No.  Lt-286/64].

 (b)  Nil

 (c)  Four  projjects,  viz.  Gangapur
 Stage-Il,  Bor,  Nalganga  and  Manar
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 (Phase  I)  are  likely  to  be  completed
 by  the  end  of  3rq  Plan.

 (d)!  There  has  been  no  delay  in  the
 execution  of  these  projects  except  in
 a  few  cases.  Main  reasons  for  the
 delay  are:—

 (i),  shortage  of  material.
 (ii)  shortage  of  technical  personnel.
 (iii)  shortage  of  machinery.
 (iv)  changes  in  design.

 Famine  in  Bijapar  Distt.

 ig  Shri  Vishram  Prasad:
 (2672.  <  Shri  D.  D.  Mantri:

 [  Shri  Basumatari:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  whether  it  is  8  fact  that  famine

 conditions  exist  in  the  Bijapur  Dis-
 trict  and  some  other  places  in  Mysore
 State  due  to  lack  of  irrigation  faci-
 lities;

 (b)  whether  Centre  has  been  ap-
 proached  to  take  steps  in  the  matter;
 and

 (c)  if  so,  the  action  taken  go  far?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L,  Rao):  (a)  and  (b).
 Yes.

 (c)  Upper  Krishna  Project  Stage  I
 has  been  clearegd  for  execution.

 Research  Schemes  in  U.P.

 2673.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  any  research  schemes
 have  been  sanctioned  by  the  Ceniral
 Board  of  Irrigation  and  Power  in
 Uttar  Pradesh  for  1964-65;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  total  amount  allotted  for

 such  schemes  during  1963-647

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  No  new
 Irrigation  and  Power  _  research
 schemes  have  been  sanctioned  in
 Uttar  Pradesh  for  ‘1964-65.  However,
 the  following  two  organisations  are



 continuing  research  on  the  problems
 already  allotted  to  them:—

 (i)  U.P.  Irrigation  Research  Ins-
 titute,  Roorkee,

 (ii)  Roorkee  University.

 (b)  Details  of  the  problems  on
 which  research  igs  being  carried,  are
 given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-28i8/64].

 (c)  (i)  U.P.  Irrigation  Research
 Institute—Rs.  +1,24,000.

 (ii)  Roorkee
 24,250.

 University—Rs,

 Power  and  Irrigation  Potential  in
 UP.

 2674.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  Government  of
 Uttar  Pradesh  have  approached  the
 Central  Government  for  help  for
 developing  power  and  irrigation
 potential  during  1964-65;  and

 (b)  if  so,  the  decisions  taken  by
 the  Central  Government  in  this  re-
 gard?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 No  request  has  so  far  been  received
 from  the  U.P.  Government  for  help
 for  developing  the  State’s  irrigation
 and  power  potential  over  and  above
 the  agreed  Central  assistance  for  the
 year  1964-65.

 Rural  Water  Supply  in  Uttar  Pradesh

 2675.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:  :

 (a)  the  provision  made  for  Rural
 Water  Supply  in  Uttar  Pradesh  for
 ‘1964-65;  and

 (b)  the  total  amount  sanctioned  by
 the  Central  Government  to  Uttar
 Pradesh  during  1964-65  so  far?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  A  sum  of  Rs.  0  lakhs
 hag  been  provided  in  the  budget  of
 the  State  Government  for  the  year
 ‘1964-65  for  the  implementation  of
 Rural  Water  Supply  Schemes  under
 the  National  Water  Supply  and  Sani-
 tation  Programme  (Rural).

 (b)  In  accordance  with  the  proce-
 dure  prescribed  for  payment  of  Cen-
 tral  Assistance  to  State  Governments,
 funds  are  being  released  to  the  State
 on  monthly  basis  in  nine  equal
 monthly  instalments  as  lumpsum
 ‘ways  and  means  advances  by  the
 Central  Government  during  the
 course  of  the  year.  Final  payment
 sanction  indicating  the  adjustment  of
 ways  and  means  advances  will  be
 issued  towards  the  close  of  the  cur-
 curent  financial  year  on  the  basis  of
 expenditure  to  be  reported  by  the
 State  Government.  So  far  as  the
 Centrally  aided  (ie.  State  Plan)
 Schemes  are  concerned,  allotment  of
 funds  is  not  made  scheme-wise.

 Applications  for  House-Building
 Loang

 2676.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Works  and  Hous-
 ing  be  pleased  to  state:

 (a)  the  number  of  applications  re-_
 ceived  from  the  Central  Government
 employees  in  the  State  of  Uttar  Pra-
 desh  for  house-building  advance  as
 on  the  29th  February,  1964;

 (b)  the  number  of  applications  ap-
 proved  by  Government  and

 (c)  the  amount  of  loan  granted  to
 the  Central  Government  employees
 of  Uttar  Pradesh  up  to  29th  Febru-
 ary,  1964?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chand  Khanna):  (a)
 382.

 (b)  298.

 (c)  Rs.  40.06  lakhs.
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 -Inspector  of  Dalmia-Jaimn  Concerns

 Shri  S.  M.  Banerjee:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Kishen  Pattnayak:

 2678

 Will  the  Minister  of  Finance  be
 pleased  to  state:  '

 (a)  whether  the  Special  Police  Es-
 tablishment  is  making  an  enquiry
 mto  the  conduct  of  the  Inspector  ap-
 pointed  by  Government  to  go  into
 tne  affairs  of  some  of  the  Dalmia-
 Jain  concerns;  !

 (b)  if  so,  the  charges  which  are
 being  investigated  by  the  Special
 Police  Establishment;  and

 (c)  the’  reaction  of  Government
 thereto?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Inspector  of  Dalmia-Jain  Concerns

 “Shri  S.  M.  Banerjee:
 Shri  Hukam  Chand
 Kachhavaiya:

 [  Shri  Kishen  Pattnayak:
 2678.

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Inspector  who  is  investigating  into
 the  affairs  of  some  of  the  Dalmia-Jain
 concerns  is  being  paid  Rs.  80  per  day;

 (b)  if  so,  the  reasons  for  paying  this
 fabulous  amount;  and

 .c)  whether  he  is  of  the  rank  of  a
 gecretary?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  Inspector

 has  been  allowed  a  remuneration  of
 Rs.  3,500  p.m.  In  addition,  he  has
 been  sanctioned  daily  allowance  as
 under:

 (i)  On  actual  basis  for  room  rent,
 inclusive  of  any  service  charge
 subject  to  a  ceiling  of  Rs.  50
 per  day  for  Bombay  and  Cal-

 APRIL  30,  964  Written  Answers  36I8

 cutta  and  Rs.  00  per  day  for
 any  other  place.

 (ii)  A  flat  rate  of  Rs.  30  to  cover
 all  other  charges  including
 boarding  expenses,  tips,  etc.

 (b)  The  daily  allowance  has  been
 fixed  having  regard  to  the  Inspector’s
 professional  standing  and  the  fact  that
 he  has  to  receive  a  number  of  visitors
 in  connection  with  the  investigation,
 for  which  a  suite  of  rooms  is  consi-
 dered  necessary.

 (c)  No.

 Irrigation  Projects  in  Orissa

 2679,  {  Shri  Ramachandra  Ulaka:
 *’|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  Orissa  Government
 have  requested  the  Centre  for  addi-
 tional  funds  for  completing  the  works
 on  various  irrigation  projects  in  the
 State  during  (1964-65;  and

 (b)  if  so,  the  amount  and  the  pro-
 jects  for  which  additional  funds  have
 been  asked  for  during  the  same
 period?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  No,

 (b)  Does  not  arise.

 छाती  के  केसर  का  इलाज

 २६८०८  श्री  श्रॉंकार  लाल  बैरवा  :
 क्‍या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करा
 किं

 (क)  क्‍या  यह  सच  है  कि  महिला झ्र ों  की
 छाती  में  कैंसर  के  इलाज  के  लिये  एक  सुझाव
 डा०  ज०गोरशन  ने  अमरीकन  कैसर  सोस/इटी
 द्वारा  आयोजित  छटी  वार्षिक  गोष्ठी  में  दिया
 था  ;  कौर

 (@)  यदि  ह  तो  इस  सुझाव  को  स्वीकार
 करने  के  बारे  में  भारत  सरकार  की  क्या  प्रति-
 क्या  है  ?
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 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  ः

 (क)  भारत  सरकार  के  पास  इस  बारे  में  कोई
 सूचना  नहीं  है।

 (@)  यह  प्रश्न  नहीं  उठता  1

 चौथी  योजना

 भी  सिद्धेश्वर  प्रसाद  :
 ६८१,

 त्री  श्लोंकार  लाल  बैरवा  :

 क्या  योजना  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  चौथी  योजना  के  लिये  प्राय-
 मिकताग्रों  के  निर्धारण  तथा  संसाधनों  के
 आवंटन  का  कार्य  शुरू  किया  जा  चुका  है  ;
 कौर

 (@)  यदि,  हों,  तो  किस  रूप  में  ?

 योजना  मंत्री  (श्री  ao  रा०  भगत)  :
 (क)  कौर  (ख):  चौथी  योजना  के

 निर्माण  के  सम्बन्ध  में  केन्द्र  तथा  राज्यों  में
 साथ  साथ  कई  कार्यकारी  दल  विस्तृत  प्रश्न
 के  किये  में  लगे  हुए  हैं।  इन  कार्यकारी  दलों
 की  रिपोर्टों  पर  विचार  करने  के  बाद  योजना

 आयोग  चौथी  योजना  के  सम्बन्ध  में  एक  प्रारम्भिक
 ज्ञापन  राष्ट्रीय  विकास  परिषद  को  लगभग
 जुलाई  १६६४  के  पहले  सलाह  में  प्रस्तुत  करने
 की  आशा  रखता  है  ।  अतः  प्राथमिकियों
 कौर  संसाधनों  के  द्रावंटन  के  रूप  में  चौकों
 योजना  के  स्वरूप  के  विषय  में  कुछ  बताना
 जल्दी  होगी  ।

 Maternity  and  Child  Welfare  Centre
 in  Delhi

 2682.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  the  number  of  maternity  and
 child  welfare  centres  in  Delhi;

 (b)  how  many  of  the  centres  have
 accommodation  for  indoor  patients;

 (c)  how  many  of  the  centres  are
 open  to  the  public;  and

 (d)  the  steps  taken  to  open  more
 maternity  and  child  welfare  centres
 for  the  general  public?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  number  of  maternity
 and  child  welfare  centres  in  Delt
 is  89  including  sub-centres.

 (b)  Five  centres  have  maternity
 beds  attached  for  normal  deliveries.

 (c)  All  the  centres  are  open  to  the
 public.

 (d)  Efforts  are  being  made  by  the
 Delhi  Municipal  Corporation  to  open
 more  maternity  and  child  welfare
 centres  and  sub-centres  so  as  to  pro-
 vide  a  sub-centre  for  a  population  of
 about  10,000.

 Pension  Benefits  for  Widow

 ‘2683,  Shri  P.  Kunhan:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  de-
 cision  to  extend  the  benefit  of  pension
 to  widows  of  retired  officers  has  not
 been  made  applicable  to  wodows  of
 officers  who  retired  before  the  deci-
 sion  was  taken;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  extend  the  benefit  of  pension
 to  widows  of  pensioners  who  retired
 before  the  decision  was  taken?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Family  Pension
 Scheme  for  Central  Government  शान
 ployees,  964  takes  effect  from  ‘1-1-64
 i.e.  in  the  case  of  those  who  retire  or
 die  on  or  after  this  date.

 (b)  The  grant  of  family  pension  in
 such  cases  is  regulated  under  the
 rules  in  force  on  the  date  of  retire-
 ment.  There  is  no  decision  at  present
 to  give  retrospective  effect  to  the  new
 Family  Pension  Scheme.

 Sales  Tax  on  Gas  and  Carbide

 2684.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  gas  and
 carbide  if  used  in  welding  for  the
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 purpose  of  manufacturing  goods  in-
 tended  for  resale  is  not  exempted  from
 Sales  Tax  in  Delhi;

 (b)  whether  it  is  also  a  fact  that
 Delhi  Administration  has  allowed  this
 concession  to  a  large  number  of  firms
 against  the  provisions  of  the  Sales
 Tax  Act  and  Rules  resulting  into  huge
 loss  of  revenue  every  year;  and

 (c)  if  so,  how  many  firms  have  been
 allowed  this  concession  and  the  reasons
 therefor?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Yes,  Sir,

 (b)  and  (c).  On  account  of  some
 conflicting  judicial  interpretation  by
 assessing  authorities,  gas  and  carbide
 were  included  in  the  registration  cer-
 tificates  of  4l  dealers  in  Delhi  in  order
 to  enable  them  to  purchase  these  items
 tax-free.  On  further  detailed  exami-
 nation  of  the  question,  it  has  been
 found  that  this  concession  is  not  per-
 missible  and  assessing  authorities  have
 been  advised  accordingly.  Since  dea-
 lers  do  not  maintain  any  separate  ac-
 count  for  consumption  of  gas  and
 carbide,  it  is  not  possible  to  estimate
 the  loss  caused  to  Government  on  this
 account.

 Poppy  Cultivation

 2685.  Shri  Ram  Harkh  Yadav:  W']]
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 poppy  cultivation  in  the  Jaunsor
 Bawar  area  of  U.P.  in  Dehra  Dun  dis-
 trict  has  been  stopped;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Yes,  Sir.

 (b)  This  is  in  implementation  of  the
 general  policy  to  confine  the  areas  in
 which  the  opium  poppy  is  grown  to
 only  these  places  where  the  yields  are
 high  and  strict  control  over  them
 relatively  easier.  It  had  been  decided
 as  far  back  as  949  to  totally  ban
 such  cultivation  in  the  hills  both  on

 APRIL  30,  964  Written  Answers  I  3622

 grounds  of  poor  yield  and  increased
 Tisks  of  leakage.

 In  pursuance  of  this  policy,  culti-
 vation  of  poppy  was  completely  stop-
 ped  in  Himachal  Pradesh  with  effect
 from  1-10-1954.  In  the  case  of  Jaunsar-
 Bawar  pargana  however,  cultivation
 was  initially  permitted  up  to  l-0-956-
 but  subsequently  extended  by  a  year
 more.  At  the  instance  of  the  Uttar
 Pradesh  Government  and  taking  into
 consideration  the  special  problems  of
 this  under-developed  area  and  the
 economic  conditions  of  the  people,
 cultivation  was  again  permited  as  a
 very  special  case  and  on  a  progres-
 sively  reduced  scale,  specifically  for
 a  further  period  of  five  years.  This
 period  of  grace  having’  expired,
 cultivation  of  poppy  has  now  been
 totally  stopped  in  this  pargana
 with  effect  from  1-10-1963.

 T.  B.  Sanatorium  at  Saharanpur  (U.P.)
 2686,  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  T.B.
 Sanatorium  in  Saharanpur,  U.P  is
 going  to  be  started  very  soon;  and

 (b)  if  so,  the  assistance  given  by
 Central  Government  in  this  regard?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  Nil.

 Refugees  from  J  &  K

 2687.  Shri  R.  Barua:  Will  the  Minis-
 ter  of  Rehabilitation  be  pleased  to
 state:

 (a)  whether  the  refugees  who  have
 migrated  from  the  areas  of  Jammu  and
 Kashmir  State,  occupied  by  Pakistan,
 have  been  treated  at  par  with  the
 refugees  from  West  Pakistan  and  other
 parts  of  Pakistan,  with  regard  to
 grant  of  compensation  and  other  bene-
 fits;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 for  giving  them  compensation  and
 other  facilities  in  lieu  of  their  pro-



 33623  Written  Answers  VAISAKHA  10,  886  (SAKA)  Written  Answers

 perties  left  in  the  areas  of  Jammu
 and  Kashmir  State  occupied  by
 Pakistan?

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  (a)  to  (c).  The  migrants  from
 Pakistan  occupied  areas  of  Jammu  &
 Kashmir  State  have  been  given  same
 rehabilitation  benefits  as  are  available
 to  the  non-claimant  displaced  persons
 from  West  Pakistan.  Claims  for  com-
 pensation  for  immovable  properties
 left  by  the  migrants  in  the  Pakistan
 occupied  areas  of  Jammu  &  Kashmir
 State  were  not  accepted  AS  THESE
 AREAS  ARE  A  PART  OF  INDIA,
 and  Evecuee  Property  Law  as  such,
 does  not  apply  to  them.  Since  these
 persons  had  lost  their  homes  and
 suffered  heavily  and  their  general
 economic  condition  was  poor,  it  was
 decided  in  January,  960  to  give  an
 ex-gratia  grant  of  Rs.  3,500  to  each
 urban  family  having  a  monthly
 income  of  Rs,  300  or  less  and  of
 Rs.  600  per  family  to  those  settled  on
 egricultural  lands.

 Strike  by  Janpath  Hotel  Workers

 2688  f  Shri  D.  6.  Sharma:
 “Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  whether  workers  of  the  Janpath
 Hotel,  Delhi  have  struck  work  from
 the  Ist  April,  964  against  the  alleged
 victimization  by  the  new  hotel  mana-
 gement;  and

 (b)  if  so,  the  steps  taken  to  redress
 their  grievances?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  and
 (b).  The  new  hotel  management  offer-
 ed  employment  to  more  than  90  per
 cent  of  the  workers  previously  em-
 ployed  by  the  private  caterer  but  they
 did  not  join  duty  on  the  Ist  April
 1964.  Some  new  staff  has  been  em-
 ployed  and  the  Hotel  is  functioning
 quite  satisfactorily.

 13624.

 केंद्रीय  सरकार  स्वास्थ्य  योजना  के  झन्तरगंत्त
 प्राकृतिक  चिकित्सा

 २६८६.  श्री यशपाल  सिह :  क्या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  सी०  जी०  एच०  एस०
 के  अधीन  प्राकृतिक  चिकित्सा  की  सुविधा
 देने  का  विचार  कर  रही  है  ;

 (ख)  क्‍या  ऐसे  भी  सरकारी  कर्मचारी
 हैं  जो  प्राकृतिक  चिकित्सा  से  अपना  इलाज
 कराना  चाहते  हैं;  शौर

 (ग)  क्‍या  सरकार  ऐसी  सुविधा  न
 देने  पर  कर्मचारियों  के  वेतन  में  से  अंशदान
 न  लेने  पर  विचार  करेगी  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  से  (ग).  सरकार  के  पास  ऐसी  कोई
 सूचना  नहीं  है  तथापि  हो  सकता  है  कि  कुछ
 सरकारी  कर्मचारी  प्राकृतिक  चिकित्सा  से
 डरपना  इलाज  करवाते  हों  ।  यह  सम्भव  नहीं
 है  कि  हितग्राहियों  को  अपना  इलाज  करवाने
 के  लिये  उन  कौ  पसन्द  की  चिकित्सा  पद्धति
 प्रपनाने  की  छूट  दी  जाये  सी०  जी०  एच०
 एस०  दिल्‍ली  के  सभी  केन्द्रीय  सरकारी  कम-
 चोरियों  पर  लागू  है  परन्तु  इस  से  बाहर
 अपना  इलाज  करवाने  पर  उन  पर  कोई  रोक

 नहीं  है  ।

 Elections  to  Board  of  Homoeopathic
 System  of  Medicine,  Delhi

 2690.  Shri  Mohan  Nayak:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  there  is  any  move  to
 postpone  the  elections  of  the  Board  of
 Homoeopathic  System  ‘of  Medicine,
 Delhi  which  are  shortly  due;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  No.

 (b)  Does  not  arise.
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 Registrar  of  Board  of  Homoeopathic
 System  of  Medicine,  Delhi

 269l.  Shri  Mohan  Nayak:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Board  of  Homoeopathic  System
 of  Medicine,  Delhi  has  no  ful]  time
 Registrar;  and

 (b)  if  so,  whether  it  is  a  fact  that
 the  work  of  the  Board  is  suffering  on
 that  account?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  The  work  of  the  Board  is  not
 suffering  since  the  work  is  being  done
 satisfactorily  by  the  part  time  Regis-
 trar.

 Board  of  Homoeopathic  System  of
 Medicine

 2692.  Shri  Mohan  Nayak:  Will]  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  total  number  of  Homoeopaths
 registered  by  the  Board  of  Homoeo-
 pathic  System  of  Medicine,  Delhi;

 (b)  whether  it  is  a  fact  that  the
 Chief  Commissioner,  Delhi  was  ap-
 proached  to  look  into  a  complaint  to
 the  effect  that  undesirable  persons  had
 found  their  way  to  registration  as
 homoeopaths;  and

 (c)  if  so,  the  result  thereof?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  271.

 (b)  No.

 (c)  Does  not  arise,

 Central  Homoeopathic  Advisory
 Committee

 S  Shri  Mohan  Nayak: 2693.
 ५  Shri  J.  B.  S.  Bist:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  composition  of  the  Members
 of  the  Central  Homoeopathic  Advisory
 Committee;
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 (b)  how  many  of  them  are  qualified
 and  registered  homoeopathic  practi-
 tioners;

 (c)  the  manner  of  their  appointment;
 and

 (d)  the  powers  and  functions  of
 this  Committee?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  composition  of  the
 Homoeopathic  Advisory  Committee  is
 as  follows:

 l,  Secretary,  Ministry  of  Health—
 Chairman,

 2.  Director  General  of'  Health
 Services,  New  Delhi—Mem-
 ber.

 3.  Dr.  C.  G.  Pandit,  Director,
 Indian  Council  of  Medical
 Research,  New  Delhi—Mem-
 ber.

 4.  A  representative  of  the  Minis-
 try  of  Finance—Member.

 5.  Dr,  J.  N.  Majumdar,  Calcutta—
 Member.

 6.  Dr.  M.  C.  Batra,  Bombay—
 Member.

 7.  Dr.  N.  2.  Nandurkar,  Yeotmal
 (Maharashtra)—Member.

 8.  Dr.  Yudhvir
 Delhi—Member.

 9,  Dr.  89.  N,  Chaddha,
 bad—Member.

 10.  Dr.  K.  G.  Saxena,  Honorary
 Adviser  in  Homoeopathy,
 Ministry  of  Health—Member-
 Secretary.

 Singh,  New

 Allaha-

 (b)  The  Committee  includes  aix-
 homoeopaths.  All  of  them  are  regis-
 tered  homoeopathic  practitioners.
 Their  qualifications  and  standing  are
 given  below:

 l.  Dr.  J.  N.  Majumdar—M.Sc.,
 MB,  MLR.GP,  MRCS,
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 F.RCS.,  and
 (Homoeo)  Calcutta.

 2.  Dr.  M.  C.  Batra—B.A.  LLB.,
 D.M.S.  (Homoeo)  Calcutta

 ड  P.G.R.  British  Homoeo  Fac-
 ulty,  London.  Principal,
 Bombay  Homoeopathic  Medi-
 cal  College,  Bombay:

 3.  Dr.  K.  6.  Saxena—B.M.B.S.
 (Cal.)  Honorary  Homoeo-
 pathic  Physician  to  the  Presi-
 dent,  Ex-General  Secretary,
 All  India  Institute  of  Homo-
 eopathy.  Honorary  Homoeo-
 pathic  Adviser  to  the  Minis-
 try  of  Health.  १

 4.  ‘Dr,  Ss.  N.  Chaddha—H.M.B.
 (Calcutta)  Ex-Principal,
 Allahabad  Homoeopathic
 Medical  College,  Allahabad.
 Ex-President,  U.P.  Homoeo-
 Pathic  Association.

 5.  Dr.  Yudhvir  Singh—Chairman,
 Board  of  Homoeopathic  Sys-
 tem  of  Medicine,  Delhi.
 President  All  India  Homoeo-
 pathic  Association,  Delhi.

 6.  Dr.  N.  2.  Nandurkar—B.A.
 LLB,  Ex-Chairman,  Board  of
 Homoeopathic  &  Biochemic
 System,  Vidharba._  .  Princi-
 pal,  Homoeopathic  and  _  Bio-
 Chemic  College,  Yeotmal.

 D.M.S.

 (c)  There  are  no  specified  criteria
 apart  from  the  function  which  the
 committee  has  to  perform.  The
 homoeopathic  practitioners  have  been
 appointed  as  members  on  the  Com-
 mittee  taking  into  consideration  their
 experience  and  competence  in’  the
 field  of  Homoeopathy.

 (d)  The  Homoeopathic  Advisory
 Committee  advises  the  Government  of
 India  in  the  Ministry  of  Health  on
 the  following  matters  relating  to  the
 development  of  Homoeopathic  Sys-
 tem  of  Medicine  during  the  Third
 Five  Year  Plan:

 l.  Formulation  of  a  co-ordinated
 policy  for  research  in
 Homoeopathy  throughout  the
 country;
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 2.  Steps  to  be  taken  for  the  sti-
 mulation  of  such  research;

 3.  Allocation  of  Central  assist-
 ance  to  institutions  carrying
 On  research  in  Homoeopathy
 under  the  Central  Govern-
 ment  Schemes;  and

 4,  Any  other  matter  that  may  be
 referred  to  it.

 Shortage  of  Dentists

 2695.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  there  is  a  dearth  of
 qualified  dentists  in  the  country;

 (b)  if  so,  the  main  reasons  there-
 for;  and

 (c)  what  concrete  steps  are  being
 taken  to  overcome  the  shortage?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  There  is  a  shortage  in  re-
 lation  to  desirable  standards.

 (b)  The  shortage  of  qualified  den-
 tists  in  relation  to  optimum  require-
 ments  is  mainly  due  to  inadequate
 openings  for  qualified  dentists  in  the
 field  of  dental  aid  leading  to  smaller
 demand  for  dental  education  and
 therefore,  provision  of  fewer  facilities
 so  far.

 (c)  Proposals  for  opening  more
 dental  colleges,  District  Dental  Clinics
 and  Tehsil  Dental  Clinics  and  School
 Dental  Clinics  during  the'  period  of
 the  Fourth  Plan  are  under  considera-
 tion.

 Medical  Colleges  1

 2696.  Shri  P,  C.  Borooah:  Will  the
 Minister  of  Health  be  pleased  to
 state:  !

 (a)  whether  it  is  a  fact  that  ade-
 quate  technical  staff  is  not  available
 for  the  running  of  the  medical  col-
 leges;

 (b)  if  so,  to  what  extent;
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 (c)  whether  Government  have  con-
 stituted  a  Committee  to  go  into  this
 question;  and

 (d)  if  so,  the  precise  constitution
 and  terms  and  reference  of  the  Com-
 mittee?  '

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b),  There  is  a
 shortage  of  technical  staff  required for  medical  colleges.  The  shortage Of  specialists  wag  estimated  at  2,000 at  the  beginning  of  the  Plan.  On
 account  of  the  increased  number  of
 colleges  the  requirements  of  the  Third
 Plan  have  to  be  revised  upwards.  As
 Per  assessment  made  for  the  Mid-
 term  appraisal  of  the  Third  Plan,  the
 number  of  additional  teachers  requir- ed  is  estimated  at  5,100.

 (c)  The  Government  of  India  have
 Not  appointed  any  Committee  to  assess
 the  shortage  of  teachers  in  Medical
 Colleges.

 (d)  Does  not  arise  in  view  of  reply to  part  (c)  of  the  question.

 New  Industries  in  States  for
 Refugees

 Shri  ए,  com  Borooah:
 2697  Shri  S.  M,  Banerjee: *  Shri  Daft:

 (Shri  Warior:
 Will  the  Minister  of  Rehabilitation

 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  8l7  on
 the  2nd  April,  964  and  state:

 (a)  the  broad  outlines  of  the  pro-
 posals  regarding  new  industries  in
 States  including  their  estimated  ‘cost,
 the  number  of  people  to  be  employ-
 ed  thereunder  and  the  extent  of  aid
 asked  for;  and  '

 (b)  whether  detailed  schemes  ex-
 pected  from  the  State  Governments
 have  since  been  received  and  if  so,
 their  outlines?

 The  Minister  of  Rehabilitation  (Shri
 Mahavir  Tyagi):  (a)  A  statement  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT-28i9/
 64].
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 (b)  Detailed  schemes  have  not  yet
 been  received  from  the  State  Gov-
 ernments.  !

 Dues  Outstanding  against  N.D.M.C.
 2698,  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Works  and  Housing  be
 Pleased  to  state:  '

 (a)  whether  it  is  a  fact  that  the
 New  Delhi  Municipal  Committee  owes
 to  Government  a  sum  of  about  Rs.  87
 lakhs;

 (b)  if  so,  on  what  account  these
 dues  are  outstanding;  and  '

 (c)  whether  these  dues  are  not
 being  pressed  because  of  @  counter
 claim  of  the  New  Delhi  Municipal
 Committee  of  about  3  crores  as  house
 tax  on  Government  built  property
 against  the  Government  of  India?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chand  Khanna):  (a)
 to  (c).  There  are  claims  of  the  Gov-
 ernment  of  India  against  the  New
 Delhi  Municipal  Committee  and
 counter  claims  of  the  New  Delhi
 Municipal  Committee  against  the
 Government  of  India.  Most  of  these
 claims  and  counter  claims  are  dis-
 puted  and  pertain  to  a  period  of
 nearly  0  years.  Detailed  examina-
 tion  of  these  claims  is  being  made
 through  a  series  of  meetings  between
 all  concerned  to  determine  the  exact
 amount  of  such  claims  and  to  ex-
 pedite  their  settlement.

 Lawns  and  Parks  in  Government
 Colonies

 2699.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Works  and  Housiag
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  taken  over  the  main-
 tenance  of  the  lawns  and  parks  in  the
 Government  employees’  colonies  of
 the  Capital  from  the  New  Delhi
 Municipal  Committee;

 (b)  if  so,  the  details  of  the  colonies
 affected  by  the  take-over;  and
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 (c)  the  reasons  for  the  transfer  and
 its  effect  on  the  Government  and  the
 Municipal  employees  concerned?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  The
 Central  Public  Works  Department
 have  all  along  been  maintaining  the
 lawns  and  parks  in  the  Government
 colonies  but  only  sweeping  of  bajri
 paths  and  lawns,  which  had  been  with
 the  New  Delhi  Municipal  Committee,
 has  been  taken  over  from  them  with
 effect  from  the  Ist  April,  1964.

 (b)  In  the  following  colonies,
 Sweeping  of  bajri  paths  and  lawns
 has  been  taken  over:

 l.  Lakshmi  Bai  Nagar.
 Kidwai  Nagar.
 Lodi  Road.
 Aliganj.
 Sarojini  Nagar.
 Netaji  Nagar.
 Vinay  Marg.  8
 Moti  Bagh  I.

 9.  Nauroji  Nagar.

 (c)  The  Central  Public  Works  De-
 partment  are  already  maintaining  the
 lawns  and  parks.  For  administra-
 tive  convenience  and  better  co-ordi-
 nation,  the  work  of  cleaning  of  bajri
 paths  and  lawns  has  also  been  trans-
 ferred  to  them.  No  Government  em-
 ployee  has  been  affected  and  the  New
 Delhi  Municipa]  Committee  employe-
 es,  who  were  doing  this  work,
 have  been  absorbed  in  the  Central
 Public  Works  Department  to  the  ex-
 tent  justified  by  the  existing  yard-
 stick  in  the  Central  Public  Works
 Department.

 or

 Aah

 wn

 Electricity  for  Agriculture
 2700,  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  what  subsidy,  if  any  is  given
 for  power  supply  to  agriculture  by
 Centra]  and  State  Governments;  and

 (b)  what  amount  has  been  spent
 on  such  subsidy  during  the  last  three
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 years  by  (i)  State  Governments  and
 (ii)  by  Central  Government?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K,  L.  Rao):  (a)  and  (b).
 No  subsidy  is  given  by  the  Central
 Government  for  supply  of  Power  for
 agriculture  Hence  no  expenditure
 has  been  incurred  by  that  Govern-
 ment  during  the  last  three  years.

 As  regards  the  State  Governments,
 necessary  information  is  being  col-
 lected  and  will  be  placed  on  the
 Table  of  the  House.

 U.S.  Credits  for  Indian  Firms

 vioi,  J  Shri  P.  0.  Borooah:
 \  Shri  D.  D.  Mantri:

 Will  the  Minister  of  Fiance  be
 pleased  to  state:

 (a)  whether  the  U.S.  Government
 have  of  late  authorised  credits  total-
 ling  Rs.  .8  crores  to  six  Indian  firms;

 (b)  if  so,  to  which  firms  and  on
 what  terms;  and

 (c)  how  the  loans  are  proposed  to
 be  utilised  by  the  firms?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library,  See  No.  LT-2820/64].

 तस्कर  सामान

 श्री  औंकार  साल  बेरवा  :
 २७०२.

 थि ,  हुकम  चन्द  कछवाय  :

 गया  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  वर्ष  १९६२-६३  और  १६६३-६४  में

 कितने  मूल्य  का  तस्कर  सामान  पकड़ा  गया  ?

 वित्त  मंत्री  श्री  ति०  ao  कृष्णमाचारी )
 इस  सम्बन्ध  में  सूचना  इकसी  दी  जो  रही  है
 और  उसे  सभा  की  मेज  पर  रख  दिया  जायेगा  t



 3633  Written  Answers

 झाई०  एन०  ए०  कालोनी  ,  नई  दिल्ली
 में  दुकानें

 Sf  भरी  राम  सेवक  यादव  :

 श्री  उठाया  :

 क्या  निर्माण  तथा  श्रीवास  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (कल)  क्या  शाह  एन०  To  कालोनी,
 नई  दिल्ली  में  ऐसे  लोगों  को  भी  दुकानें
 एलाट  की  गई  हैं,  या  की  जा  रही  हैं  जो  वहां

 “कभी  नहीं  रहे  हैं  ;

 (ख)  क्या  इस  प्रकार  की  भी  शिकायतें
 सरकार  को  मिली  हैं  कि  लोगों  ने  अपनी

 रिहायश  फरजी  दिखाई  है  और  जब  उस  का
 इस्तेमाल  दुकानों  के  अलाटमेंट  के  रूप  में
 कर  रटे  हैं  ;  और

 (ग)  यदि  हां,  तो  उन  के  विस्द्ध  क्‍या

 कार्यवाही  की  गई  है  या  की  जाने  वाली  है  ?

 निर्माण  शौर  आवास  मंत्री  (श्री  मेहर
 चन्द  खंभा):  (क)  से  (ग).  भाई  एन०  ए०
 कालोनी  में  २७  मार्च,  १६६४  को  जो  राग
 लगी  थी,  उस  में  नुकसान  उठाने  वाले
 उस  बस्ती  के  अनधिवासियों  (स्क्वेयर  )
 को  जगह  देने  के  लिये  वहां  दुकाने  नहीं,
 अपितु  लगभग  २६०  चबूतरे  बनाये  गये  हैं  ।
 ये  चबूतरे  केवल  पात्र  दुकानदारों  को  ही  दिये
 जा  रहे  हैं  दिल्‍ली  प्रशासन  के  नाम  भेजी  गई
 एक  गुमनाम  शिकायत  प्राप्त  =  थी,  ,जस  में

 यह  आरोप  लगाया  गया  था  कि  कुछ  दूकान-
 दारों  ने  जे  सूची  दी  है  उस  में  कुछ  अपात्र
 व्यक्ति  भी  सम्मिलित  कर  लिये  गये  हैं  t
 इस  शिकायत  पर  कोई  कार्यवाही  करने  की
 ग्रा वश्य कता  नहीं  थी,  क्योंकि  नियतन

 (प्रलाटमेंट)  पावती  के  सत्यापन  (वरिफिल्धु
 केशन)  के  बाद  किये  जायेंगे  ।

 Andhra  Pradesh  Projects
 2704.  Shri  Laxmi  Das:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  techni-
 cal  sanction  for  the  Pochamphad  and

 २७०३.
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 Srisailam  projects  of  Andhra  Pra-
 desh  is  pending  in  the  Planning  Com-
 mission  for  a  long  time;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Planning  (Shri  B.

 R,  Bhagat):  (a)  No,  Sir.  The  Sri-
 Sailam  project  has  been  approved  by
 the  Planning  Commission  for  imple-
 mentation.  The  Pochamphad  pro-
 ject  is  being  reviewed  in  the  Central
 Water  and  Power  Commission  in
 consultation  with  the  Ministry  of
 Food  and  Agriculture,  and  Andhra
 Pradesh  Government,  and  would  be
 accepted  for  implementation  after
 the  review  has  been  completed.  Some
 information  is  awaited  from  the  State
 Government  in  that  connection.

 (b)  Does  not  arise.
 ताप्ती  को  निंदा  से  मिलाना

 २७०६.  श्री  दे०  शि०  पाटिल:  क्या
 सिचाई  कौर  विद्या  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  बया  टालती  नदी  का  निंदा
 नदी  के  साय  मिलाने  का  कई  प्रस्ताव  है  ?

 सिचाई  शौर  विद्युत  मंत्री  (डा०  Fo
 ला०  राव)  :  अभो  ऐसा  कई  विचार  नहीं
 है

 Co-operative  Hospitals  and  Clinics

 Jf  Shri  A.  झ,  Raghavan;
 Shri  Pottekkatt:

 Will  the  Minister  of  Health  be
 pleased  to  state:
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 (a)  whether  there  is  any  propusal
 to  encourage  co-operative  hospitals
 and  clinics  in  the  country;

 (b)  whether  such  institutions  are
 very  popular  in  Japan;  and

 (c)  the  number  of  such  institutions
 existing  in  the  country?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  No.

 (b)  and  (c).  Information  is  not
 available.  +
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 कम्पनियों  का  समापन

 २७०४८.  थमी  सिद्धेश्वर  प्रसाद  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  बहुत  सी
 कम्पनियों  के  समापन  सम्बन्धी  कार्यवाही
 पिछले  १०  वर्षों  से  अधिक  समय  से  निलम्बित
 है;

 (ख)  यदि  हां,  तो  इतने  भ्र साधारण
 बिलम्ब  को  क्‍यों  कारण  है;  कौर

 (ग)  इस  बात  को  सुनिश्चित  करने  के
 लिये  क्‍या  उपाय  किये  जा  रहे  हैं  कि  समापन
 के  माम  एक  वर्ष  से  अधिक  समय  तक  निलम्बित
 रहें।

 वित्त  मंत्री  (भी  ति०  त०  कृष्णमाचारी  )  :

 (#)  जी  हाँ  ।

 (ख)  यह  विलम्ब  भ्र साधारण  नहीं  है।
 इतनी  देर  पहले  भी  हो  जाया  करती  थी,
 लेकिन  समबाय  अधिनियम  (कम्पनी  एक्ट),
 १६५६  के  अधीन  इन  मामलों  के  प्रशासन  के
 काम  का  केन्द्रीयकरण  हो  जाने  से  शब  इन
 मामलों  की  जानकारी  हो  गयी  है  ।

 देर  होने  के  कारणों  के  सम्बन्ध  में,
 समवाय  विधि  प्रशासन  (कम्पनी  ला  ऐड-
 मि निस् ट्रेशन)  की  वार्षिक  रिपोर्ट  को
 देखा  जा  सकता  है,  जिन  में  इन  कारणों
 का  पूरी  तरह  उल्लेख  किया  गया  है।  संक्षेप  में,
 देर  नोचे  दिये  गये  कारणों  से  होती  है;

 (१)  कम्पनियों  की  परिसम्पत्तियों
 को  वल  करने  में  कठिनाई,  खास  कर  जब
 मुकदमेबाजी  हो  रही  हो  ;

 (२)  सम्बद्ध  पक्षों  (पार्टियों)  का
 दिलचस्पी  न  लेना  ;

 (३)  ऐच्छिक  परिसमापन  (वालण्टरी
 लीक्विडेशन)  के  मामलों  में  परिचालकों
 (लिक्विडेटर)  पर  किसी  प्रकार  का  प्रभाव-

 पूर्ण  नियंत्रण  नहीं  है  t

 (ग)  ऐच्छिक  परिसमापन  के  मामलों
 में  सरकार  कानून  के  अनुसार  इस  वात  के
 सिवा  कोई  और  कार्यवाई  नहीं  कर  सकती
 कि  कम्पनियों  का  रजिस्ट्रार,  उपयुक्त  मामलों
 में,  अदालत  से  ऐच्छिक  परिसमापकों  को
 हटाने  के  लिये  आ्रावदन  करे।  जहां  तक  ग्न निवार्य
 परिसमापन  का  सम्बन्ध  है,  सभी  राज्यों  में
 सरकारी  परिसमापक  नियुक्त  करने,  उन  के
 लिए  आवश्यक  कर्मचारियों  की  व्यवस्था
 करने  शौर  समय  समय  पर  उनके  काम  का
 निरीक्षण  करने  के  लिये  कदम  उठाये  गये  हैं
 ताकि  अ्रनावयश्क  विलम्ब  न  हो  ।  फिर  भी,
 मह  सम्भव  नहीं  है  कि  सभी  मामलों  में
 परिसमापन  की  कार्यवाई  एक  वर्ष  के  अन्दर

 पूरी  हो  जाये  ।

 Development  of  Backward  Areas  in
 Orissa

 2709.  J  Shri  Ramachandra  Ulaka:
 ‘|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Plamning  be
 pleased  to  state:

 (a)  the  amount  allotted  to  Orissa
 State  for  the  development  of  the
 backward  areas  during  the  Third
 Five  Year  Plan,  year-wise;  and

 (b)  the  amount  actually  spent  out
 of  it  by  the  State  Government,  year-
 wise?  वि

 The  Minister  of  Planning  (Shri  8.
 R.  Bhagat):  (a)  and  (b).  Information
 is  being  obtained  from  the  State
 Government  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  re-
 ceived.

 Accountant  General,  Orissa

 2720  J  Shri  Dhuleshwar  Meena:
 १  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  the  number  of  persons  2f  alt
 categories  working  under  the  Ac-
 countant  General,  Orissa  at  Bhuba-
 neswar  (including  the  Deputy  Ac-
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 countant  General  officials  at  Puri)  at
 present;  and

 (b)  the  number  of  employees  from
 the  said  offices  who  were  provided
 with  family  quarters  till  the  end
 of  January,  1964?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  number
 was  0l7  on  the  Ist  April,  964—
 inclusive  of  the  staff  working  at  Puri
 and  Jagdalpur.

 (b)  426  persons  had  been  provided
 with  family  quarters  by  the  lst  Janu-
 ery,  1964.

 लद्दाख  के  लिये  जल-विद्युत्‌  योजना

 २७११.  श्री  श्रोॉकार  लाल  बैरवा  :  क्यो
 सिंचाई  शौर  विद्युत  पत्री  यह  बताने  को  कृपा

 करेंगे  कि

 (क)  क्या  यह  सच  है  कि  जम्मू  तथा
 काश्मीर  की  याय  सरकार  और  भारत
 सरकार  दोनों  मिल  कर  लाख  के  लिए

 “कोई  जन-विजयी  योजना  चालू  कर  रही  है;
 -और

 ख)  यदि  हां  ,  तो  उस  की  रूपरेखा
 क्‍या  है?

 सिंचाई  और  विद्युत्‌  मंत्री  (डा०  कुर
 का  वाद  (क)  जो,  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 राज्यों  को  दिये  गये  ऋणों  का  पंजीकरण

 २७१२.  श्री  यशपाल  सिह:
 श्री  प्र०  Wo  बदलना:

 ह द  वित्त  मंत्री  यह  बताने  की  कूफ़ा
 करेंगे  कि  :

 (क)  कण  यह  सच  है  कि  जो  ऋण
 राज्य  सर  .रों  कब  किन्हीं  खास  परियोजनाश्रों
 के  लिये  दिये  गय  हैं;  उन्हें  पृंजी  में  बदलने
 का  विचार  है;

 (ख)  यदि  हां,  तो  कया  कारण  हैं;
 झोर
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 (ग)  क्यो  राज्य  सरकारों  से  इस  मामले
 में  सलाह  ली  गई  है  झोर  यदि  हां,  तो  क्‍या
 वे  इस  से  सहमत  हैं  ?

 विस  मंत्री  (होती  त०  कृष्णामाचारी  )  :

 (क)  ऐसा  प्रस्ताव  है  कि  कैद  द्वारा  राज्यों
 को  दिये  जाने  वाले  विकास-ऋणों  को  राज्यों
 की  उन  खास  मास  प्रायोजनाओं  के  निर्माण
 के  लिए  अलग  कर  दिया  जाग  जिन  से
 ऋणों  को  ठीक  समय  पर  चुका  देने  के  लिए
 काफी  आमदनी  होने  की  सम्भावना  हें;
 लेकिन  इस  प्रस्ताव  पर  काई  फैसला  नहीं  किया
 गया  है  t

 (ख)  इस  से  ऋण  जब  जब  चुकाने  योग्य

 होंगे,  तब  तब  राज्य  उन्हें  चकता  करने  में
 स्लथ  हो  सकेंगे  ।

 (भ)  नहीं  ।

 Family  Planning  Workers’  Training
 Centres

 2713.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  the  number  of  Family  Planning
 Workers’  Training  Centres  in  Delhi
 being  run  at  present  by  Government;
 and

 (b)  the  number  of  persons  who
 have  completed  their  training  so  far
 and  the  amount  spent  in  this  regard?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Two  (i)  The  Family
 Planning  Institute  run  by  the  Govern-
 ment  of  India  and  (ii)  The  Family
 Planning  Training  Centre  run  by  the
 Delhi  Maternity  Hospital  with  finan-
 cia]  assistance  from  the  Government
 of  India.

 (b)  (i)  The  Family  Planning  Insti-
 tute  has  so  far  trained  840  persons;
 the  estimated  expenditure  of  the  Insti-
 tute  from  July,  1962,  to  March,  1964,
 is  Rs.  +1,18,800.

 (ii)  The  Family  Planning  Training
 Centre  at  the  Delhi  Maternity  Hospital
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 has  so  far  trained  37  persons  and  50
 persons  are  now  under  training;  the
 Delhi  Maternity  Hospital  was  given  a
 grant  of  Rs.  269387  during  ‘1962-64.

 Rural  Water  Supply  Schemes  in  Orissa

 2ii4  J  Shri  Dhuleshwar  Meena:
 7  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  Government  of  Orissa
 have  requested  the  Central  Govern-
 ment  to  allot  additional  funds  for
 rural  water  supply  schemes  in  the
 State  during  ‘1964-65;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  action  taken  or  proposed  to
 be  taken  by  Government  in  this  mat-
 ter?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  The  State  Gov-
 ernment  has,  following  a  recent  ques-
 tion  in  the  Lok  Sabha,  requested  for
 an  additional  allotment  of  at  least
 Rs.  50  lakhs  during  the  year  1964-65
 for  the  rural  water  supply  program-
 me.

 (c)  The  request  of  the  State  Gov-
 ernment  is  under  consideration.

 Medical  Education  and  Training  in
 Orissa

 2115  J  Shri  Dhuleshwar  Meena:
 |  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  any  grant  or  loan  has
 been  sanctioned  to  Government  of
 Orissa  for  Centrally  sponsored
 schemes  under  the  head  “Medical
 Education  and  Training’  during  1964-
 65;  and

 (b)  if  so,  the  amount  thereof?
 The  Minister  of  Health  (Dr.  Sushila

 Nayar):  (a)  and  (b).  No  grant  has
 yet  been  sanctioned.  In  accordance
 with  the  procedure  prescribed  for
 payment  of  Central  assistance  to

 State  Government,  funds  are  being
 released  to  the  State  on  monthly  basis
 in  nine  equal  monthly  instalments  as
 lump  sum  ways  and  means  advances
 by  the  Central  Government  during  the
 course  of  the  year.  Final  payment
 sanction  indicating  the  adjustment  of
 ways  and  means  advances  will  be
 issued  towards  the  close  of  the  current
 financial  year  only  after  obtaining  full
 figures  about  utilisation  from  the
 State  Government.

 Small-Pox  and  Cholera  in  Orissa

 J  Shri  Dhuleshwar  Meena: 27I6.
 4  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  number  of  persons  who
 suffered  from  smallpox  and  cholera
 in  Orissa  during  November,  ‘1963;

 (b)  the  number  of  deaths  due  to
 the  above  diseases  in  Orissa  during
 the  same  period;  and

 (c)  the  amount  proposed  to  be
 given  by  the  Centre  to  Orissa  for
 eradication  of  small-pox  and  cholera
 in  State  during  1964-65?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  The  cases  and
 deaths  due  to  small-pox  and  cholera
 in  Orissa  during  November,  963
 were  as  follows:

 Disease  Cases  and  Deaths  During
 November,  7963

 Cases  Deaths

 Smallpox  45  20
 Cholera  2603  Sr

 (c)  Smallpox:—In  accordance  with
 the  pattern  of  Central  assistance  laid
 down  for  the  National  Smallpox
 Eradication  Programme,  75  per  cent
 of  the  recurring  and  00  per  cent  of
 the  non-recurring  expenditure  are  re-
 imbursed  to  the  State  Governments
 by  the  Government  of  India.

 The  Government  of  Orissa  have
 stated  that  the  Central  assistance  for
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 the  year  1964-65,  will  be  Rs.  5:8l  lakhs
 only  which  indicates  that  they  have
 made  a  provision  of  7°75  lakhs  in  the
 budget  estimates  for  1964-65.

 According  to  the  existing  procedure,
 allotment  of  funds  is  not  made
 Schemewise  but  the  grant-in-aid  is
 sanctioned  at  the  end  of  each  year
 for  broad  groups  or  categories  of
 Schemes.  Three-fourth  of  the  total
 Centra]  assistance  allocated  for  a  fin-
 ancial  year  is,  however,  released  in
 lumpsum  by  ways  and  means  advances
 to  the  State  Governments  in  nine
 equal  instalments  during  the  course
 of  the  year.  The  allocations  to  various
 States  for  1964-65  in  respect  of  the
 Centrally  aided  schemes  including  the
 eradication  of  small-pox  have  not  yet
 been  finalised.

 In  additional  to  the  above-mentioned
 grant-in-aid,  freeze  dried  small-pox
 vaccine  received  from  the  Government
 of  USSR  for  use  in  the  National  Small-
 pox  Eradication  Programme  will  be
 supplied  free  of  cost  to  the  Govern-
 ment  of  Orissa.

 Cholera:—No  Central  assistance  is
 being  given  during  the  Third  Five
 Year  Plan  period  for  the  control  or
 eradication  of  cholera.

 PL-480  Counterpart  Funds

 2117,  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 U.S.  Administration  has  agreed  to
 make  available  on  an  advance  basis
 allocations  from  the  PL  480  counter-
 part  funds  for  agreed  projects;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamachari):  (a)  and  (b).  Yes,
 Sir.  A  major  portion  of  the  rupees
 accruing  to  U.S.  Government  under
 PL  480  Agreements  has  been  earmark-
 ed  for  loans  and  grants  to  the  Gov-
 ernment  of  India  to  finance  such  pro-
 jects  of  economic  development  as  may
 be  mutually  agreed  upon.  Till
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 3i-3-964  expenditure  on  agreed  pro-
 jects  was  incurred  first  and  reimburse-
 ment  was  subsequently  sought  from
 U.S.  AID.  Under  the  revised  proce-
 dure  introduced  from  ‘1964-65,  the
 amount  that  may  be  agreed  from  time
 to  time  for  expenditure  on  individual
 projects  would  be  made  over  to  the
 Government  of  India  on  the  signing  of
 individual  project  agreements  on  an
 advance  basis  and  would  be  adjusted
 against  subsequent  expenditures.

 Leprosy  Pilot  Projects  in  Orissa
 2719.  Shri  G.  Mohanty:  Will  the

 Minister  of  Health  be  pleased  to
 state:

 (a)  the  total  amount  proposed  te
 be  spent  during  1963-64  for  providing
 buildings  for  dispensaries  and  quar-
 ters  for  staff  serving  under  leprosy
 pilot  projects  in  Orissa;  and

 (b)  the  amount  already  spent  and
 the  amount  proposed  to  be  spent
 during  1964-65?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Nil.  In  Orissa,  the
 Leprosy  Pilot  Projects  are  accommo-
 dated  in  rented  buildings.

 (b)  The  Working  Group  which  con-
 sidered  the  Annual  Plan  of  Orissa
 for  1964-65  had  recommended  a  pro-
 vision  of  Rs.  4:20  lakhs  for  the
 National  Leprosy  Control  Programme
 in  Orissa  during  that  year.  No  in-
 formation  regarding  the  expenditure
 actually  incurred  so  far  or  which  will
 be  incurred  by  the  State  Government
 during  the  current  financial  year  is
 available  at  present.

 Pay  Roll  Savings  Scheme
 2720.  Shri  G.  Mohanty:  Will  the

 Minister  of  Finance  be  pleased  to  state
 the  names  of  the  public  sector  under-
 takings  which  have  introduced  Pay
 Roll  Savings  Scheme  in  their  estab-
 lishments?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  A  statement  giving
 the  information  is  laid  on  the  Table
 of  the  House  [Placeq  in  Library,  See
 No,  LT-282(|64]
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 D.V.C.

 272l.  Shri  P.  0.  Borooah:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  number  of  engineers  and
 technicians  lent  by  the  D.V.C.  to  the
 Government  of  West  Bengal  after  the
 transfer  of  the  barrage  and  irrigation
 system  of  the  D.V.C.  to  the  West
 Bengal  Government;  and

 (b)  the  final  terms  of  the  transfer
 of  the  system  to  that  Government?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  No  engineers  or
 technicians  of  the  D.V.C.  have  been
 loaned  to  West  Bengal.  However,
 West  Bengal  Government  have  issued
 appointment  orders  to  seven  Assistant
 Enginecrs  and  twentythree  Overseers
 of  the  D.V.C.  Further  selections  and
 appointments  are  in  progress,

 (b)  l.  The  Barrage  and  Irrigation
 system  of  the  D.V.C.  has  been  trans-
 ferred  to  the  Government  of  West
 Bengal  with  effect  from  lst  April,
 964  for  management  on  agency  basis.
 that  is,  the  expenditure  will  be  borne
 by  the  D.V.C.  in  the  first  instance  but
 will  ultimately  be  debited  to  the  State
 Government  in  accordance  with  the
 provisions  of  the  D.V.C.  Act.

 2.  Capital  works  of  the  Project  in-
 cluding  the  Third  Plan  Schemes  of
 extensions  and  improvements  and
 water  courses  schemes  will  now  be
 executed  by  the  State  Government
 on  behalf  of  the  D.V.C.

 3.  The  State  Government  have  not
 so  far  taken  over  the  management  of
 Navigation  Canal  as  they  are  examin-
 ing  the  implications  thereof.

 Coal  Ash
 2722.  Shri  Subbaraman:  Will  the

 Minister  of  Works  and  Housing  be
 Pleased  to  state:

 (a)  whether  coal  ash  can  be  used
 in  construction  of  buildings;  and

 (b)  if  so,  where  and  how  it  has
 been  used?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  Yes.

 (b)  Coal  ash  in  the  form  of  cinders
 has  been  used  in  the  construction  of
 buildings  at  the  Chittaranjan  Locomo-
 tive  Works  (West  Bengal).  Coal  ash
 in  the  form  of  fly-ash  has  been  used
 as  a  pozzolanic  material  in  the  con-
 struction  of  the  Rihand  Dam  (U.P.).

 Rural  Electrification  in  Orissa

 2723  J  Shri  Dhuleshwar  Meena:
 “Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  amount  of  Central  aid,  if
 any,  so  far  granted  to  Orissa  for
 rural  electrification  in  the  State  during
 the  Third  Five  Year  Plan  period;

 (b)  the  progress  so  far  made  in
 Orissa  in  that  direction  during  the
 Third  Plan;

 (c)  whether  any  special  preference
 has  been  given  to  Orissa  to  pupularise
 use  of  electricity  in  agriculture  and  to
 subsidise  power  supply  for  the  pur-
 pose  during  the  same  period;  and

 (ad)  if  so,  the  nature  thereof?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Rs.  30
 lakhs.

 (by  352  villages  have  been  electri-
 fied  during  the  Third  Plan  upto
 31-1-1964.

 (c)  No.

 (d)  Does  not  arise.

 कोटा  में  भ्रम  की  लेती

 २७२४.  श्री  झंकार  लाल  बैरवा:
 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  यह  सच  है  कि  कोटा  (राज
 स्थान)  में  कई  जगह  अफीम  की  खेती  बहु-
 ताकत  से  होती  है  और  इससे  भारी  मात्रा  में
 विदेशी  मुद्रा  देश  को  प्राप्त  होती  है  ;
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 (@)  यदि  हां,  तो  अफीम  की  पैदावार
 बढ़ाने  के  लिये  सरकार  क्‍या  सहायता  देना
 चाहती  है  ;

 (ग)  क्‍या  भ्रम  के  भावों  को  बढ़ाने
 के  बारे  में  केन्द्र  सरकार  के  पास  कोई  मांग
 आई  है  ;  और

 (घ)  यदि  हां,  तो  इसके  बारे  में  सरकार
 ने  क्‍या  सोचा  है  ?

 वित्त  मंत्री  (भो  ति०  त  कृष्णमाचारी  )  ¢

 (क)  उत्तर  प्रदेश,  मध्य  प्रदेश  और  (कोटा
 क्षेत्र  कों  मिला  कर)  राजस्थान  राज्यों  को
 कुछ  सीमित  क्षेत्रों  में  पोस्त  की  खेती  करने
 की  अनुमति  दी  जाती  हूँ;  जिनमें  परम्परा
 से  पोस्त  की  खेती  होती  चली  आ  रही  है
 ओर  भ्र फोम  के  चोरी-छिपे  लाये-ले-जाये
 जाने  की  रोकथाम  कारगर  ढंग  से  की  जा
 सकती  है  ।  इन  सब  क्षेत्रों  में  पैदा  की  गयी
 अफीम  के  निर्यात  से  कुछ  विदेशी  मुद्रा  की
 प्राप्ति  होती  है  ।

 (ख)  अ्रफीम  की  पैदावार  बढ़ाने  में
 काश्तकारों  की  सहायता  करने  के  विचार
 से,  अफीम  के  काश्तकारों  को  उनके  द्वारा
 दी  गयी  औसत  उपज  के  अनुसार  बदलती

 हुई  दर  (स्लाइंडिग  स्केल)  से  मूल्य  सदा
 करने  की  प्रणाली  निर्धारित  की  गयी  है  ।
 इसके  अलावा,  खास  तौर  से  ज्यादा  अफीम
 बंदा  करने  और  देने  पर  उन्हें  नकद  इनाम
 भी  दिये  जाते  हैं  ।  किसानों  की  आमदनी
 को  अधिक  से  अधिक  बढ़ाने  के  विचार  से
 अफीम  और  गन्ने  की  मिली  जुली  खेती  करने
 की  प्रणाली  को  भी  प्रोत्साहन  दिया  जाता

 है  ।  इसके  अतिरिक्त  एक  और  प्रणाली
 चर  विचार  किया  जा  रहा  है  जिसके  श्रुतांत
 भारतीय  कृषि  अनुसंधान  परिषद  के  सहयोग
 से,  अफीम  पैदा  करने  वाले  क्षेत्रों  में  कुछ
 फार्म  खोल  कर,  अनुसंधान  कार्य-क्रम  शुरू
 किया  जायगा  ।  तब  इन  फार्मों  का  उपयोग
 अदर्शन  के  लिए  भी  किया  जा  सकेगा  |
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 (7)  प्रवीण  का  मूल्य  बढ़ाने  के  लिए
 पोस्त  की  काश्त  करने  वालों  ने  कुछ  दरख्वास्तें
 दी  हैं।

 (घ)  अफीम  के  काश्तकारों  को  दिया
 जाने  वाला  मूल्य,  सभी  सम्बद्ध  बातों,  जैसे
 कि  क्षेत्र  की  दूसरी  ऐसी  ही  फसलों  के  मूल्यों,
 प्रवीण  के  प्रतियोगिता  मूलक  निर्यात-मूल्यों,
 सामान्य-मूल्य-स्तर  इरादी  पर  विचार  करने
 के  बाद  हर  साल  निश्चित  किया  जाता  हूँ  ।
 भारतीय  अ्रफीम  क!  विदेशी  बाजारों  में
 जिस  बढ़ती  हुई  प्रतियोगिता  का  सामना
 करना  पड़  रहा  है,  उसके  कारण  हमें  अपने
 निर्यात  मूल्यों  में  काफी  कमी  करनी  पड़ती
 हे

 चूंकि  किसानों  को  दिया  जाने  वाला

 मूल्य  अफीम  पैदा  करने  की  लागत  का  खास

 हिस्सा  होता  हैँ  और  इस  कारण  निर्यात-

 मूल्य  निश्चित  करने  का  सका  मुख्य  आधार

 होता  @  इसलिए  काश्तकारों  को  दिये  जाने
 वाले  मूल्य  को  और  बढ़ाने  का  कोई  प्रश्न
 इस  समय  पैदा  नहीं  होता  ।

 भारत-नेपाल  सी भा  पर  सीसा-शुल्क  चौकी

 २७२५.  श्री  विभूति  मिश्र  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  प्रथा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रक्सौल,
 जिला  चम्पा रन,  बिहार  में  भारत-नेपाल
 सीमा  पर  एक  सीमा-शुल्क  चौकी  है  ;  और

 (ख)  यदि  हां,  तो  क्या  यह  भी  सच

 है  कि  विभिन्न  वस्तुओं  पर  कस्टम  डयूटी
 की  दरें  वहाँ  पर  लिखी  नहीं  गई  हैं  ?
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 वित्त  मंत्री  (श्री  ति०  त०  कृष्णमाचारी  )  :

 (क)  और  (ख).  जी,  हां;  रक्सौल में  एक
 चौकी  है  |  यह  इसलिए  स्थापित  की  गयी  है
 कि  नेपाल  में  जाने  वाले  माल  और  भारत
 के  रास्ते  नेपाल  के  एक  स्थान  से  दूसरे  स्थान
 को  जाने  वाले  माल  की  जांच  करने  और
 उसे  प्रमाणित  करने  में  आसानी  रहे।  यह
 चौकी  रायात-शुल्क  (इम्पोर्ट  ड्यूटी)  वसूल
 करने  के  लिए  स्थापित  नहीं  की  गयी  ।

 केन्द्रीय  होम्योपैथ थिक  अनुसंधान  संस्थान,
 तई  बिल्ली

 २७२६.  श्रीमती  जोहराबेत  चावड़ा  :

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  १६६२  में  बम्बई  हूं।म्यो-
 पैथिक  कालेज  का  उदघाटन  करते  समय

 उन्होंने  घोषणा  की  थी  कि  नई  दिल्‍ली  में
 भारत  सरकार  शीघ्र  ही  एक  केन्द्रीय  होम्यो-
 पैथिक  ग्र नू संधान  संस्थान  खोलेगी  ;  और

 (ख)  यदि  हां,  तो  उपरोक्त  योजना
 को  कार्यान्वित  करने  के  लिए  सरकार  ने
 क्या  कायंत्राही  की  है  श्र  उसे  कब  तक
 कार्यान्वित  कर  लिया  जायेगा  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  जी,  हों  ।

 (ख)  योजना  का  परीक्षण  किया  जा

 रहा  है।  आशा  है  यह  संस्थान  चालू  योजना
 अवधि  में  खुल  जायेगा  ।

 Study  of  Tax  Evasion  by  U.S.  Experts

 Shri  Alvares:
 Shri  D.  C.  Sharma: 2127.  Shri  Ss.  M,  Banerjee:

 (Shri  Harj  Vishnu  Kamath:
 Will  the  Minister  of  Finamce  be

 pleased  to  state:
 (a)  whether  U.S.A.  experts  have

 come  to  the  conclusion  that  there  is  a
 large  scale  evasion  of  taxes  by  non-
 ealaried  classes;  and
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 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Mfnister  of  Finance  (Shri  T.
 T.  Krishnamachari):  (a)  The  revort
 of  the  U.S.  Tax  Experts  has  not  been
 received  by  the  Government  so  far.

 (b)  Does  not  arise.
 वेतन  प्रान  को  अवधि

 (शो  हुकम  ष्बम्द  कछवाय  :
 २७२८.  <  श्री  प्रकाशबीर  शास्त्री  :

 श्री  बड़े  :

 क्या  वित्त  मंत्री  २५  प्रेरित,  १६६३  के
 प्रतारांकित  प्रश्न  संख्या  २३४२  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  के  कितने  ऐसे
 पद  है,  जिनके  वेतन-मान  की  प्रविधि  २४
 या  भ्रधिक  वर्षों  में  प्री  होती  है  ;  शौर

 (ख)  क्‍या  सहायकों  और  श्राशुलिपिकों
 के  वेतन-मान  की  वधि  को  २४  वर्ष  से  २२
 वर्ष  तक  घटाने  का  ग्रा धार  उपरोक्त  भाग
 (क)  में  उल्लिखित  पदों  पर  भी  लागू  होता

 है  ?

 वित्त  मंत्री  (चलो  ति०  त०  कृष्णमाचारी):
 (क)  कौर  (ख).  सूचना  इकट्ठी  की  जा

 रही  है  और  उसे  यथासमय  सभा  की  मेज  पर
 रख  दी  जाएगी  |

 Planning  Minister’s  Visit  Abroad

 jy  Shri  M.  Rampure: J 2729.  Shri  D.  D.  Mantri:
 Will  the  Minister  of  Planning  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  he
 visited  England,  France,  Holland  and
 Germany  and  had  discussions  with  the
 authorities  there  on  the  techniques  of
 Planning  and  Development;  and

 (b)  if  so,  the  outcome  of  the  dis-
 cussions  held?

 The  Minister  of  Planning  (Shri  B.  R.
 Bhagat):  (a)  and  (b).  Yes.  He  visit-
 ed  these  countries  after  attending  the
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 U.N.  Conference  on  Trade  and  Deve-
 lopment  held  at  Geneva  as  a  Govern-
 ment  representative.  The  discussions
 were  in  the  nature  of  exchange  of
 ideas  and  experiences  and  are  not
 likely  to  result  in  any  immediate  out-
 come.

 Willingdon  Hospital

 2730,  Shri  ०.  0.  Sharma:
 है  au  Shri  P.  0,  Borooah:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  three
 babies  with  developing  cataracts  have
 waited  over  five  months  for  the  Wil-
 lingdon  Hospital,  New  Delhi  to
 acquire  a  Bowmann’s  needle  to  ope-
 rate  on  their  eyes  and  the  patients
 did  not  go  to  other  hospitals  where  the
 needle  was  available  because  they
 were  told  that  arrangements  would  be
 made  to  procure  it;

 (b)  whether  it  is  also  a  fact  that
 attempts  were  made  with  blunt
 needles  to  operate  the  baby’s  eyes  but
 they  failed  to  puncture  the  cornea;
 and

 (c)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  to  remedy  the  situ-
 ation?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  This  is  not  a  fact.  There
 was  one  case  in  which  the  Hospital
 authorities  offered  to  arrange  for  the
 operation  in  an  institution  where  the
 needle  was  available.

 (b)  A  patient  who  insisted  that  the
 operation  be  performed  in  the  Willing-
 don  Hospital  was  operated  on  with
 the  best  of  the  needles  available  in
 the  hospital.

 (c)  Patients  who  need  the  operation
 are  advised  to  go  to  the  institution
 which  have  the  needles.  Attempts
 are  being  made  to  obtain  the  needles
 from  abroad.
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 Government  Loans

 2731,  J  Shri  M,  R.  Masani:
 |  Shri  Kapur  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  contributions  to- wards  loans  and  borrowings  made  by
 the  Union  Government,  during  the
 past  five  years  in  terms  of  percentages of  the  total  subscribed,  by  (i)  Life
 Insurance  Corporation  of  India,  (ii)
 Reserve  Bank  of  India,  (iii)  Commer-
 cial  Banks,  (iv)  Employees’  Provident
 Fund,  (v)  Public  Trusts,  (vi)  Joint
 Stock  Companies,  and  (vii)  indivi-
 duals?

 The  Minister  of  Finance  (Shri  T,  T.
 Krishnamachari):  The  details  of  subs-
 criptions  to  market  loans  floated  by
 Government  are  always  treated  as
 secret  and  are  not  made  public.
 Rural  Water  Supply  in  Rajasthan

 2732.  JS  Shrimati  Ramdulari  Sinha:
 “YU  Shri  Yashpal  Singh:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  her  attention  has  been
 drawn  to  the  statement  made  by  the
 Chief  Minister  of  Rajasthan  denying
 the  charge  that  Rajasthan  Government
 had  not  spent  even  a  fraction  of  the
 funds  earmarked  for  rural  water  sup-
 ply  schemes;

 (b)  if  so,  what  was  the  total  amount
 earmarked  for  development  of  rural
 water  supply  in  Rajasthan  during  the
 Third  Five  Year  Plan;

 (c)  how  much  amount  has  so  far
 been  spent;  and

 (d)  whether  the  State  Government
 have  approached  the  Union  Govern-
 ment  to  restore  the  cut  by  which  the
 amount  of  Rs.  83  lakhs  has  been  re-
 duced  to  Rs.  20  lakhs?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  Yes.

 (b)  There  is  a  provision  of  Rs,  200.00
 lakhs  under  the  National  Water  Sup-
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 ply  and  Sanitation  Programme  (Rural)
 for  rural  water  supply  schemes  in  the
 Third  Five  Year  Plan  of  Rajasthan.

 (c)  It  is  reported  that  an  expendi-
 ture  of  Rs.  09.7  lakhs  hag  been  in-
 curred  onrural  water  supply  schemes
 during  the  first  three  years  of  the
 ‘Thirg  Plan.  Out  of  this  according  to
 the  information  in  our  P.H.E.  Section
 28  schemes  costing  Rs.  39  lakhs  have
 been  sanctioned  so  far.  In  a  recent
 letter  from  the  Minister  in  charge  in
 Rajasthan  it  appears  tnat  they  have
 spent  Rs.  83  lakhs  on  the  schemes  in-
 cluded  in  the  National  Water  Supply
 and  Sanitation  Programme,

 (d)  The  working  group  on  Health
 had  recommended  a_  provision  of
 Rs,  00  lakhs  for  this  purpose,  which
 Was  later  reduced  to  Rs.  83  lakhs.  But
 the  State  Government  have  finally
 provided  Rs.  20  lakhs  only  in  their
 Third  Plan.

 Death  of  Refugees  in  Raipur  Hospital

 Shri  8.  N.  Mandal:
 2733.  <  Shri  Ram  Sewak  Yadav:

 Shri  Yashpal  Singh:

 Will  the  Minister  of  Rehabilitation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  thirteen
 refugees  from  East  Pakistan  died  with-
 in  three  days  in  Raipur  Isolation  Hos-
 pital;  soa!

 (0)  if  sq  the  disease
 suffering  from;  and

 they  were

 (c)  whether  a  serious  epidemic  has
 broken  out  there?

 The  Minister  of  Rehabilitation  (Shri
 Mahavir  Tyagi):  (a)  There  were  9
 deaths  during  0  days  from  the  28th
 March  to  6th  April  in  Raipur  Isola-
 tion  Hospita..

 (b)  Gastro-enteritis  aggravated  by
 heat  exhaustion,  dehydration,  malnu-
 trition  and  lack  of  vitality.

 (९)  No.

 33652

 International  Monetary  Fund

 2734.  Shri  Tan  Singh’  Will  the
 Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2247  on  the  360  April,
 964  and  state:

 (a)  the  amount  and  the  number  of
 instalments  yet  to  be  repaid  from  the
 amount  of  Rs.  i9.05  crores  drawn
 from  International  Monetary  Fund  in
 96l;

 (b)  the  rate  of  interest  to  be  paid
 on  the  outstanding  amount;

 (c)  whether  Government  have  en-
 tered  into  a  stand-by  agreement  with
 any  other  organisation;  and

 (d)  if  so,  the  terms  and  conditions
 thereof?

 The  Minister  of  Finance  (Shri  Tr.  T.
 Krishnamachari):  (a)  The  amount
 still  remaining  to  be  repaid  is
 Rs  07.4  crores.  The  number  of  ins-
 talments  is  a  matter  for  mutual  deci-
 sion  between‘*Fund  and  India,  provid-
 ded  that  the  entire  amount  is  repaid
 by  3lst  July,  1966.

 (b)  The  rate  of  interest  for  the
 period  upto  3lst  July,  964  will  be
 34  per  cent  per  annum;  4  per  cent  per
 annum  from  ist  August,  964  to  3lst
 January,  1985;  43  per  cent  per  annum
 from  lst  February,  965  to  3lst  July,
 1965;  and  5  per  cent  per  annum  there-
 after  till  the  final  repayment  is  made.

 (c)  No,  Sir.

 (d)  Does  not  arise.
 Central  Homoeopathic  Council

 2735,  Shri  J.  B,  Ss.  Bist:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Homoeopathic  Enquiry  Committee,
 Planning  Commission  and  the  Dave
 Committee  had  ell  recommended  the
 setting  up  of  a  Cestra]  Homoeopathic
 Council;

 (b)  whether  there  is  any  likelihood
 to  constitute  the  above  Council  in
 the  near  future;  and

 (०)  if  not,  the  reasons  theréfor?
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 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  and  (c).  The  question  of  cons-
 tituting  a  Central  Homoeopathic
 Council  will  be  considered  after  uni-
 form  standards  of  education  §  in
 Homoeopathy  have  been  introduced
 all  over  the  country  and  -  statutory
 bodies  have  been  set  up  by  all  the
 States.

 Construction  of  Dams
 2737.  Shri  Hari  Vishnu  Kamath:

 will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  number  of  dams  that  have
 been  built  since  August  15,  1947,  and
 the  site  where  each  is  located;

 (b)  whether  some  of  them  have
 developeg  defects  such  as  cracks  and
 sweating;

 ‘(c)  if  so,  how  many,  and_  the
 mature  of  the  defect  in  each  case;

 (d)  how  many  have  been  completed
 and  yet  not  commissioned;  and

 (e)  the  reasons  therefor?

 The  Minister  of  Irrigation  and
 Pewer  (Dr.  K.  L.  Rao):  (a)  to  (e).
 The  requisite  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 P.  &  T,  Staff  Quarters
 Shri  Buta  Singh:
 Shri  Gulshan:
 Shri  Kapur  Singh:

 2738.  <  Shri  Yashpal  Siagh:
 |  Shri  Daljit  Singh:
 (Shri  Nambiar:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 take  over  the  work  of  allotment  of
 quarters  of  P.  &  T.  staff  in  Delhi  and
 control  them  through  the  Estate  Direc-
 torate;  and

 (b)  if  so,  when  the  proposal  is
 likely  to  be  implemented?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  No.

 (b)  “Does  not  arise.
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 कोटा  (राजस्थान)  में  डन

 २७३६.  श्री  बेकार  लाल  बैरवा:
 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  पह  सच  है  कि  कोटा  (राज-
 स्थान)  में  गटर  नुमा  ड्रेन  बनाने  के  लिये
 सवर्ण  कर  लिया  गधा  है  ;

 (ख)  यदि  हां,  तो  काम  कब  से  शुरू
 हो  जायेगा  ;  कौर

 (ग)  इसमें  कितना  रुपया  राज्य  सरकार
 द्वारा  व  कितना  रुपया  केन्द्र  सरकार  द्वारा
 सच  किया  जायेगा  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर )  :

 (क)  से  (ग)  सूचना  राज्य  सरकार  से
 एकत्र  की  जा  रही  हूं  और  प्राप्त  होने  पर  सभा-
 पटल  पर  रख  दी  जायेंगी  ।

 सेटलसेन्ट  कमिश्नरों  के  पास  विचाराधीन
 मामले

 २७४०.  श्रीमती  जोहराब न  चावड़ा:  क्या

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 नई  दिल्ली  में  गत  दो  वर्षों  से  सेटलमेंट  और
 चीफ  सेटलमेंट  कमिश्नर  के  कार्यालयों  में
 कितने  मामले  विचाराधीन  हैं  ?

 पुनर्वास  मंत्री  (को  त्यागी)  :  प्रश्न  में

 पह  नहीं  बताया  गया  कि  जानकारी  किस
 प्रकार  के  मामलों  के  सम्बन्ध  में  पूछी  गई
 है।  फिर  भी  यह  धारणा  की  जाती  है  कि  जान-
 कारी  निम्नलिखित  के  बारे  में  पूछी  गई  है  ।

 (क)  मुआवजा  तथा  पुनर्वास  अनुदान  के
 मामले,  (ख)  विस्थापितों  द्वारा  पश्चिमी
 पाकिस्तान  में  छोडी  गई  चल  सम्पत्तियों
 की  जांच  तथा  उन  मामलों  को  दोबारा  खोलने
 के  बारे  में,  (ग)  गत  दो  वर्षों  से  अपील  तथा
 ग्र दाल ती  सम्बन्धी  मामले  जो  कि  प्रादेशिक
 बन्दोबस्त  आयुक्त  (रीजनल  सेलटमेंट  कमि-

 नर)  तथा  मुख्य  बन्दोबस्त  आयुक्त  (चीफ
 सेटलमेंट  कमिश्नर)  के  कार्यालयों  में  बिचारा-
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 चीन  हैं  |  उपरोक्त  दिये  गये  मामलों  के  बारे
 में  जो  गत  दो  वर्षों  स ेअधिक  समय  से  विचारा-
 चीन  है,  जानकारी  नीचे  दी  जाती  है  ।

 (१)  मुख्य  बन्दोबस्त  आयुक्त  (चीफ  सेटल-
 कमेन्ट  कमिश्नर)  के  दफतर  में  विचाराधीन
 मामले  —

 (क)  दावों  के  मामले  कोई  नहीं  |

 (ख)  प्रदा लती  कौर  भ्रपील  संबंधी

 मामले  दि क

 (२)  प्रादेशिक  बन्दोबस्त  प्रयुक्त
 (रीजनल  सेटलमेंट  कमिश्नर)  के  दफतर
 में  विचाराधीन  मामलें  :-

 (क  )  मुआवजे  तथा  पुनर्वास  अनुदान
 के  मामले  १०६४

 (ख)  अन्तरिम  या  जिन  मामलों  में
 अंशत:  मुआवजा  दिया  गया  २३

 (ग)  प्रदा लती  प्रदेशों  क ेफलस्वरूप
 दोबारा  तैयार  किए  जाने  वाले
 तथा  खोले  जाने  वाले  मामले  १८६६

 (ण)  गेर-पंजाबी  भूमि  दावेदारों  के
 मामले  जिनमें  भूमि  का  बांटा  जाना,

 मुसावी  की  नकद  अदायगी
 और  जिनमें  (एडजस्टमेंट  )  करना
 बाकी  है  १३७४

 (४)  प्रदा लती  मामले  और  अपीलें  4

 Evacuee  Houses  in  India

 ‘2741,  Shri  K.  Sivappraghasan:
 Will  the  Minister  of  Rehabilitation  be
 to  the  purchasers?

 (a)  the  number  of  evacuee  houses
 in  India,  State-wise  left  by  Muslims;

 (b)  those  which  have  since  been
 auctioned  or  sold  to  the  refugees;  and

 (c)  the  number  of  houses,  the  sale
 deeds  of  which  have  since  been  issued
 to  the  purchasers?

 13656.

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  (a)  State-wise  figures  are
 not  available.  Region-wise  figures
 are:—

 Properties
 Delhi  14,593,
 Bombay  (including  Maha-

 rashtra,  Gujarat,
 Mysore,  Kerala,
 Andhra  Pradesh  and
 Madras).  18,585.

 Punjab  (including  Hima-
 chal  Pradesh).  1,98,154

 Rajasthan  5,457°
 Uttar  Pradesh.  52,074
 Madhya  Pradesh.  ‘4,393
 Bihar  (including  Orissa)  3,588

 Total—  3,06,844:

 (०)  2,98,872  Properties  have  been
 sold  or  allotted  to  displaced  persons.
 Full  payment  in  cash  or  compensation
 claims  has  been  received  in  respect  of
 2,65,732  properties,

 (०)  2,33,750.

 पुराने  किले  से  निकाले  गये  विस्थापित

 _थी हुकम  चन्द  कछवाय :.
 श्री  प्रकाशवीर  शास्त्री  :

 कथा  निर्माण  तथा  आवास  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 २७४२.

 (क)  क्‍या  यह  सच  है  कि  पुराने  किले
 से  निकाले  गए  विस्थापितों  को  ग्राम  तक
 दें,  चादरें  और  दरवाजे  शादी  नहीं  दिए
 गये  हैं  जब  कि  उनसे  इन  चीजों  के  मूल्य
 ले  लिये  गये  हैं  ;  और

 (ख)  यदि  हां,  तो  उनको  ये  चीजें  कब
 तक  दे  दी  जायेंगी  ?

 निर्माण  शौर  प्रवास  मंत्री  (श्री  मेहर
 चन्द  खन्ना)  :  (क)  और  (ख).  पुराने  किले
 से  बेदखल  किए  गए  कुल  १४१  व्यक्तियों  ने
 मकान  बनाने  की  सामग्रियों  के  लिये  आवेदन
 किया  था  t  १२४  व्यक्तियों  को  ये  सामग्रियां
 दी  जा  चुकी  हैं  भ्र ौर  बाकी  को  दी  जा  रही  हैं  ।
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 Homoeopathy
 2743.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 aid  ang  assist  the  cause  of  Homoeo-
 pathic  System  of  medicine;

 (b)  if  so,  the  details  of  their  plan
 or  programme  for  the  years  964—
 1966;  ang

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  to  (c).  The  Government
 of  India  has  been  giving  grants  to
 Homoeopathic  institutions  for  estab-
 lishing  andlor  upgrading  teaching  ins-
 titutions  and  for  conduct  of  research
 in  Homoeopathy  as  part  of  its  scheme
 for  the  development  of  Indigenous  and
 other  Systems  of  Medicine  as  per
 pattern  indicated  below:—

 (i)  Establishment  andlor  upgrad-
 ing  of  colleges—Non-recur-
 ring  75%,  Recurring  50  per
 cent.

 (ii)  Research—l00  per  cent.

 The  Government  of  India  will  con-
 tinue  to  give  such  assistance  during
 the  years  964—66.  The  outlay  on
 these  schemes  will  depend  upon  the
 merits  of  each  scheme  and  the  recom-
 Mendations  of  the  Homoeopathic  Ad-
 visory  Committee.

 Manufacture  of  Sweetmeats  from  Milk

 2744  (Shri  Ram  Harkh  Yadav:
 (Shri  Murli  Manohar:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  put  a  ban  on  the
 manufacture  of  sweetmeats  from  milk
 for  commercial  purposes;  and

 (b)  if  so,  the  reasons  therefor  and
 the  practicability  of  the  scheme?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  No.

 (b)  Does  not  arise.
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 Foreign  Exchange  for  Mis  Bengal
 Enamel,  Calcutta

 Shri  Daji:
 Shri  Warlor:

 Wil]  the  Minister  of  Fimance  be
 pleased  to  state:

 Shri  5.  M.  Banerjee:
 2745.

 (a)  the  amount  of  foreign  exchange
 sanctioned  to  M|s  Bengal  Enamel,  Cal-
 cutta  during  ‘1962-63  and  ‘1963-64;

 (b)  whether  there  are  charges  of
 foreign  exchange  violations  against this  firm;

 (c)  whether  the  charges  have  been
 investigated;  and

 (d)  if  $0,  the  result  thereof?

 The  Minister  of  Finance  (Shri  के.  T.
 Krishnamachari):  (a)  to  (d).  Infor-
 mation  in  this  regard  is  being  col-
 lected  and  will  be  placed  on  the  Table
 of  the  Sabha.

 Department  of  Special  Economic  Co-
 ordination

 27454.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Finance  be
 Pleaseg  to  state:

 (a)  whether  Department  of  Special Economic  Co-ordination  in  the  Cabi-
 net  Secretariat  continues  or  has  been
 abolished;

 (b)  how  the  work  handled  by  the
 Special  Department  is  conducted  and
 by  whom  it  is  controlled;  and

 (c)  if  it  has
 reasons  therefor?

 been  abolished,  the

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari):  (a)  The  De-
 partment  of  Special  Economic  Co-
 ordination  which  was  created  on  6th
 June  962  ceased  to  exist  as  a  result
 of  the  Presidential  Orders  dated  4th
 and  5th  November  962  which  as-
 signed  its  functions  to  the  new  Min-
 istry  of  Economic  and  Defence  Co-
 ordination.
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 Attention  Notice—(Query)

 (b)  The  Presidential  Orders  dated
 the  Ist  and  llth  September  963  abo-
 lished  the  Ministry  of  Economic  and
 Defence  Co-ordination  and  created  the
 Department  of  Co-ordination  under
 the  Ministry  of  Finance;  one  of  the
 subjects  assigned  to  that  new  Depart-
 ment  is  coordination  in  regard  to  im-
 portant  economic  issues  other  than
 those  handled  by  the  Department  of
 Economic  Affairs.  A  full  account  of
 the  work  done  by  this  Department  in
 the  Ministry  of  Finance  has  been  given
 in  the  Annual  Report  for  the  Ministry
 of  Finance  for  the  year  1963-64  which
 has  been  circulated  to  the  Members.

 (c)  The  Presidential  Orders  cited
 have  been  made  for  the  more  conve-
 nient  transaction  of  the  business  of
 the  Government,

 12.15  brs.
 RE:  CALLING  ATTENTION

 NOTICE—(Query)
 श्री  प्रकाश वीर  शास्त्री  (बिजनौर):

 प्रत्यक्ष  महोदय,  मैं  संसद  की  कार्य  पद्धति
 के  सम्बन्ध  में  श्राप  से  कुछ  जानकारी  चाहता
 हूं,  वह  यह  कि  जब  हम  श्राप  से  यह  निवेदन
 करते  हैं  कि  हमारे  अधिकारों  की  रक्षा  की
 जाए  तो  उसका  केवल  यही  अभिप्राय  नहीं
 होता  कि  जो  माननीय  सदस्य  यहां  बैठे
 हैं  उन  के  अधिकारों  की  श्राप  रक्षा  करें,  बल्कि
 सचाई  तो  यह  है  कि  जिस  जनता  के  ये  प्रति-
 निधि  चुने  हुए  हैं  उस  जनता  के  अधिकारों
 के  रक्षक  भी  श्राप  ही  हैं।  जब  देश  में  कोई
 ऐसी  घटना  घटती  है  जिस  के  कारण  देश
 के  ४४  करोड़  लोगों  की  प्रतिष्ठा  पर  पांच
 कराए  जैसे  कि  शेख  अब्दुल्ला  के  आगमन  पर
 राजा  दिनेश  सिंह  कौर  विदेश  मंत्रालय  के
 सचिव  का  उनके  स्वागत  के  लिए  जाना,
 जब  कि  वे  इस  प्रकार  सदरे  रियासत  के
 स्वागत  के  लिए  कभी  नहीं  गए...

 झष्यक्ष  महोदय  :  इस  तरह  से  कोई
 सवाल  नहीं  उठाया  जा  सकता।  मैंने  कई
 दफा  कहा  है  कि  इस  तरह  सवाल  उठाने
 का  कायदा  नहीं  है।  श्राप  इसे  जरूरी  समझते

 886  (SAKA)  Papers  Laid
 on  the  Table

 हैं  कौर  मैं  भी  समझता  हूं,  मगर  इस  तरह  से
 सवाल  उठाना  ठीक  नहीं  है  कि  ग्रुप  जिस  वक्‍त

 चाहें  दें  ग्रोवर  सवाल  करना  शुरू  कर  दें।
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 श्री  हुक्म  चन्द  कछवाय  (देवास)  :
 जब  हम  काल  श्रटेंशन  नोटिस  देते  हैं  तो'  प्राय

 मंजूर  नहीं  करते,  इसलिए  हम  पूछते  हैं।

 श्री  औंकार  लाल  बैरवा  (कोटा)  :
 क्या  वे  भारत  सरकार  की  तरफ  से  गए  थे
 या  परसोनली  गए  थे?

 अ्रध्यक्ष  महोदय  :  श्राप  शार्ट:  नोटिस
 सवाल  पूछ  सकते  हैं,  कालिंग  भ्र टेशन  नोटिस

 नहीं  दे  सकते।

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Is  it  part  of  protocol  or
 what?

 Mr.  Speaker:
 the  Table,

 Papers  to  be  laid  on

 2.6  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Aut  Inpia  Services  (DEATH-cum-Rx-
 TIREMENT  BENEFITS)  AMENDMENT
 RULES

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Hathi):
 I  beg  to  lay  on  the  Table  a  copy  of
 the  All  India  Services  (Death-cum-
 Retirement  Benefits)  Amendment
 Rules,  1964,  published  in  Notification
 No.  GSR  526  dated  the  4th  April,  ‘1964,
 under  sub-section  (2)  of  section  3  of
 the  All  India  Services  Act,  1951.
 [Placed  in  Library,  see  No.  LT
 2809/64].
 NoTIFICATIONS  UNDER  Customs  ACT

 AND  CENTRAL  ExcIses  AND  Satt  Act,
 CORRECTION  TO  NOTIFICATION

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shrimati  Tarkeshwari
 Sinha):  On  behalf  of  Shri  B.  R.
 Bhagat,  I  beg  to  lay  on  the  Table:—

 (qq)  a  copy  each  of  the  follow-
 ing  Notifications  under  section  59
 of  the  Customs  Act,  962:—
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 (Shrimati  Tarkeshwari  Sinha]
 (i)  G.S.R.  6l4  dated  the  8th

 April,  ‘1964,

 (i)  G.S.R.  65  dated  the  8th

 Estimates  Committee  on  Public
 Undertakings  and  Minutes  of  the
 sittings  of  the  Estimates  Commit-
 tee  relating  to  Fiftieth,  Fifty-first April,  (1964.  ang  Fifty-secongd  Reports  on  (i)

 (iii)  G.S.R,  66  dated  the  8th  Public  Undertakings—Accommo-
 April,  ‘1964,  dation  rented  in  principal
 G  Cities;  ang  Guest  Houses,  Staff

 (iv)
 i.  ea

 dated  the  8th  Cars  etc.  maintained  by  them,  (ii  )
 prs  ”  Heavy  Engineering  Corporation,

 [Placed  in  Library,  See  No.  LT-  and  (iii)  Personnel  Policies  of
 2810/64).  Public  Undertakings;

 (2)  a  copy  each  of  the  following  (2)  Minutes  of  sittings  of  the
 Notifications  under  section  59  of
 the  Customs  Act,  962  and  section
 38  of  the  Central  Excises  and  Salt
 Act,  1944,  making  certain  further
 amendments  to  the  Customs  and
 Central  Excise  Duties  Export

 Estimates  Committee  relating  to
 the  following  Reports:

 (i)  Forty-third  Report  on  the
 Ministry  of  Railways—North-
 east  Frontier  Railway;

 Drawiback  (General)  Rules,  (ii)  Forty-fourth  Report  on  the
 960:—  Ministry  of  Railways—Chitta-

 (i)  G.S.R,  68  dated  the  ३80  ranjan  Locomotive  Works;
 i  2604

 (ii)  Forty-fifth  Report  on  the
 2  GS  69  dated  the  8th  Ministry  of  Railways—Integ-

 onl  T064.  ra]  Coach  Factory,  Perambur;
 G.S.R.  620  d mp
 April,  964

 ated  the  tet
 (iv)  Forty-eighth  Report  on  the

 Ministry  of  International
 (iv)  G.S.R,  621  dated  the  8th  Trade:

 April,  1964.
 he  Mi G.S.R.  62  h  (v)  Fifty-third  Report  on  the  Min-

 ™
 ren  toed

 dated  the  18th.
 istry  of  Finance—Department

 G  of  Revenue  and  Company  Law
 (vi)

 ren  bo
 dated  the  8th  (Company  Law  Division);

 il,
 [Placed  in  Library,  see  No.  LT-  (vi)  Fifty-fifth  Report  on  the

 2811/64).  Planning  Commission—rural
 Works  Programme  and  Pro-

 (3)  a  copy  of  Notification  No.  cedural  and  Miscellaneous
 $.0.  377  dated  the  4950  April,  matters.
 3964  containing  Corrigenda  to
 Notification  No.  5.0.  5l]  dated  the
 6th  February,  1964,  under  section
 296  of  the  Income-tax  Act,  1961.

 [Placed  in  Library,  see  No.  LT-
 2812/64].

 12.17  hrs.
 ESTIMATES  COMMITTEE
 MINUTES  AND  STATEMENTs

 Shri  A.  C.  Guha  (Barasat):  I  beg
 to  Jay  on  the  Table—

 (qd)  Minutes  of  evidence  given
 before  the  sub-Committee  of  the

 (3)  Statements  showing  replies
 to  the  recommendations  of  the  Es-
 timates  Committee  which  were  not
 furnished  by  Government  in  time
 for  inclusion  in  the  relevant  Re-
 ports:

 (i)  Statement  showing  the  replies
 to  the  recommendations  noted
 in  Chapter  IV  of  the  Sixteenth
 Report  of  the  Estimates  Com-
 mittee  (Third  Lok  Sabha);

 (ii)  Statement  showing  the  rep-
 lies  to  the  recommendations
 noted  in  Chapter  IV  of  the
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 Hundred  and  Forty-thirg  Re-
 port  of  the  Estimates  Commit-
 tee  (Second  Lok  Sabha);

 Gii)  Statement  showing  the  rep-
 lies  to  the  recommendations
 noted  jn  Chapter  V  of  the
 Thirty-eighth  Report  of  the
 Estimates  Committee  (Third
 Lok  Sabha);

 (iv)  Statement  showing  the  reply
 to  the  recommendation  noted
 in  Chapter  V  of  the  Thirty-
 seventh  Report  of  the  Esti-
 mates  Committee  (Thirg  Lok
 Sabha);

 (v)  Statement  showing  the  rep-
 lies  to  the  recommendations
 noted  in  Chapter  V  of  the
 Fortieth  Report  of  the  Esti-
 mates  Committee  (Third  Lok
 Sabha).

 “12183  hrs,
 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  received  from  the
 Secretary  of  Rajya  Sabha: —

 (dy)  ‘Ll  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya
 Sabha  at  its  sitting  held  on  Tues-
 day,  the  2Ist  April,  1964,  adopted
 the  following  motion  concurring  in
 the  recommendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha  do
 agree  {o  nominate  seven  members
 from  the  Rajya  Sabha  to  the  Pub-
 lic  Accounts  Committee  for  the
 period  commencing  on  the  Ist  May,
 3964  and  ending  on  the  30th  April,
 1965:

 “That  this  House  concurs  in
 the  recommendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha  do
 agree  to  nominate  seven  mem-
 bers  from  the  Rajya  Sabha  _  to
 associate  with  the  Committee  on
 Public  Accounts  of  the  Lok
 Sabha  for  the  term  commencing
 on  the  Ist  Mav,  964  and  ending
 on  the  30th  Apri],  965  and  do
 proceed  to  elect,  in  such  manner

 Messages  from  VAISAKHA  10,  886  (SAKA)  Public  Accounts
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 as  the  Chairman  may  direct,
 seven  members  from  among  the
 members  of  the  House  to  serve
 on  the  said  Committee”.
 2.  I  am  further  to  inform  the

 Lok  Sabha  that  at  the  sitting  of
 the  Rajya  Sabha  held  on  Wednes-
 day,  the  29th  April,  1964,  the
 Chairman  declareq  the  following
 Members  of  the  Rajya  Sabha  to
 be  duly  elected  to  the  said  Com-
 mittee:

 Shri  M.  P.  Bhargava
 Shri  Chandra  Shekhar
 Shri  5.  C.  Deb
 Shri  R.  5.  Panjhazari
 Shri  Ram  Sahai
 Shri  8.  S.  N.  Tankha
 Shri  Atal  Bihari  Vajpayee.’ NYNRapwne

 (2)  ‘In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule  62
 of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  return
 herewith  the  Appropriation  (No.
 2)  Bill,  1964,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting
 held  on  the  I8th  April,  1964,  and
 transmitted  to  the  Rajya  Sabha
 for  its  recommendations  and  to
 state  that  this  House  has  no  re-
 commendations  to  make  to  the
 Lok  Sabha  in  regard  to  the  said
 Bill”

 PUBLIC  ACCOUNTS  COMMITTEE

 TWENTY-SIXTH  REPORT

 Shri  Khadilkar  (Khed):  I  beg  to
 present  the  Twenty-sixth  Report  of
 the  Public  Accounts  Committee  on
 action  taken  by  Government  on  the
 outstanding  recommendations  of  the
 Public  Accounts  Committee  contain-
 ed  in  their  Third,  Seventh,  Eighth,
 Ninth,  Tenth  and  Twelfth  Reports
 relating  to  Civil  Accounts  and  Fourth
 and  Eleventh  Reports  relating  to
 Defence  Services  Accounts.
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 820  hrs.

 ESTIMATES  COMMITTEE

 FIrry-SEVENTH,  FIFTY-EIGHTH,  SIXTY-
 FIRST  AND  SIXTY-SECOND  R#PORTS

 Shri  A.  C.  Guha:  I  beg  to  present
 the  following  Reports  of  the  Estimates
 Committee:

 (l)  Fifty-seventh  Report  relat-
 ing  to  action  taken  by  Gov-
 ernment  on  the  recommenda-
 tions  contained  in  the  l67th
 Report  of  the  Estimates  Com-
 mittee  (Second  Lok  Sabha)
 on  the  late  Ministry  of  Com-
 merce  and  Industry  Khadi
 and  Village  Industries  Com-
 mission,  Bombay.

 (2)  Fifty-eighth  Report  relating
 to  action  taken  by  Govern-
 ment  on  the  recommendations
 contained  in  the  l6lst  Report
 of  the  Estimates  Committee
 (Second  Lok  Sabha)  on  the
 late  Ministry  of  Commerce
 and  Industry—All  India  Han-
 dicrafts  Board  and  _  Indian
 Handicrafts  Development  Cor-
 poration  Limited,

 (8)  Sixty-first  Report  relating  to
 action  taken  by  Government
 on  the  recommendations  con-
 tained  in  the  66th  Report  of
 the  Estimates  Committee
 (Second  Lok  Sabha  on  the
 late  Ministry  of  Commerce
 and  Industry—Office  of  the
 Textile  Commissioner  Part
 V—Export  Promotion  of  Cot-
 ton  Textiles.

 (4)  Sixty-second  Report  relating
 to  action  taken  by  Govern-
 ment  on  the  recommendations
 contained  in  the  64th  Report
 of  the  Estimates  Committee
 (Second  Lok  Sabha)  on  the
 late  Ministry  of  Commerce
 and  Industry—Office  of  the
 Textile
 TJ—Woollen  Industry.

 APRIL  30,  964

 Commissioner—Part
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 38.2  hrs,

 COMMITTEE  ON  GOVERNMENT
 ASSURANCES

 SECOND  REporT

 Shri  Morarka  (Jhunjhunu):  I  beg
 to  present  the  Second  Report  of  the
 Committee  on  Government  Assur-
 ances.

 Shri  S.  M.  Banerjee  (Kanpur):  You
 remember,  Sir,  that  on  the  I5th  April
 1964,  during  question  hour,  a  question
 was  raised  by  my  hon.  friend,  Shri
 Kamath,  about  some  inquiry  which
 was  proceeding  against  the  Deputy
 Minister  of  Finance,  Shrimati  Tarkesh-
 wari.  Sinha.  Shri  Tyagi  had  asked:

 “Before  sending  the  papers  for
 the  opinion  of  the  Attorney-Gene-
 ral,  did  the  hon.  Home  Minister
 make  any  direct  enquiry  from  the
 Deputy  Minister  concerned  and
 was  her  statement  taken?  If  so,
 will  the  Minister  be  pleased  to
 place  it  on  the  Table?”

 Shri  Hathi  had  replied:

 “Statement  was  taken,  but  so
 far  as  the  question  of  placing  it
 on  the  Table  is  concerned,  we
 have  sent  all  the  papers  to  the
 Attorney-General”.

 “The  same  question  was  raised  by
 Shri  Mathur  and  you  said:

 “Let  the  report  come,  and  we
 will  see”.

 My  information  is  that  the  report
 has  been  received  from  the  Attorney-
 General.  If  so,  before  the  session  ends
 we  want  the  report  to  be  placed  on
 the  Table  so  that  we  can  discuss  the:
 conduct  of  the  Minister.  I  want  an
 assurance  from  Government  on  7  this
 point.

 Mr.  Speaker:  He  wants  a  new  as-
 surance.  But  first  he  has  to  convince
 me  that  it  is  connected  with  this.
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 Shri  S,  M.  Banerjee:  This  was  said
 on  the  floor  of  the  House  on  the  5th.

 Mr.  Speaker:  Anything  said  on  the
 floor  of  the  House  cannot  be  taken  up
 et  this  moment.  This  is  the  Report  of
 the  Committee  on  Assurances,  what  as-
 eurances  have  been  implemented.  That
 has  been  laid  on  the  Table,

 Shri  S.  M  Banerjee:  This  is  an  as-
 surance  given....

 Mr.  Speaker:  That  ig  not  relevant  to
 this  question.

 Shri  S.  M,  Banerjee:  That  question
 was  raised.  If  the  report  has  been  re-
 ceived  from  the  Attorney-General,
 should  it  not  be  placed  on  the  Table
 af  the  House?

 Mr.  Speaker:  But  this  is  not  the  oc-
 easion  when  he  should  ask.

 Shri  S.  M.  Banerjee:  When  can  I
 ask?

 Mr.  Speaker:  He  cannot  intervene
 when  it  suits  him  to  get  up  and  inter-
 Tupt  the  proceedings.

 Shri  S.  M.  Banerjee:  I  have  been
 misunderstood,  This  is  an  assurance.
 If  I  cannot  raise  it....

 Mr.  Speaker:  No,  no.  This  is  not  con-
 nected  with  it.

 BUSINESS  ADVISORY
 COMMITTEE

 TWENTY-SEVENTH  REPORT

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):  I
 beg  to  move:

 “That  this  House  agrees  with  the
 Twenty-seventh  Report  of  the
 Business  Advisory  Committee  pre-
 senteg  to  the  House  on  the  29th
 April,  1964."
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 Mr.  Speaker:  The  question  js:

 “That  this  House  agrees  with
 the  Twenty-seventh  Report  of  the
 Business  Advisory  Committee  pre-
 sented  to  the  House  on  the  29th
 April,  1964”,

 The  motion  was  adopted.

 2.23  hrs.

 DAKSHINA  BHARAT  HINDI
 PRACHAR  SABHA  BILL—Contd..

 Mr.  Speaker:  Further  consideration
 of  the  following  motion  moved  by
 Shri  M.  C.  Chagla  on  the  29th  April,.
 ‘1964,  namely:

 “That  the  Bill  to  declare  the
 institution  known  as  the  Dakshina
 Bharat  Hindi  Prachar  Sabha,  hav-
 ing  at  present  its  registered  office
 at  Madras,  to  be  an  institution  of
 national  importance  and  to  pro-
 vide  for  certain  matters  connected
 therewith,  as  passeq  by  Rajya
 Sabha,  be  taken  into  considera-
 tion.”

 The  Deputy  Minister  to  continue.

 Shri  S.  M.  Banerjee  (Kanpur):  May
 I  have  your  guidance  on  one  thing?
 I  want  you  to  understand  the  thing.
 If  an  assurance  has  been  given,  when.
 can  we  raise  it?

 Mr.  Speaker:  Mr.  Banerjee  knows  it
 even  much  better  than  myself  that
 this  Report  of  the  Committee  on  As-
 surances  was  coming,  and  not  every
 assurance  that  may  have  been  given.

 Shri  S.  M.  Banerjee:  If  you  give  me
 only  a  few  seconds,  [  will  be  able  to
 convince  you.

 Mr.  Speaker:  [  will  give  him  as  much
 time  as  he  likes  and  _  listen  to  him
 leisurely  if  he  gives  me  a  regular
 notice  of  that,  not  otherwise.

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt  Darshan):
 Yesterday  when  I  was  speaking  on  this
 Bill,  I  thanked  all  sections  of  this
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 House  for  kindly  extending  their  sup-
 ‘port  to  this  most  innocuous  an  non-
 controversial  piece  of  legislation.  I
 also  said  that  this  Biil  was  a  fitting
 tribute  to  the  band  of  those  devoted
 selfless  workers  who  have  been
 spreading  the  knowledge  of  Hindi  in
 all  corners  of  the  South,  After  that,  I
 was  dealing  with  the  criticism  particu-
 larly  made  by  my  friends  Shri  K.  K.
 ‘Warior  from  Kerala  and  Shri  Peter
 Alvares  from  Goa  to  the  effect  that
 ‘this  was  an  attempt  at  cureaucratising
 this  voluntary  organisation.  They
 wanted  to  know  why  this  govern-
 mental  control  was  at  all  necessary.  J
 may  assure  them  that  there  is  no  in-
 tention  of  the  Government  to  take
 over  the  management  and  control  of
 thig  great  organisation.  The  Sabha
 will  continue  to  regulate  its  own
 affairs  in  accordance  with  the  provi-
 sions  of  its  memorandum  and  rules
 and  regulations,  However,  as  the  Sabha
 will  assume  the  status  of  an  institu-
 tion  of  national  importance,  the  res-
 Ponsibility  will  devolve  on  the  Cent-
 ral  Government  to  see  that  this  insti-
 tution  so  conducts  its  affairs  that  it
 may  continue  to  be  an  institution  of
 national  importance.  Hence  the  mini-
 mum  possible  regulatory  provisions
 are  being  made  in  this  Bill.

 I  may  also  point  out  that  when  the
 Hindi  Sahitya  Sammelan  Bill  was
 being  debated,  both  in  the  Rajya
 ‘Sabha  and  in  this  House  a  demand
 was  made  that  the  Dakshina  Bharat
 Hindi  Prachar  Sabha  should  also  be
 accorded  similar  recognition.  The
 ‘Government  accepted  that  suggestion
 and  an  announcement  to  that  effect
 was  made  by  the  then  Education  Min-
 ister  both  inside  and  outside  the  Par-
 Hiament.  As  a  corollary  to  that  assur-
 ance,  the  governing  body  of  the  Sabha
 was  contacted,  and  they  readily  ag-
 reed.  As  a  result  of  that  understand-
 ing,  the  Bill  was  drafted  with  their
 consultation  ang  was  introduced  in
 the  Rajya  Sabha  on  the  22nd  August,
 1963.  It  was  discussed  on  the  28th  and
 29th  August,  963  by  that  Housc  and
 spassed  without  any  amendment.  Since
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 then,  we  have  been  trying  hard  to
 get  this  Bill  passed  by  this  House
 also,  but  we  could  not  get  an  oppor-
 tunity  so  far.  This  delay  of  a  few
 months  has  made  the  office-bearers  of
 the  Sabha  rather  restive,  and  they
 have  been  pressing  us  hard  to  put  this
 Bil]  on  the  statute  book  as  early  as
 Possible.  Therefore,  there  is  no  justi-
 fication  for  the  complaint  that  we  are
 imposing  anything  on  the  Sabha.  On
 the  other  hand,  by  the  passage  of  this
 Bill,  we  will  be  fulfilling  the  desires
 of  the  office-bearers  of  the  Sabha
 themselves.

 One  more  criticism  made  by  some
 hon,  Members  was  to  the  effect  that
 why  this  institution  was  not  being
 declareq  a  university.  I  may  submit
 that  this  purpose  will  be  more  than
 achieved  after  the  passage  of  this  Bill.
 Clause  4  of  the  Bill  empowers  the
 Sabha  to  grant  degrees,  diplomas  and
 certificates  for  proficiency  in  Hindi
 and  in  the  teaching  of  Hindi.  I  may
 inform  the  House  that  the  Sabha  is
 at  present  having  Pravesika,  Visharad
 and  Praveen  examinations,  whose
 standards  of  Hindi  have  been  duly
 recognised  by  the  Government  of
 India  as  equivalent  to  matriculation,
 intermediate  and  B.A.  respectively.  I
 may  also  assure  the  hon  Members  that
 the  Sabha  will  actually  be  more  than
 a  university,  because,  besides  teach-
 ing  and  conducting  examinations,  it
 will  carry  on  other  activities  also  for
 the  propagation  of  Hindi.  If  it  is
 made  a  university,  then  its  other  acti-
 vities  will  come  to  a  standstill,  and
 it  will  defeat  the  very  purpose  for
 which  the  Sabha  was  formed.  It  is
 from  this  point  of  view  that  the  Sabha
 is  being  declared  an  institution  of
 national  importance  under  Entry  No.
 63  of  the  Union  List  of  the  Seventh
 Schedule  of  the  Constitution,  and  not
 under  any  provisions  of  the  Univer-
 sity  Grants  Commission  Act.

 One  very  constructive  suggestion
 made  during  the  discussion  of  the  Bill
 wag  to  the  effect  that,  besides  Hindi,
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 ‘we  should  try  to  develop  and  encou-
 rage  other  regional  languages  also.  I
 fully  and  wholeheartedly  endorse  this
 viewpoint.  In  this  connection,  I  may
 inform  the  hon.  Members  that  ‘the
 Union  Ministry  of  Education  is  l-
 ready  taking  some  concrete  steps  in
 this  directon.  For  example,  we  have
 ‘substantially  helped  in  the  publication
 ‘of  Encyclopaedias  in  Tamil  and  Mala-
 yalam.

 Shri  Muthu  Gounder  (Tiruppattur):
 You  have  already  got  an  institution  of
 national  importance  to  propagate
 Hindi  at  Allahabad.  You  are  now
 making  this  also  an_  institution  of
 mationa]  importance  at  Madras.  Have
 you  started  any  such  institution  to
 propagate  any  one  of  the  4  national
 languages  anywhere  in  India?

 Shri  Bhakt  Darshan  As  I  said  just
 now,  we  ४7०९  already  helping  all  those
 publications,  and  besides  this,  as  I  ex-
 plained  just  now,  it  was  at  the  express
 ‘desire  of  Members  themselves  that  we
 ‘came  forward  with  this  legislation.

 One  thing  more  in  this  connection.
 Sir,  there  were  formerly  two  sepa-
 rate  sections  of  the  Ministry  dealing
 with  the  propagation  of  Hindi  and
 the  development  of  other  modern
 Indian  languages.  We  have  now  com-
 ‘bined  boltth  those  things  under  one
 unit  and  have  named  it  as  the  “Lang-
 uages  Division”.  I  may  assure  the
 hon.  Members  of  this  House  that  this
 Ministry  will  not  only  continue
 to  take  effective  steps  for  the  develop-
 ment  of  all  other  languages,  but  will
 try  to  step  up  their  efforts  in  future.

 As  regards  the  lonely  and  solitary
 voice  of  dissent  raised  by  an  hon.
 Member  representing  the  DMK  group
 in  this  House,  I  do  not  intend  to  enter
 into  any  controversy  with  him.

 Shri  S.  Kandappan  (Tiruchengode):
 Who  else  is  there  to  protest?

 Shri  Bhakt  Darshan:  It  is  quite
 well  known  that  the  DMK  party  does
 not  believe  in  the  integrity  and  indi-
 visibility  of  our  country
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 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subrama-
 aiam)  They  have  changed  their
 views  now.
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 Shri  Rajaram  (Krishnagiri):  Do  not
 give  wrong  ideas  to  the  House.

 Shri  Bhakt  Darshan:  For  them,  our
 Constitution.

 Shri  Rajaram:  Do  you  want  us  to
 continue  the  same  thing?  Is  that
 your  intention?

 Mr.  Speaker:  Order,  order.

 Shri  Rajaram:  What  the  Deputy
 Minister  has  stated  is  wrong.  That  is
 what  I  want  to  tell  him  through  you.

 Shri  Kandappan:  Let  me  remind
 the  Deputy  Minister  and  the  House...

 Mr.  Speaker:  Can  they  not  decide
 among  themselves  which  of  them  is
 to  speak?

 Shri  S.  Kandappan:  I  would  like
 to  make  clear  one  thing.  We  are  not
 in  any  way  less.  nationalistic  than
 the  Deputy  Minister  or  anybody  else
 here  in  the  House.  But  what  do  they
 do?  In  the  name  of  nationalism.  they
 try  to  inculeate  in  us  a  sort  of  dynas-
 tic  patriotism  which  we  are  not  pre-
 pared  to  accept.

 Shri  Bhakt  Darshan:  Sir,  I  am
 thankful  to  the  hon.  Members  that
 they  have  changed  their  views  now.

 Shri  Rajaram:  We  have  changed
 it  long  back.  The  hon.  Ministers
 must  read  papers  day-to-day....(In
 terruptions.)

 Shri  Muthu  Gounder:  By  enacting
 such  legislation  you  are  pushing  us  to
 have  a  Kashmir  at  the  southern  end
 of  this  country.

 Mr.  Speaker:
 now?  They  claim  that  they
 given  it  up  long  ago.

 Have  they  finished
 have

 Shri  Bhakt  Darshan:  I  have  accept-
 ed  the  correction.  Sir.

 o
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 [Shri  Bhakt  Darshan]
 According  to  information  received

 by  me,  there  are  several  workers  of
 the  DMK  Party  in  Madras  State  itself
 wo  condemn  and  denounce  of  Hindi
 from  public  platforms  and  who  even
 go  to  the  extent  of  erasing  signboards
 in  Devanagari  script,  yet  they  are
 regularly  attending  the  Hindi  teach-
 iug  classes  conducted  by  the  Sabha...
 (Interruptions)

 Shri  5.  Kandappan:  I  strongly
 object  to  this  kind  of  insinuation.  It
 is  the  Government  that  compels;  there
 is  no  school  in  Tamilnad  where  we
 cannot  help  learning  Hindi.

 Shri  Radhelal  Vyas  (Ujjain):  You
 can  start  your  own  schools.

 Shri  Rajaram:  For  the  sake  of  jobs,
 people  are  compelled.

 Shri  S.  Kandappan:  I  do  not  accept
 what  the  Minister  has  stated  and  it  is
 not  our  fault;  you  are  compelling
 people  to  do  this.

 Mr.  Speaker:  Their  attitude  should
 not  substantiate  the  charge  of  the
 Minister.

 Shri  S.  Kandappan:  [  want  the
 Government  to  realise  that  they
 should  be  reasonable;  they  should
 know  why  there  is  this  feeling  in  us.

 Mr.  Speaker:  Now  he  will  listen
 patiently.

 He  may  leave  the  three  or  four
 lines  that  he  has  got.

 Shri  Bhakt  Darshan:  I  do  not  mind,
 Sir.

 I  find  that  in  all  24  hon.  Members
 have  participated  in  this  discussion.
 Out  of  them  while  ten  persons  spoke
 in  English,  fourteen  expressed  their
 views  in  Hindi  and  I  shall,  therefore,
 with  your  permission,  Sir,  switch  over
 to  Hindi  for  a  few  minutes,
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 /  aa  महोदय,  सब  से  पहले  तो  मैं
 इस  सदन  के!  सभी  वर्गों  के  माननीय  सदस्यों
 को  हृदय  से  धन्यवाद  देता  हूं  कि  उन्होंने
 इस  विधेयक  का  इतने  उत्साह  के  साथ  समर्थन
 किया  है।  पिछले  पैंतालीस  वर्षों  के  प्रकार
 इस  संस्था  ने  दक्षिण  भारत  के  कोने-कोने
 में  प्रेम  शौर  शान्ति  के  साथ  हिन्दी  का  सन्देश
 पहुंचाने  का  जो  अथक  प्रयत्न  किया  है,  एक
 प्रकार  से  इस  विधेयक  को  स्वीकृत  कर  के  यह
 सदन  कौर  सरकार  उस  को  केवल  मान्यता
 प्रदान  कर  रही  है  ।

 कल  इस  वाद-विवाद  के  दौरान  में  मेरे
 ग्रादरणीय  मित्र,  श्री  रामसेवक  यादवती,
 ने  जो  बात  कही,  वह  मेरी  मुझ  में  नहीं  कराई
 मैं  यह  तो  समझ  सकता  हूं  कि  हिन्दी  की  प्रगति
 के  बारे  में  जितनी  तेज़ी  से  कार्य  किया  जाना

 चाहिए  था,  उतनी  तेज़ी  से  कार्य  नहीं  हुआ  ।
 लेकिन  उन्होंने  यह  बात  कसे  कही  कि  इस
 विधेयक  के  द्वारा  उत्तर  और  दक्षिण  के

 झगड़े  को  और  बढ़ावा  मिलेगा  ?  मेरा  तो
 विश्वास  है  कि  इस  विधेयक  के  स्वीकृत
 होने  के  बाद  उत्तर  और  दक्षिण  के  महा-
 नावों  को  भ्रामक  में  मिलने  के  लिए  एक

 संयुक्त  मंच  मिलेगा  और  वे  एक  दुसरे  के
 शौर  समीप  करायेंगे

 अनेक  सदस्यों  ने  इस  बात  की  शिकायत
 की  2  कि  केन्द्रीय  सरकार  को  हिन्दी  के
 प्रसार  और  प्रचार  के  लिए  जितनी  तेज़ी
 से  कार्य  करना  चाहिए  था,  उतनी  तेज़ी  से

 वह  कार्य  नहीं  कर  रही  है।  मुझे  यह  देख
 कर  और  भी  प्रसन्नता  हुई  कि  स्वयं  दक्षिण
 भारत  के  बहुत  से  महानुभावों  ने,  जिन
 में  से  कई  सज्जनों  ने  अंग्रेज़ी  मे ंभाषण  दिये
 कौर  जिन  में  मेरे  मित्र,  ट्रावन्कोर-कोचीन
 के  भूतपूर्व  मुख्य  मंत्री,  श्री  गोंविन्द  मेनन  जी
 भी  हैं,  इस  बात  पर  जोर  दिया  कि  हिन्दी
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 के  प्रसार  क ेलिए  कौर  तेजी  लाई  जानी  चाहिए  1
 मेरे  मित्र,  श्री  यशपाल  सिंह  जी,  ने  तो  यहां  तक

 कहा  कि  शिक्षा  मंत्रालय  को  अपने  पैरों  पर
 बिजली के  पंखे  बांध  लेने  चाहियें।  मैं  नहीं
 समझा  कि  बिजली के  पंखे  बांधने  से  उनका  क्‍या
 तात्पर्य  हैं?  शायद  मेरे  माननीय  मित्र
 ज़मीन  पर  नहीं  रहना  चाहते  ओर  केवल
 श््राकाश  में  उड़ना  चाहते  हैं।  मैं  इस  सम्बन्ध
 में  केवल  यह  निवेदन  करना  चाहता  हूं  कि

 जहां  तक  इस  मंत्रालय  का  सम्बन्ध  है,  यह
 मंत्रालय  अपनी  सीमाओं  के  अन्तर्गत,  राज्य
 सरकारों  के  सहयोग  से,  हिन्दी  के  प्रसार  ब्रोकर
 प्रचार  को  'यथाशक्ति  बड़ी  तेज़ी  से  प्राग

 बढ़ाने  का  प्रयत्न  करेगा  और  इस  सम्बन्ध  में

 बहू  देव  सड़क  कौर  जागरूक  रहेगा।

 जहां  तक  दक्षिण  भारत  हिन्दी  प्रचार
 सभा  का  सम्बन्ध  हे,  पिछल  कुछ  वर्षों  में  हम
 इसे  ३,६२,१४०  रुपये  की  वित्तीय  सहायता
 दे  चुके  हैं।  इस  के  सिवाये  दूसरी  स्वेच्छिक
 संस्थाओं  (वालेन्टरी  श्रा्गंनाइजेशन्ज़)  को
 भी  हम  प्रतिवर्ष  सहायता  औ्रौर  भ्रनुदान
 देते  रहते  हैं।  वर्तमान  वित्तीय  वर्ष  में,
 सन्‌  १६६४-६५  में,  हम  ने  इस  के  लिए  छः
 लाख  रुपये  की  व्यवस्था  की  थी,  लकिन
 जैसा  कि  श्राप  को  ज्ञात  ही  होगा,  कुछ  दिनों

 पहल  मुख्य  मंत्रियों  के  सम्मेलन  में  यह  निश्चय
 किया  गया  कि  हिन्दी  के  प्रचार  के  लिए  और
 एक  करोड़  रुपये  की  व्यवस्था  इसी  वर्ष  की
 जाये।

 भी  सिद्धइवर  प्रसाद  (नालंदा):  एक
 करोड़,  बीस  लख |

 श्री  भक्त  दर्शन:  उस  के  कारण  इस
 मद  में  कुछ  कौर  रुपया  हमें  मिलने  की  राय

 है  और  हम  इन  स़्थानों  को  शौर  भी  श्रमिक
 सहायता  दे  सकेंगे।

 माननीय  सदस्य,  श्री  मेनन,  ने  अपने
 भाषण  मे  विशेष  तौर  पर  इस  बात  पर  जोर
 दिया  था  कि  राज्य  सरकारों  के  द्वारा  हिन्दी
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 के  शिक्षण  के  लिए  जो  अध्यापक  नियुक्त
 किये  जाते  हैं,  उन  के  वेतनों  का  पूरा  भार
 केन्द्रीय  सरकार  को  उठाना  चाहिए।  मैं
 समझता  हूं  कि  उन  की  यह  बात  बिलकुल
 उचित  है  शरीर  अब  बवेन्द्रीय  सरकार  ने  राज्य
 सरकारों  को  सूचित  कर  दिया  है  कि  हिन्दा
 के  प्रशिक्षण  के  लिए  जितने  भी  अध्यापक
 रखे  जायेंगे,  उन  का  शत-प्रति-शत  भार
 केन्द्रीय  सरकार  वहन  करेंगे।।  इस  वर्ष,
 सन्‌:  १६६४-६५  में,  हम  ने  इस  सद  में  १५
 लाख  रुपये  रखे  थे,  लेकिन  जैसा  कि  मैंने
 कभी  निवेदन  किया  है,  योजना  आयोग
 ने  हमें  और  रुपया  देने  की  कृपा  की  है,  इस
 लिए  अध्यापकों  की  नियुक्ति  पर  लगभग
 एक  करोड़  रुपया  खर्च  करने  का  हमारा
 विचार  है।
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 माननीय  सदस्य,  श्री  प्रकाशचंद  शास्त्री
 जी,  ने  यह  बताया  था  कि  छात्रवृत्तियों  की
 संख्या  बहुत  कम  है  कौर  तुकताल  पंच-वर्षीय
 योजना  में  प्रति-वर्ष  हम  वेवल  २२०  छात्र-
 वृत्तियां  दे  रहे  हैं।  मंत्रालय  ने  इस  पर
 विचार  किया  है  और  अब  उन  छात्रवृत्तियों
 की  संख्या  एक  हजार  का  जा  रहा  है।  मुझे
 साशा  है  कि  इस  से  इस  सम्बन्ध  में  कुछ
 लाभ  होगा।

 एक  मांग  जो,  समय  समय  पर  इस  दन
 में  उठाई  जात॑।  रहं।  है  और  कल  माननीय  सदस्य,
 श्री  प्रकाशवान  शास्त्री  जी  ने,  जिस  का  विशेष
 रूप  स  उल्लेख  किया,  यह  है  कि  दक्षिण
 में  हिन्दी  माध्यम  के  एक  विश्वविद्यालय
 को  स्थापना  की  जानी  चाहिए।  इस  सम्बन्ध
 में  शिक्षा  मंत्री  महोदय  स्थिति  को  स्पष्ट
 कर  चुके  हैं।  केन्द्रीय  शिक्षा  मंत्रालय
 की  जोर  से  इस  सम्बन्ध  में  कोई  अड़चन  नहीं
 है।  मंदी  कोई  भो  राज्य  सरकार  इस  बारे
 में  हम  क।  कोई  ठोस  सुझाव  देगी,  तो  उस
 पर  सहानुभूतिपूवंक  विचार  किया  जायेगा।
 फिलहाल  यह  नीति  है  कि  पहले  हिन्दी  माध्यम
 के  महाविद्यालयों  (कालेजों)  की  स्थापना
 की  जाये,  उन  को  प्रोत्साहन  दिया  जाये,
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 उन  को  सुसंगठित  किथा  जाये  कौर  उस  के
 बाद  हो  विश्वविद्यालय  को  स्थापना  पर  विचार
 किया  जा  सकेगा।  हैदराबाद  में,  जो  हिन्दी
 माध्यम  का  महाविद्या।  लय  है,  उस  को  हम  पुष्कल
 धिक  सहायता  दे  न्ह्े  हैं।  जरगर  इसो
 प्रकार  के  शोर  भो  हिन्दी  माध्यम  के  महा-
 विद्यालय  शौर  स्थानों  पर  स्थापित  किये
 जायेंगे,  तो  हम  उन  को  भा  सहायता  देने
 का  प्रयत्न  करेंगे।

 Shri  S.  Kandappan:  I  want  a  clari-
 fication  from  the  hon.  Minister.  He
 Says  that  they  are  going  to  set  up
 Hindi-medium  universities.  The  Gov-
 ernment  of  India’s  declared  policy  is
 to  have  the  mother  tongue  as  the
 medium  in  al]  the  universities  in  India
 that  is  all  the  declared  national  Jang-
 uages.  To  set  up  a  Hindi  medium
 university  in  the  south—does  it  not
 contrivene  the  declared  policy?

 Shri  Bhakt  Darshan:  Not  at  all,  Sir,

 Shri  S.  Kamdappan:  [If  you  set  up
 Hindi  medium  universities  in  Hindi-
 speaking  areas,  that  is  all  right  but  in
 other  areas......

 Shri  Bhakt  Darshan:  It  will  not  be
 compulsory  for  the  students  to  go
 there.

 Mr.  Speaker:  Now,  he  has  put  that
 question  and  it  has  been  answered.
 I  will  put  him  one  question:  whether
 he  is  satisfied  with  the  translation
 that  he  is  getting.

 Shri  S,  Kandappan:
 the  mark.

 It  is  not  up  to

 Mr.  Speaker:  I  want  to  know.
 Shri  S,  Kandappan:  The  Minister

 goes  on  continuously  but  I  do  not
 catch  it  like  that.  Yesterday  too,  I
 heard  Mr.  Shastri;  they  could  not
 translate  Mr.  Shastri.

 Shri  Bhakt  Darshan:  I  need  not
 clarify  the  position  further.  Regional
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 languages  will  be  the  medium  of  ins-
 truction  up  to  the  highest  stage.  But
 when  Hindi  medium  colleges  are
 established  it  will  be  optional  for  the
 students  to  go  there  or  not.  It  would
 not  be  compulsory  for  every
 student.  I  think  that  should  clarify
 that  point.

 श्रोमून,  जहां  तक  अहिंदी-भाषी  क्षेत्रों
 में  हिन्दी  की  पुस्तकों  के  निशुल्क  वितरण  का
 सम्बन्ध  है,  इसके  बारे  में  भी  शिक्षा  मंत्रालय
 प्रयत्नशील  रहा  है।  प्रति-वर्ष  लगभग  दो
 लाख  रुपये  की  पुस्तकें  हम  लोग  वितरित
 करते  रहे  हैं  कौर  भ्र गले  वर्षों  में  इस  धनराशि
 की  मात्रा  को  और  भी  बढ़ाने  पर  विचार
 किया  जा  रहा  है।

 माननीय  शास्त्री  जी  ने  एक  बहुत
 अच्छा  सुझाव  दिया  है  कि  विभिन्न  भाषाओं
 में  जो  तत्सम  शब्द  हैं,  उन  का  एक  कोष
 प्रकाशित  किया  जाय।  इस  सम्बन्ध  में
 दक्षिण  भारत  हिन्द  प्रचार  सभा  स्वयं  भी

 कुछ  कार्य  करती  रहो  है।  उन्होंने  हिन्दी-
 तमिल,  हिन्दी-मलयालम,  हिन्दी-कन्नड  और

 हिन्दी-तेलुगू  आदि  के  कई  कोष  पहले  ही
 प्रकाशित  किये  हैं।  जो  यह  सुझाव  है  कि  सात
 पाठ  भाषाओं  का  एक  समानान्तर  कोष
 तैयार  किया  जाये,  इस  पर  मंत्रालय  अवश्य
 विचार  करेगा।

 जहां  तक  देवनागरी  लिपि  का  प्रशन
 है,  केन्द्र4  सरकार  का  दृष्टिकोण  कई  बार
 स्पष्ट  किया  जा  चुका  है।  मुख्य  मंत्रियों
 के  सम्मेलन  ने  भा  सर्वसम्मति  से  इस  को
 उपना  स्वीकृति  प्रदान  को  थी।  इस  सम्बन्ध
 में  कोई  मतभेद  की  गुंजायश  नहीं  है।  लेकिन
 केन्द्रीय  सरकार  का  दृष्टिकोण'  है  कि  हम
 इस  को  केवल  वैकल्पिक  लिपि--आ्राल्टर  नेटिव
 स्क्रिप्ट--के  रूप  मे  रख  सकते  हैं।  कुछ  ही
 दिनों  पहले  मैंने  एक  प्रश्न  के  उत्तर  में  यह
 बताने  का  प्रयत्न  किया  था  कि  श्री  रवीन्द्रनाथ

 ठाकुर  का  साहित्य,  जो  कि  मूल  रूप  से
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 बंगला  में  है,  पिछले  दिनों  देवनागरी  लिपि
 में  प्रकाशित  किया  गया  था।  इस  तरह
 के  प्रयत्न  जानो  हैं।  मैं  स्वीकार  करता  हुं
 कि  इस  दिशा  में  और  प्रगति  करने  की  आव-
 श्यकता  है।

 जहां  मैंने  इतनी  बातें  ज़िन्दों  के  विकास
 और  प्रचार  के  बारे  में  कहीं,  वहां  मैं  हिंदी
 के  हिमायती  मित्रों  से  भी  कुछ  कहना  अपनी
 कत्तव्य  समझता  हुं।  मुझे  कभी  भी  यह  आशा

 नहीं  थो  कि  एक  संस्था  को  केवल  मान्यता  देने
 के  लिए  जो  यह  छोटा  सा  विधेयक  कल  इस
 सदन  के  सम्मुख  रखा  गया  था,  उस  पर  वाद
 विवाद  के  दौरान  में  इस  विषय  पर  भी  विचार
 व्यक्त  किये  जायेंगे  कि  हमारे  देश  के  राज
 काज  में  अथवा  हमारे  सांस्कृतिक  जीवन  में
 हिन्दी  का  कया  स्थान  होना  चाहिए।  इसी
 से  यह  मालूम  होता  है  कि  कभी  तक  हमारे
 देश  के  सभो  वर्गों  के  लोग  ब्रोकर  सभी  क्षेत्रों
 के  लोग  इस  नई  स्थिति  को  मान्यता  देने
 और  उस  के  अनुसार  अमल  करने  के  लिए
 तैयार  नहीं  हुए  हैं,  जिस  को  हमारे  संविधान
 ने  स्वीकार  फिंका  है  और  जिस  पर  हम  संसद
 की  मुहर  भी  लगा  चुके हैं।  इसलिए  जो  हिन्दी
 के  हिमायती  महानुभाव  हैं,  उन  को  अभी
 बड़े  संप्रग  और  घेर  को  आवश्यकता  है।
 वह  दिन  दूर  नहीं  है  कि  जब  हिन्दी  अपने
 गौर  पूर्ण  स्थान  को  अवश्य  प्राप्त  करेगी  I
 लेकिन  इसके  लिए  हमें  कुछ  घेरे  शौर  संयम
 को  आवश्यकता  है।

 श्री  प्रकाशकों  शास्त्री  :  संयम  कब  तक  ?

 श्री  भक्त  मर्दान  :  जब  तक  संयम  निभ

 सके

 श्री  काशी  राम  गुप्त  (प्रकार)  :  क्‍या

 कल  कोई  प्रकंपन  की  बात  की  गई  थी?

 श्री  भक्‍त  दामन  :  मैं  कल  के  बारे  में

 नहीं  कह  रहा  हूं।
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 जहां  तक  हिन्दी  का  सम्बन्ध  है,  इस  के
 दो  स्वरूप  हैं।  एक  तो  उस  का  श्रपना
 प्रादेशिक  स्वरूप  है  कि  हिन्दी-भाषी  राज्यों
 में  किस  प्रकार  से  उस  का  उपयोग  किया  जाये,
 प्रौढ़  दूसरा  उस  का  सावंदेशिक  स्वरूप  है
 कि  संघीय  शासन  में  अथवा  पझ्रहिन्दी-भाषी
 राज्यों  में  किस  प्रकार  से  उस  का  उपयोग
 किया  जाये।  इस  सम्बन्ध  में  हिन्दी-भाषी
 क्षेत्रों  के  महानुभावों  से  मेरा  निवेदन  यह  है
 कि  फिलहाल  हमें  अपनी  पूरी  ताकत  हिन्दी-
 भाषी  क्षेत्रों  में  हिन्दी  को  उस  के  उचित  स्थान
 पर  पहुंचाने  के  लिए  लगा  देनी  चाहिए।
 मेरा  भ्र पना  विश्वास  है  कि  प्यार  कुछ  ही  वर्षों
 में  हम  इस  दिशा  में  सफल  हो  जायें--जैसा
 कि  मुझे  पूरा  विश्वास  है--तो  झपने  श्राप  ही
 नक्शा  बदल  जायेगा,  परिस्थिति  सुघर  जायेगी
 कौर  सारे  देश  में  हिन्दी  का  व्यापक  प्रसार
 करने  में  और  उस  का  उपयोग  करने  में
 सरलता  होमी।
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 हमें  यह  बात  ध्यान  में  रखनी  चाहिए
 कि  हिन्दी  केवल  साधन  ह,  साध्य  नहीं  है।
 हिन्दी  हमारे  साथ  में  एक  शास्त्र  है,  अपने
 देश  की  एकता  को  परिपुष्ट  करने  के  लिए
 प्रगर  हमारे  देश  की  एकता  में  कहीं  पर  कुछ
 बाघा  प्रति  है  था  कहीं  भी  किसी  भी  प्रकार

 की  ध्राद्ंका  पैदा  होती  है,  तो  हमें  इस  पर

 पुर्नविचार  करना  चाहिए।

 श्रीमन्‌,  शब  मैं  श्राप  का  शौर  सदन  का
 प्रतीक  समय  नहीं  लूंगा।  मैं  सब  माननीय

 सदस्यों  का  भ्रामरी  हूं,  कि  जिन्होंने  इस  विधेयक
 को  एक  स्वर  से  भ्र पना  समेलन  प्रदान  कियां
 है

 I  am  confident,  Sir,  that  the  Bill
 will  now  be  taken  into  consideration
 and  will  be  passed  unanimously.

 Mr.  Speaker:  The  question  is:
 ‘That  the  Bill  to  declare  the

 institution  known  as  the  Dakshina
 Bharat  Hindi  Prachar  Sabha,  having
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 [Mr.  Speaker]
 at  present  its  registered  cffice  at
 Madras,  to  be  an_  institution  of
 mational  importance  and  to  pro-
 vide  for  certain  matters  connected
 therewith,  as  passed  by  Rajya
 Sabha,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.

 Mr.  Speaker:  The  lvuuse  will  now
 take  up  clause  by  clause  consideration
 of  the  Bill.  The  question  is:

 “That  clauses  2  to  5  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  to  5  were  added  to  the
 Bill.

 Clause  6—  (Prior  approval  of  the
 Central  Government  necessary  for
 certain  action  by  the  Sabha).

 Mr.  Speaker:  I  have  reccived  an
 intimation  that  Mr.  Basappa  wants  to
 speak  on  this  clause.

 Shri  Basappa  (Tiptur):  Sir,  I  we:
 come  this  particular  clause  of  the  Bill.
 The  Minister  has  already  appreciat-
 ed  the  good  work  that  has  been  done
 by  the  Dakshina  Bharat  Hindi  Prachar
 Sabha.  I  also  welcome  the  assurance
 given  by  the  Deputy  Minister  of  Edu-
 cation  that  greater  attention  wil]  be
 paid  to  the  spread  of  Hindi.  Accord-
 ing  to  the  Bill,  this  institution  is  going
 to  be  declared  as  an  institution  of
 national  importance  and  degrees  will
 be  conferred  by  it  on  various  people.
 It  is  a  thing  to  be  welcomed.

 Apart  from  welcoming  the  Bill,  I
 would  like  to  mention  that  the  noble
 work  that  is  being  done  by  this  ins-
 titution  is  heard  everywhere.  It  has
 a  very  good  organisation  having  so
 many  people  to  work  behind  it.
 Before  this  Bill  has  been  taken  into
 consideration,  it  hag  a  network  of  ins-
 titutions  all  over,  Yesterday  it  was
 askeg  what  this  institution  has  done
 so  far.  This  institution  has  been  ins-
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 Pired  by  no  less  a  person’  than
 Mahatma  Gandhi  and  :t  has  worked
 for  the  last  45  years.  About  7  mil-
 lion  people  have  so  far  received  fui-
 tion  in  this  institution.  Now  it  has
 got  a  very  good  organisation.  It  has
 got  an  Executive  Council,  a  Govern-
 ing  Body  and  an  Academic  Council
 and  its  membership  consists  of  Sam-
 rakshawas,  Poshaks,  Ajeevan  Sadas-
 yas,  Sadaran  Sadasyas  and  Saman
 Sadasyas.  It  has  a  net  work  of  organi-
 sation  all  over  Dakshina  Pradesh.

 Now  it  is  going  to  be  declareq  89
 an  institution  of  nationa!  importance.
 There  should  be  no  controversy  over
 it.  When  the  Government  have  given
 the  assurance  that  they  are  not  going
 to  interfere  in  any  part  of  its  activity
 and  it  is  only  at  the  instance  and  de-
 sire  of  this  institution  that  the  Gov-
 ernment  has  taken  up  this  Bill  and  is
 passing  it,  when  they  are  making  it
 abundantly  clear,  I  did  not  know
 where  the  question  of  imposition
 comes  when  the  Centre,  with  ali  its
 experience  can  give  some  advice  to
 this  institution  which  it  deserves  and
 some  more  funds  for  its  zreater  acti-
 vity,  where  is  the  question  of  imposi-
 tion?  There  is  no  question  of  imposi-
 tion.  The  assurance  has  been  given
 that  its  activities  will  be  widened.  A
 Southern  University  in  Hindi  will
 also  be  considered  by  the  Minister  at
 the  appropriate  time.  These  assurances
 have  been  given.

 In  order  to  carry  on  the  work  of
 this  institution,  more  funds  are  also
 necessary,  I  hope,  apart  from  declar-
 ing  it  as  an  institution  of  national  im-
 Portance,  the  Government  will  give
 more  funds  also.  They  must  also  as-
 sist  it  in  every  way.  Article  35l  of
 the  Constitution  says  that  Hindi  should
 be  spread.  Now  there  should  be  no
 apprehension.  I  do  not  know  why
 this  apprehension  is  still  in  the  minds
 of  a  very  small  section  of  the  people
 dere.
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 Shri  Rajaram:  If  you  continue  the
 same  mind,  it  will  grow.

 Shri  Basappa:  !t  has  been  made
 abundantly  clear  that  Hindi  has  to
 take  note  of  the  composite  culture  of
 the  country,  as  stated  by  Mr.  Menon.

 Shri  Rajaram:  We  will  show  our
 strength  in  the  next  election.

 Mr.  Speaker:  Order,  order.

 Shri  Basappa:  The  hon.  Member
 also  comes  from  the  south  and  J  also
 ‘come  from  the  south.  After  all,  Hindi
 has  to  take  note  Jot  the  compcsite  cul-
 ture,  as  stated  by  Mr.  Menon.  When
 Hindi  is  going  to  assimilate  all  the
 important  cultures  of  this  country,  and
 al)  the  important  Janguages  of  this
 country,  why  should  this  hesitation  be
 there?  After  all,  for  some  time  to
 come,  this  has  to  develop  and  Govern-
 ment  will  do  everything  possible  to
 spreaq  Hindi  all  over  India,  Then  it
 would  be  easy  to  give  effect  to  it  be-
 ing  the  official  language  or  the  na-
 ‘tional  language.  That  is  very  very
 ‘necessary.  Otherwise,  without  doing
 this,  this  country  will  have  no  import-
 ance  in  any  part  of  the  world.  There-
 fore,  this  is  very  essential.  I  hope
 my  DMK  friends  will  see  reason  in
 ‘these  things.  Of  course,  I  would  say
 that  there  should  be  no  imposition  or
 impatience  in  enforcing  the  Hindi
 language,  These  things  will  have  to
 be  made  clear  and  I  think  they  have

 “been  made  very  clear.  I  think  this
 country  will  be  able  to  develop  in  all
 possible  ways  for  having  a  language
 -of  this  kind  developed  to  a  very  great
 -extent.

 Shri  Muthu  Gouader:  Mr.  Speaker,
 Sir,  I  want  to  clear  some  misappre-

 ‘hensions  that  have  been  raised  on  ac-
 count  of  the  speech  of  the  hon,  De-
 puty  Minister.  We  do  not  have  any
 prejudice  against  Hindi,  Please  note
 it  We  do  not  have  any  prejudice
 against  any  language  /as  such.  We  love
 Hindi  as  much  as  we  love  other  langu-
 ages,  but  when  the  question  of.  official
 ‘languages  comes,  we  have  got  some
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 difference  of  opinion.  I  want  the  Hindi
 enthusiasts  to  have  that  spirit  of  tole-
 rance,  accommodation  and  such  other
 qualities.  They|  should  realise  our
 position  as  to  what  wil!  be  our  status,
 what  will  be  the  status  of  our  iangu-
 age  when  we  accept  Hindi  only  as  the
 Official  language.  It  is  always  accused
 on  that  side  that  e  are  for  English
 ‘and  we  are  against  |Hindi:  “We  are  for
 English”  means  we  want  English  to
 be  as  a  link  language  along  with  Hindj
 till  as  long  as/we  are  able  to  reach.a
 solution,  reach  a  formula  as  to  which
 language  we  have  to  accept  as  the
 official  language.  By  having  Engiish
 not  as  the  official  language  but  as  the
 link  language,  we  are  not  doing  any
 harm.  English  is  the  language  which
 is  spoken  througout  the  world.  The
 world  is  nowadays  shrinking  on  ac-
 count  of  fast  conveyances.  and
 fast  means  of  communications.’  You
 want  us  to  be  broad-minded;  we  are;
 but  we  want  you  to  be  still  more
 broad-minded,  because  we  have  ‘to  ac-
 cept  English  as  the  language  of
 science,  the  language  of  technology
 and  the  language  for  the  improvement
 of  everything  in  the  ‘country.  There-
 fore,  when  we  want  English,  please  do
 not  be  under  the  impression  that  we
 are  slaves  to  the  English  language.
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 English  jis  also  spoken  by  the  Anglo-
 Indians  who  are  a  minority  com-
 munity.  You  are  always  saturated
 with  the  pride  of  self-righteousness  in
 your  arguments  and  in  your  state-
 ments.  Even  now  there  is  a  feeling
 that  you  are  not  fair  in  regarding
 or  treating  the  minority  communities
 and  also  in  your  treatment  of  the
 minority  language  we  are  not  able  to
 find  you  up  to  the  mark.  We  have
 given  up  even  our  secessionist  poli-
 cies.  on  account  of  the  emergency,
 and  we  have,  suspended  all  our
 preachings  and  ‘propaganda  for  seces-
 sion:  for  the  past  two  or  three  years.
 But  you  are  provoking  us  in  such  a
 way  that  you  are  again  tempting  us
 to  look  at  that  side  again.  Please  do
 not  do  this  for  the  country’s  sake  If
 you  are  very  sincere  about  national
 integratiun,  there  is  no  other  way.
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 Hindi  is  developing  there;  it  is  deve-
 loping  not  only  there  but  everywhere.
 Our  people,  you  say,  have  begun  to
 read  Hindi.  No  doubt  they  have  begun
 to  Jlearn  Hindi  in  thousands.  Even  in
 British  regime,  we  South  Indians
 learnt  English  and  rushed  to  learn
 English  because  the  Britishers  were
 ruling  our  country.  But  now  also  there
 is  a  feeling  or  understanding  that  the
 Hindi-speaking  peop!e  are  ruling  our
 country,  and  that  is  why  we  have  no
 other  go,  There  are  thousands  of
 young,  educated  men  who  are  unem-
 ployed.  They  want  employment  any-
 where  in  India.  They  are  now  able  to
 understand  that  unless  they  read
 Hindi,  unless  they  learn  Hindi,  they
 will  not  be  able  to  get  appointments.
 That  is  why  they  rush  to  learn  Hind
 Thousands  of  people,  young  men,
 have  taken  to  reag  or  learn  Hindi,
 but  because  of  that,  please  do  not
 Tush  to  the  conclusion  that  we  are
 for  Hindi  becoming  the  official  lan-
 guage.  Do  not  have  any  prejudice
 that  we  are  against  Hindi,  We  can
 wait  for  some  time.  This  is  not  the
 proper  time,  in  the  present  context,
 when  this  country  is  facing  so  many
 calamities  or  some  other  difficulties;
 this  is  not  the  proper  time  to  provoke
 us  or  to  wound  our  feelings.  Please
 tbe  calm.  The  time  will  come  when
 we  will  have  to  sit  together  and
 come  to  a  conclusion  for  having  at
 least  two  link  languages,  though  not
 official  languages,  one  Hindi  for  the
 Hindi  region  and  English  for  the
 non-Hindi  region.

 If  we  do  not  want  to  give  English
 the  status  of  the  national  language,
 let  it  be  the  official  language.  Even
 in  Malaysia,  English  is  used  as  the
 official  language  and  not  as  the  na-
 tional]  language.  The  policy  of  our
 party,  the  DMK,  is  that  the  3  lan-
 guages  in  the  country  which  are  the
 nationa]  languages  may  become  the
 official  languages  too.  In  Switzerland,
 where  the  population  is  less  than  a
 crore,  they  are  having  three  official
 languages.  Even  if  we  cannot  amenc
 the  provisions,  if  there  is  any  pos-
 sibility,  we  can  reduce  the  number
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 of  these  languages,  and  make  all
 these  languages  as  official  languages.
 So,  at  least  for  the  time  being,  let
 us  wait.  We  are  also  not  for  disinte-
 gration,  as  it  is,  as  the  country  is.
 facing  trouble  from  this  side  and  on
 that  side.  Therefore,  please  qo  not
 provoke  us.  Do  not  take  us  to  the
 other  end,  by  saying  again  and  again
 and  provoking  us,  to  where  we  were
 standing  two  years  back.  Please  do
 not  provoke  us.

 Shri  Bhakt  Darshan:  Sir,  I  have
 nothing  to  add  but  to  thank  my  hon.
 friend,  because  he  has_  substantially
 revised  his  original  position.  Thank
 you.

 Mr.  Speaker:  The  question  is:

 “That  clauses  6  and  7  stand  part
 of  the  Bill.”

 The  motion  was  adopted

 Clauses  6  and  7  were  added  to  the
 Bill.

 Clause  1  (Short  Title  and  commence-
 ment)

 Shri  Bhakt  Darshan:  I  beg  to  move:

 Page  l,  line  4,  for  “1963”  substitute
 “1964.”

 Mr,  Speaker:  The  question  is:

 Page  l,  line  4,  for  “1963”  substitute
 “1964.”

 The  motion  was  adopted.

 Mr.  Speaker:  The  question  is:

 “That  clause  ,  as  pmended,  stand!
 part  of  the  Bill”

 The  motion  was  adopted,
 Clause  l,
 the  Bill.

 as  amended,  was  added  to

 Shri  Bhakt  Darshan:  I  beg  to  move:

 Page  l,  line  l,  for  “Fourteenth”
 substitute  “Fifteenth”
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 Mr.  Speaker:  The  question  is:

 Page  l,  line  l,  for  “Fourteenth”
 substitute  “Fifteenth”.

 The  motion  was  adopted.

 Mr,  Speaker:  The  question  is:

 “That  the  Enacting  Formula,  as
 amended,  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Enacting  Formula,  as  amended,
 was  added  to  the  Bill.

 The  Title  was  added  to  the  Bill.

 Shri  Bhakt  Darshan:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed.”

 Mr.  Speaker:  The  question  is:

 ‘That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 2.58  hrs.

 INDUSTRIAL  DEVELOPMENT  BANK
 OF  INDIA  BILL

 The  Minister  of  Finance  (Shri  T.  T.
 Krishmamachari):  Mr.  Speaker,  Sir,
 I  beg  to  move:

 “That  the  Bill  to  establish  the
 Industrial  Development  Bank  of
 India  for  providing  credit  and
 other  facilities  for  the  develop-
 ment  of  industry/  and  for  matters
 connected  therewith  and  further
 to  amend  certain  enactments,  be
 taken  into  consideration.”

 I  do  not  propose  to  inflict  ¢  long
 speech  on  the  House.  In  September,
 1963,  soon  after  I  took  as  Finance
 Minister,  I  referred  to  the  need  for
 creating/  a  new  institution  of  this  kind,
 as  it  appeared  to  me  that  the  arrange-
 ments  for  financing  industrial  enter-
 prises  were  quite  inadequate  in/rela-
 tion  to  the  prospective  growth  of  our
 economy,  or  the  demand  for  capital
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 for  new  enterprises  or  for  the  moder-
 nisation  and  oe  of  the  existing
 ones,  I  am  glad  that  !t  has  now  been:
 possible  for  me  to  present  to  the  House
 for  its/  consideration  a  constructive
 proposal  designed  to  achieve  the  ob-
 ject  which  I  have  mentioned,
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 The  problem  of  finding  adequate
 resources  for  the  development}  of  in-
 dustry  is  by  no  means  new.  It  has,
 on  the  other  hand,  been  with  us  for
 quite  some  time.  J  think/that  it  will  be
 fair  statement  to  make  that  this  pro-
 blem  has  not  yet  been  satisfactorily
 solved.  Hon,  Members  who  are  inte-
 rested

 [
 in  this  subject  may  recall  that

 in  931,  when  the  Central  Banking  En-
 quiry  Committee  reported,  there  was
 a  prolonged  and  interesting  debate  on
 the  question  whether  Indian  banks,
 acting  singly  or  in  groups,  should  be
 encouraged  to  take  an  active  part  in
 the  promotion/of  new  industrial
 undertakings,  if  necessary  by  subscrib-
 ing  initially  to  the  share  capital  and
 by  arranging  for  the  subsequent  dis-
 posal  of  thel  shares  among  other  in-
 vestors  or  members  of  the  general
 public.  In  the  minority  report  of  the
 Indian  Central  Banking  Enquiry  Com-
 mittee,

 there!  wa
 also  a  recommenda-

 tion  to  the  effect  that  an  Indian  In-
 dustrial  Bank  should  be  established,

 potwithstanaing
 the  views  that  have

 been  expressed!  by  some  of  the  foreign
 experts  who  had  been  called  upon  to
 advise  that  Committee

 3.00  hrs.

 In  the  circumstances  which  existed
 about  thirty/years  ago,  no  action  cou'd
 be  taken  on  these  recommendations,
 but  since  1948,  we  have  established  a
 number  of  specialised  agencies,  like/
 the  Industrial  Finance  Corporation,
 the  ICICI,  the  Refinance  Corporation
 for.  Industry  and  the  National  Indus-
 trial  Development  Corporation.  These
 institutions  have  tried  to|some  extent
 to  serve  the  needs  of  Indian  industry,
 but  their  contribution  has  been  some-
 what  limited.  I  think  I  am_  right

 fs saying  that  the  total  amount  of  e
 loans  disbursed  by  these  institutions
 and  oustanding  at  the  present  time  is
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 less  than/  Rs,  200  crores.  Hon,  Mem-
 bers  will  agree  that  an  investment  of
 this  order  will  not  by  any  means  be
 sufficient  for  realising|  the  targets  of
 industrial  production  or  growth  in  the
 current  and  succeeding  five-year  plans.

 I  think  that  it  would  be  useful]  if  I
 give  the  House  one  or  two  figures  to
 illustrate  the  gap  which  exists  today
 between  the  demand  for  and  the|  sup-
 Ply  of  industrial  credit.  The  extent  of
 the  investment  on  industrial  and  mine-
 ral  development  in  the  Third  Five
 Year  Plan  was  expected  \to  be  of  the
 order  of  Rs.  800  crores  in  the  pub-
 lic  sector  and  Rs.  335  crores  in  the
 ‘private  sector,  including  jin  the  latter
 case  about  Rs.  50  crores  for  the
 modernisation  of  plant,  particularly  in
 the  jute  and  cotton  textile’  industries.
 In/view  of  increased  costs  and  prices,
 these  estimates  have  already  turned
 ‘out  to  be  incorrect.  The  outlay  in  the
 public  sector  will  {now  have  to  be
 about  Rs,  500  crores  more,  if  the  phy-
 sical  targets  are  to  be  achieved;  and
 there  may  be  a/proportionate  or  even
 greater  increase  in  the  capital  outlays
 in  the  private  sector.

 Apart  from  the  fact  that  the  esti-
 ‘mates  indicate  the]  existence  of  a  real
 gap,  it  is,  I  feel,  common  knowledge

 now  that  in  certain  vital  and  strategic
 sectors,  industrial  development  has

 ‘been  stagnant  and  unsatisfactory,  One,
 instance  which  I  should  like  to  men-
 tion,  as  the  gravity  of  this  problem  is
 not  perhaps  adequately  recognised,  is
 that  of  the  electricity  industry.  It  has
 ‘been  obvious  for  some  time  that  sup-
 ply  of  electrical  power  and  other  ene-
 Tgy  resources  will  have  to  be  very
 much  greater  and  should,  if  possible,
 be  in  excess  of  tthe  estimated  demand
 according  to  ‘the  forecasts,  as  in  a
 developing  economy  targets  are  very
 quickly  realised  and  passed.  In  _  fact,
 Sir,  our  thinking  in  this  respect  is
 sometimes  arithmetical  whereas  in  ac-
 tual  fact  the  demand  curve  rises  in
 geometrical  progression.  In  the  case

 -of  fertilisers  and  alloy  or  special
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 steels,  which  are  other  examples,  the
 development  on  the  whole  has  been
 unsatisfactory  in  the  past.  In  certain
 other  sectors,  such  as  the  wide  range
 of  petro-chemical  industries  which  we
 are  now  in  a  position  to  start,  and
 other  useful  consumer  goods  indust-
 ries  in  which  State  Governments  or
 other  authorities  should,  I  think,  take
 an  interest,  substantial  investment  will
 be  necessary  in  the  next  few  years.

 The  existing  institutions  are  clearly
 not  equipped  and,  perhaps,  were  not
 intended  to  carry  the  additional  burden

 of  financing  industrial  expansion  or
 growth  in  these  or  in  other  directions.
 The  capital  resources  cf  the  existing
 institutions  are  relatively  meagre.  The
 statutory  limitations  within  which
 they  have  to  operate,  and  the  require-
 ments  as  to  the  assets  or  securities
 against  which  they  can  lend  are  some-
 what  rigid.  Major:  projects  involving
 very  large  amounts  can  hardly  be
 handled,  and  basic  industries  provid-
 ing  what  has  come  to  be  known  as  the
 infrastructure/for  further  growth  can-
 not  very  often  be  financed,  Where  a
 long-term  view  is  necessary  and  a  cer-
 tain  amount  of  risk  has!  to  be  taken,
 the  existing  institutions‘tend,  by  rea-
 son  of  their  statutory  obligations  and
 traditions,  to  be  conservative,  and.
 cannot  in  any/case  be  very  helpful.

 We  are  creating  this  new  institu-
 tion,  Sir,  mainly  for  overcoming
 these  limitations,  We  are  envisaging
 the  new  Industrial  Development  Bank
 es  a,central  co-ordinating  agency,
 which  ultimately  will  be  concerned,
 directly  or  indirectly,  with  all  pro-
 blems  or  questions  relating  to  the
 long  and  medium  term  financing  of
 industry,  and  will  be  in  ३8  position,  if
 necessary,  to  adopt  and  enforce  a  sys-
 tem  of  priorities  in  promoting  4future
 industrial  growth.  The  new  institu-
 tion  wil]  have  an  authorised  capital  of
 Rs.  50  crores,  which  may,  if  necessary,
 be  increased  to  ‘Rs,  00  crores.  It  will
 have  much  greater  freedom  in  regard
 to  its  policies  or  day-to-day  operations
 than  the  existing:  industrial  financing
 agencies,  and  it  will  be  in  a  position
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 to  supplement  the  capital  or  other  re-
 sources  of  these  existing  agencies,  or/ to  refinance  their  loans,  or  to  grant
 direct  loans  to  specified  projects,  or  to

 ined
 ce  the  export  of  capital  goods  by

 thefiewly  emerging  engineering  or
 other  industries,  The  Industria]  Deve-
 lopment  Bank,  apart  from  discharging
 any  or  all  these  functions,  as  circums-
 tances  may  require,  will  be  in  a  posi-
 tion  to  undertake  special  investiga-
 tions  for  proving  the  commercial  fea-
 sibility  of  any  important  proposals,
 and  it  will  be  able  to  help  in  provid-
 ing  technical  assistance  to  various
 authorities  or  undertakings  interested
 in  industrial  development.

 In  framing  the  relevant  provisions
 of  the  Bill,  we  have  tried,  Sir,  to  the
 extent  possible,  to  benefit  from  the
 experience  of  other  countries  Jike
 Canada,  West  Germany,  Italy  and
 Japan  which  have  established  similar
 institutions,  We  have  borrowed  some
 useful  ideas  from  these  .and_  other
 sources,  but  in  the  ultimate  analysis,
 an  institution  of  this  kind  will  have
 to  be  judged  by  its  ability  to  discharge
 the  responsibilities,  which,  in  the  ‘cir-
 cumstances  of  our  own  country,  are
 likely  to  be  entrusted  to  it.  I  should
 like  to  invite  the  attention  of  the
 House  in  particular  to  one  or  two  pro-
 visiong  of  the  Bill  from  this  point  of
 view.

 We  propose  to  establish,  by  amend-
 ing  the  Reserve  Bank  of  India  Act
 suitably  for  this  purpos«.  in  Industrial
 Credit  (Long-term  Operations)  Fund.:
 This  new  fund,  like  the  National  Agri-
 cultural  Credit  (Long-term  Operations
 Fund)  which  the  House  authorised
 and  accepted  in  1955,  will  be;  created
 on  the  books  of  the  Reserve’  Bank  of
 India  and  will  be  fed  by  allocations
 from  out  of  the  annual  profits  of  the
 Reserve  Bank.  The  Fund  js  intended
 to  be  used  for  supplementing  the  re-
 sources  which  the  Industrial  Deve-
 lopment  Bank  may  be  able  ‘to  raise
 in  the  norma]  course,  for  financing  the
 activities  of  the  established  agencies
 which  are  concerned  with  the  provi-
 sion  of  industrial  jeredit,  and,  to  the
 extent  necessary,  for  financing  the
 Development  Bank’s  own  programmes.
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 We  prcpose,  Sir,  to  create,  in  addi-
 tion,  a  Development  /  Assistance  Fund.
 This  fund  will  be  credited  from  time
 to  time  with  amounts  which  may,  be
 atlocated  for  this  purpose  by  the  Cen-
 tral  Government,  But  it  will  be  plac-
 ed  at  the  disposal  of  the  Industrial
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 Development  Bank,  and  will  be  used
 by  that  bank  ifor  financing  certain:  es-
 sential  industries,  which,  on  purely
 commercial  considerations  or  in  the
 light  of  the  standards  or  criteria  which
 are  normally;  adopted  by  credit  -insti-
 tutions,  may  not  be  able  to  obtain  any
 financial  assistance.  We  are  hoping,

 mete
 h  the  creation  of  the  Develop-

 ment  Assistance  Fund,  to  bring  into
 existence,  over  a  period  of  years,  a
 number  of  enterprises  which  may  be
 of  vital  or  strategig  importance  to  the
 country,  but  which  an  ordinary  banker
 or  8  commercial  institution,  interested
 only  in  increasing  or  maximising  pro-
 fits,  may  not  be  willing,  07  may  not  be
 able,  to  finance.

 We  are  proposing,  through  another
 clause  in  this  Bill  and  through  appro-
 priate  pen  section  7  of  the
 Reserve  Bank  of  India  Act,  that  cer-
 tain  kinds  of  usance  bills  maturing
 within  a  period  of  five/years,  which
 may  be  floated  or  created  for  financ-
 ing  industrial  enterprises,  may  be  dis-
 counted  by  the  Industrial  Develop-
 ment  Bank,  on  behalf  of  the  industrial
 enterprises  themselves  or  on  behalf
 of  the  banks  which  may  be  financing
 them.  We  are  also  providing  for
 the  rediscounting  /  of  these  bills,  if
 necessary,  by  the  Industrial  Develop-
 ment  Bank  of  India  at  the  Reserve
 Bank.  This  is  an  altogether  new  con-
 cession’  or  facility,  which  will  add,
 on  the’  whole,  to  the  quantum  of  re-
 sources  available  for  industrial  deve-
 lopment.

 :  क
 Sir,  I  do  not  think  that  I  will  be

 justified  in  taking  any  further  time
 for  dealing  with  the  other  provisions
 of  the  Bill.  The  notes  on  ¢lauses/ex-
 plain  these  provisions  in  greater  de-
 tail.  I  should  like,  however,  to  say  a
 few  words,  before  I  conclude,  about
 the  constitution  and  /management  of
 the  proposed  new  institution.
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 The  House  will  appreciate  that  the

 responsibilities  which  are  proposed  to
 be  entrusted  to  the  new  institution
 will  be  onerous  and  heavy.  It  is,  in  a
 sense,  a  lender  of  the  last  resort,  for
 all  periods  other  than  purely  _  short-
 term  periods,  and  for  all  or  practi-
 cally  all  purposes,  as  far  as  industrial
 enterprises  are  concerned,  We  have
 considered  it  desirable,  \in  these  cir-
 cumstances,  to  provide  for  the  owner-
 ship  and  management  of  the  new  ins-
 titution  being  vested  in  the  Reserve
 Bank  of  India.  We  have  a  precedent
 for  doing  this.  The  Canadian  Indus-
 trial  Development  Bank,  I  understand,
 is  a  wholly-owned  subsidiary  of  the
 Canadian  Central  Bank.  Apart  from
 this  precedent,  however,  the  Reserve
 Bank,  I  think,  is  today  the  institution,
 which  can  most  appropriately  guide  a
 development  bank  of  this  kind.  The
 Reserve  Bank  is,  and  I  hope  it  will
 continue  to  be,  free  from  the  pressure
 of  political  or  other  influences.  It  is
 in  a  position  to  take  purely  objective
 view  of  our  needs.  I  have  no  doubt
 that  under  the  auspices  and  with  the
 assistance  of  the  Reserve  Bank,  the
 Development  Bank  will  be  able  to
 discharge  its  fairly  onerous  burdens
 satisfactorily.

 I  said,  Sir,  at  the  beginning  of  this
 speech  that  the  provision  of  adequate
 financial  resources  is  urgently  neces-
 sary  in  the  interest  of  rapid  indust-
 rial  development,  I  do  not  want  to
 imply  that  finance  is  the  only  bottle-
 neck  or  that  the  other  problems  which
 may  exist  or  which  arise  in  future  are
 not  important.  We  have  tried  in  the
 past  to  deal  with  some  of  the  other
 difficulties  and,  as  the  House  is  aware,
 some  action  has  already  been  taken
 in  the  direction  of  decontrolling  cer-
 tain  items,  increasing  the  limit  of  the
 exemptions  -under  the  Industries
 (Development  and  Regulation)  Act
 and  under  the  Capital  Issues  (Control)
 Act,  and  simplifying  the  procedure  for
 licensing  of  new  units.  The  other
 day  we.presented  to  the  House  a  re-
 port  on  the  measures  which  we  are
 considerirtg  for  facilitating  the  more
 ronid  utilisation  of  external  aid.  I  hope
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 that  these  and  other  measures  which
 we  have  taken  or  which  we  may  be
 taking  from  time  to  time  will  help  the
 genuine  entrepreneur  or  industrialist.
 We  are  trying  through  this  Bill  to  en-
 sure  that  the  necessary  financial  re-
 sources  will  be  available  to  him  and
 to  all  those  who  are  interested  in  pro-
 moting  desirable  industrial  develop-
 ment  and  are  prepared  to  work  hard
 for  it.  I  hope  that  given  the  proper
 atmosphere,  our  aspirations  regarding
 industrial  growth  will  in  a  large  mea-
 sure  be  fulfilled.

 Sir,  I  move.
 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  to  establish  the
 Industrial  Development  Bank  of
 India  for  providing  credit  and
 other  facilities  for  the  develop-
 ment  of  industry  and  for  matters
 connected  therewith  and  further
 to  amend  certain  enactments,  be
 taken  into  consideration.”

 Shri  Tridib  Kumar  Chaudhari  (Ber-
 hampur):  Sir,  I  beg  to  move:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 8  members,  namely,  Shri  Ram-
 chandra  Vithal  Bade,  Shri  C.  R.
 Basappa,  Shri  P.  R.  Chakraverti,
 Shri  N.  C.  Chatterjee,  Shri  Kashi
 Ram  Gupta,  Shri  Harish  Chandra
 Heda,  Shri  Hari  Vishnu  Kamath,
 Shri  T.  T.  Krishnamachari,  Shri
 Panampilli  Govinda  Menon,  Shri
 K,  L.  More,  Shri  H.  N,  Muker-
 jee.  Shri  Purshottamdas  R.  Patel,
 Shri  N.  6.  Ranga,  Shri  Era  Sezhi-
 yan,  Shri  Prakash  Vir  Shastri,
 Dr.  L.  M.  Singhvi,  Shri  R.  Uma-
 nath,  and  Shri  Tridib  Kumar
 Chaudhuri,  with  instructions  to
 report  by  the  last  day  of  the  first
 week  of  the  next  session.”  (9)
 Mr,  Speaker:  Both  the  motion  and

 the  amendment  are  now  before  the
 House.  Shri  Gupta.

 Shri  Indrajit  Gupta  (Caleutta
 South  West):  Mr.  Speaker,  Sir,  the
 hon,  Finance  Minister  has  just  now
 explained  fo  the  House  the  reasons  for
 bringing  forward  this  Bill  at  this
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 stage.  He  has  mainly  confined  him-
 self  to  elaborating  what  is  stated  here
 in  the  statement  of  objects  and  rea-
 sons,  namely,  that  the  existing  credit
 facilities  for  industrial  development
 are  totally  inadequate  in  relation  to
 the  actual  needs  of  the  situation,  He
 has  also  made  one  remark—he_  did
 not  elaborate  it  though—that  the
 motive  behind  this  Bill  is  also  to  co-
 ordinate  or  to  bring  about  a  greater
 ‘measure  of  centralisation  and  co-ordi-
 nation  between  the  different  financial
 instit.tions  which  exist  at  present  for
 the  p»pu.pose  of  financing  industrial
 development.  These  are  the  only  two
 reasons  that  I  could  find  in  the  re-
 marks  which  he  has  made.

 The  difficulty  that  |  had  while  li-
 stening  to  him  was  that  the  hon.  Fi-
 nance  Minister  talks  repeatedly  of  in-
 ‘dustrial  development  but  Jin  the  va-
 cuum,  as  it  were.  Industrial  develop-
 ment  in  our  country  has  to  be  gearea
 to  certain  objectives  which  have  al-
 ready  /been  accepted  by  the  nation,
 by  the  country,  by  this  Parliament.  I
 find  it  very  surprising  that  compari-
 son  should  be  made  and/references
 should  be  made  to  Japan  ang  Canada
 in  this  connection.  The  hon.  Minis-
 ter  said  that  we  are  borrowing  ideas
 from  Japan]  for  example,  where  they
 have  a  development  bank.  I  would
 suggest  that  this  is  not  the  way  to
 look  at  this  question/  at  all  because

 ‘the  conditions  of  Japanese  industrial
 development  are  totally  different  to
 ‘our  conditions.  The  state  or  level  of
 development  of|the  Japanese  economy
 cannot  be  compared  with  ours.  It
 was  a  mighty  industrial  power  before
 ‘the  last  world  war  and  today  it/pro-
 duces  vast  quantities  of  all  the  basic
 materials,  like,  steel,  coal,  mach‘nes
 and  so  on,  which  we  are  still  strug-
 gling  to  flay  the  foundations  for.  As
 everybody  knows,  the  Japanese  eco-
 nomy  is  dominated  bv  very  big  mono-
 polies  symbolising

 A
 concentration

 of  economic  power]there.  All  the
 old  monoply  houses  which  flourished
 in  Japan  before  the  war—and  which
 were  behind  the  imperialist  war  effort
 of{Japan  at  that  time—namely,
 Mitsui,  Mitsubishi  any  so  cn,  have
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 all  come  back  to  economic  power  in
 Japan.  Who  does  not/know  it?  There-
 fore  it  is  no  argument  to  say  that
 we  are  borrowing  an  idea  from  Japan
 because  there  is  a  development’  bank
 there  which  has  done  well.  We  are
 working  or  operating  in  a  totally
 different  set  of  conditions  of  an  un-
 derdeveloped  economy/  of  a  country
 which  is  still  struggling  through  a
 series  of  five-year  plans  to  reach  the
 take-off  stage,  as  it'  were.  Therefore,
 this  analogy  with  Japan  or  with
 Canada,  for  that  matter,  which  is  also
 an  industrially  developed  country
 is,  I  feel,  ‘totally  out  of  place.  These
 are  not  the  arguments  which  can  justi-
 fy  this  Bill.
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 The  real  question  is  that  a  provi-
 sion  is'being  made  here  for  enlarg-
 ing  the  credit  facilities  available  te
 those  people  whom  the  hon.  Minister
 has  referred  to  as  genuine  entrepre-
 neurs'to  develop.  I  would  have  liked
 the  Minister  to  tell  us  a  little  as  to
 the  criterion  or  basis  for  claim-
 ing  continually  ;  in  this  country—
 he  is  not  the  first  one  to  do  it;  the
 private  sector  through  its  various  or-
 gans  and  spokesmen  _is{  continually
 raising  this  cry—that  they  have  got
 inadequate  credit  facilities  for  deve-
 lopment.  What  ig  the  criterion  by
 which  we  are  to  judge?  How  are  we
 to  know?

 He  hag  given  some  figures,  of  course.
 But  there  is  a  fallacy  in  his  argument
 there,  if  I  may  say  so,  because  Jne  has
 tried  to  show  to  us  that  there  is  a  gap
 between  the  availability  of  credit
 supply  by  these  various  financial  ins-
 titutions  and  the  total  investment
 planned  or  the  target  of  the  Plan.  But
 why  the  total  investment  target
 should  be  met  by  credits  from  Gov-
 ernment  or  semi-Government  institu-
 tions  ig  not  clear  to  me.  Certainly,  it
 is  not  going  to  be  met  by  them;  only
 a  portion  of  that  can  he  met  at  the
 best  of  times.  So,  what  is  the  crite-
 rion?  In  the  private  sector}  obvious-
 ly—we  have  al‘vays  been  told—profit-
 ability  or  thn  return  on  capital  is
 the  test.  That  is  the  test  which  shows
 in  the  world  of  the  private  sector
 whether  they  are  abie,  with  the  exist-
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 {Shri  Indrajit  Gupta]
 ing  level  of  cred:t  facilities,  to  pros-
 per  or;  not,  That  is  not  my  test,  but
 that  is  the  test  which  tne  private  sec-
 tor  app.ies  to  itself,

 I  do  not  find  any  available  evidence
 for  this  contention  that  credit  facili.
 ties  are  inadequate  or  that  credit  sup-
 plies  are  drying  up  to  such  an  extent:
 that  the  development  of  industry,  par-
 ticularly  in  tne  private  sest-r,  is  not
 able  to  earn  an  adequate  rcturn  on
 its  capital.  Profitability  is  the  law  of
 the  private  sector.  That  must  be  the
 yardstick  by  which  we  have  to  tesi.
 I  will  come  to  that  presently,  but  one
 other  point  I  would  like  to  make  first,
 in  passing.  namely  that  the  Mahala-
 nobis  Committee’s  Report  has  not  yet
 been  released  to  the  public.  It  has
 been  submitted  to  the  Government  and
 in  the  usual  way  in  ur  democratic
 set-up—I  do  not  know  how—huge
 Passages  of  it  seem  to  have  leaked
 out  to  the  press.

 An  Hon.  Member:  It  was  placed  on
 the  Table  yesterday.

 Shri  Indrajit  Gupta:  |  am  very  sor-
 ry;  I  was  absent  from  the  House  for
 a  long  time,  but  anyway  that  is  good.

 I  am  surprised  to  find  that  this  Bill
 is  being  brought  forward  just  at  the
 moment  when  the  Mahalanobis  Com-
 mittee  has  observed  in  its  report  that
 one  of  the  causes,  if  the  only  one  or
 the  main  one  but  one  of  the  principal
 causes,  which  have  contributed  to
 the  development  of  economic  concen-
 tration  and  the  growth  of  monopoly
 in  our  method  of  planed  economy  is
 the  ‘way  in  which  the  existing  finan-
 cial  institutions  have  functioned.

 This  observation  of  the  Mahalanobis
 Committee  may  not  be  acceptable  to
 the  Government.JGovernment  May  con-
 test  it.  Government  may  come  for-
 ward  with  its  own  arguments  and
 facts  and  figures  to  prove  that  this  is
 wrong./But  the  Mahalanobis  Commit-
 tee  has  laboured  long  and  I  believe
 that  its  report  and  its  recommenda-
 tions  and  observations  do  deserve
 most  serious  |  consideration  by  the
 Gevernment.  It  is  really  strange  that
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 report  tg  seen  the  light  off  the  day
 and  when  they  have  stated  that  loans
 advanced  by  public  institutions,  like,
 the  Industrial  Finance  Coroporation
 and  the  National  Industrial  jDevelop- ment  Corporation  have  aided  the
 growth  of  the  private  sector  in  indus-
 try  and  specially  big  companies  and
 their  growth  have  been  facilitated!  by
 the  financial  assistance  rendered  to
 them  by  these  institutions,  they  have
 observed  that  there  can  be  no  doubt
 that  the  working/  of  our  planned  eco-
 nomy—snd  they  have  referred  here
 specifically  to  the  working  of  these
 financial

 ay,
 tions—has  encouraged

 the  process  of/concentration  by  facili-
 tating  and  aiding  the  growth  of  big
 business  in  India.

 jus,  at  the  time  when  ths  ‘of

 the

 ay

 Mr,  Speaker:  Would  he  like  to  take
 more  time?

 Shr:  'ndrajit  Gupta:  ]  do  not  know
 how  much  timo  is  allotted.

 Mr.  Speaker:  I  did  not  want  to  in-
 terrupt  him  or  to  stop  him.  He  might
 resume  his  seat.

 3.23  hrs.
 RE:  RECEPTION  TO

 ABDULLAH
 Mr.  Speaker:  Mr.  Prakash  Vir  Shas-

 tri  and  other  Members  had  given  a
 Calling  Attention  Notice  this  morning
 about  Mr.  Dinesh  Singh’s  going  and
 receiving  Sheikh  Abdullah.  I  have  not
 allowed  that.

 Shri  Prakash  Vir  Shastri  (Bijnor):
 And  also  the  Commonwealth  Secre-
 tary,  Mr.  C.  8,  Jha,

 SHEIKH

 Mr.  Speaker:  I  have  rejecteq  that.
 But  then  he  wanted  to  interrupt  the
 proceedings  and  he  raised  that  ques-
 tion.  The  Prime  Minister  is  here.  If
 he  wants  to  make  a_  statement,  he
 might  do  it.

 Shri  S.  M.  Banerjee  (Kanpur):  Is  he
 making  a  statement  suo  motu?

 Mr.  Speaker:  I  had  rejected  that.
 He  is  making  it  suo  motu.
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 श्री  प्रकाश बोर  शास्त्री  :  श्राप  ने  कही  था
 कि  हम  इस  सम्बन्ध  में  शार्ट-नोटिस  क्रस्टीया

 पूछ  सकते  हैं।

 अध्यक्ष  महोदय  :  प्रखर  वैसे  ही  भारी
 बात  सामने  शा  जाये,  तो  उस  की  क्‍या  जरूरत
 है

 प्रधान  मंत्री  बंदेशिक-क्रार्य  मंत्री  तथा

 ग्र णु शक्ति  मंत्री  (भो  जवाहरलाल  नेहरू)  :
 दोनों  साहब  जो  गये  थे,  वे  मेरे  खास  कहने
 पर  मेरे  oi  से  खास  दरख्वास्त  करने
 प्र,  ग्य  थे,  कि  वे  वहां  जायें  ।

 एक  तो  करंसी  की  बात  थी  कौर

 दूसरे  इन्तजाम  देखने  के  लिए  कि  वहां  पर
 इन्तजाम  ठीक  है।

 श्री  प्रकाशकों  शास्त्री  :  अघ्यक्ष  महोदय,
 मैंने  आज  पहले  भी  यह  निवेदन  किया  था
 कि  शेख  अब्दुल्ला  किसी  दूसरे  देश  के  प्रतिनिधि
 नहीं  हैं।  वह  भारतवर्ष  के  ही  एक  सामान्य
 आदमी  हैं,  जिस  तरह  कि  दूसरे  और  व्यक्ति
 हैं।  राजा  दिनेश  सिंह  व्यक्तिगत  स्थिति
 में  नहीं  गये,  क्योंकि  वह  उप-विदेश
 मंत्री  हैं  कौर  उन  पर  देश  की  बड़ी  भारी
 जिम्मेदारी  है।  इसी  तरह  से  एक्सटर्नल
 एशेज  मिनिस्ट्री  के  सैक्रेटरी,  श्री  झा,  भी
 शेख  अब्दुल्ला  को  लेने  के  लिए  वहां  गए।
 ब  कभी  सदरे-रियासत  या  सादिक  साहब
 दिल्‍ली  में  कराए,  तो  उन  को  लेने  के  लिए
 उप-विदेश  मंत्री  कभी  नहीं  गए।  तो  फिर
 एक  ऐसे  व्यक्ति  को  लेने  के  लिए  उन  के  जाने
 की  क्‍या  ज़रूरत  थी,  जिस  के  मुकदमे  का  भी
 प्रभी  फैसला  नहीं  हुआ  है  कौर  जेल  से  निकलते
 ही  जिस  ने  इस  तरह  के  बयान  दिये  हैं,  जो  कि

 हिन्दुस्तान  के  गौरव  श्र  प्रतिष्ठा  के  सरासर
 विपरीत  हैं  ?

 अ्रध्यक्ष  महोदय  :  इस  बारे  में  ज्यादा
 तफ़सील  में  जाने  की  जरूरत  नहीं  है

 श्यो  प्र फाश वीर  शास्त्री  :  क्या  यह  हर
 एक  भारतीय  के  स्वाभिमान  को  चोट  पहुं-
 च्ञाना  नहीं  है  ?

 अ्रध्यक्ष  महोदय  :  माननीय  सदस्य  ने
 सवाल  कर  लिया  ।  बाकी  बातें  रेलिवर्ट  नहीं
 हैं

 शी  जवाहरलाल  नेहरू  :  इस  बारे  में
 और  कुछ  कहने  की  जरूरत  नहीं  मालूम
 होती  है  ।

 अ्रष्यल्त  महोदय  :  माननीय  सदस्य  कहते
 हैं  कि  जब  काश्मीर  के  सदरे  रियासतें  या
 चीफ  मिनिस्टर  कराते  हैं,  तो  कभी  कोई  उन
 को  लेने  के  लिए  नहीं  जाता  है।  उनका  कहना
 है  कि  चूंकि  वे  शेख  अब्दुल्ला  को  खास  तौर
 पर  लेने  के  लिए  गए,  इस  लिए  क्‍या  इस  से
 यह  न  समझा  जाएगा  कि  वह  किसी  दूसरे
 मुल्क  से  भरा  रहे  हैं  उनका  कहना  है  कि  हम
 अपनी  फैक्ट  से  ऐसा  जाहिर  कर  रहे  हैं  ।

 श्री  जवाहरलाल  नेहरू  :  जाहिर  है  कि
 दूसरा  मुल्क  नहीं  है  ।  लेकिन  बारह  बरस  के
 बाद  वह  यहां  कराए  ।  बीच  में  बहुत  बातें  हुईं  ।
 करीब  ग्यारह  बरस  वह  जेल  में  रहे।  सब
 वाकयात  हुए  ।  इसलिए  उन  के  जाने  पर  खास
 तौर  से  इन्तजाम  की  जरूरत  थी।  चुनाचे
 दोनों  साहबों  को  कहा  गया  कि  जानो,  देख
 लो,  वहां  इन्तजाम  ठीक  है  या  नहीं  ।

 श्री  प्रकाश वीर  शास्त्री  :  ईरान  ए  प्वायंट
 श्राफ  आर्डर  ।  मेरे  कहने  का  भ्र भि प्राय  यह  है
 कि  राजा  दिनेश  सिंह  ब्रोकर  एक्सटर्नल  'एफेयर्ज
 मिनिस्ट्री  के  सेक्रटरी  की  अपनी  व्यक्तिगत
 स्थिति  नहीं  है  1  क्या  वे  सिर्फ  शेख  अब्दुल्ला
 के  लिए  ही  इन्तजाम  देखने  के  लिए  गए  या
 शब  तक  जितने  भी  लोग  जाते  रहे  हैं,  उन  सब
 के  लिए  इन्तजाम  देखने  के  लिए  वे  इस  तरह
 से  जाते  रहे  हैं  ? यह  एक  ऐसी  स्थिति  है,  जिससे
 सारे  देश  में  चिता  पैदा  हो  गई  है  |  सामान्य
 रूप  से  इन्दिरा  जी,  मानी  साहब  कोई  भी
 जाते,  कोई  श्रावजेक्शन  नहीं  था  ।  वह  उन  के
 घर  पर  मेहमान  थे  ।  लेकिन  उप  विदेश  मंत्री
 प्रौढ़  एक् स्ट नेल  एफेयर्ज  मिनिस्ट्री  के  सेक्रेटरी
 को  क्‍यों  भेजा  गया,  आपत्ति  तो  यह  है  v
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 श्री  जवाहरलाल  नेहरू  :  मैंने  रत  दोनों  से
 कहा  जाने  के  लिए  ।

 जो  प्रकाश बीर  शास्त्री  :  क्‍यों  कहा  जाने
 के  लिए  ?

 श्री  जवाहरलाल  नेहरू  :  मैंने  मुनासिब
 समझा  |  (Interruptions.)

 श्री  हुकम  चन्द  कछवाय  (देवास)  :
 क्यों  मुनासिब  समझा  क्या  एस  व्यक्ति  का
 इस  तरह  स्वागत  करना  मुनासिब  है  ?

 झप्यकष  महोदय  :  बार्डर,  ताईर  ।  एक
 सवाल  किया  गया  है  ।  प्राइम  मिनिस्टर
 'उसदा  जवाब  दे  रहे  हैं।  माननीय  सदस्य
 जवाब  के  बीच  में  क्‍यों  बोलते  हैं  ?

 श्री  जवाहरलाल  नेहरू  :  मैंने  उनका
 जाना  मुनासिब  समझा,  इसलिए  मैं  ने  उन  से
 कहा  ।  मैं  इस  सब  बहस  में  तो  पड़ा  नहीं  था,
 जो  कि  माननीय  सदस्य  ने  बयान  की  है  ।

 मैंने  a मुनासिब  समझा  कि  वे  जायें  ग्रोवर  उन
 का  इस्तक़बाल  करें  ।

 झच्यक्ष  महोदय  :  माननीय  सदस्यों  के
 दिल  में  यह  खदशा  है  कि  दूसरे  लोग  इस  बारे
 में  गवर्नमेंट  के  इरादे  का  कुछ  मुख्तलिफ
 इन्टर प्र टे शन  कर  सकते  हैं।  उन  का  कहना
 है  कि  लग  इससे  समझ  सकते  हैं  कि  इस  बारे
 में  कोई  खास  चीज  की  गई  ।

 शी  जवाहरलाल  नेहरू  :  जैसा  कि  श्राप
 ने  कहा  है  इसमें  कोई  खास  चीज  नहीं  थी  ।
 तरह  मेरे  महमान  थे  in  मैंने  अपनी  मिनिस्ट्री
 के  इन  दोनों  साहबों  को  कहा  कि  जाकर
 देख  लीजिए  ।  (Interruptions).

 श्रमिक  महोदय  :  श्री  इसमें  बहुत  सवालों
 की  गुंजायश  नहीं  है  ।

 श्री  प्रकाशवीर  श्ञास्त्री  :  प्रधान  मंत्री  जी
 बार  बार  कह  रहे हैं  कि  “मैंने  मुनासिब  समझा”।
 मैं  यह  जानना  चाहता  हूं  कि  श्री  जवाहरलाल
 नेहरू  ने,  या  प्रधान  मंत्री  ने  भी  यह  मुनासिब
 समझा  ?  प्रधान  मंत्री  देश  के  गौरव  के  रक्षक

 APRIL  30,  964  Sheikh  Abdullah  37

 हैं।  वह  एक  व्यक्ति  नहीं  हैं  । जब  वह  यह  कहते
 हैं  कि  “मैंने  मुनासिब  समझा”,  तो  क्‍या
 उन्होंने  व्यक्तिगत  स्थिति  थें  मानसिक  समस्या
 या  एज  प्राइम  मिनिस्टर  उन्होंने  मुनासिब
 समझा  ?  मगर  उन्होंने  प्रधान  मंत्री की  दृष्टि
 से  मुनासिब  समझा,  तो  क्‍यों,  यह  सवाल  है,
 जिसे  हम  उनसे  पूछना  चाहते  हैं  ।

 थी  जवाहरलाल  नेहरू  :  ये  सब  -चीदा
 सवाल  तो  मेरे  सामने  नहीं  थे  कि  म  किस
 हैसियत  से  कह  रहा  हूं  ।  लेकिन  यह  कहना
 सही  हो  सकता  है  कि  मैंने  प्रधान  मंत्री  की
 हैसियत  से  भी  कहा  था  दोनों  साहबों  को
 जाने  के  लिए  ।

 श्री  प्रकादवीर  शास्त्री  :  तो  गलत  किया
 है--देश  के  साथ  अन्याय  किया  है  1

 शमी  यशपाल  सिह  (कराना)  :  अध्यक्ष
 महोदय,  इंतजाम  देखने  का  काम  या  तो

 पुलिस  का  है,  या  इंटेलिजेंस  ब्यूरो  का  है  या
 वाच  एंड  वार्ड  का  है।  हमारे  उप  विदेश
 मंत्री  का  वह  काम  नहीं  है,  जो  कि  उन्हें
 सौंपा  गया।  यह  गलत  सुपुदर्गी  केसे  कर  दी
 गईं  ?

 श्री  स०मो०  बनर्जी  :  प्रधान  मंत्री  जी  ने
 कभी  कहा  कि  वह  हमारे  मेहमान  और
 मेहमान  नवाजी  या  जर्रा  नवाजी  करना
 हमारा  धर्म है।  इसमें  कोई  आपत्ति  नहीं  हो
 सकती  हैँ  ।  लेकिन  मैं  पूछना  चाहता  ह  कि
 इससे  कहीं  ऐसा  तो  नहीं  है  कि  शेख  साहब  की
 काफी  हिम्मत  श्रफजाइं  होगी  और  हिन्दुस्तान
 का  जो  कहना  है,  हमारा  जो  कहना  है  काश्मीर
 के  बारे  में  उसके  बारे  में  कुछ  गलतफहमी
 हो  गईं  हो  कि  कुछ  चीज  उनकी  भी  मान
 ली  जाएगी  ?  क्या  प्रधान  मंत्री--

 भ्रध्यक्ष  महोदय  :  उनके  मन  की  दशा
 का  उन  पर  क्या  असर  हुए,  यह  प्रधान
 मंत्री  कैसे  जवाब  दें.
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 Shri  S.  M,  Banerjee:  Whether  this
 has  given  an  encouragement......

 Mr.  Speaker:  Who  can  say  that?

 सवाल  यह  आप  करते  हैं  कि  उनके
 दिमाग  की  दशा  इस  बात  में  क्या  हुई--

 श्री  स०  मो०  बन्दों  :  प्रधान  मंत्री  जी  ने
 अमी  कहा  कि  चाहे  जाती  या  प्रधान  मंत्री  की

 हैसियत  से  कहा  है  दौर  ये  जो  पेचीदा
 बातें  हैं,  य ेउनके  दिमाग  में  नहीं  थीं।  वहां  पर
 भिक्‍प्रोरिेटी  का  सारा  इंतजाम  होते  हुए
 स्पेशल  प्रोटोकाल  का  इंतजाम  किया  गया
 तो  कहीं  कैसा  ता  नहीं  कि  उनके  दिमाग
 में  ऐसी  कोई  बात  झा  गई  हो  जिससे  उनकी
 हिम्मत  अफजाई  हो  गई  हो  ?  क्या  प्रधान
 मंत्री  जी  विश्वास  दिखायेंगे.

 Mr.  Speaker:  Shri  Kapur  Singh.

 Shri  Kapur  Smgh  (Ludhiana):  The
 question  that  is  worrying  us  all  and
 that  is  worrying  many  people  inside
 and  outside  the  House  is  preciselsy
 this.  Were  the  representative  of  the
 Ministry  of  External  Affairs  and  the
 Secretary  in-charge  of  the  Common-
 wealth  Relations  specifically  picked
 up  for  receiving  Sheikh  Abdullah  or
 was  it  something  fortuitous?  That  is
 the  only  question.

 Shri  Jawaharlal  Nehru:  Those
 gentlemen  were  especially  asked  by
 Me  to  go  there  simply  because

 Mr.  Speaker:  His  question  is:  Was
 this  selection  made  because  one  was
 the  Deputy  Minister  in  the  Ministry
 of  External  Affairs  and  the  other  was
 the  Secretary  in-charge  of  Common-
 wealth  Relations?  Were  they  in  that
 capacity  particularly  selected  to  re-
 ceive  Sheikh  Abdullah?

 Shri  Jawaharlal  Nehru:  I  do  not
 understand  all  these  questions.  All
 these  matters  were  not  considered
 from  that  point  of  view  by  me  or  by
 anybody  else.
 544  (ai)  LSD—6.
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 Mr.  Speaker:  When  a  citizen  of  In-
 dia  is  coming  here,  there  ought  not
 to  be  such  respect  of  distinction  shown
 to  him  that  the  Deputy  Minister  in
 the  Ministry  of  External  Affairs
 should  go  there.  What  I  can  gathet
 from  their  questions  is,  that  is  what
 is  worrying  them

 Shri  Jawaharlal  Nehru:  I  do  not
 think  they  need  be  worried  about  that
 because  the  Deputy  Minister  went  at
 my  request  and  the  Commonwealth
 Secretary  went  at  my  request  largely
 ‘because  I  had  to  deal  with  them  and
 they  were  roundabout  me,

 Mr,  Speaker:  Because  they  wer
 roundabout  him,  they  were  his  ow..
 assistants  or  subordinates,  whateve-
 they  were,  Prime  Minister  says,  he
 sent  them  there.  That  ghould  be  all.
 I  do  not  think  there  is  anything
 more.

 Shri  Kapur  Singh:  Selection
 merely  fortuitous,

 Mr.  Speaker:  That  is  all.

 श्री  हुकम  खुद  कछवाय  :  मैं  एक  सवाल

 पूछता  चाहता  हूं

 was

 अध्यक्ष  महोदय  :  श्री.  नहीं  पूछ  सकते
 हैं।

 श्री  हुकम  चन्द  कछु बाय  :  बड़े  महत्व  का
 सवाल  @  मैं  पहले  भी  खड़ा  हुआ  था  ।  यह
 ऐसी  चीज़  नहीं  है  जिसको  कोई  महत्व  न
 दिया  पाए।  कांग्रेस  पार्टी  की  बैठक  में  प्रधान
 मंत्री  द्वारा  कहा  गया  था  कि  स्वागत  करने
 के  लिए  नहीं  जाना  है  ।

 ऐसा  कहने  के  बाद  भी  उसके  दिमाग  को
 खराब  करने  के  लिए  स्वागत  करने  के  लिए
 गए  तो  इसका  कया  कारण  था  ?

 अध्यक्ष  महोदय  :  बार्डर,  झारडा

 श्री  प्रकाश बीर  शास्त्री  :  जेल  से  छोड़ने
 की  जितनी  बड़ी  गलती  की,  उसी  तरह  की
 यह  दूसरी  गलती  है  कि  उसके  दिमाग  को
 खराब  किया  जा  रहा  है
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 भ्रध्यक्ष  महोदय  :  ब्यान  आपने  सुन  लिया
 है  और  सवाल  भी  पूछ  लिये  है  ।  और
 जब  सगर  कुछ  चाहते  हैं  तो  वह  यहां  इस  वित्त
 नहीं  पूछ  सकते  हैं।

 श्री  हुकम  चन्द  कछवाय  :  उत्तर  स्पष्ट
 तथा  संतोषजनक  मिलना  चाहिए

 भ्रष् यक्ष  महोदय  :  श्री  इन्द्रजीत  गुप्त  ।

 43.3  hrs.

 INDUSTRIAL  DEVELOPMENT  BANK
 OF  INDIA  BILL—contd,

 Shri  Indrajit  Gapta:  Before  this  un-
 fortunate  interlude  took  place,  I  was
 making  the  point  that  Government
 would  have  been  beter  advised,  and
 it  would  have  been  more  graceful]  on
 the  part  of  the  Finance  Minister  to
 have  deferred  the  bringing  forward  of
 this  Bill  before  this  House  for  its  con-
 sideration,  until  Government  had  had
 sufficient  time  and  opportunity  to  go
 into  the  Mahalanobis  Committee’s  re-
 port  which  has  made  an  _  observation
 on  this  precise  point  regarding  the
 functioning  of  financial  and  credit
 institutions  in  our  economy  and  has
 made  a  very  alarming  observation  to
 the  effect  that  the  manner  in  which
 they  have  operated  has  been  one  of
 the  main  contributory  factors  respon-
 sible  for  the  growth  of  monopoly  and
 economic  concentration.  This  Bill  is
 seeking  to  provide  yet  another  insti-
 tution,  which  in  fact  will  be  a  much
 bigger  and  a  much  more  centralised
 and  powerful  financial  institution  than
 any  of  those  existing  at  the  moment.
 I  think  that  this  kind  of  attitude  on
 the  part  of  Government  does  smack  a
 little  of  prejudging  their  ultimate  de-
 cisions  on  the  Mahalanobis  Commit-
 tee’s  report,  and  it  also  shows  or  bet-
 rays  a  certain  attitude  of  contempt,
 if  I  may  say  so.  For,  what  is  the  point
 in  getting  up  a  committee  and  allow-
 ing  it  to  work  for  so  long  and  then
 produce  u  report,  at  the  same  time
 not  giving  sufficient  consideration  to
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 one  of  the  most  vital  points  emphasis-
 ed  by  that  committee,  before  bringing
 forward  a  Bill  which  will  add  to  the
 multiplicity  of  those  very  financial
 institutions  whose  functioning  the
 Mahalanobis  Committee  has  criticis-
 ed?

 As  I  was  saying  earlier,  apart  from
 seeing  a  total  overall  gap,  which  is
 always  bound  to  be  there  in  my  view
 between  the  total  requirements  of
 economic  or  industrial  development  on
 the  one  hand,  and  the  available  cre-
 dit  facilities  given  by  the  existing  ins-
 titutions  on  the  other,  what  evidence
 is  there  to  show  that  the  private  sec-
 tor  industrial  development  is  being
 hampered  or  being  hamstrung  or  be-
 ing  handicapped  by  shortage  of  cre-
 dit  to  such  an  extent  that  its  profit-
 ability  rate  or  the  return  that  it  can
 ear  On  its  capital  investment  is  not
 satisfactory?  I  do  not  find  it  any-
 where.

 Ag  a  matter  of  fact,  since  we  are
 now  passing  through  a  phase,  when  as
 the  Finance  Minister  has  recently
 emphasised  many  times,  there  is  the
 need  for  the  country  to  go  ahead  more
 boldly  on  the  question  of  foreign  col-
 laboration  and  joint  ventures,  obvi-
 ously,  any  bank  of  this  kind  which  is
 proposed  to  be  set  up  must  have  as  one
 of  its  important  functions  the  ques-
 tion  of  providing  credit  and  financing
 such  joint  ventures  also.

 Only  a  day  or  two  ago,  I  found
 these  figures  which  are  just  an  illus-
 trative  example.  The  Indian  Invest-
 ment  Centre  publishes  a  news  leter.
 The  latest  one  for  the  month  of  April
 gives  some  interesting  facts  which  are
 quite  illustrative.  They  say  that  in
 the  month  of  March,  the  Government
 of  India  have  approved  of  38  collabo-
 ration  projects  of  which  3  are  com-
 pletely  new  projects,  and  in  those  pro-
 jects,  the  total  investment  will
 amount  to  Rs.  6.78  crores,  and  out  of
 that  Rs,  6.78  crores,  the  foreign  share
 will  be  Rs.  .48  crores;  that  means
 that  the  domestic  share  will  be  Rs.
 5.30  crores.
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 43.35  hrs.
 (Mr.  Depury-SreaKEr  in  the  Chair]
 Apart  from  these,  there  are  ten

 existing  projects,  that  ig  to  say,  ten
 existing  concerns  which  are  going  in
 for  expansion.  On  these  projects,  they
 propose  to  spend  Rs.  9.78  crores,  out
 of  which  the  foreign  share  will  be  Rs:
 2.64  crores  and  the  domestic  share
 will  be  Rs.  7.4  crores.  It  igs  obvious
 that  the  Indian  partners  in  these  col-
 laboration  projects  cannot  be  very
 small  concerns,  because  as  far  as  I
 can  see,  we  are  not  dealing  here  or
 concerned  with  either  small  or  me-
 dium-scale  industry.  If  it  was  a  ques-
 tion  of  providing  credit  facilities  for
 them  and  helping  them  to  a  greater
 extent,  then  that  is  a  question  which
 could  be  taken  up  on  its  merits.  As
 a  matter  of  fact,  the  whole  business
 of  the  National  Industrial  Develop-
 ment  Corporation  or  the  Industrial
 Finance  Corporation  or  the  ICICI  or
 the  investment  policy  of  the  LIC  or
 of  this  bank  which  is  now  proposed
 have  got  as  their  objective  or  have
 got  in  view  the  big  entrepreneurs  or
 the  big  industrialists,  and  these  are
 the  very  people  who  are  able  to  put
 through  these  collaboration  projects
 which  are  being  approved  by  the  Gov-
 ernment  of  India.  Therefore,  the  In-
 dian  partners  in  these  collaboration
 projects  are  going  to  be  the  main  cli-
 ents  for  financial  assistance  and  cre-
 dit  facilities,  to  help  whom  the  hon.
 Minister  has  come  forward  very
 obligingly.  I  find  that  the  hon
 Finance  Minister  is  leaving  for
 his  lunch,  but  anyway,  I  hope  the
 Minister  of  Planning  and  the  Minister
 of  State  in  the  Ministry  of  Finance
 will  deal  with  this  question.

 Since  Iam  on  the  subject  of  col-
 laboration  projects,  for  the  moment,  I
 might  point  out  that  the  British  Board
 of  Trade  has  recently  brought  cut  a
 survey  of  the  earning  ratio  or  the  pro-
 fitability  rate  of  British  investments
 in  this  country.  This  shows  that  in
 ‘1962,  the  British  capital  investments
 in  this  country  had  an  earning  ratio
 of  9.4  per  cent:  in  Pakistan,  it  brought
 them  3.5  per  cent;  in  Canada  it  brings
 them  3  per  cent;  in  Australia,  it  brings
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 them  7.  per  cent.  In  the  USA  it  brings
 them  7.28  per  cent,  and  in  India
 brings  them  9.4  per  cent.  This  is  the
 earning  ratio  of  British  investments
 in  this  country,  according  to  the  ,Bri-
 tish  Board  of  Trade.

 According  to  the  secretary  of  the
 Indian  Investment  Centre,  Mr.  Bhatt,
 a  similar  comparative  study  of  the
 earning  ratio  of  US  investments  in
 this  country  shows  that  in  the  South-
 East  Asia  region,  India  leads  with  20.9
 per  cent  as  the  earning  ratio  of  Ame-
 rican  investments.  In  Japan,  it  is
 only  9.l  per  cent.  In  the  Philippines
 which  is  virtually  an  American  colony,
 it  is  9.l  per  cent,  while  in  India  it
 is  20.9  per  cent.

 As  for  the  observations  made  in  the
 Mahalanobis  Committee’s  report  itself
 they  have  shown  the  degree  to  which
 economic  concentration  ig  developing.
 Of  course,  time  and  again,  when  we
 raise  this  issue  the  Finance  Minister
 dismiss  it  by  saying  that  ‘We  shall
 look  after  it  some  day  in  the  future;
 let  the  concentration  go  on  now;  it
 does  not  matter,  because  it  helps
 growth,  and  when  the  time  comes,  if
 it  becomes  an  evil  which  is  too  much
 for  the  country  to  bear,  we  shali  see
 how  we  can  deal  with  it...  But  then,
 what  happens  to  all  the  economic
 and  social  objectives  which  we  have
 set  before  ourselves  in  the  Plan  for
 doing  social  justice  to  the  millions  of
 our  country?

 I  may  quote  some  figures  from  the
 report  of  the  Mahalanobis  Committce
 itself  in  this  connection.  The  report
 has  shown  that  ir  960-6l,  86  per  cent.
 of  tie  companies  in  this  country  had
 a  paid-up  capital  of  Rs.  5  lakhs  or
 less  than  Rs,  5  lakhs;  in  other  words,
 86  per  cent  of  the  companies  did  not
 have  a  share  capital  of  more  than  Rs.
 5  lakhs  each.  The  total  capital  of
 these  86  per  cent  of  companies
 amounts  to  only  4.6  per  cent  of  the
 total  paid-up  capital  or  the  total  share
 capital  in  this  country;  whereas  .6
 per  cent  of  companies  which  have  a
 paid-up  capital  each  of  Rs.  50  lakhs
 or  more  accounts  for  53  per  cent  of

 .
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 (Shri  Indrajit  Gupta]
 the  total  capital  or  paid-up  capita]  in
 this  country.  This  is  a  measure  cf
 the  degree  of  economic  concentration
 and  growth  of  monopoly.  The  report
 has  further  shown  that  ten  big  groups
 out  of  all  these  big  companies,  which
 used  to  control  876  companies  in  95l
 with  a  capital  of  Rs.  205  crores,  con-
 trolled  in  ‘1958,  929  companies  with  a
 total  capital  of  nearly  Rs,  300  crores.

 Out  of  these  ten  groups,  another  top
 four  were  in  95l  controlling  Rs,  47
 crores  of  snare  capital,  and  by  958
 these  four  groups  were  controlling
 Rs.  225  crores  of  share  capital.  This
 is  the  Mahalanobis  Committee’s  own
 observation.

 Therefore,  what  I  mean  to  say  is
 that  all  these  developments  point
 clearly  to  the  fact  that  the  picture
 that  1s.  painted  of  drying  up  of  credit
 facilities  and  total  unavailability  of
 credit  and,  therefore,  the  need  for
 adding  to  and  multiplying  the  finan-
 cial  institutions,  now  bringing  forward
 this  giant  bank,  which  is  going  to  be
 a  sort  of  giant,  monopoly  organisation
 as  I  can  make  out,  in  the  name  of  cen-
 tralisation  and  co-ordination,  does  not
 justify  itself  at  all,

 The  powers  of  this  Bank  are  going
 to  be  practically  unlimited.  It  is  not
 possible  to  go  into  the  details  now.
 But  a  reading  of  the  clauses  and  the
 notes  on  clauses  makes  that  quite
 clear.  I  want  to  ask  a  few  questions
 before  I  git  down.  Is  the  mere  step
 of  co-ordination  and  centralisation  go-
 ing  to  be  any  safeguard  whatsoever,
 and  if  so,  how,  against  those  maladies
 in  the  present  system  which  has  ob-
 viously  been  leading  to  a  reactionary
 development  in  the  direction  of  econo-
 mic  concentration  and  monopoly?  For
 example,  the  Estimates  Committee  in
 their  report  on  the  Industrial  Finance
 Corporation—if  I  may  make  just  one
 reference—have  themselves  said  at
 page  8  that  there  is  this  feature  of
 inter-corporate  investment,  invest-
 meut  by  large  companies  of  huge  sur-
 plitg  funds  in  other  companies  belong-
 ing  to  the  same  group.  ‘They  say
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 these  are  the  very  people  who  go  on
 borrowing  heavily  from  Government
 and  quasi-government  institutions,
 when  they  appear  to  be  quite  financi-
 ally  sound  and  have  enough  surplus
 reserves  in  their  hands,  with  which
 they  want  to  invest  in  shares  of  other
 companies  in  the  same  group.  What  is
 going  to  be  the  safeguard  against
 that?  What  is  the  link  between  these
 institutions  which  Parliament  is  ask-
 ed  to  vanction  and  the  problems  which
 have  been  thrown  up  of  concentration
 of  monopoly  on  the  one  hand  and  the
 social  and  economic  objectives  which
 this  nation  has  placed  before  itself  on
 the  other?  Shri  Krishnamachari  nas
 nothing  to  say  about  this.  What  is
 the  safeguard,  for  example,  against
 the  practice  of  underwriting  of  a
 large  number  of  shares  which  turn
 out  to  be  very  risky  and  completely
 speculative—bogus  shares?  Here
 sweeping  powers  of  underwriting  are
 being  given  to  this  Bank.  There  is  no
 power  given  to  the  company  law
 administration  to  check  the  abuses  of
 loaning.  When  the  company  iaw
 department  was  originally  set  up,  one
 of  the  subjects  which  was  under  its
 supervision  was  precisely  these  fin-
 ancial  institutions.  Later,  as  we
 know,  this  was  withdrawn  from  _its
 purview.  These  financial  institutions
 are  2bove  any  check  or  supervision
 by  the  company  law  department,  al-
 though  their  operation  ig  an  integral
 part  of  the  company  law  administra-
 tion  itself.

 Then  there  is  the  speculative  cha-
 racter  of  the  LIC’s  own  investment  ‘Ppo-
 licy.  If  the  hon.  Minister  bother;  to
 look  into  the  Estimates  Committee's
 Report  on  this  subject  too,  he  will
 find  a  very  clear  statement  made  there
 that  it  was  never  intended  that  the
 LIC  should  enter  the  share  market
 and  deal  in  stocks  and  shares  oblivi-
 ous  of  the  objectives  of  social  ad-
 vancement,  diversification,  and  avoid-
 ance  of  speculation,  Ag  the  Minister
 knows,  the  Estimates  Committee  had
 very  strong  views  on  this  subject.
 They  said  the  best  possible  thing  to
 do  was  that  these  funds  of  the  LIC
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 which  are  used  for  investment  should
 be  taken  over  by  Government,  direct-
 ly  used  for  investment,  because  what
 was  never  the  purpose  is  being  done,
 and  the  money  of  the  investors  is  te-
 ing  utilised  by  LIC  precisely  to  spe-
 culate  in  the  market  and  dea!  in
 stocks  and  shares  in  such  a  way  that
 the  private  sector  is  benefited.

 Therefore,  this  particular  thing,
 mere  co-ordination,  ag  Shri  Krishna-
 machari  has  put  forward  as  the  main
 argument  for  bringing  forward  this
 Bill,  co-ordination  and  centralisation,
 will,  in  this  particular  case,  I  am
 afraid,  far  from  checking,  rather  fur-
 ther  strengthen  and  encourage  these
 unhealthy  tendencies  which  are  be-
 coming  a  more  and  more  dominant
 feature  of  our  economy,  particularly
 of  private  industrial  sector.

 Therefore,  we  are  opposed  to  the
 setting  up  of  this  Bank.  We  do  not
 understand  what  is  its  necessity  fer
 the  country  at  this  moment.  We  do
 not  understand  why  it  should  be
 considered  precisely  at  the  time  when
 the  Mahalanobis  Committee  has
 sounded  a  note  of  warning  against  this
 type  of  financial  institutions.  Person-
 ally,  I  would  support  Shri  T.  K.  Chau-
 dhuri’s  motion  for  reference  of  the
 Bill  to  a  Select  Committee,  because
 this  is  a  very  serious  matter  which
 needs  much  more  detailed  and  serious
 consideration.  Until  Government  has
 completed  its  proper  consideration  of
 the  Mahalanobis  Committee’s  Report,
 it  is  not  proper  to  come  forward  with
 another  Bill  like  this  and  get  Parlia-
 ment’s  sanction  for  yet  another  giant
 financial  institution  of  this  type,
 without  any  reference  or  relation  to
 whether  it  is  assisting  or  retarding
 the  achievement  of  the  social  and
 economic  objectives  for  which  this
 country  stands  and  to  which  this
 House  is  pledged.

 Shri  Tridib  Kumar  Chaudhuri:  I
 rise  to  speak  in  support  of  my  motion
 for  referring  this  Bill  to  a  Select
 Committee.  It  seems  to  me  absolute-
 ly  wrong  in  principle  and  most  highly
 objectionable  that  8  Bill  of  this
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 nature  which  seeks  to  set  up  such  a
 pivotal  financial  institution,  in  whose
 hands  the  economic  future  of  the
 country  would,  if  I  may  say  so,  be
 entrusted  should  be  got  through  at
 this  time.  Yet,  in  spite  of  its  impor-
 tance,  the  Government  seeks  to  hustle
 it  through  at  the  fag  end  of  the
 budget  session  without  giving  suffi-
 cient  time  to  the  House  or  a  commi-
 ttee  of  the  House  to  go  through  its
 provisions  in  a  dispassionate  manner.
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 Of  course,  so  far  as  the  present
 Finance  Minister  is  concerned,  I  am
 reminded  of  one  experience  several
 years  back,  when  the  NIDC  was
 formed.  I  remember  the  House  was
 informed  about  it  by  way  of  a  token
 grant  made  in  a  supplementary  bud-
 get.  But  for  the  NIDC,  the  Govern-
 ment  had  no  necessity  to  come  before
 the  House,  because  it  was  a  limited
 company  or  corporation  which  could
 be  set  up  under  the  Companies  Act.
 But  because  this  Development  Rank
 would  be  wholly  a  subsidiary  of  the
 Reserve  Bank  of  India  and  because
 the  Reserve  Bank  of  India  Act  and
 several  other  parliamentary  enact-
 ments  are  going  to  be  changed,  they
 have  to  come  before  this  House  with
 this  Bill.  But  the  cavalier  fashion
 they  have  treated  Parliament  in  this
 matter  should  be  objected  to  by  all
 sections  of  the  House.

 In  this  Bill  it  is  proposed  to  change
 five  crucial  sections  of  the  Reserve
 Bank  Act  and  2]  sections  of  the  Indus-
 trial  Finance  Corporation  Act.  There
 are,  of  course,  minor  amendments  of
 the  Banking  Companies  Act  and  the
 Industrial  Disputes  Act,  but  so  far  as
 the  Reserve  Bank  Act  and  the  IFC
 Act  are  concerned,  they  are  very  cru-
 cial,  and  these  amendments  put  enor-
 mous  powers  in  the  hands  of  this  Bank
 and  also  in  the  bands  of  the  Reserve
 Bank  which  the  House  should  have
 been  given  an  opportunity  to  properly
 scrutinise  and  screen  before  passing
 this  Bill  into  an  enactment.

 As  the  previous  speaker  pointed  out,
 it  is  proposed  to  give  enormous  powerg
 to  this  bank,  which  would  be  a  giant
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 monopoly  institution,  in  the  name  of
 co-ordinating  industrial  finance.  The
 hon.  Finance  Minister  harped  back  to
 the  Report  of  the  Banking  Enquiry
 Committee,  which  was  appo'nted  as
 early  as  93l,  and  everybody  knows,
 every  student  of  Indian  economics
 knows,  about  the  observations  of  the
 minority  members  of  the  Banking  En-
 quiry  Committee  with  regard  to  lack
 of  industrial  finance  in  this  country.
 But  one  wonders  what  has  become  of
 the  recommendations  of  the  Shoff
 Committee  which  was  appointed  sume
 seven  or  eight  years  ago  to  consider
 this  very  question.  The  Shroff  Com-
 mittee  had  the  advantage  of  drawing
 upon  the  experience  of  the  working  of
 the  Industria)  Finance  Corporation,
 the  National  Industrial  Development
 Corporation  and  the  Industrial  Credit
 and  Investment  Corporation,  three
 specialised  institutions  which  were  set
 up  to  provide  long-term  industria]  cre-
 dit  to  our  developing  industrial  econo-
 my.  The  Shroff  Committee  suggested
 the  formation  of  a  number  of  cther
 special  institutions  like  a  consortium  or
 syndicate  to  be  formed  by  leading
 banks  in  co-operation  with  insurance
 companies  under  the  leadership  of  the
 State  Bank,  issue  houses,  investment
 trusts  and  unit  trusts  for  assisting  in-
 dustrial  investment,  a  special  develop-
 ment  corporation  for  small  industries
 under  the  initiative  and  guidance  of
 the  Reserve  Bank,  and  a  central  orga-
 nisation  for  the  provision  of  technical
 and  managerial  assistance  to  industries
 to  be  set  up  jointly  by  the  Government
 special  institutions  ang  private  indust-
 ries.  One  may  or  may  not  agree  with
 the  recommendations  made  by  the
 Shroff  Committee,  but  in  all  fairness
 to  the  House  ang  to  the  country,  some
 summary  of  the  recommendations  of
 this  Committee  should  have  becn  plac-
 ed  before  the  House,  but,  instead  of
 that,  the  Government  sat  quiet  for
 nearly  seven,  eight  years,  and  then
 suddenly  in  last  December  the  Finance
 Minister  came  with  the  announcement
 of  his  intention  to  start  a  Develop-
 ment  Bank,  and  then  from  December
 to  April  we  were  not  given  any  inkling

 APRIL  30,  964  Development  I34I
 Bank  of  India  Bill

 of  the  intentions  or  plans  in  this  re-
 gard  that  the  Government  had  in  their
 mind.  And  now  they  come  with  a
 scheme  of  this  giant  institution  just
 at  the  fag  eng  of  the  session,  and  ask
 the  House  to  hustle  througn  ths  Bil’
 in  the  course  of  three  or  four  hours.
 This  is  highly  objectionable,  and  it  is
 because  we  have  become  habituated  to
 setting  up  our  pivotal  economic  insti-
 tutions  in  this  fashion,  we  are  con-
 fronted  with  the  basic  contradictions,
 to  which  the  previous  speaker  refer-
 red  and  to  which  the  Mahalanobis
 Committee  has  referred,  the  contradi-
 tion  between  the  economic  and  social
 objectives  which  we  profess  and  the
 institutions  through  which  we  want  to
 concretise  and  realise  those  object:ves.
 As  a  matter  of  fact,  all  these  financial
 institutions  which  we  have  set  up
 have,  instead  of  leading  us  to  securing
 the  objective  of  a  democratic  econo-
 mic  development  and  the  realisation
 of  a  socialistic  pattern  of  society,  have
 just  resulted  in  a  development  in  the
 opposite  direction  as  the  Mahalanobis
 Committee  have  very  emphatically
 pointed  out.

 The  Mahalanobis  Committee  have
 stated,  as  Shri  Gupta  said  just  now,
 that  the  effect  of  planned  economy
 since  the  Plans  were  started,  ang  the
 effect  of  the  working  of  the  specialised
 institutions,  Government  and  finance
 institutions,  has  been  in  the  direction
 of  strengthening  economic  concentra-
 tion  in  the  private  corporate  sector.
 It  will  be  for  the  members  of  the  rul-
 ing  party  to  search  their  hearts.

 5
 Shri  Sham  Lal  Saraf  (Nominated—

 ammu  and  Kashmir):  Little  searching
 is  necessary,

 Shri  Tridib  Kumar  Chandburi:  Yes,
 but  that  is  quite  true.  You  can  easily
 find  out  the  reason  of  this  contradic-
 tion.  The  reason  of  this  contradiction
 is  that  basically  the  ruling  party  or
 the  leadership  that  guides  the  ruling
 party,  does  not  believe  in  the  things
 they  say  or  profess.  Otherwise,  there
 would  have  been  attempts  at  securing
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 a  whole  transformation  of  our  finan-
 cial  and  economic  institutions  and
 their  organisational  set  up.

 44  hrs.

 Before  I  deal  with  that  aspect  of
 the  matter  I  have  to  point  uut  one  or
 two  things  about  the  expansion  of/
 industrial  finance  facilities.  It  is  quite
 true  that  the  capital  facilities  at  he
 disposal  of  our  developing  economy
 are  quite:inadequate  considering  the
 high,  ambitious  tagets  that  we  have
 set  for  ourselves,  but  evcn  then,  I
 find  that  the  specialiseq  institutions
 tor  [term  finance  for  industries  which
 we  have  set  up  since  1948,  starting
 with  the  Industrial  Finance  Corpora-
 tion,  have  rendered  assistance  up  to
 the  end  of  last  year  of  nearly  Rs.  533
 crores.  It  does  not  seem  that  credit
 facilities  have  not  expanded  rapidly.
 Itj}has  been  pointed  out  not  only  by
 the  Mahalanobis  Committee  but  by  all
 experts  who  have  studied  this  qucs-
 tion  that  the  way'these  specialised
 institutions  have  worked  have  only
 resulted  in  creating  a  tendency  in  the
 minds  of  the  private  corporate  sectcr
 to  borrow/  heavily  from  Gcvernment
 and  quasi-Government  _instituticns
 instead  of  depending  on  their  usual
 sources  of  finance.  The  Mahalanobis
 Committee  has  also  pointed|  out  that
 the  benefit  of  the  financial  assistance
 from  Government  ang  semi-Govern-
 ment  institutions  has  gone  mostly  to
 the  bigger  companies.  Why|  is  at  so?
 That  is  because  in  spite  of  our  pro-
 fessions  of  socialism  and  ail  that,  when
 it  comes  to  the  major  economic  institu- tions  that  we  have  set  up,  central  bank-
 ing  institutions  and  other  institutions
 which  are

 subsidiary
 to  the  Central

 Reserve  Bank,or  State  Bank  or  specia-
 lised  financial  institutions  that  we  have
 they  appoint  these  people  on  the  board
 of  directors.  [  need  not/  read  the
 names;  the  hon.  Minister  knows  them.
 Here  I  find  in  the  Board  of  the  Reserve
 Bank  the  name  of  R.  G.  Saraiya,  B.
 N.  Mukerjee,  JRD  Tata,  K.  C.  Mohin-
 dra  and  all  these  people.  If  you  look
 at  the  list/of  the  boards  of  the  lccal
 offices,  you  will  find  the  same  big
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 capitalist  group,  all  the  major  groups
 about  which  the/Mahalanobis  Commit-
 tee  has  written.  They  are  associated
 with  the  management  and  direction
 of  this  institution.  Similarly,  we  find
 representation  on  the  State  Bank  of
 India  for  Goenkas,  Poddar,  Menons,
 Mudaliars,  Bharatram,  Charatram,
 Birlas,  etc.  The  same  groups  are  re-
 presented  in  the  other  institutions,  by
 permutations  and  combinations.  Now,
 we  are  going  to  set  up  this  big  insti-
 tution  for  industrial  development.  As
 it  will  be  a  wholly-owned  subsidiary
 of  the  Reserve  Bank  it  means  that  it
 will  follow  the  same  policy  that  has
 been  followed  by  these  institutions,
 beginning  from  the  Reserve  Bank.

 The Mr.  Deputy-Speaker:  hon.
 Member  should  conclude.

 Shrj  Tridib  Kumar  Chaudhuri:  We
 want  these  institutions  to  carry  on  the
 work  of  industria!  develupment  ang  to

 eal
 our  society  and  to  realise

 the  goalsjof  socialism  that  we  have  set
 for  ourselves.  It  is  for  the  Members
 of  the  ruling  Party  to  search  their
 hearts  ang  lask  of  their  leaders  whether
 it  will  at  all  be  possible  for  them  ४०
 realise  socialism,  if  they  entrust  the
 task  of|  realising  the  goal  in  such
 hands,  in  such  institut:ons,

 Shri  P.  R.  Ramakrishnan  (Coimba-
 tore):  Mr.  Deputy-Speaker,  Sir,  4
 welcome  this  Bill,  it  could  not  have
 been}  more  timely.  Industrialisation
 in  any  country  is  a  function  of  mainly
 four  things,  usually  they  are  referred
 to  as  4  Ms:  money,]men,  material  and
 machines.  As  _  technological  density
 develops  in  a  country  which  is  mainly
 the  development  of  men,  whether  it
 pertaing  to  technica:  class  or  to  man-
 agement  class,  ang  as  skills  are  Leing
 developed  more’  and  more,  more  and
 more  industrial  set-ups  are.  being
 thought  of.  As  material  regources
 develop  in  a  country,  many  more  in-
 dustries  come  into  being.  It  requires
 machines  to  operate  these  /industries.
 In  an  under-deveicnped  country,  usual-
 ly  these  machineg  are  not  made  and
 most  of  them  have  to  be  imported—
 that  lite  price  an  under-developed
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 country  has  to  pay.  Import  of  ma-
 cines  means  foreign  exchange  and
 most  of  the  countries  are  not  fin  a
 position  to  export  enough  of  their  goods
 to  get  the  necessary  foreign  exchange
 for  import  of  machines.  Sometimes
 in  an;under-developed  country  inter-
 nal  money  also  is  very  short  because
 savings  are  not  enough  to  flow  into
 industry  to  give  stability  for  sustained
 industrial  growth.  This  is  a  problem
 which  every  under-developed  country
 has  to

 fice
 that  is  the  problem  India

 also  is|facing  today.  So,  I  say  that
 this  industrial  development  bank  can-
 not  be  more  timely  because  even
 though  we  had  set  up  regional  institu-
 tions  today  they  are  inadequate  to
 finance  development  and  progressive
 industrialisation.  So  much  so,  this
 Bill  envisages  the  co-ordination  of  all
 these:  agencies  and  gives  an  impetus
 to  further  industrialisation  of  this
 country.

 I  am  happy  that  the  Bill  removes  a
 lot  of  statutory  restrictions  that  are
 imposed  on  the  existing  institutions
 which  do  not  allow  them  to  give
 money  easily  to  people  who  need  them.
 I  would  refer  to  clause  2  in  this  Bill.
 Now,  loans  can  be  given  to  any  com-
 pany,  public  or  private  sector,  that  is
 in  existence.  In  clause  9  there  is  a
 removal  of  another  statutory  provi-
 sion.  If  you  go  to  the  Industrial
 Finance  Corporation,  they  do  not  ac-
 cept  equitable  mortgage;  they  ask  for
 English  mortgage  which  is  a  very  cost-
 ly  affairs.  Recently  the  coromandal
 Fertilisers  refused  to  execute  this  kind
 of  mortgage  to  I.F.C.  and  said:  unless
 equitable  mortgage  is  accepted,  they
 were  not  interested  in  getting  any  loan
 from  I.F.C.  I  am  only  mentioning  a
 few  restrictions  that  are  imposed  on
 the  existing  organisations  which.  had
 been  removed  by  this  Bill  in  the  new-
 ly  formed  Industrial  Development
 Bank.  To  that  extent  I  welcome  this
 Bill,  and  I  have  no  doubt  in  my  mind
 that  this  Bill  will  further  the  indus-
 trialisation  to  the  extent  that  is  desir-
 able  in  this  country.’  After  all,  when
 we  had  set  up  five  year  plans  it  is
 the  goal  of  this  country  to  see  that  we
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 progress  \industrially  at  a  faster  rate
 and  to  see  that  the  progress  of  deve-
 lopment  in  this  country  in  another  25
 years  should  correspond  to|  the  200
 years  of  development  of  the  now
 developed  countries.  That  is  our  aim.
 So,  this  Bill,  I  am  sure,  will  give’  that
 kind  of  impetus  for  industrialisation
 ir  this  country.

 meat  of  the  whole  Bill.{  This  clause
 provides  how  this  bank  will  operate:
 it  will  refinance  long  and  medium
 term  loans  granted  by  other  financial
 institutions  ang!banks.  There  is  some
 doubt  whether  this  Industrial  Develop-
 ment  Bank  which  is  really  a  wholly-
 owned  subsidiary  of  the  Reserve  Bank
 of  India,  is  competent  to  give  loans  to
 the  private  banks  and  reimburse  them
 to  the  extent  that  these  loans  are  given
 to  industries,  in  which  bank  directors
 may  be  deeply  interested.

 Clause  9  of  the  Bill
 rf

 me  is  the

 Shri  Himatsingka
 there.

 (Gadda):  It  3५

 Shri  P.  R.  Ramakrishnan:  It  is  pro-
 vided  there,  but  I  was  saying  that
 there  is  a  doubt  in  people’s  minds
 whether  it  is  proper  to  give  loans  to
 private  institutions  such  as  banks  from
 a  Governmenti  institution,  to  reimburse
 them  to  the  extent  of  giving-loans  to
 private  individuals.  There  is  a  doubt
 that  this  privilege  which  has  |  been
 embodied  in  this  Bill  can  be  abused.

 There  is  also  the  other  point.  Sup-
 pose,  there  is  a  specific  provision  in
 the’  Bill  which  restricts  the  operation
 of  the  industrial  development  bank  to
 the  extent  that  they  cannot  give  loans
 to  certain  banks  or  individuals  and  if
 such  a  restrictive  clause  is  added,  then
 the  scope  of  the  Industrial  Develop-
 ment  Bank  will  be  such  that  it  will
 not  be  able  to  function  to  the  extent
 that  it  is  supposeq  to  function.  So,
 this  is  also  a  danger.  I  cannot  say
 with  clear  conscience  that  there  will
 not  be  abuse  of  this  privilege.  It  can
 happen.  But  I  am  sure  the  Reserve
 Bank  of  India  will  exercise  such  an
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 amount  of  control  that  to  that  extent
 they  can  bring  about  a  measure  of
 equanimity  and  also  a  kind  of  balance
 so  that  this  cannot  happen.

 Another  thing  which  this  Indus-
 trial  Development  Bank  will  do  is  to
 underwrite  New  issues  that  are  not
 underwritten  ordinarily  by  other  finan-
 cial  institutions.  For  instance,  fertili-
 ser  is  an  industry  which  cannot  pay
 immediately.  It  takes  time  to  put  up
 the  fertiliser  industry,  ang  it  is  be-
 eauSe  of  the  very  political  nature  of
 this  industry  probably  the  profits  are
 not  much  in  this  industry.  People  do
 not  subscribe  to  equity  shares  in  an
 enterprise  like  that.  It  is  very  diffi-
 cult  for  a  large  corporation—usually
 the  rate  of  investment  in  those  com-
 panies  is  very  large—to  get  public
 subscribe  to  equity  capital.  In  that
 context,  the  Industrial  Development
 Bank  will  go  to  their  assistance  and
 underwrite  these  new  issues  and  help:
 the  new  industries  to  develop  in  this
 country.

 If  you  see  the  industrialisation  of  the
 country,  you  can  find  a  great  lacuna.
 There  are  industries  that  are  very  pro-
 fitable  which  have  been  set  up  imme-
 diately;  these  are  industries  that  are
 not  profitable  and  they  have  never
 come  into  existence,  and  the  indust-
 ries  in  which  intense  industrial
 research  hag  taken  place  have  never
 come  into  existence  at  all  in  this
 country.  So,  I  am  sure  that  the  Indus-
 trial  Development  Bank  will  be  able
 to  provide  risk  capital;  and  thus  pro-
 viding  the  risk  capital  will  usher  in
 the  new  industries  so  that  there  can
 be  a  balanced  growth  of  the  industrial
 structure  in  this  country.

 In  clauses  4  to  19,  the  Finance
 Minister  has  envisaged  setting  up  of
 the  development  assistance  fund.  He
 made  it  very  clear  in  his  statement
 that  there  is  need  to  create  such  a
 development  assistance  fund,  but  still,
 I  am  little  doubtful  whether  the  banks
 will  not  take  advantage  of  this  especi-
 ally  when  an  amount  of  risk  is  in-
 volved  in  it;  whether  the  banks  will

 VAISAKHA  10,  886  (SAKA)  Development
 Bank  of  India  Bill

 not  say  that  it  is  necessary  to  go  to
 the  development  assistance  fund  to  get
 Joans.  So,  I  only  wish  that  only  in
 special  cases,  where  large  amounts  are
 involved,  where  the  risk  is  consider-
 able,  the  recommendation  will  be  made
 to  seek  assistance  from  the  fund.  For
 ordinary  things  where  normally  the
 risk  is  not  very  much,  where  money
 should  be  provided,  the  banks  will  not
 take  advantage  of  the  fact  that  such  a
 fund  is  available  to  say  that  the  pro-
 ject  should  go  to  the  assistance  of  the
 development  assistance  fund.  I  only
 wish  that  this  thing  does  not  arise  in
 projects  where  the  risk  is  commercial-
 ly  feasible.  I  am  very  sure  that  this
 development  assistance  fung  is  neces-
 sary,  especially  when  research  of  a
 large  nature  is  involved.  I  can  think
 of  research  in  the  electronic  industry,
 an  industry  which  has  never’  been
 developed  in  this  country  and  which
 has  been  growing  very  fast  elsewhere.
 Probably  in  an  industry  like  that,
 where  intense  research  activity  is
 necessary,  where  research  may  not
 pay  adequately  for  amounts  that  have
 to  be  invested,  the  development  assist-
 ance  fund  may  be  thought  of,  to  give
 assistance  and  to  bring  about  greater
 amount  of  research  in  this  country.
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 There  is  another  notable  feature  in
 this  Bill.  It  is  the  audit.  Usually,
 these  financial  institutions  are  scared
 of  the  Auditor-General.  Some  of  them
 become  very  much  afraiq  because
 they  always  think  of  the  pros
 and  cons  of  the  audit  and  these  will
 delay  matters  to  such  an  extent  that
 it  can  become  very  annoying  and  also
 very  frustrating.  But  in  clause  24  a
 provision  has  been  made  for  an  in-
 dependent  unit  and  the  bank  does  not
 come  under  the  purview  of  the
 Auditor-General.  I  welcome  this
 provision.

 Shri  Bade  (Khargaon):
 you  welcome  this?

 Shri  P.  R.  Ramakrishan:  Because
 the  restriction  placed  by  the  fear  of  the
 Auditor-General  will  not  be  there;  it
 can  facilitate  easy  movement  of  finance
 to  the  entrepreneurs  and  enable  the
 bank  to  proceed  on  its  own  initiative.

 Why  do
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 {Shri  P.  R.  Ramakrishnan]
 That  is  why  I  think  that  is  a  welcome
 clause.  I  welcome  that  feature  also.

 On  the  whole,  I  feel  that  this  Indus-
 trial  Development  Bank  will  bring
 about  a  greater  measure  of  industrial-
 isation  in  this  country,  and  J  am  sure
 the  introduction  of  the  Bill  connot  be
 more  timely.  I  do  not  agree  that  the
 Bill  should  go  to  the  Select  Committee
 because  it  is  not  a  simple  thing  in
 itself.  The  Bill  is  not  a  thing  which
 is  involved.  It  is  nothing  new  either.
 We  have  set  up  this  Bank  basing  on
 the  experience  of  other  countries  and
 all  the  developing  countries,  I  am
 sure,  in  course  of  time  will  have
 to  resort  to  a  bank  of  this.  kind.
 I  am  sure  it  cannot  be  more  timely
 than  this.

 Shri  Morarka  (Jhunjhunu):  Mr.
 Deputy-Speaker,  Sir,  ordinarily  I  al-
 ways  support  a  motion  for  reference
 of  a  Bill  to  the  Select  Committee,  but
 in  this  particular  case,  I  find  myself
 unable  to  do  so.  My  reason  is  very
 simple.  If  the  Government  wanted  to
 rush  through  this  Bill  and  if  they  did
 not  want  to  give  this  House  any  op-
 portunity  to  have  this  debate,  the  sim-
 plest  thing  for  them  was  to  have  this
 registered  bank  under  the  Indian
 companies  Act  as  one  of  the  com-
 panies  just  at  the  time  of  the  budget
 or  at  the  time  of  the  supplementary
 grants.

 Secondly,  the  provisions  of  this  Bill
 are  so  simple  and  so  easy  to  under-
 stand  that  they  hardly  call  for  a  scru-
 tiny  at  the  hands  of  the  Select  Com-
 mittee.  Thirdly,  if  the  Bill  is  referred
 to  the  Select  Committee,  it  cannot
 be  returned  here  before  four  months.
 That  would  mean  a  loss  of  valuable
 time.  The  hon.  Mover  of  the  motion
 for  reference  to  the  Select  Committee
 said  that  the  House  did  not  have  time
 to  consider  the  Bill.  I  beg  to  differ
 from  him,  because  the  Bill  was  intro-
 duced  by  the  Finance  Minister  on  24th
 February,  more  than  two  months  88०,
 during  which  time  all  the  hon.
 Members  had  plenty  of  time  to  apply
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 their  mind  to  its  simply  provisions.  I
 feel  that  this  Bill  has  been  brought
 for  the  consideration  of  the  House  for
 a  very  genuine  cause  and  meant  for
 fulfilling  a  real  necessity.  I  have  no
 doubt  that  this  would  serve  a  very
 useful  purpose.

 When  I  say  this,  I  do  not  disagree
 with  the  critics  who  have  said  that  the
 Mahalanobis  Committee  have  pointed
 out  that  much  of  the  loans  in  the  past
 have  been  given  to  the  big  companies
 or  big  groups  and  that  has  accentuated
 concentration  of  wealth.  I  feel  there
 is  validity  in  that  criticism,  but  then
 care  should  be  taken  to  see  that  this
 Bank  does  not  function  in  a  way  that
 those  big  groups  would  be  helped  fur-
 ther.

 The  main  purpose  of  the  Bill  is  to
 encourage  the  industrial  development.
 Nobody  in  this  House  can  deny  the
 need  or  necessity  for  industrial  deve-
 lopment.  Whether  it  should  in  the
 private  sector  or  in  the  public  sector
 or  in  both  is  a  matter  of  detail.  For
 that  reason,  the  management  of  this
 institution  is  entrusted  to  the
 Reserve  Bank.  If  there  is  one  institu-
 tion  in  this  country  today  which  is
 well-managed  and  of  which  we  can  all
 be  proud,  in  my  humble  opinion,  it  is
 the  Reserve  Bank.  I  have  no  doubt
 that  the  interests  of  the  country,  of
 the  Government  and  of  the  industry
 are  quite  safe  in  the  hands  of  the
 Reserve  Bank.

 My  only  difficulty  is  whether  the
 directors  of  the  Reserve  Bank  would
 have  enough  time  to  look  after  the
 management  of  this  Bank.  As  many
 hon.  Members  have  said,  this  is  going
 to  be  a  huge  organisation  in  due
 course.  It  is  going  to  be  a  giant  or-
 ganisation.  The  Reserve  Bank  itself
 is  a  very  important  and  very  big  insti-
 tution.  Most  of  them  are  decorative
 directors,  but  whether  the  functional
 directors  will  have  enough  time  to  look
 after  the  functioning  of  this  Bank  is  a
 matter  of  serious  consideration.  In  the
 scheme  of  the  Bill,  in  many  places,  it
 is  provided  that  with  the  Reserve
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 Bank’s  permission,  the  board  of  this
 Bank  can  decide  so  many  things.  If
 you  kindly  remember,  Sir,  the  boara
 of  the  Reserve  Bank  as  well  as  the
 board  of  this  Bank  are  going  to  be  the
 same;  it  is  a  common  board.  The  Gov-
 ernor  of  the  Reserve  Bank  is  going  to
 be  the  Chairman  of  the  board  of  this
 Bank.  If  there  is  a  common  board,
 what  is  the  meaning  of  getting  the
 permission  of  the  Reserve  Bank?  That
 is  even  less  than  a  theoretical  proposi-
 tion.  It  can  frame  rules  with  the  pre-
 vious  permission  of  the  Reserve  Bank.
 Ifthe  boardof  directorsof  this  Bank
 want  to  frame  rules,  who  is  there  in
 the  Reserve  Bank  to  give  permission?
 Both  have  a  common  board.  Again
 with  the  permission  of  the  Reserve
 Bank  it  can  increase  the  capital.  Who
 is  the  Reserve  Bank  again?  The  same
 board  is  functioning.  lf,  as  Chairman
 of  this  Bank,  he  has  decided  to  increase
 the  capital,  will  he,  in  his  capacity  as
 Governor  of  the  Reserve  Bank,  say
 “Don’t  increase  the  capital’?  I,  there-
 fore,  feel  that  it  would  have  been  in
 the  .nuerests  of  this  Bank  itself  if  they
 had  some  sort  of  a  different  organisa-
 tion  and  a  different  board  of  directors,
 though  some  of  the  directors  may  be
 common.  That  would  be  better  rather
 than  having  the  same  personnel  which
 we  have  in  the  Reserve  Bank.

 Another  point  raised  by  my  hon.
 friend,  Shri  Ramakrishnan,  is  this.  One
 of  the  functions  of  this  Bank  is  to  refi-
 nance  the  loans  given  by  the  scheduled
 banks  to  the  industria]  undertakings.
 But  it  is  no  secret  that  all  these  pri-
 vate  banks,  commercial  banks,  scne-
 duleg  banks,  are  controlled  or  manag-
 ed  by  one  group  or  the  other.  So,
 when  they  sanction  loans,  they  are  not
 free  from  that  bias  or  prejudice  or
 favouritism.  When  these  banks  sanc-
 tion  loans  to  the  industries  and  if
 those  loans  are  going  to  be  refinanced
 by  this  Industrial  Bank,  which  we  are
 establishing,  to  that  extent,  those  in-
 dustries  are  going  to  be  at  a  greater
 advantage  than  any  other  person  who
 is  not  associated  with  such  banks.
 This  facility  or  concession  to  the  bunks
 appears  to  be  somewhat  strange  in  the
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 context  of  the  demand  for  the  nationa-
 lisation  of  banks.  Even  if  you  do  not
 nationalise  the  banks,  there  is  no
 reason  why  we  should  give  greater
 concessions  to  them  at  this  stage.  I
 am  sure  the  Finance  Minister  will  issue
 instructions  that  before  such  loans  by
 commercial  banks  could  be  refinanced
 by  this  industrial  Bank,  they  would
 make  it  a  condition  that  before  giving
 the  loan  to  any  industry,  shall  have
 the  approval  of  this  Bank.  If  the  loans
 are  given  without  the  approval  of  this
 Bank,  by  the  commercial  banks,  those
 loans  should  not  qualify  to  be  refinanc-
 ed  by  this  Industrial  Bank.

 There  is  a  special  fund  which  is
 being  createq  under  clauses  4  to  19.
 The  function  of  this  special  fund  is
 summarised  in  the  notes  on  clauses.
 It  says:

 “The  fund  will  be  managed  by
 the  Industrial  Development  Bank
 and  will  be  utilised  for  granting
 assistance  to  essential  industrial
 enterprises,  in  circumstances  in
 which,  on  purely  commercial  con-
 siderations  or  in  the  light  of  the
 standards  or  criteria  which  are
 normally  followed,  loans  are  not
 likely  to  be  granteg  tu  these  en-
 terprises  by  banks  or  other  Snan-
 cial  institutions.”

 If  that  is  the  only  object,  there  was
 no  need  for  creating  a  separate  fund.
 That  type  of  flexibility  could  have
 teen  built  in  the  constitution  of  the
 Bank  itself.  The  Rank  could  have
 been  authorised  by  the  Reserve  Bank
 to  take  a  lenient  view  and  prescribe
 Jess  stringent  or  rigid  standards  and
 conditions  in  special  cases  of  industrial
 ventures  or  enterprises.  When  you
 have  a  special  fund,  the  ailitude  of  the
 Bank  in  respect  of  other  loans  would
 become  a  little  more  rigid.  They
 would  feel  that  for  somewhut  risky
 {ype  of  ventures,  we  have  got  a  special
 fund.  In  all  other  cases  they  would
 apply  very  rigid  standards,  which  may
 not  serve  the  larger  purpose  of  this
 bank.
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 {Shri  Morarka.]
 It  has  been  suggested  that  the  Gov-

 ernment  has  got  no  means  to  control
 the  inter-corporate  investment  and
 inter-locking  of  funds.  I  wonder  why
 Mr.  Indrajit  Gupta  made  this  obser-
 vation.  If  he  had  just  referred  to
 the  Companies  Act,  he  would  have
 found  that  there  are  ample  provisions.
 In  fact,  there  are  too  many  pro-
 visions  which  are  very  irk-
 some  against  intercorporate  invest-
 ments,  Asa  matter  of  fact,  during  this
 year’s  budget,  when  the  Finance  Mi-
 nister  announced  some  concession  on
 intercorporate  dividends.  I  wondered
 whether  those  concessions  would  mean
 much  in  reality,  unless  he  relaxed
 some  of  those  provisions  in  the  Com-
 panies  Act.  There  are  ample  provi-
 sions  in  the  hands  of  the  Company  law
 Administration  to  prevent  inter-corpo-
 rate  investment.  Not  only  that.  I  think
 the  provisions  are  so  rigidly  adhered  to
 and  so  theoretically  administered  that
 even  the  genuine  needs  of  many  of
 the  industries  are  not  met.

 One  point  I  want  to  say  about  this
 bank  is  that  the  bank  is  going  to  have
 in  the  initial  stage  a  capital  of  Rs,  0
 crores.  Later  on,  if  they  want,  with
 the  permission  of  the  Reserve  Bank
 and  all  that,  they  can  increase  it  up
 to  Rs.  50  crores.  But  even  Rs.  50
 crores  for  the  type  of  industrial  deve-
 lopment  that  our  five  year  plans
 envisage  is  too  meagre  an  amount.  As
 the  Finance  Minister  pointed  out  this
 morning,  already  we  have  got  an
 investment  of  about  Rs.  200  crores  in
 different  industries.  Now,  this  bank
 would  finance  not  only  the  industries
 in  the  private  sector  but  also  those
 in  the  public  sector.  And  the  capital
 need  of  the  public  sector  is  much

 Hindustan  Steel  alone  had greater.
 borrowed  Rs.  300  crores  from  the
 Government.  And  even  today  it  has
 a  loan  of  that  magnitude.  I  hope  it
 is  the  intention  of  the  Government
 that  in  due  course  the  Government
 would  transfer  the  function  of  lend-
 ing  to  the  public-sector  corporations
 also  to  this  bank.

 Now,  some  of  the  hon.  Members
 here  seem  to  think  that  providing
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 capital  or  lending  of  money  by  this
 institution  is  giving  some  gifts  or
 doles  to  the  private  sector.  I  want
 to  say  for  their  information  that  while
 this  institution  will  provide  money
 under  certain  conditions  and  against
 some  security,  the  rate  of  interest  they
 charge  is  in  some  cases  very  much
 higher  than  even  the  rate  of  interest
 charged  by  private  banks.  The  I.F.C.
 and  the  I.C.LC.I.  now  charge  8  per
 cent.  Eight  per  cent  is  in  my  opinion
 a  very  high  rate  of  interest,  parti-
 cularly  because  they  do  not  give  any
 interest  holiday  even  during  the  con-
 struction  period  or  the  period  when
 the  industry  concerned  does  not
 mature.  Government  borrows  money
 from  the  public  at  4  per  cent  or  34  per
 cent,  and  the  same  money  they  lend  to
 the  industries  and  charge  8  per  cent
 interest.

 So,  while  I  agree  that  utmost  care
 should  be  exercised  in  lending  this
 amount  to  the  people,  I  also  wish  to
 say  that  efforts  should  be  made  not
 to  allow  any  concentration  of  any
 industry  or  giving  more  and  more
 money  to  the  same  group  of  persons.
 I  feel  that  Government  itself  stands
 to  gain,  not  only  in  the  oveeall  indus-
 trial  development,  but  in  a  limited
 manner  even  in  the  rate  of  interest,
 because  they  pay  4  per  cent  and
 charge  8  per  cent.

 Sir,  there  are  a  few  other  points
 on  the  clauses  which  with  your  per-
 mission  I  shall  refer  to  when  we  come
 to  the  clause-by-clause  consideration.

 Shri  Himatsingka:  Sir,  we  welcome
 this  Bill  because  it  will  help  the  large
 number  of  entrepreneurs  who  find  it
 difficult  to  get  finance  in  the  ordinary
 course  of  things  from  the  commercial
 banks  and  otherwise  from  the  market.
 As  has  been  explained  by  the  hon.
 the  Finance  Minister,  the  institutions
 which  are  existing  at  present  are  not
 sufficiently  equipped  and  are  not  in
 a  position  to  meet  the  demands  of
 the  various  industries  which  need  to
 be  set  up  in  the  country  in  order  to
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 be  able  to  reach  the  target  of  pro-
 duction  and  in  order  to  fulfil  the
 objective  of  the  planned  economy  that
 is  being  arranged  in  the  five  year
 plans.  And  therefore  it  is  a  measure
 which  is  not  a  day-too  early  to  have
 been  introduced.

 The  hon,  Member  Mr.  Gupta  criti-
 cised  the  present  Bill  on  the  basis  of
 the  Mahalanobis  report  and  said  that
 care  should  have  been  taken  to  meet
 the  social  objectives  which  have  been
 accepted  as  the  goal  by  this  House.
 Sir,  I  have  not  been  able  to  follow
 the  reasoning  of  my  friend  or  that  of
 Mr.  Chaudhuri  who  wanted  the  Bill
 to  be  referred  to  a  Select  Committee,
 because  J  feel  that  a  Bill  like  this  is
 the  only  remedy  to  meet  the  difficul-
 ties  which  the  little  and  new  entre-
 preneurs,  the  smaller  people,  find  in
 financing  the  institutions  or  industries
 that  they  want  to  set  up.  I  may
 inform  the  House  that  a  large  num-
 ber  of  small  industrialists  who  could
 never  have  thought  of  putting  up
 industries  have  been  able  to  do  so
 only  on  account  of  the  help  rendered
 by  the  financial  institutions  set  up  by
 the  Government.  These  institutions
 subscribe  to  their  shares,  take  up  their
 debentures  and  also  take  equity  and
 preference  shares  and  thereby  help
 to  augment  the  resources  that  are
 available  to  these  new  entrepreneurs
 from  the  market.  And  because  the
 resources  of  these  institutions  have
 not  been  found  to  be  sufficient,  this
 Development  Bank  will  come  very
 handy  in  order  to  help  these  small
 entrepreneurs  who  are  setting  up
 these  industries.  Therefore  I  feel  that
 it  ought  to  have  been  welcomed,
 because  it  will  be  in  a  position  to
 help  industrialists  who  otherwise
 would  have  found  it  difficult  to  be
 helped  by  the  existing  institutions.

 Then  again,  clause  9  is  in  my  opinion
 very  wide,  and  correctly  so.  It  will
 give  scope  to  the  Development  Bank
 to  help  in  such  manner  as  may  be
 necessary  in  order  that  industries  may
 be  established  and  may  be  able  to
 produce  various  articles,  either  of
 daily  necessity  or  capital  goods  or
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 goods  for  export  and  otherwise  needed
 by  the  country.  The  social  objectives
 cannot  be  attained  unless  the  country
 produces  various  kinds  of  articles  and
 is  in  a  position  to  meet  the  growing
 demands  of  the  country.  The  popula-
 tion  is  increasing  very  rapidly,  and
 therefore  unless  the  country  can  pro-
 duce  more  and  more  goods,  consump-
 tion  goods,  goods  required  for  daily
 consumption  and  by  the  industry  and
 for  export  for  earning  foreign  ex-
 change,  the  economy  of  the  country
 cannot  be  improved.  Therefore  I  feel
 that  this  Bill  is  a  welcome  measure.

 Coming  to  the  various  provisions  of
 the  Bill,  the  industrial  concerns  which
 are  going  to  be  helped  by  this  Bank
 have  also  been  very  widely  defined
 and  they  will  include  concerns  engag-
 ed  in  the  manufacture,  preservation
 or  processing  of  goods  or  in  shipping
 or  in  mining  or  in  the  hotel  industry
 or  in  the  transport  of  passengers  or
 goods  by  road  etc.  As  a  matter  of
 fact,  the  definition  has  been  made
 very  wide  in  order  to  be  able  to
 include  any  industry  or  any  business
 which  can  be  regarded  in  any  way
 as  helping  in  the  social  objectives
 which  have  been  set  up  before  the
 country  for  improving  the  economic
 conditions  of  the  people.

 The  other  clauses  also  cover  very
 well  and  will  meet  almost  all  the
 difficulties  that  are  ordinarily  experi-
 enced,  mee

 There  is  just  one  point.  Of  course
 almost  all  the  financial  institutions
 are  having  their  head  offices  in
 Bombay.  I  feel  that  the  other  regions
 are  being  neglected.  You  will  find
 that  the  Reserve  Bank  has  its  head
 office  in  Bombay.  The  J.C.LC.I,  LIC,
 and  all  the  other  important  financial
 institutions  have  also  got  their  head
 offices  in  Bombay.  Although  Bombay
 is  certainly  a  place  where  there  is
 more  business  and  there  are  more
 industrialists,  still  the  other  regions
 also  should  be  looked  after.  So  if
 these  institutions  have  at  _  least
 branches  in  other  areas  like  Delhi  and
 Calcutta  and  other  places,  the  indus-
 tries  in  those  areas  will  be  helped  in
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 a  little  better  manner  than  perhaps
 they  are  at  the  present  moment.
 People  nearer  home  are  attended  to
 more  easily  and  quickly  than  those
 who  are  at  a  distance.  Therefore,
 there  is  a  feeling  that  at  least  branch
 offices  should  be  opened  in  other  areas
 also,  so  that  the  benefit  of  this  institu-
 tion  may  be  available  to  the  other
 areas  also.

 Sir,  I  feel  that  clause  9  is  so  worded
 that  it  will  cover  a  large  number  of
 purposes  for  which  loans  can  be  given.
 One  of  the  important  things  that  have
 been  provided  in  the  Bill  is  assistance
 to  any  industrial  concern  or  any  per-
 son  for  promotion,  management  and
 expansion  of  business  and  for  provid-
 ing  technical  assistance.  <A  large
 number  of  persons  find  it  difficult  to
 have  technical  assistance  in  the  begin-
 ning,  and  if  this  Development  Bank
 takes  upon  itself  to  help  entrepre-
 neurs  in  finding  technical  help,  that
 will  be  a  very  welcome  measure  and
 it  will  solve  a  large  number  of  diffi-
 culties,  because  small  people  cannot
 make  arrangements  for  technicians
 who  are  generally  very  highly  paid
 officers.  If  assistance  can  be  provided
 by  this  Bank  on  nominal  charges  or
 such  charges  as  may  be  reasonable,  I
 think  that  will  go  a  long  way  in  re-
 moving  one  of  the  important  difficul-
 ties  that  stand  in  the  way  of  new
 industrialists.

 Therefore,  I  welcome  this  measure.
 I  hope  the  House  will  pass  it  without
 any  difficulty  and  ‘this  Development
 Bank  will  begin  to  function  as  quickly
 as  possible.

 श्री  बड़े  :  माननीय  उपाध्यक्ष  महोदय,
 राज  यह  इंडस्ट्रियल  डेवेलपमेंट  बैंक  बिल
 हाउस  के  सामने  आया  है  7  मेरे  मित्र  श्री
 त्रिदिव  कुमार  चौधरी  मेरे  पास  जाए  और

 कहने  लगे  कि  इस  को  सिलेक्ट  कमेटी.  में  भेजा
 जाना  चाहिए।  मैं  ने  इस  बिल  को  पढ़ा  तो  देखा
 कि  यह  बहुत  लाली  बर डेड  है,  इस  में
 कई  खामियां  हैं  और  इसलि  इस  को  सिलेक्ट
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 कमेटी  में  भेजा  जाना  चाहिये  था  ।  भ्र भी
 मेरे  मित्र  श्री  मोरारका  जी  कहने  लगे  कि
 इसको  सिलेक्ट  कमेटी  को  नहीं  भेजा
 जाना  चाहिए  क्योंकि  जरगर  ऐसा  होगा  तो
 इसको  चार  महीने  की  देरी  हो  जायेगी  ।  लेकिन

 उन्होंने  जो  अपना  भाषण  दिया  उस  से  यह
 खातिरी  हो  गयी  कि  इसको  सिलेक्ट  कमेटी
 भेजा  जाना  चाहिए  था  ।  उन्होंने  शुरू  में  तो

 कह  दिया  कि  इस  को  सिलेक्ट  कमेटी  में  नहीं
 भेजा  जाना  चाहिए  ,  लेकिन  इसके  बाद  उ-होंने
 अपने  भाषण  में  इस  में  प्रवेश  खामियां  बतलायीं
 और  वे  खामियां  इतनी  महत्व  की  हैं  कि
 उनको  ठीक  करने  के  लिए  इस  बिल  को
 सिलेक्ट  कमेटी  के  पास  भेजा  जाना  चाहिए
 था  '  मेरी  समझ  में  नहीं  आता  कि  जब
 इस  में  इतनी  खामियां  हैं  तो  फिर
 इसको  सिलेक्ट  कमेटी  में  भेजने  में  उनको
 क्यों  आपत्ति  है  ।  मैं  तो  समझता  हूं  कि
 इस  आपत्ति  का  केवल  कारण  यही  है  कि
 हम  लोग  क्योंकि  इस  को  सिलेक्ट  कमेटी  के
 सामने  भेजना  चाहते  हैं  इसलिए  कांग्रेस  वें चेज
 के  लोग  इसका  विरोध  कर  के  इसको  नहीं
 भेजना  चाहते  ।  चार  महीने  की  देरी  की
 जो  बात  कही  जाती  है  उसका  कोई
 विशेष  महत्व  नहीं  है  1  इस  पीलिया-
 गेंद  को  आए  दो  साल  हो  गए,  श्व  यह
 इंडस्ट्रियल  डेव्रेलपप्रेंट  बैक  की  कल्पना
 बायी  है  ।  अगर  इस  को  चार  महीने  की
 देरी  और  हो  जाएगी  तो  उससे  कोई  नुकसान
 नहीं  हो  सकता  1  जब  दं  साल  में  कोई
 नुक्सान  नहीं  हुआ  तो  चार  महीने  में  क्या

 नुकसान  हों  सकता  है  ।

 इसके  अलावा  रि-फाइनेंस  कारपोरेशन
 फार  इंडस्ट्रीज  तो  है  ही  और  वह  अपना
 काम  कर  रहा  है  ।तो  इस  बिल  को  राज
 ही  पास  करने  की  क्‍या  जरूरत  पड़ी  है।
 मेरे  मन  में तो यह  आता  है  कि  इस
 बिल  को  जल्‍दी  ल'ने  का  कारण  यह  है
 कि  शासन  अपनी  जवाब  देही  से  बचना
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 चाहता  है  । अब  उद्योगों  "को  यह  बेक
 पैसा  देगा  ।  मगर  कोई  भेदभाव  बात

 होगी  तो  उसकी  जिम्मेवारी  इस  डे  बाप-
 मेंट  बक  पर  होगी  और  अगर  कोई  अच्छी
 बात  होगी  तो  उसकी  भी  जिम्मेवारी  इसी
 बक  पर  होगी  ।  अपनी  जबाव  देही  से
 बचने  के  लिए  सरकार  ने  यह  बेक  खोल  दी

 है  ।  श्राप  देखें  कि  इस  में  इंडस्ट्रियल  कंसर्न
 की  डैफीनीशन  यह  दी  गयी  है

 ‘industrial  concern”  means  any
 concern  engaged  or  to  be  engaged
 in  the  manufacture,  preservation
 or  processing  of  goods  or  in  ship-
 ping  or  in  mining  or  in  the  hotel
 industry  or  in  the  transport  of
 passengers  or  goods  by  road  or  by
 water  or  by  air  or  in  the  genera-
 tion  or  distribution  of  electricity
 or  any  other  form  of  power.”

 आप  देखें  कि  इस  में  होटल  को  भी  इंडस्ट्री  में
 डाल  दिया  गया  है  1  इस  तरह  तो  एजूकेशन
 भी  एक  इंडस्ट्री  हो सकती  है  ।  यह  कहना  कि
 “इंडस्ट्री  इनकल्पूइस  होटल”  तो  ऐसा  ही  है
 जैसा  यह  कहना  कि  “हार्स

 इनक्ल्यूड्स  मैत्र  एंड  मेन  उनक्लूयूइस  विस्
 होटल  को  इंडस्ट्रीज़  में  डालने  का शासन  का
 शायद  यह  उद्दे श्य  है  कि  वह  इस  को  पैसा  देना

 चाहता  है  ।पर  मैंने  राज  तक  होटल  को

 इंडस्ट्री  में  डाले  जाते  कभी  नहीं  देखा  ।  इसमें
 कौन  सी  मशीन  चलती  है  या  क्‍या  सामान
 किया  जाता  है  ।  मैं  समझता
 हूं  कि  इस  को  इंडस्ट्री  में  डालना  उचित
 नहीं  हैं  7

 श्री  काशी  रास  गुप्त  (प्रकार):  कांग्रेस
 वाले  इसे  ग्रा सानी  से  चला  सकते  हैं।

 शी  बड़े  :हो  सकता  है  किएंसा
 हदो  i
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 ड्राप  देखें  कि  इलाज  २४  में  लिखा  है  *

 “On  such  date  as  the  Central
 Government  may,  by  notification
 in  the  Official  Gazette,  appoint,
 the  entire  undertaking  of  the
 Refinance  Corporation  for  Indus-
 try,  Limited  (Hereinafter  in  this
 Chapter  referred  to  as  “the  com-
 pany”)  including  all  business,
 property,  assets  and  _liabili-
 ties....”

 जब  रि फाइनेंस  कारपोरेशन  है  तो  दूसरे
 डेवलपमेंट  बैंक  को  खोलने  को  क्‍या  जरूरत
 थी  ।  इसको  लिक्विडेट  करके  इस  बैंक  को
 लाया  जा  रहा  है  1  इसका  कारण  मुझे
 यह  लगता  है  कि  शायद  नए  मिनिस्टर  ने
 समझा  होती  जो  पुराने  मिनिस्टर  ने

 किया वह  खराब  था  ।  श्री  नए  मिनिस्टर
 छपरा  गए  हैं  इसलिए  वह  नया  बैबा  बना  रहे  हैं,
 जैसे  खिलाड़ी  बच्चे  नया  गिल्‍ली  और  डंडा
 लाते  हैं  जब  भीड़  नए  बदले  जाते  हैं।  नए
 मिनिस्टर  जाए  हैं  इसलिए  उन्होंने  यह  नया
 बेक  बनाया  है  ।  नहीं  तो  रि-फाइनेंस
 कारपोरेशन  फार  इंडस्ट्रीज  था  ही
 गए  वक्‍त  जब  उस  में  भ्रनेंडमेंट  लाया  गया
 था  तो  सरकार  किशोर  से  कहा  गयो.
 था  कि  इस  से  इंडस्ट्रीज  का  डेवलपमेंट

 हो  जाएगा  ।

 दूसरे  आप  देखें  कि  इस  डेवलपमेंट  फण्ड
 का  जो  उद्देश्य  दिया  गया  है  वह  इस  प्रकार
 a ax: a:

 “Clauses  4  to  9  relate  to  the
 provision  for  the  grant  of  assist-
 ance  to  industry  from  another
 special  fund  which  will  be  created
 for  this  purpose.  In  other  coun-
 tries,  where  development  banks
 have  been  established,  it  is  not
 unusual  for  Governments  to  place
 at  the  disposal  of  these  banks
 counterpart,  trust  or  other  funds
 for  supplementing  the  resources
 which  may  otherwise  be  available
 to  them.”

 2
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 are  oat  feat  है

 “The  fund  will  be  managed  by
 the  Industrial  Development  Bank
 and  will  be  utilised  for  granting
 assistance  to  essential  industrial
 enterprises,  in  circumstances  in
 which,  on  purely  commercial  con-
 siderations  or  in  the  light  of  the
 standards  or  criteria  which  are
 normally  followed,  loans  are  not
 likely  to  be  granted  to  these
 enterprises  by  banks  or  other
 financial  institutions.”

 उन्होंने  कहा  कीजो  जनरल  कमरशियल
 परपज  के  लिए  क्राइटेरिया  है  वही  रखा  जायगा  ।
 इस  फण्ड  के  लिए  जो  प्रोविजन  रखा  है  उसमें

 सुधार  की  जरूरत  है।  बौरोइंग  फ्राम  फौरन

 कंट्रीज  के  लिए  जो  प्राविजन  रखा  है  वह  इस
 प्रकार  हैं:

 “Notwithstanding  anything  con-
 tained  in  the  Foreign  Exchange
 Regulation  Act,  947  or  in  any
 other  enactment  for  the  time  being
 in  force  relating  to  foreign  ex-
 change,  the  Development  Bank
 may,  for  the  purpose  of  granting
 loans  and  advances  under  this
 Act,  borrow,  with  the  previous
 consent  of  the  Central  Govern-
 ment,  foreign  currency  from  any
 bank  or  financial  institution  in
 any  foreign  country  or  other
 wise.”

 यानी  आपने  इस  बैंक  को  परमिशन  दे
 दी  है  कि  वह  जहां  से  जितना  चाहे  फारिग

 एक्सचेंज  कर्ज  में  ल ेसकता  है  फ्लोर  जितना  पैसा
 चाहे  ले  सकता  है।

 इसके  बाद  जा  प्रोविजन  है  वह  भी
 विचित्र  है।  कितना  फारेन  मनी  यह  ले
 इसके  बारे  में  कोई  कंट्रोल  नहीं  है  न  कोई
 क्राइटेरियान  है।  देश  पर  काफी  फारेन
 लोन  हो  चुका  है  |  इसको  श्र  बढ़ाना  चाहिए
 या  नहीं  इसके  बारे  में  सरकार  ने  पालियामेंट
 के  सामने  कोई  सवाल  नहीं  रखा  है  |  प्रखर
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 सारे  देश  को  अमरीका  बौर  ब्रिटेन  के  पास
 गिरवी  रखना  है  तो  दूसरी  बात  है,  नहीं  तो
 देश  पर  विदेशी  करजा  बहुत  हां  चुका  ह।
 शौर  फारेन  लोन  लेना  चाहिए  या  नहीं  इसके
 बारे  में  पालियामेंट  की  सहमति  नहीं  ली  गयी  ।
 मैं  समझता  हूं  कि  जो  डेवेलपमेंट  बैंक  को

 इतना  अधिकार  दिया  है  यह  गलत  है।

 यह  बिल  क्यों  सिलेक्ट  कमेटी  को
 जाना  चाहिये,  इसका  एक  कारण  यह  भी

 है  कि  इसके  क्लासेज  में  प्रवेश  महत्वपूर्ण
 एक्ट ों  के  अमेंडमेंट  की  मांग  की  गयी  है,  जैसे

 इंडस्ट्रियल  डिसप्यूट्स  एक्ट,  इंडस्ट्रियल
 फाइनेंस  ऐक्ट  और  रिजर्व  बेक  आफ  इंडिया

 ऐक्ट  |

 इस  बिल  को  सेशन  के  अन्त  में  लाया  गया

 है।  शायद  इसका  कारण  यह  है  कि  शासन

 नहीं  चाहता  कि  सदन  इस  पर  अधिक
 विचार  करें  और  सरकार  की  आलोचना
 करे  |

 इसके  बाद  आप  देखें  कि  इंडस्ट्रीज  पर

 कंट्रोल  क्या  है।  इंडस्ट्रियल  डेवलपमेंट
 बैंक  पर  आपने  कोई  चेंक  नहीं  रखा  है।
 आडिटर  जनरल  का  कंट्रोल  भी  निकाल  दिया
 गया  है।

 यह  इंडस्ट्रीज  वाले  लग  जहां  तक  मैं  समझता

 हूं  प्रोडक्ट  जनरल  से  बहुत  डरते  हैं  ओर  उन
 डरने  की  वजह  से  ही  इस  भारत  के  ग्रोवर

 गीत  विकास  बंक  बिल  में  से  ग्रौडीटर  जनरल
 का  चैक  निकाल  दिया  है।  श्व  एडिटर
 जनरल  का  चेक  न  होकर  वह  पबलिक  एका-
 उं टस  कमेटी  के  सामने  भी  जायगा  कि  नहीं
 इसमें  शंका  है।  इस  बिल  की  ड्राइविंग  इस
 होशियारी  से  की  है  शौर  ऐसी  धृतंता  से  इस
 बिल  को  तयार  किया  गया  है  कि  उस  में  से
 श्रौडीटर  जनरल  का  कंट्रोल  निकाल  दिया
 गया  है।  >समें  गवर्नमेंट  का  थोड़ा  सा  कंट्रोल
 रक्खा  है।  रिज यं  बैंक  की  एक  ब्रांच  है  ऐसा
 मालूम  पड़ता  है।  मैं  समझता  हूं  कि  अगर  यह
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 बिल  सलेक्ट  कमेटी  को  जाता  तो  बेहतर
 रहता  कौर  वहां  पर  उसके  तमाम  प्राविजंंस
 पर  विस्तार  से  विचार  विनिमय  हो  सकता
 था।

 उद्योगों  क ेविकास  के  लिए  आप  इंडस्ट्रीज
 को  ८  यो  १०  करोड़  रुपया  विदाउट  इंटरैस्ट
 देने  वाले  हैं  ब्रोकर  आग्रह  चल  कर  ५०  करोड़
 रुपया  विदाउट  इंटरैस्ट  आप  उनके  लिए
 और  लगाने  वाले  हैं  7  लेकिन  मैं  यहां  पर  यह
 कहे  बगैर  नहीं  रह  सकता  कि  जितनी  भी

 इंडस्ट्रीज  को  आप  ने  पैसा  दिया  है  ग्रीवा
 देते  हैं  वहां  उस  पैसे  का  मिसयूज़  ही  हुआ

 ,है।  वह  पैसा  सही  मायनों  में  ऑद्योगिक
 विकास  के  लिए  खच  नहीं  किया  गया।
 उदाहरण  के  लिए  मैं  आप  को  बतलाना  चाहता
 हु  कि  ऐयर  इंडिया  को  आप  ने  काफी  पैसा
 दिया  है  कौर  बम्बई  में  उस  के  लिए  १८
 मंजिली  राशन  इमारत  बनने  वाली  है।
 उस  के  वास्ते  उन्होंने  कितना  पैसा  खर्च  किया
 मैं  आप  को  बतलाता  हं।

 “It  was  added  that  the  Ameri-
 can  architect  would  get  $150,000
 in  all  the  preliminary  drawings.”

 १५०  हजार  डालर  उसके  लिए  देने  वाले
 हैं।  १८  स्टोरीज  की  आलीशान  इमारत
 बनने  वाली  है।  जनता  की  गाढ़े  पसीने  की
 कमाई  का  पैसा  इस  तरह  से  पानी  की  तरह
 ऐसे  कामों  में  बहाया  जा  रहा  है।  मंहगाई
 बढ़ने  के  साथसाथ  जनता  पर  टैक्सों  को  भी
 भरमार  हो  रही  है श्रौर  आज  क्या  पार्लियामेंट
 के  अदर  और  क्‍या  बाहर  गरीब  जनता
 सरकार  को  इस  के  लिए  भला  बुरा  कह  रही  है
 कि  सरकार  इस  तरह  से  लगातार  टैक्सों  की
 भरमार  करके  उनकी  पहले  से  ही  झुकी  हुई
 कमर  को  बिलकुल  तोड़  देने  पर  उतारू  हो  गयी
 है।  गरीब  जनता  से  टैक्स  वसूल  करके  इस
 तरह  से  उद्योग  भवन  खोजता  भवन  कौर  ्य
 बड़े  बड़े  आलीशान  भवन  वनाती  जा  रही  है।
 जैया  कि  मैं  ने  बतलाया  इस  के!  साथ  ही  ऐयर
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 इंडिया  के  लिए  बम्बई  में  यह  १८  स्टोरीज़  की
 बिल्डिंग  बनने  वाली  है।  १५०  हजार  डालर्स

 कंसल्टेंट्स  के  वास्ते  दिया  है  शासन  को  यह
 बात  पबलिक  एकाउंट्स  कमेटी  के  सामने

 कहते  हुए  जम  नहीं  जाती  है  ।

 “It  was  admitted  before  the
 Committee  that  Indian  architects
 could  have  built  such  buildings.
 As  such  the  Committee  fail  to
 understand  why  the  work  of  pre-
 liminary  drawings  involving  an
 expenditure  of  $150,000  was  not
 entrusted  to  Indian  architects  to
 save  the  foreign  exchange  in-
 volved.”

 यह  पैसा  कितना  खर्च  होता  है  शौर  कैसे
 खर्च  होता  है  शासन  को  इसके  प्रति  अधिक
 सकता  बताने  आवश्यक  है  और  जनता  की
 प्रतिनिधि  सभा  होने  के  नाते  पार्लियामेंट  को
 उस  पर  निगाह  रखनी  चाहिए।  पबलिक

 एकाउंट्स  कमेटी  की  रिपोर्ट  में  इसका  जिक्र
 भी  आया  है  कि  जितनी  जितनी  इंडस्ट्रीज
 चलती  हैं  उनमें  कितनी  फिजूलखर्ची  होती
 है,  कितना  पैसा  बिलकुल  खराब  हो  जाता

 है,  शासन  का  राज  उस  पर  कोई  कारगर  चैक

 नहीं  हे  ।

 इसके  अतिरिक्त  उन  उद्योगों  में  जो
 कर्मचारी  भरती  किये  जाते  हैं,  इंजीनियर
 मैनेजर्स  शरीर  इंस्पेकटर  इरादी,  वह  सब
 मिनिस्टरों  की  सिफारिश  से  रक्खे  जाते  हैं।
 उनके  रिजमेंट  के लिए  पबलिक  स्विस
 कमिशन  जैसा  कोई  कमिशन  वहां  पर  नहीं  है  v
 नतीजा  यह  होता  है.  कि  उन  इंडस्ट्रीज  में
 मिनिस्टरों  के  सिफारिशी  व्यक्ति  ५०००,
 ६०००  और  ७०००  मासिक  वेतन  पर
 जिम्मेदार  पोस्ट्स  पर  काम  करते  हैं।

 इस  तरीके  से  फर्टिलाइजर  इंडस्ट्री  का
 हाल  है  |  इसका  कारखाना  नो  प्राफिट  नो  लौस
 की  बेसिस  पर  शुरू  हुआ  था  लेकिन  बाहर  से
 उसको  इम्पोर्ट  करके  खुब  फायदा  उठाया
 गया।  उस  पर  पबलिक  एकाउंट.  कमेटी
 ने  काफी  स्टिक्स  पास  किये  हैं।
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 [at  बड़े]
 इस  समय  हाउस  के  सामने  जे  इंडस्ट्रीज

 डेवलपमेंट  बिल  राया  है  उस  को  सरकार  को
 इस  तरह  से  जिल्दों  में  पास  कराने  को  काविश
 न  कानों  चाहिए।  |  इंडस्ट्रीज  पर  शासन
 द्वारा  एक्टिव  चेक  को  व्यवस्था  रखने  के

 लिए  यह  जरूर  हक  यह  बिल  संकट
 कमेटी  को  भेजा  जाय  अ.र  वहां  पर  इस  के
 प्राविजंंस  पर  विस्तार  सं  ।विचार  हो  आर  अभी
 इसमें  जो  खामियां  हैं  वहू  वहां  सलेक्ट  कमेटी

 में दुर का  जांच  ऑर  उनके  बाद  सुपेला
 मैंड  होकर  यह  बिल  हाउस  में  फिर  पेश  किया
 जाय  1  इतनी  जल्‍दी  में  लग  एण्ड  ऑफ  दी
 बदन  पर  इस  बिल  को  पास  करना  उचित  नहीं
 है  क्‍यों  कि  जैसा  मैं  ने  पहल  कहा  इसमें  बहुत
 खामियां  हैं  प्रो  वह  जितनी  पाने  है  वह  आर
 भी  बढ़ेंगी  जार  शासन  द्वारा  जनता  की  गाढ़
 कमाई  के  पैसे  का  दुरुपयोग  होगा ।  बस  मुझे
 इतना  ही  निवेदन  करना  था  |

 Mr.  Deputy-Speaker:  How  much
 time  will  the  hon.  Minister  require
 for  his  reply?

 Shri  T.  T.  Krishnamachari:  Maybe,
 20  minutes.

 Mr.  Deputy-Speaker:  We  have  to
 close  this  debate  at  4  o'clock;  so,  I
 will  call  him  at  3.35.

 Shri  T.  T.  Krishnamachari:  Then,
 we  have  to  go  through  the  clause-by-
 clause  consideration  of  the  Bill.  There
 are  some  amendments  also,  not  mine.

 Mr.  Deputy-Speaker:  I  will  call  him
 at  3.30  then.

 Shri  V.  B.  Gandhi  (Bombay  Central
 South):  We  have  already  spent  some
 time  in  the  intervention  by  the  Prime
 Minister.

 Mr.  Deputy-Speaker:  He  took  only
 4  minutes.  J  am  excluding  that  time.

 Shri  Ranga  (Chittoor):  Mr.  Deputy-
 Speaker,  Sir,  I  am  glad  to  say  that
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 we  would  like  to  associate  ourselves
 in  support  of  this  Bill.  I  am  glad
 that  my  hon.  friend  has  brought  for-
 ward  this  Bill  at  this  stage.  It  is  high
 time  that  an  authority  like  this  is
 created.  Nearly  50  years  ago  one  of
 our  great  patriots  and  national  leaders,
 Madan  Mohan  Malaviya,  presided
 over  or  was  also  a  member  of,  what
 was  known  as,  the  Industries  Com-
 mission  which  was  appointed  by  the
 then  British  Government.  That  Com-
 mission  made  many  recommendations
 according  to  one  of  which  some  such
 institution  should  have  been  brought
 into  existence  long  ago.

 Shri  T.  7  Krishnamachari:  It  was
 presided  over  by  Sir  Thomas  Hollen.

 Shri  Ranga:  Anyhow,  after  50  years
 it  is  now  sought  to  be  brought  into
 existence;  therefore,  J]  am  glad.

 I  find  that  a  plethora  of  organisa-
 tions  have  been  brought  into  exist-
 ence  during  the  past  5  years  starting
 from  the  Industrial  Finance  Corpora-
 tion  right  up  to  the  recently-
 established  Refinance  Corporation  and
 so  on.  There  are  any  number  of
 corporations.  I  do  not  know,  at  what
 stage  and  when  my  hon.  friend,  the
 Finance  Minister.  will  try  to  bring
 about  some  kind  of  co-ordination  and,
 if  necessary,  co-operation  250  bet-
 ween  all  these  institutions......

 Shri  T.  T.  Krishnamachari:  Two  of
 them  are  being  absorbed  by  this.

 Shri  Ranga:  that  the
 industrialists  who  would  have  to  deal
 with  this  would  find  it  easier  to  know
 how  to  repair  their  own  claims  for
 assistance  and  reach  them.

 I  wonder  whether  the  recent  visit
 made  by  some  of  the  industrialists
 from  some  of  the  democratic  countries
 and  the  talks  that  my  hon.  friend  has
 had  with  them  were  also  responsible
 for  this  initiative  that  has  been  taken
 today.  If  that  is  so,  it  is  welcome.
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 I  am  also  glad  to  learn  that  this
 bank  is  expected  to  draw  capital  rather
 by  deposits  from  other  countries,
 assistance  and  co-operation.  What  is
 even  more,  unlike  other  corporations
 that  have  been  established  till  now,
 this  industrial  development  bank  is
 expected  to  develop  the  necessary
 equipment  in  regard  to  know-how  so
 that  it  would  be  able  to  provide  the
 know-how  assistance  to  various  indus-
 trial  concerns  which  would  be  seek-
 ing  from  it  financial  assistance  as  well
 as  other  advice.

 Everything  depends  upon  the  amount
 of  money  that  would  be  made  avail-
 able  to  this  bank.  It  is  good  that  it
 is  proposed,  to  start  with,  to  place
 at  its  disposal  Rs.  0  crores  plus  an-
 other  Rs.  5  crores  or  Rs.  50  lakhs.
 But  that  sum  alone  is  not  enough.
 Even  if  it  is  turned  speedily  enough,
 it  ean  reach  up  to  Rs.  50  crores  and
 not  more—and  I  do  not  think  it  will
 reach  Rs.  50  crores  because  the  turn-
 over  will  not  be  so  great  and  frequent
 in  view  of  the  fact  that  large  sums  of
 money  will  have  to  be  lent  not  for
 short  periods,  not  even  for  medium-
 term  advances,  but  for  a  number  of
 years.  Therefore,  the  time  will  come
 when  it  should  be  possible  for  this
 Government  with  the  help  of  other
 Governments  and  international  insti-
 tutions  to  place  at  the  disposal  of  this
 ‘bank  more  than  Rs.  00  crores,  if  at
 all  this  bank  is  to  fulfil  the  objects
 that  are  placed  before  it.

 I  also  find  that  the  objects  that  are
 placed  before  it  are  wide  enough  and
 the  purposes  for  which  it  would  be
 expected  to  advance  loans  to  various
 industries  are  also  wide  enough.  I  am
 glad  that  cottage  industries  also  have
 been  brought  within  the  ambit  of  the
 objectives  of  this  bank.

 For  all  these  reasons  J  am  in  favour
 of  this  Bill.  The  only  pity  is,  [  only
 wish  the  hon.  Finance  Minister  had
 been  enabled  by  his  Ministry  as  well
 as  the  Cabinet  as  a  whole  to  bring
 forward  this  Bill  much  earlier  so  that
 he  could  have  sought  the  co-operation
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 of  a  Select  Committee  of  this  House
 to  assist  him  and  to  assist  the  Gov-
 ernment  in  giving  this  Bill  a  more
 satisfactory  shape  than  it  has  been
 given  so  far.  But  I  trust  that  he  would
 not  make  this  as  a  kind  of  precedent
 for  the  future  Bills  that  he  will  be
 bringing  forward  and  deal  with  the
 House  in  such  a  cavalier  fashion  but,
 on  the  other  hand,  he  would  give
 greater  scope,  greater  opportunity,  for
 the  House  to  make  its  own  construc-
 tive  contribution  in  a  more  considered
 manner  with  the  help  of  the  Select
 Committee.
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 5.00  hrs.

 Mr.  Deputy-Speaker:  Shri  V.  B.
 Gandhi.  The  hon.  Member  should
 take  5  or  6  minutes.

 Shri  V.  B.  Gandhi:  I  may  be  given
 0  minutes.

 श्री  हुकम  चंद  कछवाय  :  उपाध्यक्ष

 महोदय,  हाउस  को  क्राइम  नहीं  है  ।

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung....Now  there  is  quorum.

 Shri  V.  8,  Gandhi:  Sir,  we  welcome
 this  Bill  and  we  can  agree  with  the
 Finance  Minister  when  he  says  that
 the  financial  resources  that  we  |can
 make  available  for  industrial  develop-
 ment  in  this  country  are  none  too
 ample,  not  adequate,  for  our  present
 needs  and  also  in

 |retation
 to  our

 future  needs.  He  has  done  a  good
 service  to  us  by  bringing  this  Bill  in
 such  a  short  time  fatter  his  taking
 over  as  the  Finance  Minister.  The
 ‘Finance  Minister  is  a  man  with  a
 scholarly  bent  of  mind  and  there  jis
 ample  evidence  of  that  in  this  Bill.
 In  order  to  bring  this  Bill  and  the
 scheme  for  the  constitution  of  an
 Industrial  Development  Bank,  he  has
 drawn  on  the  experience  of  many
 countries  and  many  institutions

 j
 A

 mention  must  also  be  made  here;  that
 the  notes  on  clause  that  have  been
 supplied  to  us  are  also  very  ably
 drawn.
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 {Shri  V.  B.  Gandhi]
 This  Bank  is  going  to  bd  a  big  bank

 and  a  very  powerful  institution  and
 a  very  powerful  support  to  the  insti-
 tutions  that  are  to  supply  credit  and
 financial  resources  to  our  industries
 for  industrial  development  in  the
 country.  Having  said  this  and  having
 welcomed  this  Bill,  the  question  still  |
 remains  as  to  whether  it  was  neces-
 sary  that  we  create  a  new  institution
 of  this  kind  or  whether  we  could  not
 have}done  with  altering,  modifying
 and  expanding  some  of  the  existing
 institutions.  We  have  several  institu-
 tions  in  the  field  of  industrial  finance
 actually  {functioning  for  a  number  of
 years  and  we  would  like  to  know  if
 the  possibility  of  adapting  or  enlarg-
 ing  any  of  these  jexisting  institutions
 was  properly  considered  and  explored.
 I  am  not  saying  this  in  criticism  of
 the  Bill  for,  as  ]  have  saidj  the  Bill
 which  has  come  to  us  is  a  good  Bill
 and  deserves  our  welcome.  But  the
 question  is  whether  any  other/  alter-
 native  arrangement  in  which  we
 could  make  it  possible  for  the  exist-
 ing  institutions  to  enlarge  their,  help
 to  industrial  finance  could  not  (have
 been  made.

 I  will  then  go  over  to  the  next  point
 and  that  is  about  the  proposed  Indus-
 trial  Development  Bank  being  |  a
 wholly-owned  subsidiary  of  the
 Reserve  Bank.  This  Industrial  Deve-
 lopment  Bank  is  also  going  to  be
 managed  by  the  same

 rage
 which

 manages  the  Reserve  Bank  of  India.
 Here,  several  questions  come  to  our
 mind.  For  instance,  we  shall  have  to
 see  how!  far  we  succeed  in  keeping
 this  Industrial  Development  Bank  as
 a  separate  entity  and  not  allow  it  to
 lapse  into  the  position/of  a  kind  of  a
 branch  or  a  department  of  the  Reserve
 Bank.  The  line  that  would  divide
 this  institution  from  the/parent  insti-
 tution,  the  Reserve  Bank,  is  going  to
 be  rather  thin  and  we  will  have  to
 be  very  watchful.

 Shri  Ranga:  This  is  going  to  be
 independent  of  the  Reserve  Bank?
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 Shri  T.  T.  Krishnamachari:  The
 Board  of  Directors  of  this  Bank  will
 be  the  Board  of  Directors  of  the
 Reserve  Bank.  3  profits  will  go  to
 the  Reserve  Bank.
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 Shri  V.  B.  Gandhi:  The  question  is
 whether  we  could.  follow  simpler
 arrangements  in  such  matters,  arrange-
 ments  which  are  simpler,  which  are
 more  rationalised,  which  are  less
 sophisticated  and  which  are  less  com-
 plicated.  However,  as  I  said,  I  do  not
 want  to  say  this  in  criticism  of  the
 Bill.  It  only  deserves  further  con-
 sideration.  I  do  not  want  to/give  an
 impression  that  the  Government  has
 not  given  any  thought  to  the  possi—
 bility  whether  in  some  way  at  some
 later  date  “there  will  not  be  a  kind  of
 a  take-over  of  the  Refinance  Corpora-
 tion  of  Industry  or  also  of  the  Indus-
 trial  Finance  ‘Corporation  for  in  clause
 25  it  is  provided  that  under  certain
 circumstances  the  transfer  to  the
 Industrial  Development  Bank  at  any
 later  ‘stage,  if  this  is  necessary,  of  the
 undertaking  and  business  of  the  Re-
 finance  Corporation  may  be  consider-
 ed.  That  provision  is  there.  I  will
 also  say  this  that  the  constitution  of
 this  new  Industrial  Development  Bank
 has  been  very  soundly  conceived  and
 the  powers  and  the  functions  that
 have  been  assigned  to  this  new  insti-
 tution  are  going  to  enable  this  new
 institution  to  function  very  fruitfully
 iny  the  fleld  of  industrial  finance.  For
 ifstance,  among  its  functions,  of
 course,  are  the  usual  functions  of
 granting  loans  and  advances  by  way
 of  refinance  of  the  loans  granted  by
 other  banks  and  other  financial  insti-
 tutions.  But  there  is  also  this  func-
 tion  of  accenting|and  discounting  and
 rediscounting  of  bills  of  exchange.
 That  would  be  a  verv  fruitful  source
 of  new  activitv  for  this  new  institu-
 tion,  There  is  also  going  to  be  under-
 writing  of  new  issues.

 Another  noteworthy  feature  of  this
 new  institution  is  that  there  is  going
 to  be  a  new  fund  called  the  Develop-
 ment  Assistance  Fund.  It  is  provided
 here  that  before  granting  any  loan  or
 advance  out  of  this  Development
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 Assistance  Fund,  the  prior  appruvai
 of  tue  Central  GOVernment  Siiuwu  ve
 laken.  ‘Lmal  iS  a  very  proper  provi-
 Sion,  DeCauSe,  aller  ail,  We  ludis  Wir
 are  going  to  be  Matte  Gill  of  Lis  Deve-
 Jopment  Assistance  funda  are  very
 special  loans,  and  they  are  to  be  loans
 lo  meet  very  special  needs  of  certain
 culents  and  they  are  to  be  given  to
 essential  industries  and  to  entrepre-
 neurs  in  circumstances  in  waich  on
 purely  commercial  considerauons  or
 other  normal  standards  and  clteria
 loans  are  not  likely  to  be  granted  by
 banks  and  other  nnancial  insti.utions.
 And  there  can  be  a  very  legitimate
 purpose  and  legitimate  occasion  for
 granung  such  assistance  to  these
 special  ciients.  There  is  no  fear  that
 their  creditworthiness  is  in  any  way
 the  less,  because  this  difficulty  of
 receiving  assistance  from  other  finan-
 cial  institutions  and  banks  arises  out
 of  the  tact  that  sometimes,  the  neeas
 of  investment  in  these  enterprises  are
 very  heavy  and  also  the  rate  of  return
 from  these  investments  is  not  likely
 to  be  attractive  enough  for  ordinary
 banking  institutions.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude  now.  Shri
 Sham  Lal  Saraf.

 Shri  Sham  Lal  Saraf:  After  hearing
 the  speeches  of  my  hon.  friends  Shri
 Indrajit  Gupta  and  Shri  Tridib  Kumar
 Chaudhuri,  I  am  prompted  to  speak
 a  few  words  on  this  Bill.

 As  far  as  this  Bill  is  concerned,  it
 is  a  pure  and  simple  measure.  We
 have  found  from  experience  how  the
 industrial  finance  institutions  have
 functioned.  We  have  learnt  that  even
 afier  the  setting  up  of  the  Industrial
 Finance  Corporation  by  the  Central
 Government  and  also  the  Refinance
 Corporation  and  also  the  State  Fin-
 ancial  Corporations,  it  has  not  yet  been
 possible  for  industry  to  get  the  requir-
 ed  capital  and  the  required  finance  for
 setting  up  and  running  the  industrial
 units  in  the  country  as  a  whole.  On
 the  one  hand,  we  find  that,  naturally,
 there  is  so  much  of  demand  for  indus-
 trial  finance,  and  on  the  other,  we  find
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 inat  even  after  the  setting  up  ot  these
 INouluuONs,  IL  has  not  been  possible
 lor  the  engrepreneurs  to  get  the  neces-
 sury  Iluance  whelner  In  tne  big  cities
 ul  in  tne  small  cities  in  all  the  States.
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 From  experience,  4  can  say  that
 cven  in  regard  lo  tne  selung  up  of  tae
 Dlale  #inanciat  Corporauions,  without
 a  Singie  excepuon,fit  has  not  been
 possipie  to  have  them  set  up  within
 tne  target  date.  These  took  a  lot  of
 ume  in  getting  'the  finance  from  diffe-
 ren,  quarters,  and  then  only  these  cor-
 porations  were  set  up.  For  instance,
 so  far  as  the  State  Financial  Corpora-
 tionsjare  concerned,  the  shares  of  the
 contributories  are  very  well  detined,
 that  is  to  say,  how  much  the  State
 Government  will  contribute,  how  much
 lae  banking  institutions  and  the  LIC
 will  contribute  and  how  much  would
 be  left  to  be  contributed  by  private
 enterpreneurs'or  private  sharehulders.
 In  spite  of  this,  in  no  State  in  India
 couid  the  said  finance  be  forthcoming
 within  the  time  stipulated.

 Even  after  the  coming  into  existence
 of  these  financial  corporations,  we
 have  found  that  because  of  the  large
 demand  that  is  there  \in  the  country
 tor  industrial  finance,  these  corpora-
 tions  have  not  been  able  to  meet  the
 demand  of  the  enterpreneurs;  firstly,
 the  ‘necessary  finance  has  not  always
 been  available  with  them;  secondly,
 they  have  not  been  able  to  get
 through  all  the  applications  of!  the
 entrepreneurs  in  time;  and  thirdly,  it
 was  not  possible  to  make  the  finance
 available  in  time.  That  being  the
 situation,  some}  such  institution  as  the
 one  which  Government  are  contemp-
 lating  under  this  Bill  is  very  neces-
 sary.  ‘

 I  am  very  happy  that  two  institu-
 tions  jare  being  merged  into  this  new
 institution,  like  the  Refinance  Cor-
 poration  and  the  Central  Industria)
 Finance  Corporation,  so  that  this  one
 big  lorganisation  can  be  the  institution
 which  will  provide  finance  for  all
 these  financial  institutions  including
 the  finance  corporations,  co-operative
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 banks  and  so  on  and  so  forth,  as  has
 been  explained  in  detail  in  the  Bill.
 Therefore,  I  would  say  that  it  is  a
 very  {welcome  step.

 But  I  would  point  out  one  thing.
 Keeping  in  view  the  fervour  in  the
 country  today,  and  keeping  in  view  !
 the  necessity  of  finding  industrial
 finance  for  the  industry,  I  do  not  know
 whether  this  meagre  amount  that  is
 being  placed  at.  its  disposal  would  be
 enough.  Not  merely  Rs.  0  crores,
 but  even  Rs.  50  crores  would  be  much
 less  than  what  is  actually  required
 today  in  the  country.

 As  regards  the  functions  of  the  pro-
 posed  Industrial  Development  Bank,
 they  have  been  very  well  explained
 already,  and  I  would  not  like  to  go
 into  the  details  thereof.  I  really  wel-
 come  this  i

 Tee
 ia  very  much  _he-

 Cause  it  willj{help  in  a  number  of  ways
 to  regulate  and  help  in  running  the
 industrial  units,  whether  it  be  the
 units  of  the;  textile  industry  or  of  any
 other  industry.  At  times,  a  numbe:
 of  things  happen  in  these  industries.
 Sometimes,  there  is  a  slump  in  the
 market;  sometimes,  the  stocks  do  not
 sells;  sometimes,  the  manufactured
 stocks  get  accumulated  and  so  on.
 A  number  of  such:  things  happen  on  a
 number  of  occasions,  which  instead  of
 helping  the  industry  retard  its  growth.
 If  some  such  industrial  finance  insti-
 tution,  as  this  comes  into  being,  which
 will  be  able  to  help  with  adequate
 finance,  then  it  will  have  a  very  fruit-
 ful  effect.  and  it  will  be  very  helpful
 as  far  as  the  whole  country  is  con-
 cerned.

 My  hon.  friend  Shri  Tridib  Kumar
 Chaudhuri  has,  moved  an  amendment
 to  the  effect  that  this  Bill  may  be  re-
 ferred  to  a  Select  Committee.  I  per-
 sonally  do  not  see  any:  reason  why
 that  should  be  done,  because  all  the
 sections  in  this  Bill  have  been  very
 clearly  laid  down,  and  all  the;  objec-
 tives  have  been  very  clearly  ‘stated.
 My  hon.  friend  has  referred  to  the  fact
 that  enormous  amounts  shall  have  to
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 be  handled|by  this  bank,  because  till
 now,  the  financial  institutions
 in  this  country  have  invested
 about  Rs,  500  crores.  in  this
 tegard.  Even/if  we  take  the  invest-
 ment  at  the  level  of  Rs.  500  crores,
 3tll  that  hardly  comes  to  about  Rs.  !
 per  capita|  investment  in  the  coun-
 try,  as  far  as  the  private  sector  is  con-
 cerned.  If  we  compare  this  what  is
 happening  in  other  countries;  where
 it  8  of  the  order  of  thousands  of  dol-
 lars  per  capita,  or  hundreds  of  poup  ds
 per  capita,  or  thousands  of  marks’per
 capita,  as,  for  instance,  in  the  USA,
 England,  Germany  and  other  coun-
 iries,  where  the  industry  has  gone  80
 much|forward  and  so  much  ahead,  we
 fined  that  we  are  nowhere  near  them.
 Judged  in  the  light  of  that,  even  this
 sum  of  Rs.  500  crores  is  nothing.

 My  hon.  friend  Shri  Indrajit  Gupta
 has  pointed  that  out  that  we  have  also
 to  keep  in  view  the  social  objectives
 that  we  have  placed  before  ourselve,
 while  considering  this  Bill.  As  far  as
 the  present  Bill  is  concerned,  4  am
 very  clear  in  my  mind  that  those
 social  objectives  are  not  undermined
 by  this  Bill  at  all.  As  has  been  po.nt-
 ed  out  already  by  my  hon,  friend  Shri
 Morarka,  the  present  banking  institu-
 tions  are  controlled  by  a  few  groups,
 and  the  industrial  units  which  they
 are  handling  derive  the  maximum
 benefit  out  of  them.

 As  far  as  checking  lapses  are  con-
 cerned,  there  is  absolutely  nc.  hin-
 drance.  Rather  this  legislation  will
 bring  us  comparatively  nearer  to  that
 goal.  This  institution  is  a  subsidiary
 of  the  Reserve  Bank.  Therefore,  this
 institution  can  be  very  well  tackled,
 handled  and  controlled  by  Govern-
 ment.  I  would  say  it  is  a  step  nearer
 to  our  social  objectives.

 Shri  Indrajit  Gupta:  That  is  not
 stated  in  the  statement  of  objectives  of
 the  Bill  by  the  sponsors  themselves.
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 Shri  Sham  Lal  Saraf:  As  |  under-
 stand  it,  it  is  a  step  nearer  to  our  goal.

 But  as  far  as  checking  other  things,
 which  have  been  pointed  out,  are  con-
 cerned,  there  are  other  ways  of  doing
 that.  Here  certain  things  have  been
 envisaged.  Keeping  these  in  view,
 I  welcome  this  Bill.

 There  is  one  thing,  with  regard  tu
 the  board  of  directors.  For  the  time
 being,  you  are  continuing  the  board  of
 the  Reserve  Bank  for  this  purpuse
 also.  But  what  will  happen  therc-
 after?  That  should  be  done  in  a  more
 rational  and  more  realistic  way.  But
 I  leave  it  to  them.

 With  these  few  words,  I  support  the
 Bill.  There  is  no  necessity  to  send
 the  Bill  to  a  Select  Committee.  It
 should  be  taken  into  consideration
 and  passed.

 Shrimati  Renuka  Ray  (Maldua):  This
 Bill  through  which  a  Devclopment
 Bank  is  sought  to  be  set  up  to  pro-
 vide  developm

 fe
 assistance  to  indus-

 try  is  a  good  /measure—there  can  be
 no  doubt  about  it.  I  will  not  take

 thet  |
 time  of  the  House  in  just  saying

 that/I  welcome  the  good  features  of
 the  Bill,  but  I  should  hke  to  bring
 to  the  notice  of  the  Finance  Minister
 one  lor  two  difficulties  that  |  feel.

 The  first  is  in  regard  to  the  defini-
 tion  in  clause  ,2.  The  development
 assistance  fund'is  a  very  necessary
 thing.  In  normal  conditions,  any
 industry  that  helped  the  general  in-
 dustrialisation  of  the  country  should
 come  within  the  scope  of  this  assis-
 tance.  But  the  Finance  Minister  him-
 self  took  a  very  welcome  step  in  the
 Finance  Bill  when  be  brought  in:a  re-
 bate  and  distinctly  encouraged  a  parti-
 cular  pattern  of  production,  namely
 production  of  essential  goods  as
 against  luxury  goods.  I  should  have/
 thought  that  there  should  have  been
 something  in  this  Bill  also  to  indicate
 that  the  development  assistance  fund
 would  also  be  J  operated  in  such  9
 manner  that  that  pattern  of  produc-
 tion  would  be  encouraged  and  this
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 would  be  used  as  a  lever  to/encourage
 the  establishment  of  those  industries
 which  are  essential  industries.  In
 that  way,  it  would  help  the  consumer
 also.

 5.24  hrs.

 (Mr.  SeeAxer  in  the  Chair]

 This  would  mean/that  if  production  ot
 certain  essential  items  was  increased
 in  this  way,  items  which  are  not
 luxury  items,  to  that  extent  it  Avould
 also  be  a  socialist  measure  and  should
 help  Shri  Indrajit  Gupta  to  welcome
 this  measure.  But  I  do  not  know  why  /
 there  is  no  such  mention  anywhere  in
 clause  2.  As  it:  stands,  the  deftnition
 seems  to  mé  to  be  a  little  too  wide.
 When  we  come  to  clause  I6(3),  we
 find:

 “The  Central  Government,  be-
 fore  giving  its  approval,  shall
 satisfy  itself  that  such  loan,
 advance  or  arrangement  is  neces-
 sary  as  a  matter  of  priority  in  the
 interests  of  the  industriul  develop-
 ment  of  the  country”.

 ‘Industrial  development  Jot  the  coun-
 try’  is  a  very  wide  term.  Naturally,
 even  luxury  goods,  air  ccnditioners,
 luxury  cars  are  all  essential  for  the

 industria  growth
 of  the  country.  But

 at  this  particular  juncture,  there  are
 certain  essential  goods  which  are  more
 necessary.  So  even  now  I  would
 request  the  Finance  Minister  to  see
 if  some  phraseology  could  not  be
 added  to  clause  16(3)  by  which  we
 could  make]  it  more  precise  to  serve
 this  end.  Otherwise,  it  would  remain
 wide  open  and  could  be  applied  to  any
 industry  which  does  \help  our  indus-
 trial  growth.  But  considering  our  re-
 quirements  at  present,  there  ere
 things  which  deserve  priority  and  I

 hope  this  would  be|brought  in  in  a  pro-
 per  manner.

 The  other  point  is  this.  Shri  Tridib
 Chaudhuri  was  very  much  exercised
 in  his  mind  about!  one  point  and  thet
 was  that  the  board  of  governors  of
 this  Development  Bank  would  consist
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 ot  a  large  number  oi  industrialists}  as
 tne  Keserve  Bank  Sourd  aireaay  ts.

 4  presume  the  board  ot  inis  Develop-

 ore
 t  Bank,  which  wili  be  in  charge

 of/giving  development  assistance  10,
 industries,  would  not  consist  to  any
 large  extent  ot  those  who  are  bene-
 fciaries  of  such  assistance.  jn  tact
 it  would  be  better  it  sucn  persons  were
 not  on  this  board.  l  want  neitner
 bureaucratisation—those  who  do  not
 understand  this|thing—nor  do  I  want
 Unose  people  who  are  likely  to  pe
 beneficiaries  of  the

 fun
 d  to  determine

 how  the  fund  should/  be  allocated.  I
 am  sure  the  Finance  Minister  will
 take  this  into  consideration  and  will
 look  into  the  actual  composition  of
 the  governing  body  in  a  very  cautious
 manner  so  that  it  does  not  go  wrong.

 Lastly,  I  say  that  this  measure  is  a!
 good  measure.  There  can  be  no  doubt
 that  the  constitution  of  this  Develop-
 ment  Bank  is

 7
 measure  which,  as

 Shri  Saraf  said,  if  not  socialist  as  such,
 will  certainly  be  one  tnrough  which
 one  can  have  a  greater,  control  and
 can  proceed  towards  thelobjectives  for
 which  we  stand.  I  welcome  it.

 Shri  T.  T.  Krishnamachari:  I  am
 grateful  to  the  House  and  to,  the
 several  hon.  Members  who  gave  halu-
 able  support  to  this  measure.  The
 Bill  itself,  as  4  have  explained,  is
 fairly  clearly  worded,  except  perhaps
 for  some  doubt  raiseq  by  Shrimati
 Renuka  Ray  about  clause  16,  concern-
 ing  the  role  of  the  devc!opment  assis-
 tance  fund,  in  regard  to  which  there
 is  a;  proviso  to  say  that  the  Bank
 should  seek  the  approval  of  the  Cen-
 tral  Government.

 The  develo
 ‘i

 assistance  fund  is
 created  out  of|the  profits  more  or  less
 of  the  Reserve  Bank  into  which  will
 be  merged  the  profits,  of  the  Develop-
 ment  Bank  as  well.  |  Normally,  pro-
 fits  of  the  Reserve  Bank  come  to  Gov-
 ernment.  Part  of  it  covers  our
 budgatary  deficits  to  some  extent.  The
 framers  of  this  Bill—it  has  been  large-
 ly  framed  by  the  Reserve  Bank  autho-
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 rities—have  put  in  a  proviso  that
 utilisation  of  this  fund/  must  have
 some  specific  significance  in  regara
 to  industrial  development  and  deve-
 Jopment  of  those  types  of  industries:
 which  normally  will  not  be/ccnsidered
 profitable,  which  are  nevertheless
 necessary.  So  I  do  not  think  it  is  at
 all  necessary  to  vary  clause  16(3).

 The  debate  was  opened  by  my  hon.
 friend  opposite  with  perhaps  a  nega-
 tive  comment  on  this  measure.  He
 has  an  advantage,  which  some  of  my
 friends  on  this  side  do  not  share,  of
 being  able  to  take  an  objective  view
 from  a  pedestal.  The  intellectual  can-
 not  even  probably  claim  to  be  an
 intellectual  of  that  type,  but  |  realise
 that  the  intellectual  cannot  shake  off
 his  inclination  towards  dilettantism.
 I  will  say  this  much  and  nothing  more
 in  regard  to  my  hon.  friend’s  com-
 ments.  They  were  intellectual,  they
 were  superior,  but  they  were  not  sub-
 stantial.  The  reference  to  side-track-
 ing  issues  about  the  Mahalanobis  Com-
 mittee  Report  and  concentration  of
 wealth,  and  saying  therefore  the  Bill
 is  not  necessary  or  that  a  further
 cxamination  is  needed  is  all  right  if
 the  tendency  of  the  Opposition  is
 merely  to  stop  progress,  which,  I
 agree,  is  probably  one  of  the  duties  of
 the  Opposition.

 Shri  Indrajit  Gupta:  Progress  to-
 wards  monopoly  certainly  we  want

 0०0  stop.

 Shri  T.  T.  Krishnamachari:  The
 trouble  is  that  my  hon.  friend  does
 not  wear  gflassés,  but  I  think  he  has  a
 film  before  him  which  magnifies
 things.

 Shri  Indrajit  Gupta:  So  has  the
 Mahalanobis  Committee  in  that  case.

 Shri  T.  T,  Krishnamachari:  Yes.  The
 Mahalanobis  Committee  Report,  if
 the  hon.  Member  will  read  it  he  will
 find,  can  mean  all  things  to  all  men.
 But  here  the  one  point  that  my  hon.
 friend  should  appreciate  is  that  it  is
 exactly  to  solve  the  problems  indicat-
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 ed  by  the  Mahalanobis  Committee  in
 a  vague  sort  of  way  that  we  need  an
 institu.ion  of  this  nature.

 Assuming  that  we  do  not  support  the
 claims  of  promoting  organisations,  the
 company  promoting  class,  which  has
 pleaded  all  along  the  iine  that  manag-
 Ing  agencies  are  necessary  in  order
 to  promote  companies,  and  supposing
 it  happens  that  we  do  no!  have  man-
 aging  agencies  in  future,  the  promoting
 ciass  does  not  take  to  this  for  various
 reasons,  maybe  for  disgusi  at  Gov-
 ernment’s  measures,  d:sapproval  of
 them,  in  which  there  is  a  similarity
 or  polarisation  between  my  hon
 friend’s  party  and  the  investing  class
 called  the  monopolists.

 It  is  also  a  fact  that  in  the  last  four
 or  five  years  many  worthwhile  pro-
 Positions  have  not  found  encourage-
 ment  in  the  market  for  many  reasons.
 Amongst  others,  the  new  inves.vin:
 class  cannot  afford  to  wait  for  five
 or  six  years  before  it  can  get  its  divi-
 dend,  because  the  element  of  augmen-
 tation  of  value  is  something  which  is
 unreal  to  them  for  the  time  being,  and
 they  are  not  speculators,  they  are  not
 in  a  position  to  take  advantage  of
 market  rises  and  falls  by  which  they
 could  make  money.  A  genuine  inves-
 tor,  therefore,  has  to  wait  for  a  num-
 ber  of  years  before  he  can  get  a  re-
 turn,  and  that  is  why  you  find  today
 that  an  existing  concern  which  goes
 in  for  a  rights  issue  finds  support.
 Unfortunately,  a  foreign  concern
 which  ‘goes  to  the  market  finds  support
 because  it  is  proven,  they  know  that
 in  two  or  three  years  production  will
 start.  Gut  wherever  they  have  doubts,
 wherever  they  feel  that  the  return  is
 going  to  be  put  off  for  a  long  time,  it
 does  not  find  any  support.  It  is,
 therefore,  necessary  to  bridge  this  gap
 which  is  almost  endemic  in  the  whole
 system,  and  that  is  why  an  institution
 of  this  nature  is  necessary.

 My  hon.  friend  will  appreciate,  if
 he  does  not  want  to  oppose  for
 opposition’s  sake,  that  this  institution
 is  put  in  the  charge  of  the  prime  or
 supreme  financial  institution  of  the
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 country,  which  is  now  beginning,  or
 Is  belng  roped  in,  to  take  a  mucn
 greater  interest  in  the  Plan  in  regard
 to  the  movement  of  economic  forces,
 than  it  has  done  before.  The  Reserve
 Bank  is  in  the  picture  for  everything
 today,  and  I  am  very  happy  that  suc-
 cessive  Governors  of  the  Reserve
 Bank  have  been  able  to  shoulder  this
 increasing  responsibility  that  is  being
 cast  on  them,  are  being  able  to  take
 an  independent  view  and  not  com-
 pletely  subordinate  their  views  to
 those  of  the  party  in  power  including
 the  Minister.  I  have  been  very  grate-
 ful  during  my  two  spells  as  Finance
 Minister  for  the  independence  shown
 by  the  Reserve  Bank,  and  I  want  it  to
 have  that  independence.

 3752

 The  hon.  Member  would  have  rea-
 lised  the  fact  that  we  are  changing  the
 complexion  of  the  directorate  of  the
 Reserve  Bank.  The  dynastic  system
 is  disappearing.  We  are  getting  peo-
 ple  who  have  risen  from  the  bottom.
 The  hon.  Member  mentioned  the  name
 of  one  of  the  directors,  and  he  said
 that  he  belonged  to  a  particular  firm.
 So  what?  He  is  a_  self-made  man.
 I  knew  him  when  he  started  work  in
 937  or  938  on  Rs.  500  or  so  and
 he  came  up  to  the  top  of  the  ladder
 by  sheer  experience,  knowledge  and
 integrity.

 Shri  D,  C.  Sharma
 He  should  write  his

 (Gurdaspur):
 autobigraphy.

 Shri  T.  T.  Krishnamachari:  I  can
 tell  the  hon.  Member  that  there  are
 many  people  like  that—very  many
 people  who  have  come  up  from  the
 bottom  without  having  any  help  or
 either  dynasty  or  patent  but  by  sheer
 hard  work.  I  can  tel]  you  that  these
 people  are  patriotic;  they  want  this
 country  to  flourish,  I  have  had  offers
 from  these  people  who  draw  big
 salaries  to  come  and  serve  Govern-
 ment  on  the  salaries  that  we  draw.
 If  the  Minister  can  draw  Rs.  2250
 which  is  now  Rs.  2025,  they  are  pre-
 pared  to  draw  the  same  salary.  It
 is  this  class  which  we  want  to  come
 and  take  charge  of  guiding  the  ship
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 of  our  economy,  of  the  Reserve  Bank.
 Therefore,  my  _  hon.  friend,  Shri
 Indrajit  Gupta  with  his  knowledge,
 experience  and  learning,  if  only  for
 the  moment  he  takes  off  the  meta-
 phorical  glasses  before  his  eyes,  he
 will  certainly  see  that  the  institution
 is  not  a  bad  one  but  a  good  one.

 My  hon,  friend  Shri  Tridib  Kumar
 Chaudhurj  wanted  to  put  in  a  dilatory
 motion,  I  do  not  think  that  he  feels
 that  without  much  experience  of
 working  this  measure,  we  can  improve
 it.  In  fact  there  have  been  one  or
 two  suggestions  made  even  by  insti-
 tutions  to  which  we  go  for  advice.
 But  I  feel  that  as  it  is,  it  is  a  perfect
 Bill.  Maybe,  in  the  working  some
 shortcoming  may  be  revealed  and  then
 we  can  change  it.

 He  referred  to  the  Shroff  Committee
 report.  Many  of  the  recommenda-
 tions  of  the  Shroff  Committee  have
 Deen  examined;  some  of  them  have
 been  adopted  in  toto;  many  of  thein
 have  been  adapted  and  adopted.  il
 you  give  it  to  private  enterprise,  it  is
 monopoly;  if  Government  takes  up
 something  then  it  is  a  monolithic
 monopolistic  institution  controlled  by
 Government.  I  am_  grateful  to  my
 friend  Shri  Ranga  when  he  did  not
 fing  in  this  institution  yet  another
 engine  of  oppression  that  the  Govern-
 ment  have  sought  to  create  for  the
 purpose  of  putting  down  and  stifling
 the  private  sector.  His  support  is
 something  which  is  welcome.  But  on
 the  other  hand  Shri  Tridib  Kumar
 Chaudhuri  now  feels  that  the  Reserve
 Bank  itself  is  monopolistic.  Well,  the
 hon.  Members  may  say  that  since  the
 Finance  Member  of  the  prewar  days
 was  dealing  with  only  a  budget  of  Rs.
 80  crores  and  the  present  Finance  Mini-
 ster  deals  with  a  budget  of  Rs.  4,000
 crores,  we  should  have  fifty  Finance
 Ministers  so  that  there  will  not  be
 monopolistic  power  in  the  hands  of
 one.  This  idea  of  monopoly  and
 monopolistic  institution  and  big  insti-
 tutions  can  be  ridden  to  death.  The
 country  is  big.  National  income  must
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 grow  bigger  than  what  it  is  growing
 now;  it  should  grow  faster.  Naturally
 the  institutions  that  are  existing  con-
 trol  and  this  Parliament  that  controls
 them  has  a_  bigger  responsibility.
 I  was  here  in  the  forties  sitting  in
 the  Opposition.  The  work  of  the
 Government  then  was  comparatively
 small.  We  used  to  pass  the  entire
 Finance  Bill  by  39  March,  includ-
 ing  all  the  discussions.  I  was  permitt-
 ced  to  speak  for  hours  on  end.  My
 late  lamented  friend,  Mr,  Satyamurthy
 is  supposed  to  have  spoken  on  the  Fin-
 ance  Bill  for  two  days  once.  Now,
 you  rule  a  big  country;  you  have  a
 place  in  the  world  which  you  want  to
 sustain  and  maintain.  Therefore,  as
 the  country  nas  grown  and  the  powers
 of  Parliament  have  grown,  institutions
 created  by  Parliament  have  also
 grown.  The  Reserve  Bank  was  a
 small]  institution  in  1937-38.  I  re-
 member  when  Taylor  was  the  Gover-
 nor.  I  asked  him  a  question  whe-
 ther  the  Reserve  Bank  was  doing  any-
 thing  else  except  the  work  of  the
 currency  department  ang  the  public
 debts  department  of  the  Government
 of  India.  He  said  yes.  That  might  be
 taking  a  narrow  view  of  it  but  it
 would  not  be  altqgether  incorrect.
 Today,  the  Reserve  Bank  is  not  so,
 and  it  is  necessarily  a  big  institution.
 It  is  a  public  institution  where  you
 choose  your  best  men  to  run  it:  you
 give  them  a  certain  amount  of  auto-
 nomy;  it  is  an  instituion  which  today,
 in  the  eyes  of  the  world,  is  considered
 to  be  one  of  the  model  institutions.
 Therefore,  I  do  not  think  this  idea  of
 giving  any  power  to  the  Reserve
 Bank  is  something  wrong.  It  hag  to
 be.  In  fact,  but  for  my  somewhat  un-
 fortunate  experience  in  the  Life  Insu-
 rance  Corporation,  the  complaint  that
 Shri  Indrajit  Gupta  made  would  be
 remedieq  by  transferring  the  control
 over  the  investment  sector  of  the
 Life  Insurance  Corporation  to  the
 Reserve  Bank.  But  what  does  he
 mean?  He  says  that  they  are  invest-
 ing  in  securities.  Why  not  ?  Why
 should  not  the  Life  Insurance  Corpo-
 ration  have  a  grip  over  securities?
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 Shri  Indrajit  Gupta:  Let  me  make
 myself  clear.  I  was  only  quoting
 what  the  Estimates  Committee  itself
 had  said,  that  that  was  not  the  sole
 intention  of  the  investments  bv  the
 LIC;  that  they  should  purchase  stocks
 and  shares  in  the  market  without  any
 reference  to  the  social  objectives

 Shri  T,  T,  Krishnamachari:  |  have
 always  felt  that  my  hon.  friend  Shri
 Indrajit  Gupta  had  a  view  of  his  own
 in  these  matters  and  did  not  take  the
 genera]  view  of  the  other  people.

 Shri  Indrajit  Gupta:  I  was  brain-
 washed  by  the  Estimates  Committee!

 Shri  T.  T|  Krishnamachari:  Then  it
 ig  a  case  of  the  biter  being  bit!  I
 feel  that  the  people,  the  policy-holders,
 the  small  investors,  in  the  unit  trusts,
 must  huve  a  large  share  of  the  equity
 cap:tal  in  this  country.  It  must  go  to
 the  small  man.  Therefore,  control  is
 not  exercised  merely  because  on  the
 kerb  somebody  comes  and  says,  “I
 offer  this,  or  I  am  going  to  buy  this:
 buy  long,  buy  short;  make  the  price
 go  up  and  make  the  price  com:  down.”
 I  think  one  of  the  healthiest  things
 that  has  happened  in  the  share  mar-
 ket  today  is  the  dominant  position
 that  ig  helq  by  the  LIC.  They  have
 made  mistakes:  I  agree.  But  by  and
 large  it  has  got  a  very  healthy  influ-
 ence  on  the  course  of  prices,  on  the
 course  of  values  in  the  stock  market
 today.  I  for  one  will  not  ask  it  to
 give  it  up  and  merely  pump  its  funds
 into  the  Government  treasuries.  I
 think  the  people  must  own  more  and
 more  of  the  equity  capita]  in  compa-
 nies  in  India  today.  I  would  rather
 that  it  increases  faster  so  that  no  man
 can  come  and  say,  “I  am  going  to  de-
 press  the  prices”.  The  LIC  is  there  to
 buy.  In  fact,  I  was  told  the  other
 day  that  one  of  the  reasons  why  once
 there  was  a  spurt  was,  somebody  said
 that  if  they  would  keep  quiet;  the  LIC
 buys  everything  and  it  becomes  back-
 door  nationalisation!

 So,  I  think  Shri  Indrajit  Gupta
 sometimes  misses  the  actual  fact;  and
 therefore  I  think  we  might  have  to
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 consider  sometimes  that  this  control
 over  big  financial  institutions  must  be
 undertaken  by  the  Reserve  Bank
 rather  than  we  should  ask  questions
 here  and  answer  questions  here  '
 think  one  thing  that  we  do  not  do
 here  is,—we  ask  for  the  policy  of  the
 Reserve  Bank—but  we  do  not  ask
 about  any  individual  action  of  the
 Reserve  Bank.  I  think  that  sort  of
 thing  should  not  happen.  We  have
 been  asked  about  individua]  assess-
 ments  being  made.  ‘Why  not  assess-
 ment  be  made  about  somebody  also?”
 I  think  that  is  not  the  job  of  Par-
 liament.  Nor  js  it  our  job  to  ask
 for  individual  jobs.  Some  hon.  Mem-
 bers  asked  me  why  I  did  not  receive
 the  first-class  officers  of  a  particular
 Corporation  who  wanted  an  increase
 in  salary.  Should  I  do  that?  I  can
 understand  I  have  an  obligation  to  see
 that  the  poor  people  are  properly
 paid:  certainly  not  a  man  who  gets
 Rs.  2,500  so  that  his  income  might
 become  Rs.  3,000.  That  is  not  my  res-
 ponsibility.  The  cushion’  that  the
 Reserve  Bank  provides  in  matters  like
 this  is  something  which  we  ought  to
 welcome.

 3756

 I  therefore  am  unable  to  accept  the
 position  that  is  taken  by  the  hon.
 Member  Shri  Tridib  Kumar  Chau-
 dhuri  that  we  should  refer  this  to
 the  Select  Committee,  because  I  do  not
 think  at  the  moment  it  might  better
 it  in  anyway.  I  can  assure  him  that
 the  drafting  has  been  very  carefully
 done  unlike  most  of  our  drafts  which
 I  agree  are  often  faulty.

 I  am  grateful  to  my  hon,  friend
 Shri  Morarka  for  having  dealt  with
 most  of  the  criticisms  in  the  Opposi-
 tion.  Generally,  I  think  the  approach
 is  correct.  I  had  expected  more  but
 one  does  not  know.  Oftentimes
 expectations  are  belied.  But  I  think
 the  circumstance  under  which  this
 institution  is  being  brought  into  the
 world  is  certainly  propitious.  We  are
 at  a  fairly  low  ebb  and  any  question
 of  injection  of  money  in  the  right
 quarter  for  the  purposes  of  starting
 industries  is  bound  to  help.
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 The  criticism  of  my  hon,  friend,

 Shri  Bade,  followed  the  usua]  pattern.
 He  objects  to  assistance  to  the
 hotel  industry.  But  hotel  industry
 is  one  of  the  things  which  brings
 foreign  exchange.  Tourists  come  and
 buy  many  things  here.

 Other  hon.  Members,  Shri  Gandhi,
 Shrj  Saraf  and  Mrs  Renuka  Ray  made
 some  useful  criticism  which  we  will
 bear  in  mind.

 Regarding  the  amendments  that
 have  been  tabled,  I  do  not  think  they
 are  really  material.  I  have  had  them
 examined,  3  do  not  think  that  the
 object  of  the  Bill  has  been  correctly
 understood.  I  am  quite  prepared,  say
 after  a  year  or  two,  for  having  the
 matter  examined  again.

 As  I  said,  we  have  not  been  able
 to  accept  some  of  the  amendments
 suggested  about  the  ICICI  or  the  IFC,
 because  I  feel  it  is  better  as  it  is,  and
 it  should  be  given  a  trial.

 Therefore,  I  would  suggest  to  the
 hon.  Members  that  since  these
 amendments  do  _  not  specifically
 improve  the  position  and  probably
 take  the  Bill  away  from  the  original
 intentions  of  the  framers,  they  would
 forgive  me  if  I  do  not  accept  them.

 amendment  about
 regulations  being  published  in  the
 gazette.  It  is  not  necessary.  It  is  an
 institution  which  is  identified  with
 the  Reserve  Bank  and  the  regulations
 are  published  jin  the  gazette  and  they
 are  publicised.  I  do  not  think  this
 amendment  is  at  all  necessary.

 There  is  one

 Shri  Bade:  May  I  ask  whether  the
 Refinance  Corporation  has  failed  in
 its  purpose  and  that  is  why  this  Bil)
 is  being  brought?

 Shri  T.  T,  Krishnamachari:  Ag  |
 said,  the  IFC  was  brought  in  948
 for  a  purpose  which  was  much  limited
 than  our  present  intentions.  Later  on
 in  ‘1957,  during  my  time  as  Finance
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 Minister,  we  brought  in  the  Refinance
 Corporation.  Ags  4  said,  the  work  of
 these  two  corporations  will  be  merg-
 ed.  If  the  hon.  Member  reads  the
 Bill,  he  will  find  that  the  Develop-
 ment  Bank  will  more  or  less  contro]
 the  work  of  the  IFC.  He  might  have

 as  well  asked,  “Why  don’t  you  merge
 the  IFC  with  the  Development  Bank?”
 We  are  not  in  a  position  to  do  it  for
 some  reasons.  The  main  reason  is  the
 fact  that  IFC  itself  has  borrowed  from
 foreign  institutions  on  a  long-term
 basis.  The  contract  between  them
 would  certainly  have  to  be  varied  and
 we  feel  that  the  IFC  should  work
 more  or  less  in  a  subsidiary  capacity
 ang  keep  its  identity,  because  it  does
 not  affect  the  contractual  position  of
 the  iFC  with  the  foreign  institutions
 from  which  it  has  borrowed  money.
 That  is  why  we  are  linking  this  up
 with  the  Refinance  Corporation  and
 getting  it  merged,  because  it  has  no
 such  obligation.  The  IFC’s  identity
 wil]  remain  so  long  as  its.  obligations
 to  foreign  lenders  is  there.

 Mr,  Speaker:  I  shall  now  put  Shri
 Tridib  Kumar  Chaudhuri’s  amend-
 ment  for  reference  of  the  Bill  to  a
 Select  Committee,  to  the  vote  of  the
 House,
 The  amendment  (No.  9)  was  put  and

 negatived.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  establish  the
 Industrial  Development  Bank  of
 India  for  providing  credit  and
 other  facilities  for  the  develop
 ment  of  industry  and  for  matters
 connected  therewith  and  further
 to  amend  certain  enactments,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 Mr.  Speaker:  Clause-by-clause

 consideration.  There  are  no  amena-
 ments  to  clauses  2  to  8.

 The  question  is:
 “That  clauses  2  to  8  stand  part

 of  the  Bill.”

 The  motion  was  adopted.
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 Clauses  2  to  8  were  added  to  the
 Bill.

 Clause  9—  (Business  of  Development
 Bank).

 Shri  P.  R,  Chakraverti  (Dhanbad):
 I  beg  to  move:

 (i)  Page  5,  line  35,  after  “concern”,
 insert—

 “with  the  concurrence  of  the
 Government  of  the  State,  within
 which  the  industria]  concern
 functions.”  (2),
 (ii)  Page  6,  line  38,  add  at  the  end—

 “unless  specially  permitted  by
 the  Reserve  Bank”.  (3).

 The  proviso  to  sub-clause  (d)  reads
 thus:

 “Provideq  that  nothing  contain-
 ed  in  this  clause  shall  be  deemed
 to  preclude  the  Development  Bank
 from  granting  loans  or  advances
 to,  or  subscribing  to  debentures  of,
 an  industria]  concern,  which  may
 at  the  option  of  the  Development
 Bank  be  convertible  into  stocks
 Or  shares  of  that  concern”.

 Here  I  want  to  add  “with  the  con-
 currence  of  the  Government  of  the
 State  within  which  the  industrial  con-
 cern  functions.”  J]  am  bringing  in  the
 State  here  intentionally  because  the
 Development  Bank  today  is  undertak-
 Ing  a  big  responsibility;  it  is  a  pioneer-
 ing  work  which  it  is  expected  to  do  in
 the  development  process.  Whenever
 we  have  taken  up  this  question  here
 and  with  the  Planning  Commission
 also,  we  find  the  same  story  is  repeat-
 ed,  namely  that  the  State  intervened
 They  say,  we  have  referred  the  matter to  the  State  and  the  State  is  not  in
 a  mood  to  accept  it.  So,  I  have  sug-
 gested  that  the  opinion  of  the  States
 may  also  be  taken  so  that  they  may
 have  their  say  in  the  matter.

 Shri  T,  T.  Krishnamachari:  As  a
 matter  of  fact,  this  is  a  lencing  insti-
 tution.  Its  power  to  convert  its  loans
 and  debentures  or  security  into  stocks
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 and  shares,  its  position  cannot  be  sub-
 ject  to  the  concurrence  of  a  State,
 which  is  an  outside  authority.
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 Mr.  Speaker:  I  shall  now  put
 amendments  2  and  3  to  the  vote  of
 the  House.

 Amendments  Nos,  2  and  3  were  put and  negatived.

 Mr.  Speaker:  The  question  is:

 “That  clause  9  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  9  was  added  ०  the  Bill.

 Clause  0  was  added  to  the  Bill.
 Clause  ll—(Borrowings  and  accept-

 ance  of  deposits  by  Deve-
 lopment  Bank)

 Shri  P.  R.  Chakraverti:
 move:

 I  beg  to

 (i)  Page  7,—
 (i)  line  6,—

 omit  “or  without”;  and
 (ii)  line  7,—

 add  at  the  end—
 “or  the  Reserve  Bank”.  (4).

 (ii)  Page  7,  line  35,—

 add  at  the  end—

 “on  the  recommendation  of  the
 Reserve  Bank”.  (5).
 (iii)  Page  8,  line  2—

 after  “Development
 sert—

 Bank”,  in-

 “endorsed  by  the  Reserve
 Bank”.  (6).

 Instead  of  leaving  it  to  the  option
 of  this  Development  Bank  that  some
 bonds  may  be  issued  as_  debentures
 without  the  guarantee  of  the  Central
 Government,  I  would  prefer  that  the
 Reserve  Bank,  which  is  directly  asso-
 ciated  with  the  functioning  of  this
 Development  Bank  comes  in  the  pic-
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 ture  and  it  gives  its  sanction  whereby
 the  question  of  “without  the  guaran-
 tee”  does  not  come  in  at  all.

 Sub-clause  (c)  says  “borrow  money
 from  such  other  authority,  organisa-
 tion  or  institution  in  India  as  may  be
 generally  or  specially  approved  by
 the  Central  Government’.  It  starts
 initially  with  the  Reserve  Bank  and
 slowly  it  comes  to  a  stage  where  it
 can  borrow  money  from  any  other
 institution.  It  means  that  in  addition
 to  what  it  gets  from  the  Reserve  Bank
 it  may  draw  from.  other  _  sources.
 There  I  also  want  that  the  Reserve
 Bank  should  have  a  say  in  the  matter
 while  it  allows  the  Development  Bank
 to  borrow.  Since  the  Central  Govern-
 ment  comes  into  the  picture,  let  the
 Central  Government  have  the  assist-
 ance  of  the  well  established  financial
 institution  in  India,  namely,  the
 Reserve  Bank.  That  is  why  I  have
 suggested  the  additiom  of  the  words:
 “on  the  recommendation  of  _  the
 Reserve  Bank”  at  the  end.

 In  my  amendment  No.  6  |  have  sug-
 gested  the  addition  of  the  words
 “endorsed  by  the  Reserve  Bank”  after
 “Development  Bank”  on  page  8  in  line
 2  The  sub-clause  as  it  exists  reads:
 “The  Central  Government  may,  on  a
 request  being  made  to  it  by  the  Deve-
 lopment  Bank,  guarantee  the  bonds
 and  debentures....”  Here  also  I  want
 that  the  Reserve  Bank  should  recom-
 mend  so  that  the  Central  Government
 may  get  an  assurance  from  the
 Reserve  Bank  that  it  also  endorses
 the  request  on  behalf  of  the  Develop-
 ment  Bank,  so  that  that  request  may
 be  examined  by  them  and  they  may
 guarantee  the  bonds  and  debentures.

 Shri  T.  T.  Krishnamachari:  The
 hon.  Member  does  not  understand  the
 fact  that  the  Board  of  the  Develop-
 ment  Bank  is  also  the  Board  of  the
 Reserve  Bank.  It  is  exactly  identical,
 and  the  question  of  recommendation
 or  permission  of  the  Reserve  Bank.
 therefore,  arises  from  a  lack  of  appre-
 ciation  of  the  realities.
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 Mr.  Speaker:  I  shall  put  the  amend-
 ments  to  the  vote  of  the  House.
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 Amendments  Nos.  4,  5  and  6  were
 put  and  negatived.

 Mr.  Speaker:  The  question  is:
 “That  clause  I!

 the  Bill.”
 stand  part  of

 The  motion  was  adopted.
 Clause  ]  was  added  to  the  Bill.

 Clauses  2  to  5  were  added  to  the
 Bill.

 Clause  16—  (Utilisation  of  Develop-
 ment  Assistance  Fund)

 Mr,  Speaker:  There  is  one  amend.
 ment  to  clause  16.

 Shri  P.  R.  Chakraverti:  Sir,  I  beg
 ‘o  move:

 Page  9,—

 (i)  line  9,—

 after  “likely”  insert—

 “or  is  in  a  position”:  and

 (ii)  line  20,—-

 after  “loan”,  insert  “in  full”  (7).

 In  sub-lause  (2)  of  this  clause  it
 is  said:  “the  Development  Bank  shall
 satisfy  itself  that  banking  or  other
 financial  institutions  or  other  agencies
 are  not  likely  to  grant  such  loan  or
 advance  to  the  industrial  concern....”
 I  want  to  say:  “they  are  not  in  a  posi-
 tion  to  grant  the  loan  in  full”.  Other
 institutions  are  already  advancing
 money  for  particular  industries.  The
 Development  Bank  comes  into  the
 picture  because  of  paucity  of  funds
 and  because  of  their  lack  of  capacity
 to  deal  with  big  problems,  as  it  is
 expected  of  them.  Naturally,  we  can
 put  it  in  a  better  way.  “They  are
 not  likely”  means  that  there  is  some
 lapse  or  some  deficiency  in  their  work-
 ing  which  causes  reluctance  to  lend.
 I  would  like  to  make  it:  “they  are
 not  in  a  position  to  grant  the  loan  in
 full”.  Here  the  Development  Bank
 comes  to  fill  up  the  deficit.
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 Shri  T.  T.  Krishnamachari:  The  first
 position  as  it  stands  is  that  there  can
 be  an  assumption  on  the  part  of  the
 Development  Bank.  In  the  other  case
 there  must  be  precise  knowledge.  I
 do  not  think  I  can  accept  it.

 Mr.  Speaker:  I  shall  put  the  amend-
 ment  to  the  vote  of  the  House.

 Amendment  No.  7  was  put  and
 negatived.

 Mr.  Speaker:  The  question  is:

 “That  clause  6  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  6  was  added  to  the  Bill.

 Clauses  7  to  24  were  added  to  the
 Bill.

 Clause  25—‘Transfer  of  assets  and
 liabilities  of  Refineries  Corporation  for

 industry)
 Mr.  Speaker:  There  is  an  amend-

 ment  to  clause  25.
 Shri  P.  R.  Chakraverti:

 move:

 Page  12,  line  29,—

 I  beg  to

 after  “cash”,  insert  “or  its  equi-
 valent  in  shares”  (8)
 Sub-clause  (2)  says:

 “As  compensation  for  the
 transfer  of  the  undertaking  of  the
 company  to  the  Development  Bank
 under  sub-section  (l),  the  Deve-
 lopment  Bank  shall  pay  in  cash  to
 the  company  an  amount  equal  to
 the  total  paid-up  capital  of  the
 company  for  the  purpose....”

 I  would  suggest  that  it  should  be:  “in
 cash  or  its  equivalent  in  shares”.  By
 that  we  would  be  giving  an  advantage
 to  the  Development  Bank.  When  it
 takes  up  any  undertaking  for  deve-
 lopment,  it  can  pay  compensation  in
 shares  also  instead  of  in  cash.
 6.00  hrs.

 Shri  T.  T.  Krishnamachari:  J  do  not
 think  I  can  accept  it.
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 Mr.  Speaker:  IJ  shall  put  the  amend-
 ment  to  the  vote  of  the  House.
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 Amendment  No.  8  was  put  and
 negatived.

 Mr,  Speaker:  The  question  is:

 “That  clause  25  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  25  was  added  to  the  Bill.

 Clauses  26  to  36  were  added  to  the
 Bill.

 Mr.  Speaker:  There  is  one  amend-
 ment  to  clause  37  by  Shri  Homi  Daji
 and  Shri  Siddananjappa.  That  is  not
 being  moved.  The  question  is:

 “That  clauses  37  and  38,  the
 First  Schedule  and  the  Second
 Schedule  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  37  and  38,  the  Tirst  Schedule
 and  the  Second  Schedule  were  added

 to  the  Bill.

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 Shri  T.  T.  Krishnamachari:  Sir,  I
 move:

 “That  the  Bill  be  passed.”
 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  be  passed.”
 Shri  D.  C.  Sharma:  Mr.  Speaker,

 Sir,  J  do  not  lend  my  support  to  the
 motion  put  forward  by  Shri  Tridib
 Kumar  Chaudhuri  but  I  have  no  doubt
 in  my  mind  that  the  whole  of  this
 Bil  has  been  drafted  in  a  hurry  and
 is  being  passed  in  an  indecent  hurry.

 Shri  Sonavane  (Pandharpur):  He
 has  not  proposed  any  amendment.

 Shri  D.  0.  Sharma:  I  wish  that  this
 had  been  done  with  a  little  more  care
 and  with  a  little  more  sense  of  its
 importance.  For  instance,  I  object  to
 clause  2.  The  names  of  industries
 are  given  there  but  so  far  as  I  remem-
 ber  two  major  industries  have  been
 left  out  here.
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 [Shri  D.  C.  Sharma]
 Our  country  is  embarking  on  an

 adventure  of  universal  and  compul-
 sory  literacy  and  I  find  that  the  print-
 ing  industry  has  absolutely  been/  left
 out  of  this  clause.  Again,  our  country
 is  at  this  time  facing  aggression  from
 China  and  another  country,  and  |  find! that  no  room  has  been  made  in  this
 Bill  for  defence  industry.  I  think  that
 defence  industry  can  also  be  given!
 sometimes;  to  the  private  sector.  |
 therefore,  think  that  the  definitio~
 the  industries  which  are  going  to  be
 covered  by  this  Bill  is  defective  and
 should  have  been  made  more
 inclusive.

 Secondly,  I  stand  for  industrial
 development—there  is  no  doubt  about
 it;  every  /  Indian  stands  for  it.  but
 industrial  development  divested  of
 social  objectives  is  like  a  _  body
 divested  of  its  soul.  I  feel—no/  assur-
 ance  has  been  given  either  in  the
 speech  made  by  the  hon.  Minister
 when  he  introduced  the  Bill  or  after-
 wards—that  in  no’way  are  the  social
 objectives  of  our  country  going  to  be
 served  by  this  Bill.  This  Bill  does
 not  make  any  reference,  direct  or
 indirect,  to  the  resolution  on  demo-
 cratic  socialism  that  we  passed  at!
 Bhubaneswar.  This  does  not  reflect
 in  any  way  the,  trends  of  acquisition
 of  wealth  that  are  prevailing  in  this
 country,  the  trends  of  development  of
 the  country  that  are  prevailing  in  the
 country  and  the  trends  of  distribution
 of  incomes  that  are  prevailing  in  this
 country..  Therefore.  I  think  that  this
 Bill  is  (tramed  in  a  spirit  which  is
 absolutely  removed  from  the  context
 of  the  time  in  which  we  are  living.

 My  third  objection:  is  this.  It  is
 said  that  this  bank  will  perform  9
 major  function.  How  can  a  minor.
 perform  a  major/  function?  if  you!
 want  it  to  perform  a  major  function.  '
 this  Industrial  Development  Bank
 should  have  been  established  in  its’
 own  right.  /  It  should  have  been

 Riven) its  own  life,  its  own  function.
 its  own  policy  of  regulation  and
 everything,  But  it  is  going!  to  be
 a  subsidiary  of  the  Reserve  Bank.
 That  is,  a  minor  is  heing  asked

 tol perform  the  functions  of  a  major;  a
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 baby  is  being  asked  to  perform  the
 functions  of  a  grown-up  man.  I
 think,  if  the  hon.  Finance  Minister
 is  sofkeen  on  having  this  bank  for
 developing  the  industry,  he  should
 have  given  it  its  own  life,  its  own
 right  of  being,  [its  own  right  of  living
 and  its  own  right  of  functioning.
 But  that  has  not  been  done.  I  think
 this  is  something  for  which  I  cannot
 be  very  grateful  to  the  Finance  Minis.
 ter.

 My  fourth  point  is  this,  Much  has
 been  made  of  the  lindustrial  develop-
 ment  of  the  country.  This  Bill  is
 going  to  bring  the  heaven  of  indus-
 trial  development  in  this  country.
 But  what  is.the  sum  allotted  for  it?
 It  is  Rs.  30  crores  only  which  may
 become  Rs.  50  crores  one  day  or  it  ma  y/ become  Rs.  00  crores  some  other  day.
 I  ask  you:  Are  you  thinking  of  the
 free  India  of  those  days  when  the  /
 budget  of  the  Central  Government
 was  Rs.  80  crores  or  are  you  thinking
 of  free  India  of  those  days  when  the
 budget,  is  of  Rs.  10,000  crores?  What
 is  Rs.  10,000  crores  or  Rs.  50,000  crores?
 Why  should  so  much  fuss  be  made
 about!  this  Bill  when  you  are  going
 to  allot  a  sum  of  Rs.  0  crores  only
 for  it  and  raising  it  to  Rs.}  00
 crores  at  some  other  time?  God
 knows  what  will  happen  when  the
 new  Finance  Minister  comes.  There-
 fore,  I  think.  the  industrial}  develop-
 ment  of  the  country  is  in  a  way  not
 being  taken  in  real  seriousness.  It
 it  had  been  taken  in  seriousness,  the

 b  Finance  Minister  woulg  have  come
 forward  to  give  a  greater  amount  of

 ‘funds  for  it.
 Again,  I  say,  this  Bill  does  not,

 reflect  the  intelligence  of  India.  Tt
 {s  a  patch  work.  Something  has
 been  taken  from  Canada,  something
 has  been  taken  from  West!  Germany;
 something  has  been  taken  from  Italy:
 something  has  been  taken  from
 this  country  or  that  country. There  is  a  saying  like,  this:
 My  shoes  belong  to  _  this  coun-
 try,  my  shirt  belongs  to  that  country.
 my  coat  belongs  to  some  other  country,
 but  my  heart  is  Indian.  The
 name  is  Indian  but  it  is  a  patch



 3767  Industrial

 work.  I  think,  it  does  not  reflect
 very  well  on/the  intelligence  of  my
 country  that  we  should  borrow  things
 wholesale  from  other  countries  and
 not  make  them  our  own,  and  that|
 everything  that  we  do  should  be  done
 in  that  spirit.

 My  last  point  is  this  that  a  big
 fish  always  eats  a  small  i  fish.  I
 think  this  Bill  is  definitely  meant  for
 helping  the  big  industrialists.  There
 is  no  doubt  about  it.

 An  hon.  Member:  You  have  at  | last  foung  it  out.

 Shri  D.  C.  Sharma;  I  found  it
 earlier  than  you  did.  My  difficuity
 is,  you  are  always  late  in  finding  it
 out;  There  was  the  Refinance  Cor-
 poration  for  Industry  which  used  to
 cater  to  the  needs  of  the  medium-sized
 enterprises.  This  institution  was’
 established  in  June,  958  and  it  has
 been  refinancing  medium-term  loans,
 granted  to  medium-sized  enterprises
 by  commercial  banks,  State  coopera-
 tive  kanks  and  State  Financial  cor-
 porations.  It  will  continue  to  carry
 on  this  business,  even  after  the  Indus-
 trial  Development  Bank  has:  been
 established,  It  has  been  provided
 that  if  in  the  light  of  any  further
 developments  or  for  adminis-
 trative  or  other  reasons,  -  it/
 becomes  necessary  for  the  business
 of  refinancing  of  industrial  credit  to
 be  undertaken  mainly  or  solely  by
 the  Industrial  Development  Bank.  the
 Refinance  Corporation  for  In-
 dustry  will  be  _—  taken  over
 by  the  Industrial  Develop-
 ment  Bank.  Sir,  here  was  that  insti-
 tution  founded  to  help  the  medium-
 sized  industries  and  I  say  this  is  a
 fore-warning  of  the  liquidation  of
 that  Refinance  Corporation.  This  is
 the  portent  of  the  dissolution  and  the
 death  of  that  Refinance  Corporation.
 Therefore,  I  say,  while  everything  is
 being  done  to  help  big  entrepreneurs
 about  which  the  Finance  Minister  has
 spoken  so  eloquently,  in  these  senten-
 ces  lies  a  death-knell  of  our  Refinance
 Corporation,  Is  our  country  going
 to  be  hitched  to  the  wagon  of  the

 544(  Ai)  LSD—8.
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 big  businessmen?  We  want  big  indus-
 tries,  medium-sized  industries  and
 smajl  industries.  But  here  the  Refi-
 nance  Corporation  is  going  to  be  given
 a  go-bye  and  it  will  not  take  very
 long  to  find  out  the  reasons  and  argu-
 ments  for  giving  the  go-bye  to  the
 Refinance  Corporation.

 Sir,  my  last  point  is  this.
 The  Minister  of  Planning  (Shri

 8.  R,  Bhagat):  Your  last  point  was
 over.

 Shri  D.  C,  Sharma;  No.  I  can  make
 many  more  points.  Do  not  think
 that  the  monopoly  of  intelligence  is
 with  the  treasury  benches  only.  We
 also  can  think  sometimes.  Though
 we  cannot  think  with  the  brains  of
 the  officers  and  the  Secretaries,  we
 can  think  with  our  own  brains.
 I  was  submitting  very  respect-
 fully  that  one  of  the  things
 which  should  have  been  done  in  this
 Bill  was  that  this  should  have  been
 made  an  amalgamation  of  the  private
 sector  and  the  public  sector.  The
 private  sector  and  the  public  sector
 are  the  two  eyes  of  Government.  I
 ao  not  want  the  private  sector
 to  die  and  I  do  not  want  the  public
 sector  to  flourish  at  its  cost;  at  the
 same  time.  I  want  that  the  public
 sector  should  also  flourish.  But
 nothing  has  been  said  about  it  in  this
 Bill.  Of  course,  it  may  be  stated  that
 they  can  anyhow  get  the  money  they
 need  from  other  sources.  But  I
 think  that  in  the  interests  of  balanced
 economic  development  in  this  country,
 it  is  necessary  that  these  two  things
 should  be  harnessed  together
 and  these  two  things  should
 be  kept  together,  But  here  I  find
 that  the  Finance  Minister  is  very
 eloquent  about  the  big  entrepreneur
 and  big  industrialist,  but  not  about
 the  small  ones.

 Therefore,  for  thcse  reasons,  I
 oppose  this  Bill.

 Shri  T.  T,  Krishnamachari:  I  have
 far  too  much  respect  for  my  hon.
 friend  to  controvert  him.  I  have
 nothing  more  to  say.

 Dr.  M.  S.  Aney  (Nagpur):  I  would
 submit  that  Shri  D.  C.  Sharma  should
 not  be  allowed  by  this  House  to  have
 the  laat  word  on  this  subject,  because



 33769  Industrial  Development  APRIL  30,  964
 Bank  of  India  Bill

 {Le.  M.  5.  Aney]
 he  las  opposed  this  Bill.  So.  I
 tequest  I  may  be  permitted  to  say  a
 word  in  support  of  the  Bill..

 Shri  9.  0.  Sharma:  What  did  the
 hon.  Minister  say?  I  did  not  hear  him.
 He  should  not  have  been  so  arrogant
 like  that.  He  should  have  replied  to
 me.

 Mr.  Speaker:  Order,  order.

 Shrt  Bhagwat  Jha  Azad  (Bhagal-
 pur):  He  has  said  that  no  point  of
 controversy  has  been  raised  by  my
 hon  friend.

 Shri  D.  C.  Sharma:  I  think  he
 should  have  been  more  intelligent
 than  anybody  else.

 Shri  T.  T.  Krishnamachari:  |  did
 not  say  that.  I  merely  said  that  I
 had  far  too  much  respect  for  my  hon.
 friend  to  controvert  his  arguments..

 Shri  D.  C.  Snarma:  I  may  not
 have  the  brain  of  the  Secretary  to  my
 hon.  friend  but  I  have  my  own  brain.

 Shri  Vasudevan  Nair  (Ambaia-
 puzha):  What  the  hon.  Minister  has
 stated  is  no  reply.

 Mr.  Speaker:  There  is  one  thing
 that  I  might  mention  that  these  are
 not  points  that  could  be  raised  during
 the  third  reading,  At  the  third  read-
 ing  stage,  we  have  only  to  take  up
 such  points  as  what  effect  the  amend-
 ments  which  have  been  accepted  wil:
 have,  whether  any  other  amendmenis
 that  have  been  rejected  should  have
 been  accepted  in  order  to  make  the
 Bill  better  and  so  on.  It  is  only  those
 things  which  can  be  taken  up  during
 the  shird  reading.  What  Shri  D.  0.
 Sharma  dealt  with  were  very  impor-
 tant  points,  no  doubt,  but  they  were
 points  which  should  have  been  raised
 earlier,

 Shri  D.  C.  Sharma:  You  are  very
 kind  to  say  that  they  were  important
 points,  but  the  hon.  Minister  does
 not  think  so.

 Indian  Coinage
 (Amendment)  Bill
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 Mr.  Speaker:  I  agree  with  the  hon.
 Member  that  they  were  very  impor-
 tant  points.

 The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 6.3  hrs.

 INDIAN  COINAGE
 BILL

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Indian  Coinage  Act,  1906,  be
 taken  into  consideration.”

 (AMENDMENT)

 The  object  of  this  measure  is  sim-
 ple  and  non-controversial.  When  the
 decimal  coinage  system  was  introduc-
 ed  in  this  country  in  1957,  it  was  de-
 cided  to  designate  the  units  of  the
 new  system  as  paisa  coins.  However,
 as  the  coins  of  the  old  anna-pie  series
 were  to  circulate  along  with  the  new
 coins  during  the  period  of  transition,
 the  new  coins  were  called  naya  paisa
 to  avoid  their  being  confused  with  the
 paisa  coins  of  the  old  system.  It  was
 the  intention  then  that  after  the  anna-
 pie  coins  had  been  withdrawn  from
 circulation  completely,  the  distingui-
 shing  prefix  ‘naya’  should  be  dropped,
 and  the  coins  should  thereafter  be
 called  only  naisa  paisa  coins.  The
 coins  of  the  anna-pie  series  have  been
 demonetised  in  stages,  and  the  last
 phase  of  that  progress  was  completed
 on  the  lst  January,  964  when  all
 coins  of  the  old  system  except  the
 half  and  the  quarter  rupees  ceased
 to  be  legal  tender,  As  the  old  paisa
 coins  are  no  longer  in  circulation,  the
 time  is  now  opportune  to  drop  the
 prefix  ‘naya’  from  the  naya  paisa.  It
 is  proposed  to  redesignate  the  naya
 paisa  coins  as  paisa  coins  with  effect
 from  the  lst  June,  1964,  I  would.  how-
 ever,  like  to  make  it  clear  that  the
 proposed  paisa  coins  will  retain  the
 shape,  size  and  weight  of  the  naya paisa  coins  which  they  replace.
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 There  is  also  no  material  change  in
 the  design  of  the  proposed  coins  ex-
 cept  that  in  the  place  of  ‘naya’/‘naya’,
 the  face  value  of  the  coins.  in  the
 Hindi  words  will  be  shown  in  addi-
 tion.

 The  change  in  the  designation  of
 the  coins  does  not  require  any  legis-
 lation;  it  can  be  brought  about  through
 the  issue  of  a  gazette  notification  by
 the  Central  Government  under  sec.  4
 (l)  of  the  Indian  Coinage  Act,  90o
 There  are,  however,  certain  other  as-
 pects  of  the  change  over  which  have
 necessitated  the  present  amendment.
 Even  after  the  ‘naya  paisa’  coins  are
 redesignated  as  ‘paisa’  coins  with
 effect  from  the  lst  June  1964,  the  ex-
 isting  ‘naya  paisa’  coins  will  continue
 till  such  time  as  they  are  called  back
 from  circulation.  The  insertion  of  4
 new  sub-section  (4)  under  section  १3
 of  the  principal  Act  is  intended—this
 is  the  first  amendment  in  this  Bill—to
 maintain  the  legal  tender  character
 of  the  ‘naya  paisa’  coins  even  after
 their  redesignation.

 With  the  renaming  of  these  coins.
 it  will  be  necessary,  with  effect  from
 the  Ist  June  +1964,  to  construe  all  re-
 ferences—this  is  the  second  amend-
 ment—in  enactments,  notifications.
 rules,  deeds  etc.  to  values  expressed
 in  ‘paisa’.  This  purpose  is  proposed
 to  be  achieved  by  the  insertion  of  a
 new  sub-section  (4)  in  section  4  of
 the  principal  Act  on  the  lines  of  the
 existing  sub-section  (3).

 It  is  intended  to  bring  the  above
 amendments  into  force  from  the  Ist
 of  June  1964,  since  the  situations,
 which  they  seek  to  remedy  will  be  the
 direct  results  of  the  decision  to  rede-
 signate  the  ‘naya  paisa’  coins,  which
 will  be  effective  from  the  Ist  of  June
 ‘1964,

 These  are  the  two  amendments
 which  we  propose  which,  as  I  explain-
 ed  in  the  beginning,  are  very  simple
 and  non-controversial.  They  emanate
 mainly  because  we  want  to  redesig-
 nate  it  on  an  earlier  understanding
 that  when  the  rupees  annas  pies  coins
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 would  be  withdrawn,  there  would  be
 No  necessity  of  having  the  prefix
 ‘naya’  or  ‘naye’.  So,  it  is  in  the  nature
 of  a  consequential  amendment.  I
 move.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Indian  Coinage  Act,  i906,  be
 taken  into  consideration”,

 if
 Shri  Heda  (Nizamabad):  I  expecied

 that  the  hon.  Minister  when  moving
 for  consideration  would  have  given  us
 a  report  of  the  efforts  of  Government
 in/eliminating  the  use  of  annas,  parti-
 culuriy  one  anna,  two  30788  and  three
 annas

 ia
 usage  in  the  general  market.

 If  you  jgo  to  the  market,  you  still  find
 people  talking  in  terms  of  two  annas
 and  three  annas.  Even  in  the  Central
 Sai)  if  we  order  cold  coffee,  we  are
 asked  to  Pay  exactly  37  nP.  Tuat  is
 what  six  annas  come  to.

 So,  the/point  is  that  it  is  not  much
 material  benefit,  if  you  take  away  only
 the  word  ‘naya’)  The  material  thing
 is  that]  you  should  cease  to  think  in
 terms  of  annas,  particularly  one  anna,
 two  annas  and  three  annas,  So  far  as
 the  4+annas  and  8-annas  are  concern-
 ed,  it  does  not  matter  because  there
 are  singie  pieces  of  that  denomina-
 tion.  But  if  somebody  talks  fn  terms
 of  one  anna  or  five  annas  or  six  annas,
 it  is  against  the  spirit  of  the  Bill,  and
 of  the  |Act  that  we  passed.

 Therefore,  Government  should  have
 come  forward  and  told  us  what  efforts
 they,  have  made  in  popularising  the
 hew/  system  and  persuading  people  to
 give  up  thinking  in  terms  of  annas.
 l  find  that  from  that  angle,  the  Gov-
 ernment  have  not’  done  much.  I  do
 hope  they  will  take  this  occasion  to
 use  the  radio,  the  press  and  other  me-
 dia  at  their  command  |  and  see  that
 annas  do  not  enter  any  more  in  peo-
 ple’s  thinking.  With  these  words,  I
 support  the  Bill.

 Shri  Tridib  Kumar  Chaudhuri  (Ber-
 hampur):  On  a

 Point  [of
 clarification.

 The  hon.  Minister  said  that  the  naya
 paisa  coins  would  continue  to  be  iegal
 tender.
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 Shri  R.  5.  Pandey  (Guna):  Are  you
 counting  naye  paise?/

 Shri  Yridib  Kumar  Chaudhuri:  I
 have  got  it.  ‘Naya  paisa’  is  written
 here.  What  about  ten  and  five  naye
 paise?  Will  they  all  continue  to  be!
 legal  tender?

 Shri  B.  R.  Bhagat:  Yes.

 46.20  hrs.
 (Mr,  Deputy-SPEAKER  in  the  Chair]

 Shri  Morarka  (Jhunjhunu):  I  only
 wanted  to  ask  a  question,  The  hon.
 Minister  said  just  now  that  this  was
 a  Bill  to’  amend  the  Indian  Coinage
 Act.  Why  is  this  word  “Indian”  still
 kept?  Here  in  this  country  we  have
 only  word  Indian  coins,|  we  do  not
 have  British  and  other  coins.  Just  as
 we  have  dropped  it  from  the  In

 ee Companies  Act  and  Indian  Income4tux
 Act  and  call  the  only  Companies  Act
 and  Income-tax  Act,  T  think  the
 Finance  Minister  could  have  taken
 this  opportunity!  to  drop  it  here  also
 and  call  it  only:  the  Coinage  Act.

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  Sometimes  the  Law
 Ministry  permits  us  to  bring  certain
 omnibus|  Bills  to  make  verbal  amend-
 ments  of  this  nature.  I  will  certainly
 draw  the  attention  of  the  Law  Minis-
 try  to  this,  Probably  when;  they  bring
 the  next  ornnibus  Bill,  all  this  will
 go.

 Dr.  M.  S.  Aney  (Nagpur):  My  non.
 friend  suggested  that  the  use  of  the
 word  “anna”  should  be  completely  eli-
 minated.  I  do  not  think  that  by  merely
 passing  a  law  you  can,eliminate  that.
 The  word  has  been  inf  use  not  for  a
 few  years,  but  for  centuries  together.
 So,  the  best  thing  is  that  without  dis-
 turbing  your  decimal  system,  youl
 can  make  five  naye  paise  equal]  to  one
 anna,  and  have  20  annas  in  a  rupee.  If
 you  introduce  new  tables  like!  that,
 you  can  have  the  whole  system  with-
 out  disturbing  it.  It  will  be  consis-
 tent  with  the  use  of  the  word  “anna”
 which)  has  been  there  for  such  a  Jong
 time.
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 Maharajkumar  Vijaya  Ananda  (Vi-
 sakhapatnam):  What  will  be  the  cost
 invoived,  because  probably  you  will
 have  to  alter  the/  machines?  Will  it
 be  worthwhile?

 Shri  Sonavane  (Pandharpur):  I  am
 happy  that  this  Bill  has  been  brougny
 forward  by  the  Government  to  remove
 thig  terminology]  of  naya  and  naye,
 but  I  want  to  make  two  suggestions.

 The  first  suggestion  is  this,  that
 while  having  new  coins,  particularly
 the  paisa  as  it  would  be  called  here-
 after  should  be  of  a  size  that  would
 be  convenient  to  carry.  Otherwise,
 even  if  we  hold  these  coins,  ail  the
 coins  slip  through  our  fingers,  It  3६
 a  very  strange  thing,  and  it  is  very
 dificult  to  hold  the  coin.  Therefore.
 the  lowest  coin  should  be  of  the  size
 of  the  old  paisa,  or  at  least  of  some
 ize.  The  lowest  coin  should  not  be
 such  that  we  cannot  hold  it  in  our
 hands,  or  that  it  cannot  be  sustained
 in  the  palm  of  the  hand.  Let  us  in-
 crease  the  size  or  the  dimensions  ot
 the  coin  in  some  way.

 My  second  suggestion  concerns  a
 legal  point.  Here  only  these  words
 naya  and  naye  are  removed  from  the
 coins.  Doe:  it  apply  to  all  these  coins
 where  naya  paisa  is  written,  because  It
 is  there  in  25  naye  paise  and  other
 coins.  My  reading  of  the  Bill  is  that
 this  removal  is  not  common  to  all  the
 coins  This  is  lacuna  according  to  me
 and  if  lacuna  is  there  Government
 should  do  something.  Otherwise  only
 the  ‘naya  paisa’  wil]  be  remcved  from
 the  last  coin  and  all  the  other  coins
 would  retain  that.  With  these  sugges-
 tions  9  woulq  welcome  this  Bill.

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 Sir,  I  want  to  make  a  few  observa-
 tions.  It  is  easy  to  introduce  coins
 Sut  at  times  it  is  difficult  to  maintain
 their  currency.  That  happened  during ihe  Bvitish  days  also.  There  were
 coins  known  as  double  paisa  and  pies
 but  the  pies  were  never  used..  (In-
 terruption.)  I  kept  some  of  them  as
 exhibits.  They  were  of  the  same  size

 i
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 as  the  preset  naya  paisa  but  these
 wele  Never  in  the  market.  At  times
 my  apprehengion  is  that  the  naya  paise
 will  go  the  same  way  as  the  pie  did
 during  the  British  rule.  Mr,  Sona-
 vane’s  suggestion  is  an  inpertant  one.
 It  should  be  of  a  size  which  looks  res:
 pectable  or  handable.  For  that  I  say
 that  it  may  be  done  as  they  did  durinz
 the  wary  time,  in  order  to  reduce  the
 mental  content  of  the  paisa.  At  that
 time.  the  circular  disc  was  maintained
 but  a  hole  was  made  in  the  centre.

 The  Minister  of  Finance  (Shri  I.
 T.  Krishnamachari):  They  were  used
 as  washers,

 Shri  C.  K.  Bhattacharyya:  It  led  to
 more  serious  consequences  also.  When
 it  Was  put  in  currency,  we  published
 a  cartoon  in  our  paper  as  if  8  peasant
 was  handing  over  it  to  his  wife.  In
 making  it,  the  king’s  head  had  been
 semoved.  The  peasant’s  wife  was  ask-
 ing:  where  is  the  king’s  nead.  When
 the  cartoon  was  published,  the  then
 Government  took  exception  to  it,  Be-
 sides  being  used  ss  washers  as  the
 finance  Ministcr  says,  it  leq  to  more
 serious  consequences.  In  any  cass
 what  I  feel  is  that  two  naya  paisa
 voing  will  remain  in  currency  and  the
 one  naya  paisa  wil)  go  out  of  exist-
 ence.  My  sugestion  is  that  this  2  nP.
 may  be  made  of  q  better  size  and  may
 96  given  a  place  in  the  system.  The
 system  is  described  as  decimal  coin-
 uge  and  in  a  decima]  coinage,  how
 can  2  nP  come  in?  I+  should  be  1  5.
 10,  etc,  and  the  introduction  of  2  nP
 is  ६  misfit  and  a  misnomer.  My  sug-
 gestion  is  that  the  2  nP  coin  should
 be  made  the  lowest  unit  and  should
 be  given  a  size  which  coulg  meat  all
 the  objectiong  that  had  been  raised
 against  this  naya  paise  or  paise  of  the
 size  which  we  have  got.

 Shri  5.  Kandanppan  (Tiruchen-
 gode):  Sir,  we  usually  identify  coins
 by  their  shape  size  and  colour.  Even
 the  literate  people  donot  look  into  the
 letters  written  there.  After  Indepen-
 dence,  especially  after  the  introduc-
 tion  of  the  naya  paisa,  most  of  the
 letters  on  our  cOins  are  written  in
 Hindi  alone.  Of  course  it  give  sen-
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 timental  satisfaction  to  the  Hindi  peo-
 ple.  Please  do  no,  mistake  me  but
 can  easily  be  done  in  all  the  four-
 ‘eon  languages  35  well  and  we  will
 siso  have  the  satisfaction  of  haviig
 Sur  own  language  in  tha:  particular
 ‘oin.  I  feel  that  thig  suggestion  can
 visily  be  accepted  by  the  Minister,
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 aft  यशपाल  सिंह  (कराना)  :  उपाध्यक्ष
 महोदय,  मैं  इस  बिल  का  कैसे  सियेन  करू
 पता  नहीं  यह  बिल  कसे  लाया  गया  है  ।  क्‍या
 समय  फालतू  था,  या  मनी  स्पेयर  था  या  और
 कोई  काम  नहीं  था  कि  इस  बिल  को  लाया  गया  ।

 हमारा  देश  एक  खास  तरह  से  चल  प्रदा  था  |
 रुपया  हमारी  थ  व्यवस्था  की  बैकबोन
 रहा  है  और  उसके  सिलसिले  में  हजारों  साल  से

 कुछ  गुर  कायम  किए  गए  थे  ।  वे  खारे  गुर  इस
 नए  सिस्टम  कराने  से  फेल  हो  गए  ।  न  मालूम
 इस  निस्टम से  क्‍या  फायदा  हुआ  है  और  पता
 नहीं  यह  किस  देश  की  नकल  में  शुरू  किया  गया  ।
 ग्राम  व्यवस्था  यह  है  कि  एक  नए  पसे  की  कोई
 चीज  नहीं  मिलती,  न  सिगरेट  मिलती  है,  न

 बीडी  मिलती;  है,  न  दियासलाई  मिलती  है,
 ने  आर  कोई  चीज  मिलती  है  1  लेकिन  एक
 नई  चीज़  पैदा  कर  दी  गयी  है  इसका  एक
 परिणाम  तो  यह  हुआ  है  बच्चे  इस  नए  पसे
 को  निगल  जाते  हैं  औरलोग ों  को  डाक्टरों  को

 बढ़ना  पड़ता  है  और  एक  नए  पैसे  के  पीछे
 पचास  रुपया  खर्च  करना  पडता  है  तब  जा  कर
 बच्चे  की  जान  बचती  है  ।

 जो  बिल  लाया  गया  है  वह  तो  बरच्छा  ही
 होगा  क्‍योंकि  मिनिस्टर  साहब  एक  बड़े  आदमी
 हैं,  बड़े  विद्वान  हैं  और  उनकी  वजह  से  देश

 की,ना+  ऊची  हुई  है  7  लेकिन  फिर  भी  मेरी
 समान  में  नहीं  प्राता  कि  इसको  लाने  का  कारण
 क्या  है  कि  जिस  की  वजह  से  यह  बिल  लाया
 गया  |  भ्रमर  इस  पैसे  को  रखना  है  तो  इसको

 इतना; बड़ा  किया  जाए  कि  बच्चे  इसको  न
 नगर  सकें,  कौर  इसकी  कोई  कीमत  निर्धारित

 को  जाए  ।  कीमत  तो  वही  हैं  और  पैसे  को
 कायम  कर  दिया  गया  है  ।  राज  कहीं  खाना
 खाने  जाते  हैं  तो  होटल  -वाला  चावल  की
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 प्लेट  के  ३७  पसे  मांगता  है,  ३६  नहीं  ।
 ३७  नये  पैसे  मांगते  हैं  और  इस

 तरह  एक  नये  पैसे  का  घाटा  नागरिकों  को
 रहता  है  ।  मरकर  एक  पैसे  का  फायदा
 उठाती  है  जब  #  नागरिक  एक  कैस  का  नुक़सान
 उठाते  हैं।  यह  सब  बात  ठोक  हैं  जो  कुछ  किया
 होगा  सही  ही  किया  होगा  लेकिन  आज  तक
 मेरी  यह  समझ  में  नहीं  पाया  कि  ६४  पैसे  को
 हटा  कर  यह  १००  नये  पैसे  किस  लिए  कायम
 किये  गये  हैं  प्रो  इन  से  राष्ट्र  की  उन्नति
 में  क्या  फ़ायदा  हुआ  है  ?  इस  से  कितना  सहयोग
 मिला  है  यह  मेरी  समझ  में  नहीं  कराया  ?

 पालियामेंट  को  एक  घटा  चलाने  के  लिए
 हमको  हज़ारों  रुपये  खर्च  करने  पडते  हैं  ग्रोवर
 उधर  यह  है  कि  बच्चे  यह  नये  पैसे  जो  श्रीधर
 निगल  जाया  करते  हैं  तो  उस  के  लिए  नागरिक
 बेचारे  डाक्टरों  को  ढूंढ़ते  फिरते  हैं  ।  लेकिन

 चुंकि  माननीय  श्री  क्ष्णमाचारी  इन  बिल  को
 लाये  हैं  और  उनका  जनता  पर  बात  प्रहसन
 है  इसलिए  यह  ठीक  है  कि  इसे  पास  हो  जाना

 चाहिए  ।  श्री  क्रष्णममाचारी  ने  गोल्ड  कंट्रोल
 काडर  को  ठीक  करके  और  खास  तौर  से  यह
 जो  अनिवार्य  बचत  योजना  थी  उसको
 मौडिफ़ाई  करके  और  वापिस  ले  कर  जनता  के
 साथ  बहुत  वड़ा  उपकार  किया  है  ।  कम्पलसरी
 डिपाजिट  योजना  को  वापिस  ले  कर  इन्होंने
 बिना  शक  जनता  का  बड़ा  उपकार  किया  है।
 लेकिन  यह  बात  कुछ  समझ  में  नहीं  भाई  कि
 जिस  चीज़  का  काई  महत्व  नहीं  जिससे  भारत
 को  कोई  लाभ  नहीं,  अलबत्ता  इससे  डाक्टरों
 को  प्रवीण  कुछ  लाभ  हुमा  है  बौर  अगर
 डाक्टरों  के  लिए  इसे  किया  हें।  तो  मुझे  कुछ
 कहना  नहीं  है  लेकिन  अगर  ऐसी  कोई  बात  न

 हो  तो  मैं  तो  कहूंगा  कि  बेहतर  यह  होंगा  कि

 बाजार  १००  नये  पैसे  के  वही  पुराने  ६४  पैसे
 किये  जाय,  रुपये  के  सोलह  कराने  हों  ।  लेकिन
 अगर  इसे  क्राइम  रखना  ही  है  और  यह
 भारतीय  सिक्‍के  (संशोधन)  बिल  उन्हें  पास

 ही  करना  है  तो  फिर  कम  से  कम  इस  नये  पैसे
 के  प्राकार  को  कुछ  प्रतीक  बड़ा  कौर  चौड़ा
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 mare  कर  दें  ताकि/थह  बच्चों  कैसेट  में  न  जा
 सके  और  वे  उसको  निगल  न  सके  ।  इन्हीं  शब्द
 के  साथ  मैं  इग  विधेयक  का  रूमान  कता  हूं

 श्री  शिव  नारायण  (फांसी)  :  उपाध्यक्ष
 महोदय,  यह  ठीक  है  कि  यह  नया  पैसा  देखने
 में  बहुत  हलका  और  छोटा  है  लेकिन  इसका
 महत्व  किसी  तरह  कम  नहीं  आंकना  चाहिए
 ग्रोवर  यह  इसी  प्रकार  है  a

 “देखन  में  छोट  लगें,  घाव  करें  गम्भीर  7
 मरे  मितर  ने  जो  कभी  बोले  थे  उनकी  समझ  में
 नहीं  आया  कि  यह  ६४  पैसों  को  हटा  कर
 सरकार  ने  १००  नये  पसे  क्‍यों  कर  दिये  ?  इस
 के  करने  का  कारण  तो  बिलकुल  साफ  हैं  कि
 सरकार  दशमलव  सिस्टम  जो  कि  दुनिया  भर
 में  लागू  है  उसको  उसने  प्र पने  यहां  भी  इंट्रोड्यूस
 करना  मुनासिब  समझा  ।  इस  के  श्रद्वा
 नये  बसों  में  हिसाब  लगाना  भी  बड़ा  ग्रा सान

 है  ।  बच्चों  को  और  बड़ों  को  भी  दशमलव
 पद्धति  के  जरिए  हिसाब  लगाने  में  बडी  सुविधा
 रहती  है  और  १००  नये  परसों  का  एक  रुपया

 होता  है  इस  आधार  पर  बड़े  से  बड़ा  हिसाब
 खटाखट  लग  जाता  है  ।

 यह  जमकर  है  कि  कहीं  आप  को,  ३७
 नये  पैसे  बजाय  ३६  नये  पैसे  के
 देने  पड़ते  हैं।  कहीं  श्राप  ने  दो  आने
 का  सामान  लिया  और  आपने  दुकानदार  को
 चवन्नी  दौ  तो  दुकानदार  आपकों  बजाय  १३
 नये  पैसे  लौटने  के  १०  नये  पैसे  ही  लौटाता  है
 तो  इस  तरह  एक  नया  पैसा  दुकानदार  को
 मिलता  है  ।  लेकिन  उसी  तरह  जब  श्राप  १२
 नये  पसे  देते  हैं  तो  एक  पैसा  प्रतीकों  बच
 जाता  &  इसलिए  यह  एक  नये  पैसे  की  घटा  बढ़ी
 दोनों  तरफ़  ही  चलती  है  ।  यहां  मैं  इतना  जरूर
 कहना  चाहूँगा  कि  कहीं  कहीं  पर  जिस  चीज़
 के  दाम  दो  कराने  हैं  अर्थात्‌  १२  नये  पैसे  होने
 चाहिएं  उसके  दाम  उन्होंने  बजाय  १२  नये  पैसे
 के  १३  नये  पैसे  कर  दिये  हैं।  मिसाल  की  तौर

 गुर कूपक
 बतलाऊं  कि  स्टेशनों  पर  भ्रमजाल

 एक  कप  का  दाम  बजाय  दो  जाने
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 mart  १२  पैसे  लेने  के  वे  १३  नये  पैसे  मांगते
 हैं  7  शब  यह  जनता  के  साथ  अवश्य  बेईमानी
 करनी  है  1  वहां  इस  बारे  में  घपला  ज़रूर  है  ।
 जिस  टी  के  कप  की  प्राइस  दो  आने  फिक्स  है
 उसके  दाम  उन्‍हें  १२  नये  पैसे  ही  लेने  चाहिए
 लेकिन  वे  १३  नये  पैसे  मांगते  हैं  और  चार्ज
 करते  हैं  इस  लिए  वहां  घपला  अवश्य  है  ।
 लेकिन  जसा  मैं  ने  पहले  कहा  यह  एक  नये  पैसे
 का  घपला  दोनों  तरफ़  है  और  कहीं  हम  भ्रमर
 एक  नया  पैसा  ज्यादा  देते  हैं  तो  कहीं  हमें  एक
 नये  पैसे  का  एडवांटेज  भी  मिल  जाता  है  इसलिए
 बह  लेवल  हो  जाता  है  ।

 में  एक  टीचर  होने  के  नाते  उनको  बनाना
 चाहता  हैं  कि  यह  ६४  पम मों  के  हिसाब  में

 गड़बड़ी  रहती  थी  और  हिसाब  करना

 मुश्किल  भी  होता  था  और  मैं  उन  को  बतलाना
 चाहता  हूं  कि  ६४  पैसों  के  बजाय  यह  जो
 १००  नये  पैसों  का  हिसाब  रक्खा  गया  है,
 १००  का  रेशियों  जो  कि  दशमलव  पद्धति  के
 आधार  पर  फिक्स  कर  दिया  है  वह  ठीक  ही
 किया  है  और  बच्चे  और  बूढ़े  सभी  लोग  इस
 आधार  पर  बड़े  से  बड़ा  हिसाब  बडी  ग्रा सानी
 से  खटाखट  लगा  लेते  हैं  -  दिखलाए  मैं  यह
 भारतीय  भिनके  (संशोधन)  बिल  जो
 पेश  हुआ  है  उसका  समर्थन  करता  हूं  और
 उन  मानवीय  सदस्य  को  ऐसी  कोई  घबराहट
 इस  के  बारे  में  नहीं  होती  चाहिए  ।  इन्हीं  चंद
 शब्दों  के  साथ  मैं  इस  विधायक  का  समर्थन
 करने  हुए  समाप्त  करता  हूं  ।

 Shri  B.  R.  Bhagat:  Mr.  Deputy-
 Speaker,  Sir,  I  am  glad  the  House  took
 such  a  keen  interest  in  this  matter.
 T  will  certainly  look  to  the  suggestions
 of  hon.  Members  who  want  the
 size  or  the  weight  or  the  shape  of
 this  nava  paisa  to  be  changed.  The
 only  difficulty  in  this  matter  is  that  I
 am  subject  to  correction—even  today
 the  value  of  the  alloy  is  more  than  the
 value  of  the  naya  paise.  So,  if  you
 increase  the  size  or  strengthen  it,  the
 cost  will  be  more.

 Secondly,  it  should  be  b  in

 amma
 that  ]  naya  paisa  is  a  counting
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 or  nominal  denomination.  The  hon.
 Member  suggested  that  instead  of

 ]  nP  which  should  not  be  there,  there
 should  be  2  nP  coins.  The  difficulty
 would  be,  how  to  express  odd  deno-
 minations  like  ,  3  or  5  if  you  do  not
 have  l  nP.  We  inteng  shortly  to  in-
 troduce  3  nP  coins  and  probably  that
 may  solve  it.  We  will  look  into  it
 again  and  bear  in  mind  the  sugges-
 tions  and  feelings  of  hon.  Members  in
 this  matter.

 The  point  was  raised  by  Mr,  Heda
 that  even  after  so  many  years,  this
 anna  concept  is  still  there  in  every-
 body’s  mind  and  the  value  is  expres-
 seq  notionally  at  least  in  annas.  That
 may  Or  May  not  be  so.  But  old  habits
 which  have  been  there  for  generations
 die  hard.  So,  sometimes  we  may  think
 in  terms  of  annas.  But  a  number
 of  steps  have  been  taken  by  Govern-
 ment  and  I  do  not  think  any  propo-
 ganda  is  needed.  Now  the  value  is
 being  expressed  in  naya  paise  because
 it  is  easier.  In  schools,  the  arithme-
 tical  clculations  are  taught  ६0  the
 children  in  rupees  and  naya  paise  and
 not  in  rupees,  annas.  So.  I  hope  the
 anna  will  disappear  in  course  of  time.

 With  these  words,  I  move  that  the
 Bill  be  taken  into  consideration.

 Mr.  Deputy-Speaker:  The  question

 “That  the  Bill  further  to
 amend  the  Indian  Coinage  Act,
 906  be  taken  into  consideration.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  clause-by-clause  con-
 sideration  of  the  Bill.  There  are  no
 amendments.

 The  question  is:

 “That  clauses  2  and  3  stand  part
 of  the  Bill.”

 The  motion  twas  dopted,
 Clauses  2  and  3  were  added  to  the

 Bill,

 Clause  ,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.
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 Shri  8.  R.  Bhagat:  |  beg  to  move:
 “That  the  Bill  be  passed”.

 Mr.  Deputy-Speaker:  Motion  moved
 “That  the  Bill  be  passed”.

 Shri  C.  K.  Bhattacharyya:  Sir,  the
 hon.  Minister  just  now  referred  to  the
 shortage  of  metal.

 Shri  8.  है.  Bhagat:  I  said  the  value
 of  the  alloy  is  more  than  the  value
 of  the  naya  paisa,

 Shri  C.  K.  Bhattacharyya:  I  only
 want  to  refer  to  certain  transactions
 that  the  Government  of  India  had  with
 the  United  States.  The  Government
 of  India  paid  back  or  dis-
 charged  certain  obligation  to  the  Unit-
 ed  States  in  rupees.  The  obligation
 was  to  pay  in  silver  only,  but  in  dis-
 charging  that  obligation,  they  paid
 along  with  the  rupee  the  amount  of
 nicke]  ang  other  metal  included  in  the
 rupee  free  of  charge.  I  would  requesi
 him  to  calculate  the  value  of  the  meta!
 tnat  has  becn  made  over  to  the  United
 Statas—-nicke!  and  other  metal—be-
 cause  in  paying,  they  took  into  consi-
 eration  only  the  value  of  silver  and
 not  the  value  of  the  other  meta]  in
 the  coins.  The  entire  thing  appeased
 in  the  newspapers.  I  do  not  exactly
 remember  it,  bui  it  was  a  good  value.
 The  hon.  Minister  may  find  it  out  as
 to  what  was  made  over  to  the  United
 States  in  the  form  of  nickel  and  other
 metals  without  getting  any  return  for
 that.

 Shri  Heda:  May  I  know  why  one
 anna  and  two  anna  coins  are  not  with-
 drawn?

 श्री  बटा  सिंह  (मांगा):  उपाध्यक्ष

 महोदय,  मैं  इस  बिल  का  विरोध  करता  हूं  ।
 थोड़ी  देर  पहले  सरकार  ने  कुछ  एसे  प्रादेश,
 दाम,  दिये  कि  उस  की  टकसालों  में  जो  वर्कर
 काम  करते  हैं,  उन  की  तलाशी  ली  जाय
 हमें  बम्बई  में  खासकर  ऐसा  वाकया  देखने
 को  पाया  कि  वहाँ  पर  जो  बहुत  से  सिख
 नौजवान  काम  करते  हैं,  जब  वे  काम  करनेके
 बाद  ब्रा हर  जाते  हैं,  तो  जिस  तरीके  से  उत  की
 तलाशी  ली  जाती  है,  वह  बढ़त  नामुनासिब
 है  |  चौकीदार  उन  की  पगड़ियां  उतारते  हैं,
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 उन  की  बेइज्ज़ती  करते  हैं,  उन  को  हा  मिलिए
 करते  हैं।  मेरी  इत्तिला  है  कि  जब  गवर्नमेंट  ने
 लिखों  को  उस  महकमे  से  निकाल  दिया  है,  जहां
 सिक्‍के  ढाले  जाते  हैं  यह  बात  बहुत  बरी  है  1
 सरकार  को  एसी  नीति  नहीं  प्रपनानी  चाहिए,
 क्योंकि  हिन्दुस्तान  में  पत्र  से  फ़र्माबरदार  श्र
 ईमानदार  लग  सिख  हैं  वे  हिन्दुस्तान  की
 सरहदों  की  रक्षा  करते  हैं  और  बड़े  बहादुर
 है  आपने  देखा  होगा  कि  सिख  लोग  जिस  क्षेत्र
 में  भी  काम  करते  हैं,  चाहे  वह  टविंकल  लाइन
 द्  साइंस  हो  या  कोई  शौर  काम  हो,  वहां  पर
 वे  लड़ी  ईमानदारी  से  वाम  करते  हैं  -  इसलिए
 उन  पर  यह  शक  करना  बिल्कुल  ग्रेस-मुनासिब
 है  कि  वे  पति  पगड़ियों  में  सिक्के  चुरा  कर  ले
 जाते  हैं  -  ऐसा  कोई  कंस  गवर्नमेंट  के  सामने
 नहीं  अया  है।  लेकिन  बहुत  दुख  के  साथ  कहना
 पड़ता  है  कि  हिन्दुस्तान  की  गवर्नमेंट  ने  जब
 टकसालों  से  सिख  नौजवानों  को  हटा  दिया  है  1
 इस  लिए  मैं  इस  बिल  का  विरोध  [रता  हूं
 ौर  चाहता  हूं  कि  परकार  अपनी  इस  नीति
 का  फौरन  बदले  |

 73782

 Shri  T.  T.  Krishnamachari:  On  tne
 question  of  quaternary  coins  which
 were  shipped  to  the  United  States
 siong  with  a  certain  amount  of  silver.
 ihe  reason  was  this.  We  had  equip-
 ment  for  Converting  quaternary  coins
 into  silver.  It  took  a  long  time  and
 it  cost  a  certain  amount  of  money.
 The  United  States  were  willing  to
 take  the  silver  value  of  the  quaternary
 con  in  replacement  of  the  40  million
 ounces  of  silver  which  we  had  to  ship

 As  a  matter  of  fact  the
 ost  of  conversion  of  the  quaternary

 coins  into  silver  was  greater  than  the  ¢
 other  alloy  that  we  could  get  from  out
 of  it.  Thercfore,  the  Indian  Govern-
 ment  did  not  sustain  any  loss  in  this.  ,
 We  do  not  know  what  loss  the  Ame-  4 vican  Government  sustained  and  how  *
 much  they  recovered.  I  can  assure
 you,  Sir,  because  I  was  responsible  for
 that  transaction,  I  took  care  to  see  that
 we  did  not  lose  anything  thereby.

 जि
 as  searching  the  people  in  4 th  ts  is  concerned,  I  do  not  think
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 it  has  anything  to  do  with  this  Bill.
 Probably  they  search  the  employecs
 who  go  out  of  the  mints  to  find  cut
 if  they  are  not  carrying  away  with
 them  some  smal]  tools.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  be  vassed.”

 The  motion  was  adopted.

 6.43  hrs.

 INDUSTRY  (AMENDMENT)
 BILL

 COIR

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  Sir,  I  beg  to
 move:

 “That  the  Bill  further  to  amend
 the  Coir  Industry  Act,  1953,  be
 taken  into  consideration.”

 Perhaps  the  House  is  aware  that  the
 Coir  Industry  Act  was  passed  in  953°
 and  the  statutory  Coir  Board  came
 into  existence  lin  1954.  As  a  result  of
 the  working  of  this  Boarg  for  the  last
 one  decade,  the  House  is  aware  that  a
 lot  of  improvements  have  taken  place
 in  the  coir  industry.  When  the  House
 enacted  the  Bill  in  1953,  the  industry
 was  totally/depressed.  More  than  60
 per  cent  of  the  coir  labour  was  un-
 employed  and  the  world  markets  had
 slumped  to  the  extent  that  our  ex-
 ports  of  coir  and  coir  products  had
 gone  down  to  the  level  of  Rs,  3  to  Rs.
 4  crores.  In  the!  last  one  decade,
 Particularly  in  the  last  few  years,  we
 have  been  able  to  recover  much  of  the
 lost  ground.  Now  we  lare  exporting
 almost  to  the  extent  of  Rs,  4  to  Rs.
 45  crores  worth  of  exports

 i
 d  the

 industry  is  working  practically  |in  full
 swing.  When  we  analysed  why  the
 coir  industry  in  our  country  is  not
 further  developing,  we  found  that  un-
 less  we|  produce  better  goods  for  ex-
 port,  there  can  be  no  further  improve-
 ment.  This  is  an  ce

 |

 hich
 92  per  cent  of  the/

 ari
 ex-

 ported  and  only  8  or  0  pe  t  is
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 being  locally  consumed.  So,  on  ene
 quiring  from  foreign  countries,  we
 were/  convinced  that  mechanisation
 should  be  introduceg  in  the  coir  in.
 dustry  in  a  gradual]  manner.  We  had
 a  tripartite  meeting  of  all  the  knterests
 in  Keraia  particularly,  because  Kerala
 accounts  for  more  than  95  per  cent
 ०  this  industry.  The  rest  is  in  West
 Bengal/  Maharashtra  and  Andhra  Pra-
 desh.  This  is  more  in  the  maritime
 States  where  coconut  production  is  of
 a  large  order.  We  felt  that/  the  de-
 signs  can  improve  only  if  we
 nad  better  weaving,  better  finishing
 and  better  dyeing  facilities

 teat  the to  it.  We,  therefore,  decideed  that  the
 Coir  Board,  that  is  the  Government  of
 India,  itself  should  endeavour  to  set
 up  such  8  factory.  The  Act  as|  it  is
 does  not  provide  for  any  such  activity
 because  it  was  not  ban

 2
 those

 days  that  the  Coir  Board  or  tthe  Gov-
 crnment  would  have  to  take  any  res-
 ponsibility  in  this  matter.  Being  a
 new!  venture  very  few  private  com-
 panies  are  really  coming  forward  to
 set  up  such  a  mechanised  unit  because
 they  are  not  quite  sure  jwhether  the
 mechanised  unit  woulg  be  able  to
 compete  with  foreign  countries.  We
 are  convinced,  and  our  technical  sur-
 vey  shows—we  know  what  is  done  in
 Holiand,  Belgium  and  Germany  be-
 cause  these  are  the  three  countries
 where  coir  industry  is  highly  mechan-
 ised  and  which|  produce  competitive
 goods—that  we  have  the  technique
 here  and  also  the  raw  materials.  The
 fibre  is  actually  being  exported  from
 us/  Ceylon  and  Malaya.  They  do  not
 have  the  raw  material.  Therefore,  we
 can  earn  better  forei  exchange  al-
 most  to  the  extent

 ots
 26  crores  to

 Rs,  2  crores.  It  will  also  provide  more
 employment.  It  may  appear  to  be  a
 contradiction  in  terms,)but  when
 mechanisation  takes  place  the  present
 utilisation  will  almost  be  doubled.
 Therefore,  while  mechanisation  tends
 to  reduce  employment  per  loom,  be-
 cause

 at
 expansion  we  will  be  able  to

 provide  a  larger  employment  poten-
 tial,

 Then,  there  was  a  cess  placed  under
 the  other  Act  That  used  to  give  us
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 revenue  of  about  Rs,  8  lakhs.  We
 find  that  if  we  have  to  develop  export
 as  well)  ag  production  of  coir  goods  for
 export  we  will  have  to  give  more  as-
 sistance  to  this  industry,  which  is  a
 cottage  industry;  in  the  form  of  loans,
 grants  and  technical  assistance  and
 advice.  Therefore,  in  the  amendment
 we  have  proposed:

 “The  Central  Government  may/
 after  due  appropriation  made  by
 Parliament  by  law  in  this  behalf
 pay  to  the  Board  by  way  of  grants
 such  sums  of  {money  as  the  Central
 Government  may  consider  neces-
 sary.”

 Up  till  now  there  was  no  provisian
 for  such  grants  being  made.  This
 amendment’  will  help  us  to  set  up  a
 mechanised  factory  6  factories  and
 also  to  assist  public  and  private  entre-
 Preneurs  to  put  up/such  ‘factories.
 Both  these  things  can  be  done  and
 aiso  grants  can  be  given,

 Therefore.  I  hope,  in  the  interest  of
 this/  industry.  which  is  one  of  the  most
 decentralised  sectors  of  our  industry,
 where  more  than  one-and-a-half  mil-
 lion  peopie  are’  employed  in  the  differ-
 ent  process  of  coir  cleaning,  fibre
 making,  matting  and  all  that,  and  also,
 in  the  interest  of  earning  larger
 foreign  exchange  and  giving  better
 wages  to  our  workers  in  the  coir  in-
 dustry,  the  House  will  kindly  take
 these  provisions  into  consideratio
 and  support  the  Bill.

 Mr.  Deputy  -Speaker:
 moved:

 Motion

 “That  the  Bill  further  to  amend
 the  Coir  Industry  Act,  1953,  be
 taken  into  consideration.”

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Mr|  Deputy-Speaker,  Sir,  I
 should  welcome  the  move  by  the
 Government  to  extend  more  liberal
 help  to  the  coir  industry  by  trying
 to  help  the  Coir  Board  with  more
 ‘finances.

 APRIL  30,  964  Industry
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 The  hon.  Minister,  in  his  brief  state-
 ment,  according  to  me,  has  made  very
 tall  claims.  I  am  sorry  ]  cannot  agree
 with  him  as  far  as  those  claims  are
 voncerned,  The  Coir  Board  is  there
 for  the  last  ten  years.  If  the  Coir
 Board  is  in  need  of  more  funds  nobody
 should  grudge  giving  it  more  funds.
 At  this  stage,  [  do  not  want  to  pass
 any  judgment  on  the  work  of  the  Coir
 Board,  although  I  have  my  views  about
 that.  As  far  as  the  record  of  the
 industry  is  concerned,  it  is  an  open
 book,  and  I  cannot  at  all  agree  with
 the  hon.  Minister  that  the  industry  is
 now  in  full  swing.  If  he  means,  when
 he  says  that  it  is  in  full  swing,  that
 the  exports  are  going  up,  it  is  true
 and  I  do  not  deny  that.  But  I  want
 to  make  special  mention  of  that  vital
 sector  in  this  entire  industry,  and  that
 is  the  manufacturing  sector.  The
 industry  taken  as  a  whole,  the  pro-
 duction  is  going  up.  Exports  are  also
 going  up.  But  the  hon.  Minister
 knows  very  well  that  the  bulk  of  the
 export  is  in  the  primary  product,  the
 bulk  of  the  export  is  in  the  coir  yarn.
 As  far  as  the  manufactured  articles
 are  concerned,  specially  as  far  as  the
 coir  matting  is  concerned,  there  is  a
 steady  decline—I  think,  practically  the
 export  is  nil  as  far  as  coir  matting
 is  concerned.  I  do  not  say  that  it  is
 nil  but  there  is  a  steady  decline.  But
 in  the  case  of  coir  mats,  the  situation,
 of  course,  is  not  very  bad.  But  there
 again  we  know  that  the  manufactured
 articles  are  discriminated  against  con-
 sciously  and  deliberately  by  the  tradi-
 tional  importers  in  Western  Europe.
 As  in  the  case  of  other  manufactured
 articles  which  we  are  trying  to  export
 by  various  methods—the  hon.  Minls-
 ter  is  the  person  who  knows  more
 about  it—in  the  case  of  manufactured
 articles  in  this  industry  also  there  is
 a  persistent  effort  on  the  part  of  the
 industrialists  and  the  governments  in
 those  countries  to  discriminate  against
 the  export  of  manufactured  coir
 articles.

 3786

 n.  Minister  knows  that  the
 du
 i:

 iscriminatory.  The  duty  on
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 manufactured  articles  is  uch  more—
 I  think,  perhaps  some  30/per  cent  or
 so  more—than  on  coir  yarn.  They  are
 actually  importing  the  primary  pro-
 duct  from  pur  country  and  manufac-
 turing  coirjmats  and  mattings  in  their
 own  country.  I  hope,  the  Minister  is
 aware  of  the  fact  that  there  is  a  long-
 standing/  controversy  in  knowledge-
 able.  inal les  as  far  as  this  industry  is
 concerned  that  perhaps  we  could  even
 try  to  restrict  the  export}  of  coir  yarn
 so  that  the  western  countries,  the
 traditional  markets,  will  be  forced  to
 accept  our  manufactured  articles.
 There  is  that/  school  of  thought.  But
 till]  now  the  Coir  Board  and  the  Gov-
 ernment  of  India  have  refused  to
 accept  that.  My  complaint  against  |the
 Coir  Board  and  the  Government  of
 India  is  that  they  have  not  yet

 Ihave a  real  study  of  the  problem.  We/have
 persistently  asked  them  to  make  an
 on-the-spot  study  to  see  whether
 actually  the  threat  of  switch-over  to
 some  /  other  material  is  there  in  case
 there  is  a  restriction  on  the  export  of
 coir  yarn.  The  result  is  that  because
 of/the  various  steps  of  discrimination
 against  the  manufactured  articles,  the
 export  of  manufactured  articles  has
 gone  down  very  much  and  as  a  fesult
 of  that  the  manufacturing  industrv  is
 in  a  verv  deep  crisis.  Even  today
 it  is  in  an  endless  crisis.  It  alin
 just  wishful  thinking  to  इधर  that
 everything  is  all  right.  that  it  is.  in
 full  swing.  It  is  a  good  statement;  to
 make,  but  it  is  far  from  the  truth.  As
 a  matter  of  fact.  it  is  a  verv  tragic
 sight  if  youf  go  tn  those  areas  which
 were  at  one  time  the  pride  of  our
 State  and  if  vou  see  how  factories
 after  factories;  are  closed  down,
 thousands  of  workers  are  practically
 in  starving  conditions  in  that  parti-
 cular  area.  It  is  the  worst  affected
 area  in  our  State  and  the  Govern-
 ment  also  is  aware  of  that  situation.

 This  manufacturing  sector  of  the
 coir  industry  0  to  5  vears!  ago
 emnloved  nearly  50.000  workers  and
 at  present  in  place  of  50.0

 4

 orkers
 they  do  not  ७8४८  even  J0.0@@iprkers.
 Everv  factory/  is  closing  and
 practically  even  half  a  dozen  factories
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 are  not  left  working  at  this  time.
 What  is  the  reason  for  this  and  what
 can  be  done  really  to  put  ‘these  fac-
 tories,  the  traditional  industry  of  our
 State—I  should  say,  it  is  @  national
 industry  as  far  as  our  State  is  con-
 cerned—back  on  its  own  feet?  In  that,
 particular  respect  our  failure  has  t
 be  accepted.  |  do  not  want  just  to
 find  fault  with  the  Government.  It  is
 not  that  I  am  speaking  in  that  |spirit.
 But  it  is  a  failure  that  we  have  to
 take  into  account  and  we  have  to  think
 seriously  of  steps  to/see  how  we  can
 really  put  this  manufacturing  sector
 of  the  industry  on  its  feet.  And  one
 way  out  suggested  is  the  {mechanisa-
 tion.  Normally,  who  can  oppose
 mechanisation?  If  I  oppose  mechani-
 sation,  then  I  should  be  called  a  re-.
 actionary  because  we  are  all  going|
 ahead  for  more  and  more  mechanisa-
 tion.  But  in  this  particular  situation
 what  will  happen  if  you  resort  to
 mechanisation?  You  have

 eh
 ‘ook  at

 this  problem  in  that  light.  e  hon.
 Minister  knows  that  the  workers,  the
 trade  unions  and  the  people  who
 represent/  the  workers  have  expressed
 the  serious  concern  following  the  pro-
 posed  mechanisation  because  even  the
 existing  labour  force  will  be  thrown
 out  of/the  factories.  Sir,  the  Minister
 gave  us  almost  an  undertaking  in  this
 very  House  that  he  will  see  to  it  that
 all/those  workers  who  may  be  thrown
 out  of  the  factories  because  of  mecha-
 nisation  will  be  employ:  otherwise.
 I  would  like  to  remind  shim  that  his
 promise  still  remains  only  a
 promise  and  that  it  still  remains  only
 on  paper.  In  this  very  House,

 a
 lew

 months  back,  in  answer  to  a  question
 from  me,  he  said,  “We  are  starting  ;
 spinning  mills  in  Kerala  and  not  only  |
 500  workers  who  may  be  thrown  out
 of  the  coir  factories  as  a  result  of
 mechanisation  will  be  employed  in
 these  spinning/  mills  but  even  three
 or  four  times  ‘that  number  will  be
 employed  in  these  spinning  mills”.
 But  I  would  like  him  to  |  know  that
 as  far  as  this  particular  area  is  con-
 cerned,  as  far  as  this  region  is  con-
 cerned.  where  these  workers  will  be  /

 thrown  out  of  emplovment,  not  a  single
 spinning  mill  is  going  to  be  estab-
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 lished.  Shri  K.  0.  Malaviya,  when  he
 was/  Minister,  came  there  and  laid  a
 foundation-stone  for  a  particular  mill.
 I  may  assure  the  Government  that
 that  stone  is  very  |  safe,  that  founda-
 tion-stone  is  there  and  it  will  be  there
 because  it  is  a  stone  ,which  cannot
 just  be  removed  very/  easily.  Beyond
 that  one  foundation-stone  laid  with
 great  ceremony  by  a  Minister,  nothing
 has  happened.

 Shri  D.  C,  Sharma  (Gurdaspur):  A
 great  thing  has  happened  to  him.  /

 Shri  Vasudevan  Nair:  The  Govern-
 ment  had  appointed  a  committee  to
 make  specific  proposals  about  the
 starting  of  alternative  industries  in
 that  area.  The  committee  worked
 upon  the  scheme  and  produced  a
 report.  But  what  has  happened  to
 that  report?  That  report  is  very  safe
 in  the  shelves  of  the  Kerala  Govern-
 ment.  It  has  not  even  seen  the  day-
 light  till  now.  I  say,  you  proceed
 with  mechanisation,  you  give  money—
 I  do  not  want  to  oppose  it  as  such—
 you  make  that  experiment  but  I  want
 an  assurance,  a  definite  assurance,  not
 like  the  usual  assurance,  that  ali  the
 workers  who  may  be  unemployed  as
 a  result  of  this  mechanisation  will  be
 given  an  alternative  employment.  Mr.
 Manubhai  Shah  should  give  that
 assurance.  I  want  that  assurance
 from  the  Minister  here.  There  is  no
 meaning  in  getting  any  assurance  from
 the  Kerala  Government.  They  cannot
 do  anything  in  the  matter.  So,  my
 point  is  this.  Apart  from  the  differ-
 ence  of  opinion  about  the  great  bene-
 fits  which  may  come  out  of  mechi-
 sation—let  us  leave  it;  let  that  con-
 troversy  be  there—let  us  come  to  this
 practical  question  of  employing  all
 those  workers  who  may  be  thrown
 out  of  employment.  The  Government

 Should  guarantee  their  employment  in
 some  alternative  industries.

 7.00  brs.

 Now,  another  point  is  about  the
 duty.  It  is  good  that  you  are  now
 trying  to  give  more  grants  to  the  Coir
 Board  beyond  the  amount  that  you
 collect  by  way  of  duty.  In  this  con-
 GMGIPND—LSII—544_  (Ai)
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 nection,  I  wouid  like  to  remind  the
 Minister  that  of  late  the  duty  on  the
 manufactured  articles  was  brought  on
 a  par  with  the  duty  on  cou  yarn.  As
 a  matter  of  fact,  during  the  last  many
 many  years,  right  from  the  time  of
 Sir  C.  P.  Ramaswami  Iyer,  in  order
 to  protect  the  manufacturing  industry

 7379०

 and  in  order  to  give  preference  to  the
 manufacturing  industry  as  compared
 to  the  coir  yarn  industry,  the  duty
 on  the  manufactured  articles  was  kept
 at  a  minimum  and  the  duty  on  the
 coir  yarn  was  more.  Last  year,  Gov-
 ernment  thought  it  fit  to  increase  the
 duty  and  keep  it  on  a  par  with  that
 on  coir  yarn.  There  was  lot  of  hue
 and  cry  against  it,  because  it  was
 feared  that  an  industry  which  was
 already  hard  hit  might  be  hit  again.
 The  Coir  Board  unanimously  made  a
 recommendation  to  Government  that
 that  amount  should  be  reimbursed.  I
 do  not  know  why  a  decision  has  not
 been  taken  by  Government  till  now.
 As  far  as  I  know,  the  Coir  Board  has
 again  made  that  recommendation  to
 Government  re-emphasising  the  neces-
 sity  of  paying  it  back.  I  hope  that
 Government  wili  take  an  early  deci-
 sion  in  this  matter  in  favour  of  the
 recommendation  of  the  Coir  Board.

 Mr.  Deputy-Speaker:  Shri  Maniyan-
 gadan  will  speak  tomorrow.

 17.01  hrs.  tslf

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  SITTINGS  OF

 THE  HOUSE

 NintH  Report

 Shri  Khadilkar  (Khed):  Sir,  I  beg
 to  present  the  Ninth  Report  of  the
 Committee  on  Absence  of  Members
 from  the  Sittings  of  the  House.

 7.0l3  hrs.

 cll:

 Sabha  then  adjourneg  till
 Elev  e  Clock  on  Friday,  May  ,
 964/Vaisakha  l,  886  (Saka).

 LSD—  9-5-64—980.


